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LEGISLATIVE ASSEMBLY.
Wednesday, 18th July, 1954.

The Assembly met in the Assembly Chamber at-Eleven 'of the Clock,
Mr. President (The Honourable Sir Shanmukbham Chetty) in the Chair.

QUESTIONS AND ANSWERS,
Foov suppPL1ED TO HAJ PrLgrIMs oN BoaRrp SHips.

61. *Dr. Ziauddin Abhmad : (¢) Is it a faect that every pilgrim
to Mecea is required to pay for his food on the boat $

(b) Have Government fixed the price and the menu of the food tc be
given to Hajis ¢ Have Government also fixed the gquantity of meat in
the menu ¢

(c) What is the menu ?

(d) Are Government aware that this year the Company supplied in
the morning nothing but some kind of liquid known as tea without biscnit
or loast ?

(e) Are Government aware that most of the Hajis who could sfford,
did not avail themselves of the food supplied by the Company, and pur-
chased food from hotel which supplied better food %

(f) Are Government aware that some Irani and Afghan passengers,
being dissatisfied, cooked their own raeals ?

(g) Have Government fixed the number of servants which the Com-
pany should appoint for ecooking and serving meals ?

(k) Is it a fact that the service of the morning meal ¢ould not be
finished before 3 p.M. on account of insufficient staff ¢

(1) Are Government aware that the Company uses mostly vegctnble
ghee in cooking food for Hajis ?

Mr. G. 8. Bajpai: Sir, with your permission, T shall answer
questions Nos. 61, 62 and 99 together. Pilgrims to the Hed jaz, proceeding
by a pilgrim ship, are provided with tickets in which the cost of food is
included. The nmunber of meals, which a pilgrim is entitled to receive
daily, in return for the compulsory charges for food, and the articles
included in the menu, are stated in Rule 80 of the Indian Pilgrim Ships
Rules, 1933, a copy of which is available in the Library of the House.
Pilgrims, travelling hy the higher classes and requiring better food,
can obtain their regnirements on extra payment according to the tariff
preseribed by Rule 81 of the Rules referred to. A number of complaints
in regard to the arrangements made for the supply of food to pilgrims
have been received and are under examination. Government propose
te refer these to the Standing Haj Committee of the Central Legislature
as soon as possible and hope that, as a result of their own examination
of the matter, and with the advice of the Committee, it may be possible

(179)
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to remove defects that come to light. The question of the adequacy of
the personnel employed on cooking and service will also receive exa-
mination. So far as the rules are concerned, these provide that the
number of cooks and attendants employed for cooking and serving the
pitgrims’ food must be such as the Inspector may consider neccssary
and subject to 8 maximum of three per 100 pilgrims.

Mr. M. Maswood Abmad : Will Government be pleased to state
whether this question will be discussed in the Standing Finance Com-
mittec in this Session !

Mr. G. 8. Bajpai : 1 think my friend refers to the Standing Haj
Committec.

Mr. M. Maswood Ahmad : Yes, Sir, I refer to the Standing Haj
Committee.

Mr. G. 8. Bajpai : Well, Sir, it will be discussed before the end of
the present Session.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether any tenders were called for the supply of food on board the
ship to the pilgrims ? .

Mr. G. 8. Bajpai : I answered that question in the last Session and
said that the Shipping Company who were responsible in this matter
had not considered it necessary to call for tenders.

Kunwar Hajee Ismail Ali Khan : Have Government received any
suggestions from the Bombay Port Haj Committee to improve matters ¢

Mr. G. 8. Bajpai : As a matter of fact, the Government, when they
received these complaints, invited the two Haj Committees primarily
concerned, namely, the Haj Committee in Bombay and the Haj Com-
mittee at Karachi, to submit a report on the working of the feeding
arrangements at the end of the pilgrim season. As far as I recolleet,
the Report of the Haj Committee from Bombay has been received, an
that from Karachi, and also 1 believe from Calcutta, are still awaited.

Kunwar Hajee Ismail Ali Khan : I hope all these reports and th
suggestions will be placed before the Standing Haj Committee 1

Mr. G. 8. Bajpai : All relevant papers will be put before the Ha
Committee, including the Report which has been received from Hi
Britannic Majesty’s Minister at Jeddah.

Mr. M. Maswood Ahmad : Is it a fact that the contractor is
relative of a member of the Port Haj Committee at Bombay ¢!

Mr. G. 8. Bajpai: I am afraid I have not investigated the relatio
ship between the contractor and the members of the Port Haj Co
mittee,

Mr. M. Maswood Ahmad : Is it a fact that an application was se
to the Government stating that the rate at which food was suppli
by the contractor would be lower than the tender given by the prese
contractor ! Is it also a fact that in the same application it was stat
that, if any Haji purchased food on the ship, the amount would be pa
after deduction and Government refused that application and gave t
tender to the present contractor ?
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Mr, G. 8 Bajpai : I think Sir, I have made it clear more than once
that Government have nothmg to do either with the accepting of tenders
or the rejecting of tenders. The matter is entirely within the purview
and eompetence of the Shipping Company concerned.

.Mr, Muhammad Azhar Ali : Are Government prepared to consider
the question of breaking up the monopoly of contract which has been
given to one person in regard to the feeding arrangements of pilgrims
on board the ship, and to substitute the system of opening hotels or some
such arrangements for the benefit of the pilgrims, so that they may not
be forced to deal with only one contractor {

Mr. G. 8. Bajpai : Sir, as I stated a little earlier, in replying to one
of the supplcmentary questlons the intention of Government is that
the working of the entire system of these feeding arrangements on board
the ship should come under review by the Standing Haj Committee, and
the question as to whether a monopolistic system is undesirable and
there should be several contractors working, would be open to any
Member of the Standing Haj Committee to raise.

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. The Chair would point out that when this House has constituted
a Standing Haj Committee, detailed questions of this nature must, in
the first instance, at any rate, be thoroughly discussed in that Committee.
The Chair would like to know whether an opportunity has been given
to that Committee to discuss that question.

Mr. G. 8. Bajpai: Sir, the position as regards that is this. The
intention of Government was to put their proposals as well as the com-
plaints received in regard to the working of these arrangements before
the Haj Committee after reports abont the Haj had come in. They were
not in possession of Government at the time when the Assembly ad-
journed last. They have come in since. They can only be submitted to
the Standing Haj Committee, Sir, during the present Session of the
Legislature, and it is our intention to put those matters before the Haj
Committee as soon as all the relevant material is available.

Mr. M. Maswood Ahmad : Sir, the great trouble is that Government
seleet only those Members whom they like to the Standing Haj Com-
mittees and hold conferences with them, and these Members do not take
sufficient interest, and that is the reason why we have to put down these
questions on the paper, and ask supplementary questions.

Mr. Lalchand Navalrai : May I know from the Honourable Member
whether there are kitchens in the steamers so that the pilgrims can cook
for themselves, or are these people bound to take their food from the
caterer !

Mr. G. 8. Bajpai : The basis of the amendment made by this House,
a little over a vear ago, in the Indian Merchant Shipping Act, was that
private cooking should be prohibited.

Maulvi Muhammad 8hafee Daoodi : Are Government aware of the
fact that the numerous complaints received by the Government are
due to the fact that the shipping companies have made very bad feed-
ing arrangements through their caterers ¥ If that is so, then the Gov-
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ernment should take very drasti¢ action against the ﬂif;pm‘g comphnies
for not wding proper judgment and discretion in selecting their caterers ¥

Mr. G. 8. Bajpal : The complaiwts began to come in to Government
only after the pilgrim season had started. Obviously one could not
pay any attention to hypothetical complaints. “The question for con-
sideration then was whether eash individual complaint should be comn-
sidered individually or singly or whether there should be a comprehen-
give review of these complaints at the end of the pilgrim season, and
the latter course was the one which commended itself to Government.

Dr. Ziauddin Abhmad : Sir, I am not a member of the Haj Com
mittee, but there'is one point which I should like the Haj Committee to
consider particularly, and it is this, that the same ocaterer supplies very
bad food and at very umpunctual hours to these pilgrims in regular
meals, but if they took food in hotels, he supplied them with very gnod
food, and very expeditiously. ‘ - ‘

Mr. President (The Honourable Sir Shanmukham Chetty) : It is &
statement which does not require an answer.

Mr. M. Maswood Ahmad : Are Government aware that this system
hus been disapproved by all the Mussalmans in ‘India 1

~ Mr. G. 8 Bajpai : My friend lost no opportunity, even before the
system was introduced, of saying that all the Mussalmans in India had
disapproved, were disapproving and would eontinue to disapprove. In
the cirewmstances, it is not easy for me to subseribe entirely -to the
partisan statement which the has just made,

Foop supPLIED To HAJ Pr.ariMs oN Boarp SHips.

162. *Khan Bahadur Haji Wajihuddin : (¢) Has the.attention of
(overnment been drawn to the press reports, published in numerous
vernacular papers, with regard to the unsatisfactory arrangement for the
provision of food to the Hedjaz pilgrims on steamships carrying Indian
pilgrims to Jeddah and back during the last pilgrim season ? If so, are
they row prepared to remove the new restrictions for the pilgrims and to
amend Indiau Merchant Shipping Aect accordingly ¥ Has the attention
of GGovernment been drawn to the article published in the hi-weskly
vernacular paper, Al Jamsat of Delhi, dated the 5th June, 1934, on page 1
under the heading, ‘‘ Jahaz men Aziman-i-Hijaz ko takleef *’, en behalf of
Maulvi Amir Ahmad, M.A., Deputy Collector 1

(b) Are Government prepared to investigate the allegations made in
the article referred to in part (a) and state whether they are true, and
if so, what action they propose to take in this connection !

{c) What is the name of the Captain who is guilty of negligence and
who failed to discharge his duty on the said steamer ¢

(d) With a view to safeguarding the health of the Hedjaz pilgrims on
itil:e ﬁ:'oyag;e, what precautionary measures do Government propose to take
] ture

tFor answer to this question, sce answer to question No. 61,

et
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DusTRiBUTION OF THE JUTE EXPORT DUTY, AMONG THE JUTE-GROWING:
 ProviNces,

63. *Mr. M. Maswood Ahmad : (a) Are Government aware that the
amount provided for distribution among the jute-growing provinces as
their share of the jute export duty in 1934-35, has been reduced by Rs. 63
lakhs from Rs. 1,89 lakhs to Rs. 1,26 lakhs ¢ '

(b) Ts it a fact that half of the jute export duty in 1934-35 will nos
‘be paid to the jute-growing provinee ? -

(¢) If the reply to part (b) be in the affirmative, in what proportioil
will the export duty on jute be distributed among the Central Goverriment
and the jute-growing provinces !

The Honourable 8ir James Grigg : The Homourable Member has
correctly quoted the figures in the estimates. For the rest, his attention
is invited to my predecessor’s specch on page 4227 of the Legisla-
tive Assembly proceedings of the 20th April, 1934,

Mr. M. Meswood Ahmad : What is the reply to part (b) ? Is it a
fact that half of the jute export duty in 1934-35 will not be paid to the
jute-growing Provinces ?

.The Honourable 8ir James Qrigg : Yes, that is so. I understand
that the Assembly in the last Session postponed the date of operation of
the match excise. Therefore, the revenue for financing the grant to
Bengal was not available, and so the grant was reduced.

Mr. M. Maswood Ahmad : Was the reason for this reduction this
that the match excise duty had not been passed by the Assembly ¢

The Honourable 8ir James Grigg : That is 50, as the Honourable
Member will sec if he refers to the passage from my predecessor’s speech
to which 1 have already referrcd.

AVALGAMATION OF THE DIFFERENT LOCO. SHOPS WITH THAT AT JAMALPUR.

64, *Mr. M. Maswood Ahmad : (¢) Has the attention of Govern-
ment heen drawn to an article on page 4 of the Pilpf, Amritsar, dated the

13th May, 1934, headed '~ TLmcknow TLoco. shops '’ ?
(b) Is it a faet that different Lioco. shops are to be amalgamated with

that at Jamalpur !

(¢) Do Government propose to take such steps that their equriment
may not affect any community adversely and the percentage of different
communities in the amalgamated shop may be maintained in the propor-

tion as it now stands ¢

Mr. P. R. Rau: (a) No.

(b) The attention of the Honourable Member is invited to a_memo-
tandum placed on the 19th of April, 1934, before the Standlpg Finanece
Committee for Railways, which will be found in the proceedings of the
Committee, Volume XI, No. 1.

(¢) The orders of Government with regard to recruitment will be

strictly observed.
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TRANSFER OF THE GREAT INDIAN PENINSULA RarLway WORKSHOP FROM
Juaxs To Bompay.

5. *Mr. M. Maswood Ahmad : Is it a fact that the transfer of the
workshops from Jhansi, Great Indian Peninsula Railway, to Bombay has
affected the Muslims adversely !

Mr. P. R. Rau : Government have no information.

Mr. M. Maswood Ahmad : Did the Government enquire about this
from the Agent of the G. I. P. Railway !

Mr. P. R. Ran: No.

Mr. M. Maswood Ahmad : Are Government aware that these ex-
periments which are made on the different railways have affected the
Muslim community adversely ?

Mr. P. R. Ran : To what experiments is the Honourable Member
referring %

Mr. M. Maswood Ahmad : Sometimes mixing two workshops and
sometimes abolishing one workshop.

Mr. P. R. Rau: No. Government have no information about that.

Mr. M. Maswood Ahmad : Has the attention of the Government been
drawn about the Paksey workshop !

Mr. P. R. Rau: I think my Honourable friend is anticipating the
next -question.

Mr. M Maswood Ahmad : T want to know whether this fact was
referred to the Government and whether the Government have enquired
into that matter or not.

Mr. P. R. Rau : I am replying to it in the next question.

Dr. Ziauddin Ahmad : I should have thought that Government
should say ‘‘ yes ”’ or ‘‘ no ”’, and a mere statement that they have no
information is not right, and it is merely shirking the responsibility.

CLosURE oF THE MARINE SHOP AT PAxsEY, EAsTERN BENGAL RaiLway.
66. *Mr. M, Maswood Ahmad : (¢) Is it a fact that the marine
shop at Paksey, Eastern Bengal Railway, has been closed t
(b) Ts it a fact that the Muslims were in majority in that shop ?

fc) Is it a fact that the shops on Eastern Bengal Railway, where
Muslims were in minority, were not closed 1

Mr. P. R. Rau: (a) Yes.
(b) Government have no information.

(c) The decision to close or keep open Railway Workshops i8
governed by economic and not hy communal considerations.

Mr. M. Maswood Ahmad : Will Government be pleased to say
whether they have received any representation in conneetion with the
Paksey workshop or not ¢
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_Mr. P. R. Bau : I have not scen any.. oA e
" Mr. M. Maswood Ahmad : Will my Honourable friend in charge of
the Department say whether he has received any representation from
myself or not ?
The Honoprable Sir Joseph Bhore : I do not remember whether I
have or not. If my Honourable friend will put a question down on the
notice paper, I will give him a definite reply.

Mr. M. Maswood Ahmad : Will Government be pleased to examine
the allegations that all these experiments, which are made, especially on
the E. B. Railway and the G. I. P. Railway, have affected the Muslim
community adversely, and all those workshops where the Muslims were
in a majority have been closed down and those workshops, where
Muslims were in a minority, have not been closed down ¢

The Honourable 8ir Joseph Bhore : As Mr. Rau has explained, these
matters are dealt with purely on economic grounds, and I do not think
that we can depart from the principle which has been applied in decid-
ing this question.

Mr. M. Maswood Almad : Do Government propose then to take all
the men who are working in those workshops in other workshops ?

The Honourable 8ir Joseph Bhore : I do not think that that would
be possible.

Maulvi Muhammad 8hafee Daoodi : Irrespective of communal con-
siderations, should not Government enquire into the complaints made
by the Honourable Member in this question ? He has made a definite
complaint as regards a particular community being economically put
to more trouble than others. Is it not a matter which requires consi-
deration at the hands of Government {

The Honourable 8ir Joseph Bhore : I think I have explained the
matter. No one would regret it more than myself if, owing to the
closure of any particular workshop, any particular community were
penalised, but I am afraid that we could not allow the effect that any
action like that might have on a particular community to influence our
final (ecision in a matter which must he definitely decided on economie
grounds. .

Dr. Ziauddin Ahmad : Is it not a fact that the Railway Board have
issued cireulars to the admiristrations that first opportunity for appoint-
ment should be given to persons who have been retrenched ?

Mr. P. R. Rau : Retrenched persons are borne on a waiti.ng list, and
when vacancies arise, attempts are made to provide them with appoint-
ments,

Dr. Ziauddin Ahmad : Government will give a similar opportunity
to those persons who have been retrenched in this particular case {

Mr. P. R. Rau: Yes.

Bhai Parma Nand : Will the Honourable Member tell us whether
in those workshops the Muslims were less than 25 per cent., because I
find from the new decision of the Government that the Muslims have

got a right to get 25 per cent. of the posts ?
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Mr. P. R. Bau : As I have said, Government have no information on
the point, but as my Honourable friend from Biher hes suid that: they
were in & x:ajouty, it is obvious that they eould not have been less than

per cen

ArTioLe HmaDED “ TRAVELLING TicKeT EXAMINERS ” PUBLISHED IN THE
1 “Prror. ” ' .
67. *Mr. M. Maswood Ahmad : (a) Has the attention of Govern-

ment been drawn to the article ‘‘ Travelling Tickeét Examiners '’, published
‘on, page 7 of the Pilot, dated the 13th May, 1934 ¢

(b) Is it a fact that the matter is under consideration of the Railway
authorities coneerned !

Mr. P. R. Ran: (a) No.
(b) Does not arise.

8tircH 1IN THE “Somo House” AND THE RESiDENCE OF MR. MUHAMMAD
Tarmr KuanN IN BoMBay.

68. *8ir Mubammad Yakub : (a) Is it a fact that ‘‘ Soho House ',
a firm at Lohar Chawl, Bombay, and the residence of its managing
partner, Mr. Mnhammad Tahir Khan,”* were sedrchéd by the Bombay
Collector of Customs in August 1933, and during the course of ‘the serirch
of the house, even the personal luggage of respeetable guests, who happened
to be staying with Mr. Tahir Khan, was not spared in spite of a protest
on their behalf ?

(b) Is it also a fact that subsequently the Bombay High Court
declared that the search made by the Collector of Customs was illegal ?

{¢) Is it also a fact that on the strength of certain documents and
beoks seized by the said Collector of Customs during the illegal search of
the hntse meutioned above, the Custom authorities eharged Mr. Muhammad
Tahir Khan before the Chief Presideney Magistrate, Bombay, under
section 420. Indian Pena) Code, which resulted in his acquittal on May 15,
1934 ¢ :

(d) What action do Government propose to take against the Collector
of Customs, Bombay: who was responsible for earrying out the illegal
scarch in the ‘‘ Soho House '’ and the residence of Mr. Muhammad Tahir
Kban, and for cansing annoyance and insnlt to him and his guests ? "

A () What compensation is proposed to be given to Mr. Muhammad
Tahir Khan for the heavy expenditure which he had to incur to get the
search declared illegal and to defend the eriminal case against him ¥ Who
will be responsible for the compensation ¢

(f) What measures do Government propose to take in ordet to avoid
recurrence of such ecases $

The Homourable Sir James Grigg : (a) The premises mentioned
were searched on a warrant issued by the Chief Presidency Magisirate,
Bombay. According to my information no protest in regard to the
eonduct of the search was made to the Collector of Customs.

(b) and (c). The answer to the next two questions is in the
affirmative.
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(3) Nome in view of the fact that the Collector acted on a warrant
issued by the Chief Presidency Magistrate.

(¢) Government do not consider that this is a case in which they
would be justified in awarding compensation.

(f) The attention of Collectors of Customs generally has been drawn
to the High Court ruling in regard to the issue of search warrants in

such cases.

8ir Muhammad Yakub : Is it not a fact that the warrant of search
was not issued by the Magistrate of his own aceord, but it was issued at
the request of the Customs Officer at a time when no criminal case was
pending against the firm in any judicial Court ¢

The Honourable 8ir James Qrigg : I am not quite sure of the exact
implications of the legal procedure. My only information is that the
premises were searched on a warrant issued by the Chief Presidency
Magistrate.

8ir Muhammad Yakub : Will Government kindly enquire if the facts
stated by me are correct—that the warrant was not issued by the
Magistrate of his own accord, but it was issued on the application of the
Collector of Customs at a time when uo judicial proceedings were pend-
ing in any judicial Court ¥ If so, will Government reconsider their deci-
sion about the answer which they have given to part (d) of my
question

The Homourable 8ir James QGrigg : As regards the first part of the
supplementary question, the warrant is always issued at the instance
of the Collector of Customs. What particular significance the qualifica-
tion ‘‘ at a time when no judicial proceedings were pending ’’ has, I could
not say without notice. T will certainly look into this matter again, but T am
bound to say that I have already gone into it very carefully, and T am
pretty convinced that there is no case for any action against the Collector,
nor is there a case for compensation to the firm concerned. And, as far
as the future is concerned, we have done our best to stop the recurrence
of such an incident by calling the attention of Collectors of Customs to the
ruling of the TTigh Court in regard to the issuc of search warrants.

Mr. Lalchand Navalrai : May I know from the Honourable Member,
if the Colleetor of (‘ustoms does not apply for a warrant, who else can ¢

The Honourable 8ir James Grigg : That is what I said in reply to the
first part of the supplementary question.

Dr. Ziauddin Ahmad : These facts were communicated to the Mem-
bers of the Central Board of Revenue at the time when all this was going
on and no action was tgken by them.

The Honourable 8ir James Grigg : Ts not the Honourable Member
making an assertion and not asking a’question ?

Dr. Ziauddin Ahmad : I just want to ask this question, whether
when this information was given, any action was taken by the Central
Board of Revenue and whether the Central Board of Revenue made any
enquiries about when ‘* information >’ was supplied to them ?

The Honourable Sir James Grigg : I am not quite surc what informa-
tion the Honourable Member is referring to. Certainly the answer I
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have given is based on information furnished by the Central Board of
Revenue. Presumably, they could not have abtained that,information
without making enquiries. o |

TRANSFER OF THE RESEARCH INSTITUTE FROM PusA 10 DELHI.

69. *Mr. Gaya Prasad 8ingh: (a) Is it a fact that the Research
Institute at Pusa (Bihar) is going to be transferred to Delhi ¢ If so,
when, and why !

" (b) What will be the cost of the transfer t’

(¢) What will happen to the lunds and buildings in Pusa in the event
of the transfer of the Institute to Delhi ¢

Mr. G. 8. Bajpai: (az)and (b). I would refer the Honourable
Member to the memorandum on the subject sabmitted to the Standing
Finance Committee of which he is a member. A copy of the memo-
randum has also been placed in the Library of the House.

(¢) The question will be considered if neeessary later in consulta-
tion with the I.ocal Government.

Mr. Gaya Prasad Singh : Is it a faet, as stated in the Indian Natéon
of Patna, dated the 13th July, that the idea of transfer originated long
ago with the Imperial Service Officers in charge of the Agricultural
Research Institute at Pusa, who envied their colleagues in other services
the enjoyment of facilities afforded by the Viceregal headquarters f

Mr. G. 8. Bajpai : That statement is completely devoid of founda-
tion.

Mr. Gaya Prasad Singh: Is it a fact that the Agricultural Com-
mission of 1928 were appealed to for a redress of this grievance !

Mr. G. 8. Bajpai : Not so far as I am aware of.

Mr. Gaya Prasad 8ingh : Has not this matter of transfer heen under
frequent correspondence since then between the experts and the Govera-
ment of India and the Secretary of State !

Mr. G. 8. Bajpai : No. Sir.

8ir Muhammad Yakub : Is it not a fact that the present buildings
of the Pusa Institute have been damaged by the earthquake to sush an
extent that it would be impoessible to repair them and that they can
only be demolished and re-built, and what would be the cost of re-
building them ? (Hear, hear.)

Mr. G. 8. Bajpai : Sir, the statement made by my Honourable friend
eorrectly describes the position as regardg the Laboratory ; it will cost
something like seven lakhs of rupees to re-build.

8ir Muhammad Yakub : Is it not a fact that, on account of the
recurrence of earthquakes in Darbhanga and its vicinity, the place has
become very dangerous for any public institution to be loecated there !
(Hear, hear))

Mr. G. 8. Bajpai : I should not like to express an opinion to0
defisitely on that point ; it is a question for the geologists. I gather,
however, that this particular region is supposed now to be more
subject to ecarthquakes than certain other parts of India.
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Bir Mubammad Yakub : Is it -not a fact that the  Agricultural
Research Institute at Pusa makes it very difficult for the central office
at Delhi to exercise such direct supervision as it could do if it werc near
the headquarters ?

Mr. G. 8. Bajpai : Sir, the inaccessibility of Pusa has been a handi-
cap in more ways than one,

Mr. Gaya Prasad 8ingh: May T know what will be the cost of the
transfer of this Institute to Delhi or elsewhere ?

Mr. G. 8. Bajpai : The figure is stated in the memorandum to which
I huve already referred ; it is estimated at Rs. 36 lakhs.

Mr. Gaya Prasad Bingh : Is it the intention of the Government to
lay all correspondence on the table of this House before any action is
taken in this matter ¢

Mr. G. 8. Bajpai : As far as I kno.w, there is no correspondence to
lay on the table of the House.

Mr. Gaya Prasad 8ingh : Is it not a fact that the Government of
India have obtained the sanction of the Secretary of State behind the
back of this House, and will Government be pleased to lay that cor-
respondence on the table of the House at least ?

Mr. G. B. Bajpai : I did not quite appreciate the allusion to our
having obtained the sanction of the Secretary of State behind the bhack
of this House. Government undoubtedly have certain exerutive res-
ponsibility which they discharge in accordance with the established
procedure. My Honourable friend would have a grievance if Govern-
ment had actually proceeded to start the construction of these buildings
without the constitutional procedure being followed of placing the pro-
posal before the Standing Finance Committee.

. Mr. President (The Honourable Sir Shanmukham Chetty) : 1 take
it that the cxpenditure on the new buildings in the vicinity of Delhi
will, in due course of time, come up for the vote of the House !

Mr. G. 8. Bajpai : It is a votable item of expenditure, Sir. If the
decision is proceeded with, undoubtedly the matter will come up before
the House.

_ Bir Abdur Rahim : Will it be any loss to the Province of Bihar and
Orissa if the Institute is removed from Bihar ¢

Mr. G. 8. Bajpai : That undoubtedly is a matter of opinion.
Members coming from Bihar and Orissa definitely feel that it would be
2 loss to the Province if the Institute were removed ; but, considering
the functions of the Institute, which has to minister not to the require-
ments of a particular Provinee, but to the needs of agricultural research
for the whole of India, I am not prepared to admit that it would be a
particular loss to Bihar.

Bir Abdur Rahim : Is there no other place in Bihar where the
Institute could be transferred ¢

_ Mr. G. 8. Bajpai: If it were transferred to any other place in
Bihar, the defeet of inaccessibility would still exist.

Bir Abdur Rahim : You mean all places in Bihar are inaccessible !
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 Mir. @. 8. Brjped : 1 would not say thatplages in Bihar are inacces-
sible from particular points in Bengal or particular points in Bihar,
bul} when we consider accessibility, we have to consider India as a
whole. ‘

Mr. B. Das : Is it the policy of the Government of India to locate
all activities of the Tmperial Agricultural . Council in Coimbatore,
Cawnpore and the neighbourhood of Delhi, and not to locate them in
Provinces like Bihar and Orissa, Bengal, or Assam ?

Mr. G. 8. Bajpai : I do not know that there is any consistent policy
of the Government of India as regards location of Imstitutes. Rach
particular case will have to be considered on its own merits.

Mr. B. Das: May I inquire further whether the Government of
India consulted in this matter the Government of Bihar and Orissa, and
what is the opinion of the Local Government in the matter of the Pusa
Institute ?

Mr. G. 8. Bajpai : The Government of India have not consulted the
Government of Bihar and Orissa for the reason which would be obvious
from the views expressed by the Bihar Members already.

Mr. Gaya Prasad Singh : Have the Government of India consulted
any other Loeal Government in the matter of the location of this
Institute in the event of its transfer from Pusa ! '

Mr. G. 8. Bajpai : Inasmuch as the matter is one for the decision
of the Central Government, it is not necessary to consult Local Govern-
ments. '

Mr. Muhammad Aszhar Ali: Ilas the principle on which the
Institute was originally started at Pusa been mow abrogated, and are
the Government of India prepared to consider whether some other place
should not be chosen for placing the Institute in the Province of Bihar
itself ¢

Mr. G. 8. Bajpai : The principle which determined the Government
to scleet the site near Delhi is the one of maximum utility to Indiag as a
whole. The civeumstances which led to the scleetion of Pusa, when
Puse was constructed in 1902 or 1903, were somewhat different.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether their seheme is desigred to close the Pusa Institute and to shift
it to some plaee near Dethi or to keep the Pusa Institute ay well

Mr. G. 8. Bajpai : No, Sir. When a new Institute is constructed
at any other centre, then, when that Institute begins functioning, so far
as the Government of India are concerned, Pusa will cease to furtetion.

Mr. M. Maswood Ahmad : Will Government be pleased to state
what they propose to do under their scheme with regard to the ficlds in
5:13» \:'hwh are under them and about those buildings which are already

ere ?

B‘@r.AG. 8. Bajpai : I have already answered that in my reply to part
() of the question, namely, that the disposal of the land and buildings
will be considered later in eonsnltation with the Local Government.

Mr. M. Maswood Ahmad : Do Government propose to examine this
question as well, that if they keep the Institute at Pusa as well and do
not give away the lands on account of that place being in the centre
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of North Bihar, it is essential to have such ‘an Insitiite’thi¢re ¥ Do
Government propose to comider thxs questlon also 1

Mr. G. 8. Bajpai : My Honourable griend presumably means to
suggest that, in order to tackle the peeuliar agricultural problems of
Bihar, it is deslrable that-some facilities for research should exist there.
I submit that is primarily & question for the .congideration of the Local
Government. 1f the Liocal QGoverniment want the use of these buildings
or any portion thereof and of the land for that purpose, Government
will undoubtedlv consnder any such suggestmn that they may wish to
make in that behalf.

Sir Abdur Rehim : T'tale it that when the Instxtute ivas established
at I'usa, the Government of India must have obtained and did investi-
gate all the facts which were appropnate and relevant for the estabhsh-
ment of the Institute at Pusa. If that is so, what has happened sinee
then, except the earthquake, which has moved the Government of India
to transfer the Institute now ? -

Mr. G. 8 Bajpai: According to my information and such Te-
seurcheés, as T have been able to make, the primary consideration which
influenced the Government of India in 1902-03 to locate the Institute
at Pusa was the availability, free of cost, of land. What has happened
since to influence the decision of the ‘Government of India, apart from
the earthgnake which everybody deplores, is the opinion of the Royal
Commission on Agriculture in India, and the opinion of Dr. Keen who
canie out as Director of the Institute—an opinion which has been only
recently repeated.

Dr. Zianddin Ahmad : Is it not a fact that the Bihar Government
live got no Agricultural College ? And if the Institute at Pusa is
removed from there, the people of Bihar will go without any agricultural
education ?

Mr, G. 8. Bajpai : Rihar, so far as I know, has no Agricultural
College.

Mr. Gaya Prasad 8ingh : Do I take it from the Honourable Mcm-
ber's reply to the question put by the Honourable the President that
this Ilouse will be given an opportunity of discussing this question
before any action is taken with regard to the removal of this Institute
from Pusa ?

Mr. G. 8. Bajpai: My position as regards that is that the Housc
will have the ordinary constitutional opportunity of discussing the
matter when it comes before it in the ordinary way.

8ir Abdur Rahim : Does the Honourable Member mean to say that
this House will be consulted after the money has been spent and the
Government have been committed to the policy ¢

Mr. G. 8, Bajpai : I did not say that. I say that the ordinary con-
stitutional procedure in this case is open to the House.
Mr. Gaya Prasad Singh : What is that ¢

Mr. G. 8. Bajpai : My Honourable friend need not unnecessarily
gencrate heat. He has been a Member of this House.....

Mr. Gaya Prasad 8ingh: Do not have personal feeling in the
matter.
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Nr. G. 8. Bajpai : Very well, I shall call it provincial feeling. My
Honourable friend has been a Member of this. House longer than [ have
been, and he knows perfectly well what the proeedure in regard to pro-
posals involving expenditure is. ‘A proposal is put before the .Standing
Finanee Committee. If the Standing Finance Committee, which is
vepresentative of this House, approves of a particular proposal, Govern:
ment consider that they are perfectly justified, on the strength of that
approval, to go on with the expenditure. Then, when a vote is needed,
they ¢ome to the House.

Mr. B. Das : May I, Sir, ask your ruling arising out of this parti-
cular statement of the Honourable the Secretary of the Department of
Education, Health and Lands ¥ May I enquire if the Government have
the power to incur an expenditure if the Standing Finance Committee
approves of it ?

Mr. President (The Honourable Sir Shanmukham Chetty) : A
votable expenditure must ultimately be sanctioned by a vote of this
House. If, on the strength of the Standing Finance Committee’s ap-
proval, Government proceed with the expenditure on a particular item
and then come for the vote of the House subsequently, then it is per-
fectly open to the House to reject that vote. In that case, unless that
vote has been legalised by some other section of the Government of India
Act, the person who was responsible for the expenditure will be sur-
charged by the Auditor General.

Mr. Gaya Prasad 8ingh : Do I understand the procedure to be that
if the Standing Finance Committee approves of this proposal, it will
come up for sanction before this Ilouse before the elose of this Session ?

Mr. G. 8. Bajpai : I would suggest that that question be addressed
to the Honourable the Finance Member who generally moves the
demands for grants.

Mr. Gaya Prasad Singh: T am asking the Government to reply.
Will the Honourable the Finance Member kindly reply to this question ?

The Honourable Sir James Grigg : As far as I know, except as
provided for by the Government of India Act, no expenditure can be
finally sanctioned except by the authority of this House.

. Mr. Gaya Prasad 8ingh: Then this question will come up before
this House before any action is taken by way of a supplementary grant !

. The Honourable 8ir James Grigg : It is bound to come up before
this House. I am mnot in a position at this moment to give a plcdge
that no expenditure will be undertaken before the vote of the House
is taken. Certainly no expenditure will be undertaken before the deci-
sion of the Standing Finance Committee has been taken.

. Mr H P Mody: May I know, Sir, what happens if a Member
ineurs expenditure illegally before this House has sanctioned it and then
disappears ! (Laughter.)

Mr. President (The Honourable Sir Shanmukham Chetty): Orvder,
order. The House appears to he getting into a debate on this question.
Next question, Mr. Gaya Prasad Singh. ' '
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DEPORTATION OF -ONE KarAM SINGH FROM CHINA. .

70, *Mr. Gaya Prasad 8ingh : (a) Is it a fact that one Karam
Singh, who was sentenced to one month’s imprisonment and deportation
from China, in 1929, on a charge of sedition, was arrested und hrought
before the police court in Shanghai recently, and that he was awarded the
muxiroum sentence of two months’ imprisonment, followed by deportation
from China ?

{b) Do Government propose to enquire into the matter and state why
he was deported from China and for what offence ! :

(¢) Is there any representative of the British Government, or of the
Government of India, in Shanghai ¢ If so, what steps, if any, were taken
by him in this connection ¥

Mr. H. A. F. Metcalfe : (a), (b) and second sentence of (¢). En-
quiries are being made from His Majesty’s Minister, Peking, and the
result will be communicated to the House in due course.

(¢) There is a British Consul General at Shanghai.

RESERVATION OF THE QUEEN MARY ZENANA GHAT IN PUSHKAR, AJMER, FOR
THE ExcLusive Use or WOMEN.

71. *Mr. Gaya Prasad 8ingh : (a) Are Government aware that the
Queen Mary Zenana Ghat in Pushkar (Ajmer) was built exclusively for
the use of women, and that it is being used by males also, no restrietion
being enforced in this connection ?

(b) IIave Qovernment received any complaints about this from Pandit
Sohan Lal Sharma, President, Hindu Sabha, Pushkar, and from certnin
ladies also ¥ If so, what steps were taken on these representations ¢

(¢) What action have Government taken, or propose to taite, to reserve
the Queen Mary Zenana Ghat for women ?

(d) What amount of money is spent annually on the maintenance and
repair of the said ghat, and from what funds {

(e) Is it a fact that Pandit Sohan Lal Sharma wrote to the Commis-
sioner nf Ajmer-Merwara, offering to appoint a woman to enforce the rule
reserving the ghat for the exclusive use of women ? If so, what action
was taken on the suggestion ?

Mr. H. A. F. Metcalfe : (a) The answer to the first part is in the
affirmative. Notices have been put on entrances prohibiting its use .by
males. Trespassers are liable to prosecution under section 448, Indian
Penal Code.

(b) and (c). Yes. Some complaints from Pandit Sohan Lal and
one from a lady. Enquiries were made, notices as already stated, were
Put up and the Police have been asked to take cognizance of such
offences as are reported to them. Pandit Sohan Lal has been asked

to report specific cases to the Police.

(d) The construction of the ghat having been complete
there has been no necessity to spend anything yet on its s
maintenance, It was built with the amount collected by Charlltat 3
subscriptions and donations and the Jagir Committee which collecte

d recently
repairs or
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the funds propose to raise the funds anmlm:ly for future maintenance
and repairs. ..

(e) Yes. No action was taken.

Mr. Gaya Prasad Singh : With regard to answer to part (a), vnll
Government take it from.me that I myself visited this place in the
course of the last two months and found that there was no person to
guard it from the trespass of male persons and that male persons were
freely going into this particular ghat which is said to be reserved for
Zenana ?

Mr. M. Maswood Ahmad Did the Honourable Member himself also
go there ? ; v

Mr. H A F. Metcalfe : The answer which I have just read out was

only received from the Local Administration within the last few days.
Possibly some measures have been taken since the Honour&ble Membet

visited the ghat.

R RN

INCOME OF THE BARAHJEE TEMPLE IN PUSHKAR, AJMER.

72. *Mr. Gaya Prasad 8ingh : (a) What is the approximate annual
income of the Barahjee temple in Pushkar (Ajmer), and how is this money
speut !

(b) Isit a fact that no part of the income is spent on the maintenance
and repairs of the temple 1 1f so, why ?

(¢) Who hus got the eontrol over the temple ?

Mr. H A PF. Metcalfe : (a) No official information is available.
The income is reported to he about Rs. 300 per annum. It goes to the
general funds of the Shamlat Committee. Subsecriptions are reported
to be raised for repairs from time to time.

(b) Does not arise in view of (a).

(¢) The Brahmins of Bari Basti, Pushkar, through their represen-
tative committee.

Mr. Lalchand Navalrai : May I know if that temple is a public
temple ?

Mr. H A F. Metcalfe : So far ax I am aware, it is open to the
public if that is what the Honourable Member means.

Mr. Gaya Prasad Bingh: With regard to part (b), how is the
income spent ?

Mr. H A F. Metcalfe : I cannot give the Honourable Member exact

informatlon. about that, but 1 think the llonourable Member will get
some more information in reply to the next question.

INcOME oF THE PUSHKAR JAGIR,

73. *Mr. Gaya Prasad Singh : (a) Is it a fact that the Pushkar
Jagir was conferred by the Mussalman and Hindu Rulers to be utilized
towards the repuirs and muintenance of the Pushkar ghat, the clearing of
water, and the insurance of a constant supply of water in the tank. the
maintenance and repair of the temples, the nnpartmg of religious instrue-
tions, assistance to Hindu pilgrims, and similar other charitable objects !
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.. (b) Is iv a fact that no part of the proveeds of the Jagir: is utlhzed
towards any of the objects mentiomed im part (a) above { .

(¢) Are Government aware that in civil suit No. 280 of 1935 the
Sub-Judge, first class, Ajmer, in his Judgment, dated the 7th February,
1930, has coumented that ** The aceounts were not maintained by the

Shamilat Committee properly ’’, that ‘* A major portion of the Shamilat
income is spent after litigation & , and that ‘‘ The members of the Shamilat

Committee were not unaging the affairs properly, and were not keepmg
pruper accounts ’’ ¢

(d) Are Goverument aware that Mr. Ram Swaroop, Telmldar has
also condemned the accounts of the Shamilat Committee, or the Jo.gu'
Committee, in his note on the resolution book of the Committee in 1952 7

{e) Are Governmcent aware that in cheques Nos. 102 to 757, from 1930
to 1933, of the Jagir Committee, a humber of entriés sueh as €xpenses
over the supply:. of milk, and sweet-meats, ete., to ofticials, providinz costly
garlands to officials, and similar other items have been mad: ? If s¢y
will Government please state whether such presents were really .made to
officials 1

(f) Have the accounts of the Shamilat or the Jagif Committee been
ever audited by any official, or duly qualified auditor ¥ If not, why not !

(g9) Do Government propose to appoint 3 committee to enquire into
the accounts and administration of the Jagxr Committee ¥ If not, why.
not !

(h) Hdve Govérnment or local officials received: representatmnh from
voters, and from' some members of the Jagir Committee itself, ,complain-’
ing about the accounts of the Committee, the latest representatlon to the
Asgistant Commissioner, Ajmer, being the one dated the 27th March, 1934,
signed by a majority of voters of the Jaglr Committee and also by two
members of the Committee itself ¢ -

(s) What steps db Government propose to take in this matter ?

. .Mr. H. A. F Metoalfe : (a) The reply is in the negative. A refer-,
erice is invited to paragraph 64* of the report of the Committee on-
Jagir estates, dated the 16th May, 1874, printed at page 579 of the’
Ajmer Regulations, Volume IT (I L).

(b) Does not arise.

te) Yes.

(d) Yes. - _ ‘ .

() No.  The second part of the question does nut arise,

(f) Yes, by the' Revenue Girdawar ( Qupervxsor) balf vearly, »irde
the reply to question’ No: 89 (¢), already given in’ the Government off
India, Foreign and Political Department letter®* Ne.-F.<10-1|29, dated
the' Tth Februarv, 1929, addressed to the: Hdhdurab}e Member. :

(g) No. As the accounts are exammed in the manner mdlcated
in the reply to part (f) of fhis questign arid are’exhibited to the pnbhe,
(}ovemment 'see no necesmt‘v fbr sueh aetion, L

R ** #Copy  enclosed ' o
L179LAD LI
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(h) Representations- have been received and duly examined. An

application dated the 27th Mareh, 1934,:is under enquiry.
(¢) Nose.

Copy of paragraph 64 of the report of the Committee on Jagir estalus dated the 16th
- May, 1874, printed at page 679 of the Ajmer Regulations, Volume I1I (H-L).

. 64. The Jagir of Pushkar is of ver{"a.ncient date. The oldsst Sauad on
record is ome of the Jahangir, arranging how the rival parties should divide the
gifts of pilgrims, and continuing the village ‘* dar wajh madad maash kawm pokhuriye
eunnardaran.’’ The land of Pokhur is minutely divided ; 418 shurers have been
recorded as in possession of land at the presert measurement.

No. F.-10-I|29.

From
‘ The Deputy Secretary to the Government of India
in the Foreign and Political Departmenat,

To

Mr. Gaya Prasad Singh, M.L.A,,
‘_ 12-E., Ferozshah Road,
n New Delhi.
Dated New Delhi, the 7th February, 1989.

- Questions regarding Pushlar.

Bir,

At the meeting of the Legislative Assembly on the 28th January, 1929, Sir
Deuys Bray informed you that the information asked for by yon in questions Nos. 8Y,
90 and 91, regarding Pushkar was being collected and would be communicated ta you
in due course. The information has since been obtaimed and the replies to your
quéstions are as follows : ‘

No. 89.
(a) Government have no definite information on this poiat.

(b) The Mughal Emperors conferred about 14,000 bighas on the Brahmans of
the Bari Basti and in the Sanad granted by the British Gevernment the area is shown
as 5,328 acres, viz.,, 13,320 bighas. In the decennial settlement the arca entered in
the Shamlat Khata was 6,962 bighas including land under water. Some oncroaehments
have been made by the Brahmans of the Chhoti Basti, who are perpetually quarrelling
witli the Brahmans of the Bari Basti. Civil litigation is in progress with regard to
these encroachments. The revenue papers now show 6,498 bighas as in possession of
the SBhamlat Committee. It is, however, misleading to compare this figure with the
figure entered in the Banad, as the former figure relates only to common Shamlat land

end does not include the land separately owned by the numerous Bruhmans, among
whom the Jagir is divided. :

. (¢) Accounts are kept by the Shamlat Committee according to rules contained
in a decree of the Civil Court. They are checked by the Revenue Girdawar bhalf-
yeuriy and a copy is hung up in a public place in Pushkar for the information of
tlxo“Jo.girdara and copies are sent to the Collector and the Tehsildar.

(d) Under the terms of Sanad permanent alienation of land is not permissible.
In some cases the transfer of Biswadari rights may bave ‘oceurred with the sanction
of the Collector under the Ajmer Alienation of Land Regulatiow, 1914,

~(e) It is not understood what is meant by ‘‘ the Shamlat Committee of the
woeal Government . The Jagir is divided among about 400 sharers who enjoy and
utilise the income from their shares. Income from pilgrims is received and emjoyed

by individual P.andah. The Local Government and the Shamlat Committee have
nothing to do with either source of income.
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No. 80. . K

P. Fohan Lal and Gopikishen were elected in April, 1024, Under the provisics
of the Shamlat Committee Rules the Collector, Ajmer-Merwara has discretion to
refuse sanction to the election of any particular persoms. and .this  discretion was used
in this case. No application or telegram appears to have becn received by the
Chief Ccmmissioner but it is understood that an application in this connection wae
made to the Commissioner, Ajmer-Merwara. Enquiries were made by the Commis-
sioner vich indicated that many, and probably most of the persons whose signatures
werc appended to the application had signed at the instance of 1. Sohan lal and
Gopikishen without knowing what its purport was and without agreeing with the
statemcuts made in the application. No further action was therefore taken on it
by the Commissioner, ’

(b) The Pushkar Jerun Udhar Fund which amounted to Rs. 19,200 has been
utilised ws follows :

Ra.

Tlerks pay .. . . . .. 69
8ilt removal .. .. .o .. .. 543
Ghat repairs .o . .e .. 2861
Patanki Pol eonstruction .. .. .. 11,665
Balance with Alliance Bank . . .. 3,991
Balanee with Imperial Bank .. .. .- f1
. 19,200

No. 91.

The number of shops existing in Pushkar has not been eounted but the mumber
is considerably less than a hundred. The place is a small town with a population of
abeut 2,400 and is of very little importance except as a pilgrunige centre. There iv
therefore no scope for a Municipality there, nor has any request for its ostablish-
nment been made. The actual number of pilgrims that visit Pushkar from Ajmer
during the year is between 1 and 2 lakhs.

(b) There is no Municipality and no need for one. Hpecial arrangewents are
made by the District Board during the time of anmual fair Zur sanitation, lighting
and other arrangements for the pilgrims. A temporary dispensary is also established
there at that time. The question of establishing a permanent dispemsary at Pushkar
ia receiving consideration. The Funds of the District Board nnd the Shamlat Cow-
wittce are not suficient for the construction of metalled roads throughout the town.

(¢) The reply is in the negative.

I have the honour to be, i
8z,
Your most obedient servant,
(8d.) H. WILBERFORCE-BELL,

Depuly Beoretary to the Government of I[ndia.

Mr. Gaya Prasad 8ingh : With regard to the remarks made by
the officer as quoted in part (¢) of my question, what steps do Govern-
ment propose to take in order to see that the accounts are kept in a
regular way !

Mr. H. A. F. Metoalfe : I have already explained that the Govern-
ment do have the accounts examined by the Revenue Girdawar half-
Yearly, which they consider to be sufficient. ;

., Mr. Gays Prasad 8ingh : With regard to part (e¢), do Government
think that. it is a justifiable expenditure to supply milk and sweetmeats,
ete., to officials and providing costly garlands to them ?.

L179LAD S o
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Mr. H A F. Metcalfe : Government do not admit for a moﬁ&eﬂt‘
that any of the funds are’ spent ont'such’ p\xrpote‘s o
: COJ!I ‘Prasad M Have Government taken care to - mqmno
thct thebe items: already appear in the account books of the Shamlat
Ooﬂim’ittee 1 ’

‘Mr. H. L F. Metosife : I am mformed by the Loeal Admlmstru-
tmn that- no such items’ of expendlture have beer incurred.

Esunusnmnn'r OF A MUNICIPALITY AT vanm, AIMER.

T4 *My, Gaya Prasad Singh: (a) Is there any proposal for. the.
establishment of a municipality at Pushkar (Ajmer) ? If not, why not ¢
(b)- Why has no hospital been yet established in Puskkar (Ajmer) ?

(¢) Ts it @ fact that a tax of one anna per head is levied on all persons
who puréBase: railway tickets for Ajmer ¢ If so, are Guvernment:' aware
that a geod number of such visitors are pilgrims:to-Pushikap; which is a
famous- sagred place of the Hindus !

(d) Is it-a fact that the entire proceeds -of this tex is'spent on:Ajmer
Municipal,ity, and no part is spent on the improvement of Pushkar ¥ If
8o, why-%:,-

(e) ‘D'o ‘Qovernment propose to spend a fair portion of the tax for the

establishment of a municipality and aﬁordmg samtary and other faclhtles‘
to Puithkar 1 -

< Mt H A P. Metctlfo (a) No, vide the reply to questwon N’o 91
(d), already given: in the Government of India, Foreign and Potitical
Department lettert No. F.-10-1|29, dated the 7th February, 1929, ad--
dressed to the Honourable Member

- () meg to - finaneial strmzeney .

" (ie) Yes. A .fraction oaly of the- pel'sons purchasmg tickets for
AJmer are pllgnms to Pushkar.

(d) and (¢) Yes. The tax is 1ntended to prowde samtatlonl
amenities iv Ajmer and as wmatters stand at present no part of the
proceeds can be spent elsewhere, but Government would be prepared
to consider the question.

Mr. Gays Prasad 8ingh : With regard to part (b), is it not a fact
t}lat the Government admitted on the floor of the House that the estab-
lishment of a hospital at Pushkar was.a necessity ?

Mr. H. A F. Metcalfe : I anrmot-aware of gny such admigsion, but
ift the Honourable' Member will' call my attentidn to the partienlar

tli;b;te in which the admission” was made, I will have the matter looked

AMENDMENT 'OF THE (L‘nown Laxos’ OrpINARGE oF KENYa.

75. *Mr. Gays Prasad Singh: (z) wlu Goyemmnt kindly mte’j
if the Keny,a Government propose to ames ds Oxdi
sbial’ to ‘perinit trankfés’ of: leudes’ 6f Sabld chlth a1*
created Por ihdustrial'and: conimeroial ﬁmmes Eui‘opeam to Ihﬂmﬁk, f

18ee mrred question No. 78
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vige versa, without uny crestrictions, in wjew N rupma& mado
y the Indign. Chamber of Commerce 1

(b) ;Do Government. propose to make an enquiry into ‘this matter, and
state what objection there is in removing this restnotion in the transfer cf
ds, based on racial considerations t

< Mr. G 8. Bajpai: (¢) The Honourable Member presumably ref.ers
to the representations reported to have been made by the Federation
-of Indian Chambers of Commerce and Industry of Eastern Africa to s
Select Committee appointed by the Legislative Council of the Colony,
‘“ to examine the position regarding residemtial, commercial - and im-
dustrial development on land leased from the Crown for grazing and
upon or agricultural purposes and the alleged change of user mcx,denta.l
4o such development and to furnish a report ’’. The representation was
to the effect that unrestricted inter-racial transfer of commercial, in-
dustrial and residential plots outside townships be permitted.  The
Committee made no recommendation in the matter as they regarded
4t as outside their terms of refercnce. So far as the Government of
India are aware, the Govérnment 6f Kenya have no proposal before
them to amend the Crown Lands Ordinance in the sense suggested in
the question.

(b) It would appear that within the boundaries of mumexpahtlel,
townships or trading centres, inter-racial transfers of agricultural lands
used for industrial and commercial purposes, may be permitted. Out-

wigde such boundaries, transférs are not permitted as a matter of deurse.
Exceptions have, however, been made where the property is, in fact, part
of an area uqed for commerclal purposes, whether or not the area has
been specifically declared to be a township.or trading ecentre. -

ProvisioN oF A TERRITORY FoR His HIGHNESS THE Aca Knan.

. 76. *Mr. Gaya Prasad Bm?_lll : (a) Is there any truth in the report
published in the papers that Hi ighness the Aga Khan has asked Govera-
ment to provide I;um with a territory in India over which he may rule, in
recognition of the services rendered by him to the Empire ¢

‘b) Have Government rcceived any communication on the subject ¢

Mr. H. A F. Metcalfe : (q) and (). A confidential communication
was received from His Highness the Aga Khan, but Government are not
in a position to disclose its nature.

Mr. Lalchand Navalrai : May I know from the Honourable Member
it His Highness the Aga Khan wanted Sind ?

Mr. H A F. Metcalfe : I have already stated that 1 am not in a
posmon to disclose the nature of the communieation received from His
Highness and T have nothing more to add.

Mr_ Muhammad Avhar Al : Is it a fact that Muzaffarpur, where the

ht;‘use of my Honourablé frierid, Mr. Gaya Prasad Singh, is sltuated is t%
be made the capital of His nghne'ss the Aga Khan 7'

Mr. Gaya Prasad, 8ingh.: I shall welcome him. ; i

8ir Muhammad Yakub : Will Government please enquire ‘how &
tonfidential' communication like this letilred: out Ardm ‘the office 87 the
Foreign bnd Political - Dephrtment and was published in' the papers ! -
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. Mir. Gays Prasad 8ingh : My Honourable friend is so ignorant that
he does not read the papers. It appeared im the newspapers at the time.

g8ir Muhammad Yakub : I am not more ignorant than my Honour-
able friend. My question was whether the Government will make an
enquiry how such a highly confidential information leaked out from the
office of the Foreign and Political Department and appeared in the news-
papers 1

. Mr H. A F. Metcalfe : I am not prepared to admit for a moment
that the information leaked out from the office of the Foreign and Poli-
tical Department. There are a great many other sources from which it
might have leaked out.

Bir Abdur Rahim : Is it not a fact that the Political Department
receives numerous confidential communications ¢

Mr. H. A. F. Metcalfe : It certainly is a fact.

8ir Abdur Rahim : Is it not the practice of the Department not te
reveal the contents of those communications ¢

Mr. H A F, Metcalfe : That equally is a fact, Sir.

Mr. B. Das : Are Government prepared to entertain similar applica-
tions from aspiring landholders who want to be feudatory chiefs in
Bihar and Orissa and Bengal ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : That
question does not arise.

RESTORATION OF THE CUTS IN SALARIES OF THE CENTRAL GOVERNMENT
EMPLOYEES IN BIHAR AND ORISSA WHO SUFFERED FROM EARTHQUAKE.

77. *Mr. Gaya Prasad 8ingh : Do Government propuse to restore
the ralary cuts of those employees of the Central Government in Bihar
and Orissa, who may have suffered from the earthquake ¥ If so, what are
their exact proposals ?

The Honourable 8ir Harry Haig : No such proposal is under the
consideration of the Government of India.

Mr. Gaya Prasad 8ingh: Will Government be willing to consider
this proposal of restoring the salary cuts at least of those officials
who are serving in the Province of Bihar and Orissa and who have
been adversely affected by the earthquake ?

The Honourable 8ir Harry Haig : I should not suppose that that
yvogld_bga a convenient way of dealing with any necessity there may be
in individual cases for giving assistance.

. Mr. Gaya Prasad Singh : Before I put the next question, I wish to
point out that there is a mistake in the question. The special
trate refers to Allahabad and not to Calcutta.

ENFORCEMENT OF THE RULE PROVIDING FOR 24 HOURS BoOKING ON RAILWAYS.

., 8. *Mr. Gays Prasad Singh: (z) Has the attention of Government
been drawn to-the following comment of the Railway Special Magistrate
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of Calcutta, Rai Saheb Lal Mohan Banerjee, published in the Amrita
Bar,ar Dotnka, dated the Tth June;, 1934 (page 6) reading—

¢ The Railway authorities ought to insist upon a strict enforccinemt of the
rule pr’ondmg for 24 hours booking and reduce the chances of conges-
tion 7’

(b) Are Government aware that in the above case, a pick-pocket was
arrested at the counter of the Railway booking office ?

(¢) Are Government aware that the rule quoted above is not strietly
enforced at all Railway stations 1

(d) Do Government propose to issue any fresh instructions in this
matter ?

Mr. P. R. Rau: (a) Yes.

(b) Government have no information beyond that contained in the
newspaper report referred to.

(¢) The rule referred to applies only in the case of certain large
stations as notified by Railways in their tariffs, and Government are not
aware that it is not being strictly enforced at such stations.

(d) Government consider this unnecessary. If any instances of the
rule not heing observed occur, they can—and, Government have no
doubt, will—be brought to notice by members of Local Advisory Com-
mittees at meetings of the Committee.

Mr. Gaya Prasad 8ingh : Will Government issue instructions to
the station masters to see that the rule which they have prescribed is
strictly followed ¥ As a matter of fact, at very important stations,
where the booking is supposed to be for 24 hours, the rule is not fol-
lowed in practice ?

Mr. P. R. Rau : It is unnecessary for Government to issue any such
instructions. It would be better if my Honourable friend would bring
to notice any particular case of breach of the rule, so that it may be
taken up with the local administration.

Mr. Gaya Prasad 8ingh : I say that station masters may be instruet-
ed to see that the rules are strictly observed in those cases.

Mr. P. R. Rau : The rules are intended to be followed. The mere
fact that the rules are published implies that it is the duty of the
station masters to follow them.

ESTABLISHMENT OF THE RESERVE BANK oF INDIA.

79. *Mr. Gaya Prasad 8ingh : When is the Reserve Bank of India
likely to come into existemce ?

The Honourable 8ir James Grigg : The matter is under active con-
sideration, and it is hoped that an announcement can soon be made.

Mr. Lalchand Navalrai : May I know if it has been decided as to
who is to be the Governor and who are to be the Deputy Governors !

The Honourable 8ir James Grigg : I should be grateful if I am
allowed to keep to the statement ‘‘ that it is hoped that an announce-

ment can soon be made '’
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Mr. Vidys Bagar Pandys : In view of the dissalution of thig
Assembly, we-would like to know whex_l snd bhow ‘many Members af
the House have the chance of being nominated as Directors of ihe new

The Honourable Sir James QGrigg : I am afraid the Honourable
Member ig asking me to auntieipate ;the announcement that I hope to
make soon. '

.. Mr. B. Das : May I know what will be the approximate time when
the Government expect to call for shares for the Reserve Bank from
the public ?

The Honourable Sir James Grigg : Surely my Honourable friend
does not want me to give him advance information like that.

... Mr. B. Das : Does the lioneurable Member anticipate aﬁy fluctua-
tion in the share market if an announcement is made now ?

+. The Honourable 8ir James Grigg : I am not in the least respon-
@ible for market rumours. -

Mr. B. Das : Does the Honourable Member anticipate that there
will be any marked fluetuation jn the market if the Government announce
that such and such is the date when the shareg of the Reserve Bank will
he on sale in -the market ?

The Honourable 8ir James Grigg : Whenever an announgement of
#he icsue of shares is made, the Government of India naturally take into
#ccount the possible effects on their own borrowing operations.

= Mr. B. Das : May I enquire why this inordinate delay in eoming to
4 decision about the starting of a Reserve Bank? This question of start-
ing a Reserve Bank was decided as long ago as 1928 when the whole
Aramework was settled. i )

- The Honourable 8ir James Grigg : First of all, I deny that there
avas ahy inordinate delay for which the Government of India were
responsible. I am not sure whether the Honourabler Member himself
has not certain responsibilities for a certain amount of delay in the
matter. ’ '

. Mr. Vidya Bagar Pandya : Then, is the Secretary of State respon-
sible for the delay in starting this Reserve Bank ?

The Honourable 8ir James Grigg : Certainly not.

. _Mr B Das: Was there not a special Session of the Assembly held
in Delhi to get thls.Reserve Bank Bill passed, and what is the reason
ff)r the Government in delaying the promulgation of the Reserve Bank !

The Honourable B8ir James Grigg : There is being no avoidable
delay in makmg an announcement or promulgating any decision.

GOVERNMENT ATTITUDE TOWARDS THE INDIAN NamioNaL UONGRESS ANB K8
CommiTTEES. )

80. *Mr. Lalchand Navalrai: (s) Will Government be-pleased 'to

ake a full statement of their present attitude towards the Indian National
ongress, and its Committees 1 = ' B T

.

(b) Has civil di:qobedience ceased in the es‘tiu;atjon»of,,(f}o'\!/;mi;napt_?
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(c) What is Government’s view with rq;ard to the All-India Congress
(,onnmttee s ‘decigions arrived at at Patna’
() What is the opinion of respective proviacial Governments in

India with regurd to the present attltnde of the - Congress and its
Comniittees ¥

(¢). Is it a fact that Bombay Government have eported to the Govern-
ment of Tndia that the pollcy of c.ull dlsobedlenee movement of the
Congress has not yet ceased't ' '

The Honourable 8ir Harry Haig : (¢) to (¢). I would invite the
atteution of the Honourable Member to the statement made by the Gov-
ernment of India in the Home Department Communiqu?, dated the 6th
June, 1934, to which I have nothing to add.

Mr. Lalchand Navalrai : Will the Honourable Member give me a
reply specifically to (e) ¢

" The Honourable 8ir Harry Haig : I think the Honourable Member
may conelude from the fact that the Government of Bombay have jush
reléeased Mr. Vallabhbhai Patel that in their view the Civil Disobedience
Movenient in Gujerat has now ceased.

Mr. Lalchand Navalrai : Am I then to undepstand that there was
'y report from the Bombay Government that the Civil Disobedience
Movement had not ceased and that since then Government have seen
fit to release Mr. Patel ¢
The Honourable Bir Harry Haig : No, Sir; the position was tha.t,
in view of the special conditions in Gujerat, it was necessary for the
overnment of Bombay to observe those condltmns carefully for some
time.

.M. Maswood Ahmad : Will Government be pleased to state
whether the ban has been lifted from all the provincial branches of the
Indisn National Congress ?

The Konourable 8ir Harry Haig : .A8 far as I am aware, the ban has
been lifted from all the regular provineial branches. (Langiiter.)

Mr. M. Maswood Ahmad : Will the Honourable Member be pleased
to state what he means by the word ‘‘ regular ’’ ¢

The Honourable 8ir Harry Haig: There is a difference of opinion
between me and my Honourable friend in regard to a particular organi-
sation. T think, but the House did not show sufficient interest in the
matter o debate the questlon the other day, and, "therefore I bad no
opportunity of dealing with it fully.

Mr M. Maswood Ahmad : Are Government aware that the Kl_mdm
Khidmatgar organisation of the North-West Frontier ‘Province s 2
braneh of ‘the Indian National Congress 1

The Honourable ln' 'Harry Haig : I am aware that it hds been so
descubc '

" Dr. Zia,nddin Ahmul Has the Civil stobedlence Movement stopped
m all the Provinees of India or is there any exceptlon ?

. The Honourable Sir Harry Haig : I have not received reports recent-
ly of any Civil Dlso’bedience Movement activities.
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Mr. M. Maswood Ahmad : Will Government be pleased to state
whether they have lifted the ban from the Khudai Khidmatgar organisa-
tion of the North-West Frontier Province ?

The Honourable 8ir Harry Haig : Certainly not, Sir.
Mr. M. Maswood Ahmad : Will Government be pleased to state the

reasons for not lifting this ban when they have lifted the ban from all
the other provincial branches of the Indian National Congress ?

The Honourabie Sir Harry Haig: I think my Honourable friend
has a question on this subject a little later.

Mr. B. Das : Do I understand the Honourable Member to say that
Government have released all the Civil Disobedience prisoners in all
the regnlar Provinces, and that there are no Civil Disobedience prisoners
in jail now ?

The Honourable 8ir Harry Haig : No, Sir ; I said nothing of the
kind.

Mr. B. Das : But did not the Honourable Member say that the Gov-
ernment of Bombay have released the Civil Disobedience prisoners, in-
cluding Mr. Vallabhbhai Patel ¢

The Honourable 8ir Harry Haig : No, Sir ; I said that the Govern-
ment of Bombay have released Mr. Vallabhbhai Patel who was held
under the Regulation. '

Mr. Gaya Prasad Singh : Now that, according to the statement of the
Honourable the Home Member, the Civil Disobediénce Movement has
ceased in all the Provinces, do Government propose to release the Civil
Disobedience prisoners now in the jails ¢

The Honourable 8ir Harry Haig : The Government of India and the
Local Governments, Sir, propose to continue the policy which is
already in existence of expediting the release of those prisoners. '

REMOVAL OF RESTRICTIONS PLACED ON THE INDIAN NATIONAL CONGRESS AND
1Ts COMMITTEES.

81. “Mr. Lalchand Navalrai : Will Government be pleasedsto state
if they have removed the restrictions and bans placed against the Indian
National Congress and its Committees owing to their civil disobedience
policy, if so, which restrictions and bans have been removed and how far 1

The Honourable 8ir Harry Haig : I would refer the Honourable Mem-
ber to the Communiqué of June 6th, which states the policy that is being

carried out.

Mr. Lalchand Navalrai : I should like to have a specific reply to this
question, viz., whether all the restrictions that were placed upon these
people, on account of the Civil Disobedience Movement, have been re-
moved, or are there still some that have not been removed ? '

The Honourable 8ir Harry Haig : I think, if the Honourable Member
refers to the communiqué, he will find an answer to his question.

Mr. Lalchand Navalrai : T do not remember that Communiqué now,
and. therefore, I want the Honourable Member to tell 'me what it is,
so that T may put further supplementary questions.
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The Honourable 8ir Harry Haig : I shall be very glad to lay & eopy
of the Communiqué on the table, in case Honourable Members have not
had an opportunity of reading it.

Mr. Lalchand Navalrai : So the Honourable Member himself knows
that there were restrictions and there were notifications. I am asking
if that Communiqué now shows which restrictions have been removed
and which have not becen removed.

The Honourable Bir Harry Haig : As far as I am aware, the restric-
tions to which the Honourable Member refers are merely notifications
under the Criminal Law Amendment Act declaring certain Associations
to be unlawful.

Mr. Lalchand Navalral : Has it been decided mow that the
Congress and all the Committees including the Working Committees and
the All-India Congress Committee have been declared to be lawful ¢

The Honourable 8ir Harry Haig : The policy is very clearly stated
in the Communiqué, and I really must ask my Honourable friend to be
kind cnough to read it.

Mr. Lalchand Navalrai : I only want to have one reply to my ques-
tion, viz., whether all the Associations and Committees have been declared
lawful or not or are they still unlawful ¢

The Honourable 8ir Harry Haig : I will refer to the Communiqué :

¢¢ The Government of India have decided, in conmsultation with Loeal Govcmmcx_lts,
that the notifieations declaring the various comstituent parts of the Congress crganisa-
tion umlawful ehould be withdrawn.’’

Later on, we went on to say :

‘“ During the course of the Civil Disobedience Movement, many revolutionary
organisations were proscribed which were distinet from the Congress though workin
in more or less close association with its objects. Local Gnvernments will nof
withdraw the notifications against any such revolutionary orgunisations or any organi-
sations which, in their opinion, are a danger to the peace of the country.’’

Mr. Lalchand Navalrai : May I know if there are any revolutionary
Associations connected with the Congress 1

The Honourable 8ir Harry Haig : Certainly, Sir.

Mr. Lalchand Navalrai : Are they connected with the Congress t

The Honourable 8ir Harry Haig : The words were ‘‘ distinct from

the Congress though working in more or less close association with its
objeots.”’
Mr. Lalchand Navalrai : Are there any such that are working in
sympathy with the Congress ? :
The Honourable Sir Harry Haig : There have been, certainly. I
cannot say what they are doing now.

Mr. Lalchand Navalrai : Will the Honourable Member mention
them ¢

The Honourable 8ir Harry Haig : No, Sir ; there are a great num-
ber of these Associations. :

Mr. Lalchand Navalrai : Wil‘l"'the Hononm‘b]e Méinber mention at
least one or two ¢ '
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Mr. Gaya Prasad Singh : Is it the assertion of Govermment tlat
there are terrorist ussnclatlons gfﬁhated to the Congress ?

.The Hononroble &r Hmy Imc No, Sir ; these ave net merely
terrorist associations. They are assoeiations of various descriptions.

Maulvi Muhammad Shafee Daoodi : May T know who is 'the autho-
xity to determine what are the constituent pants of the Indian National
Congress 1.

. ‘The Honourable Sirasn'y lug This is an executive decision, and
the determination must rest with Government.

Maulvi Muhammad Shafee Daoodi : Is mot the Indian National
Cionigres« itself the anthority and ‘has oot the aeting President, Mr. Jmana-
lal Bujaj, made it clear to the Honourable the Home Member that
{he Nhud Khulnulf(/m org.nisation iu the Fronter Prov'nee was affi-
iated to the Congress in August, 1931, and was acting in accordance with
the principles of the Congress and is prepared to abide by the decision of
the Congress as had been given at Patna in regard to the Civil Disobe-
dlenee Movement ?

! ‘vme Honourable Bir Harry Haig : T am very sorry that'T did not
have an opportunity of putting the facts fully before the House in con-
ncetion with the abortive motion of my Honourable friend opposite,
because 1 think I should have had no dlﬁiculty in proving to the Iouse
that the Red Shirt organisation did mot observe the profeased principles
of the ('ongress and was quite definitely a revolutionary body.

Maulvi Muhammad Shafee Daoodi : Is it not a facf that the autho-
rities in the Frontier are confusing. .

Mr. Prelident (The Honourable Sn- Shanmukham Chetty) : Order,
ovder. The House had an opportunity of discussing the question of this
organisation in the North-West Frontier Province, and the House deli-
berately deeided not to discuss this question. 'I‘he Chair ecanuot allow
the occasion for supplementary questions to be utilised for raising a
debate on that.

Mr. Mubammad Azhar Ali : Do Governmeat still hold that the object
of the Indian National Congress is in apy _way of the terrorist pr revolu-
‘tmnatv type *

The Honourable Sir Harry Haig : The objects of the Indian National
Congress at the moment seem to me to be somewhat uncel'tﬂ-m

FIGHTIW oUT THE ISSUE oF THE WHITE PAPER Bnronus L()NSTII‘UTIONALLY

THROUGH THE INDIAN melsm'nmn ‘BY m IND'[A‘N NA’!‘IONAL
CONGRESS.

82. “Mr ﬁaichand 1:Tavs‘ilrfu “Tc |fﬂ a fa(:f”t‘ﬁf;t G?wurnment threw
a challenge to the Indian National Congress to fight out the issue of the
‘White Paper Reforme eonstitutionally through ithe Indian - Legitlatuf'e ?

The Honourable 8ir Harry Haig : I think the Honourable Member
hl;s been' placing too: literal an .interpretation. on: cetstun Jonmhqtm
phrases. ,



QUESTIONB AND AVEwENS 20T

MY, Lalohetid' Navaltal : May T k6t from the Honoursble Mem-
ber if there was no challenge from the' Go¥ernment, whether there was’
a challenge from the Congress itself thet it w!ll ‘come to this:Hoéusé and
break this White Paper ¢ )

The Honourable Sir Harry Haig : Y thmk"it‘m pérféctly true that the’
Congress or rather the body which hoped to emerge as the revived Swa-
rajist Party did show an inclination to adopt the constltutlonul line
described by the Honourable Member. A F cid

. Mr. Lalchand Navalrgi : Was it, therefore, that the Govemment
allowed this. Assembly to come to a close and 'electlons to take place ¥

The Honourable 8ir Harry Haig : That decision was teken- on full‘.

consideration of all the cl.rcumstances. , ,

v Tant

¥ M AT ;*

I

SHORT NOTICE QUESTION . AM) ANbWhR S
box TH AFRI(‘AN (ODONIZATION ENQtfm Coum'r'rmz REPORT

"Mr c. 8 Ranp Tyer ; Wil Governn‘tent plblise sthte what actxon.
12 Noox. they propose to take on the South" Afrlcan Colomzatxon;
Enqmry Committee Report ? N )

Mr. G. 8. Bljp&l ‘The Government of Inda.a baw lnfnnlqexl A.he Gox»;
crnment of the Union of South Africa that thev will formulate their views
on the Report only after Indian opinion, both in South Africa and in India,
has expressed itself fully. They have so far received no indication of the
reaction of Indians in South Africa to the Report. 'They propoce to consult
the Standing Emigration Committee of the .two IIouses of the Indian
Legislature, as soon as they can _place , before the Committee repreqenta-
tive expressions of Tndian opinion in both tountries. Communication of
their own conclusions to the: Govemment of the- Union is, therefore; likely
to take some time.

Mr. B. Das : It it not a fact that the South African Indians -made
it clear that they will have nothing to do with the recommendations of this
preliminary Colonisation Committec Report and that they will not like to
get out of South Africa at the request of these people, and is it not ill-
grace on the part of this Committee to recommend and suggest how Indians
can find a colony for themselves. and do the Government of India approve.
the method in which this Colonisation (‘anuttee have suggested how
colonies should be found for Indians ?

Mr. G. 8. Bajpai : So far as I know, the South African Indian com-
munity has not yet expressed any opinion on the recommendations made
in the Report. There is a section of South African Indians who decided
to non-co-operate with the Committee which was appointed hy the GGovern-
ment of the Union. But the miost’ representative organisation of Indians
in South Africa, that is to say, the South African Indian Congress, appoint-
ed a representative to serve-on the Committee and alto gave ewdence'
before 1t :

My Hononrable friend’s next qu.estwn was as. to whether the Govern-‘
ment of India approved of the Committee in South Africa a,rrogatmg to..
itself. the function of advising India as to where it should find an out'et for
its redundant millions. Government would prefer to express no opinion

.
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on either this or the other recommendations of the Committee until they
have had time to consylt Indian opinion here and in South Africa.’

Mr. B. Das : Were the Government -of India aware at the time of the
investigation when they advised the Agent General in South Africa to
render all help to that Committee, that the, Committee was going.to recom-
mend ways and means as to how the Government of India should have
colonies of their own for the Indian' people

Mr. G. 8. Bajpai : The Government of India 4t the time, when they
invited their Agent to assist the Ccmmittee, had merely the terms of
reference of the Committee before them. The procedure of the Committee
and the formulation of the views of the Committee were
subsequent processes. ' ’

Mr B. Das : May I suggest to the Government of India to appoint a
Committee to advise the South African Government as to how they should
funetion as a civilised Government {

Mr. G. 8. Bajpai : T think that would be a labour of supererogation
on the nart of the Government of India.

. Mr. Gaya Prasad 8ingh : Are Government aware that there is strong
feeling in this country against the recommendations made in that
Colonization Committee Report {

Mr. G. 8 Bajpai: From my perusal of comments in the Press, I
should say that my Honourable friend’s conclusion is justified.

UNSTARRED QUESTIONS AND ANSWERS.

ResoLuTiONS, PETITIONS AND MEMORIALS RECEIVED FOR OR AGAINST THE
Hinpu TeEMPLE ENTRY DisaBiLities REmovaL BiiL.

5. Pandit Ram Krishna Jha : (a) Will Government be pleased to
state the number of (¢) resolutions, () petitions, (¢%) memorials, and
(4v) opinions received by them till the 15th of June, 1934, either for or
against the Temple Entry Bill now pending in the Central legislature ?
Will Government be pleased to state how many of cach are for and how
mony against the Bill ¢

(v) Will Government be pleased to lay a statement on the table
showing :

(4) the names of the individuals and their addresses,
(#) the names of the public bodies or associations,

(i4) the mrlnames of the religious institutions or religious héa,ds,
a

(fv) the names of the Government officials, the provincial Gov-
ernments and the courts in British India,

from who;n Gox_'emment have received such resolutions, petitions, ete.,
as aforesaid against the said Temple Entry Bill ¢ '

The Honourable 8ir Harry Haig : T will answer this and the next
question, No. 6, together. Resolutions and memorials relating to the
Temple Entry Bill which have been received either by the Legislative
-Assembly Department or through the Home Department have been already
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placed in the Library of the House and I lay on the table two lists of such
representations received upto the end of June, the great majority of which
are against the Bill. The opinions’received on the Bill will be printed and
circulated to Honourable Members in due course. Some petitions on this
subject have already been reported to the House and others will be
reported in due course. According to the directions of the Committee on
Petitions, all the petitions will also be printed and ecirculated. The
material for the information required by the Honourable Member is either
already available or will be supplied to him before the next motion
relating to the Bill is taken up.

I

List of resolutions, memonrials, telegrams, letiers, eto., protesting against the Temple
Entry Bill recoived and placed in the Library of the Legislative Assembly.

(a) Protests against the Temple Entry Bill.

1. Telegram dated 7th April, 1934, from Jairamdas, Lyallpur against the
admission of Harijans into Temples.

. Telegram dated 8th May, 1934, from Pujari Mandir Raghubir against
Temple Entry Bill.

. Telegram dated 9th May, 1934, from President, Sanatan Dharam Yavaka
Mangal.

[ )

4. Telegram dated 8th May, 1934, from Satrughan Das, Presifent, Village
Ramdiri, Monghyr.

5. Telegram dated 8th Muy, 1934, from Secretary, Radharaman Temple,
Brindaban.

6. Telegram dated 8th May, 1934, from Misrilal, regarding Sanatani Meeting,
Bareilly.

7. Telegram dated 8th May, 1934, from Janardan Chaturvedi, Secretary,
Vaishnavasevadal meeting, Hathras.

. Telegram dated 7th May, 1984, from Becretary, Vasgbav Sabha, Multan.

9. Telegram dated 7th May, 1934, from Secretary, Sanatan Sabha, Hoshiar-
pur.

10. Telegram dated 7th May, 1934, from Shankar Basudeb Tirtna Swami of
Gopaltirtna Math, Town Puri, President, Public Meeting.

11. Telegram dated 7th May, 1934, from Mahanthaudh Beharidass, President,
Sanatanist Couference, Raipur.

12, Telegram from Abadh Behari Singh, President, Sanatanist Conference,
Paroria.

13. Telegram dated 7th May, 1934, from Pujari Balaji Mandir.

14. Telegram dated 7th May, 1934, from Damodar Acharya, President, Dharm
Bagebandhak Mandal.

15. Telegram dated Nowgong, 7th May, 1934, from Maheswar BorthaXur,
Secretary, Nowgong Brahman Sava.

16. Telegram dated 7th May, 1984, from Dewakan Misra, President, Sanatan
Meeting, Salempur.

17. Telegram dated 7th May, 1934, from Anandibye Anandaballabh Temple.

18. Telegram dated 7th May, 1934, from Dhanur Dha
Totadrimath. v ’ vavacharya Mohant,

19. Telegram dated 7th May, 1934, from B. A. Pande, Pl ader, Presi
Public Meeting of Sanatanist at Akola. r Flonder, Fresidont,

20. Telegram dated 7th May, 1984, from Pujari Nersinghji, Mandir.
81. Telegram dated 7th May, 1934, from Pujari, Ram Mandir.

ot
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22, Te‘legnm dated 7th May, 1984, #rom Pujari, Gausala Mandir.’

%,?:qlaum dpteqd. 7th, May, 1934, trem. Puisri, Audh Bohari Mandir.
o4, Tolegram: dated-7th May, 1934, from- M&Mﬁh Bwkhohqn Du,.auutu
. - .Dmsram. §gbha, Brhadurpur, Thekurbari, Monghyr

25. Telegram dated 7th May, 1984, frou Radha num, Du, Mohut,
¢ .. 'Tattysthan. ;

26. Telegram. duted @th . May; 1934, xron Aehmtyn Bhuma/,‘. Ptopmm,

:¢ - Rashmadhab. Temple. Iy . \
27. Telegram dated 7th May, 1934, trom Dewan, l-hhhbu 'l'ompie. D

28. Telegram duted 7th May, 1934, from Feteh Chand Seth, Manager,
Ramnaumi Temple.

29, Telegram dated 7th May, 1934, from Pujari, Satyanarayan Mandir.

39. '!‘eleg “dated: Tth May; 1984, from: Maaan Mohn\ Gonanu, Pmpnotor,
b ankebehariji  Teiple: "

31. Telegram dated 7th May, 1934, from Hankaut Mmu, Prendont
Ranatanist’ Mcetihg, ' Chanor.” ~ °

38, Pelegram ' dated Teh - Ma), 1984, from qu'nn, Bankatadevi : Teniple.
., 33. Tolegram dated.7th May, 1984, from Manaker, Marwaﬂ 'l‘émple

84. Telegram dated Tth May, 1934, from Kuhonhl Go‘wum Advnka.ry,

stae i oo -Radhaballey - Temple, RO S 8

35. Telegram dated 7th May, 1934, from B.;sudeb Tarhahnhr Presxdent !
. Public Meeting, Mundamarai. .+ . -

.. 36, Telegram dated 7th May, 1934, from Prenident wh-hnhmm Ssngh,

B B A

" 88. Telegmm dated hher:, 7th. my, 103&, f-ron Seth Brij - Bﬂhlrilal Munn.ger,

amsar. -

37. Telegram dated Rajnagar, the 7th April, 1934, from 1i, 000 Banatanht
indus of Kailakh ' Nahar -Birola Bhag‘butpbr, B‘Ju Haiderpur,
Nlrvapur, Bbaran, Dlstnct Darbhanga. ,

‘Radhakrishna Temple.

_.-8D. Telegram .dated Lachmangarh, - the. Sth .May, 1834, fm#Mahmt Shri

Raghunath Mandir.

40. Telegtam duted Jhansi, the Tth May, 1984 from ijnaﬁl Tandon, Becre-
tary, Samana Dharam Sabha.

T4 Telegram dated Cawnpore, the 7th May, 1934 from Sauntamstl, old

Cawnpore.

43, Telegrnm dated Piparia, thé 7th Mav, 1934, from Prandent, Sanatan
Dharam Sabha,

43, Telegrum dated Losul (through Sxkar), 6th May, 1984 from Prendent,

- Hindu Sabha.

44 ‘Telegrmn dated Baidyabati, 6th May, 1934 from Banjumgh, Preudent

Banatan’ Sabha, andani, Bafdyab

45 Telegnm dated Mandsaur, .)th \Iug, 1934 from Pulehund Cluchum,\ Prou-

- dent; Hindu Babhw:

46. Telegram dated Mandsaur, 5th Mayl 1934 from Pandlt ﬁanndhar, President,

anatan “Dharem"Sabka. -

©o 47, Telogram duted Mandsavr; 5th May, 1984, from Jain Pdhéhu

48. Telegram dated Begusarai, 1st May, 1934, fro Matukdhari h, Preai-
oo dent) Banutan Dharaﬁx,Meéhng‘;xt RM;M i " Silw dal

49. Telogram dated Bogusarai, 3rd May, 1934,
Hbda Meetitig, Balibpur, )19 ”"m Ambiea Smch, ‘President,
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57.
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60.
61,
62,
3.
64,
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@6.
7.
68..
69.
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73.
74,
75.
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77.
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. Telegram '!'.';Jim J‘harpu, 10th, Ma,y, 19,34 from’ Slubesvar .Tha Pre-

sident, Mithila Barnasram Dharam Sabha, Lohana Dharbanga, ,regard-

‘" fng meeting of 15,000 Banatanists of village: Birestigar. '
. Telegram dated Nanigachi, 11th May, 1934, from Secretary, Barnasram

Sabha Ujan.

. Telegram -dated' Begusaraj, 4th May, 1984' from Bhehuratan ‘Bingh, Pre-

gident, Sanatan Dharam Meeting at Nnyl.gwon

! Telegram dated ‘Begusaral,*sth May, 1934, from Ghundhnm Bingh, Presi-

dent, Sanatan Dharam Sabha at Smghpur

. Telegram dated Jhan Jharpur; 9th May, .1984, trour Sanntan Dharam Babha

Sanskrit Pathsala, Jhan Inhtpur.

Telegram dated Brmdaban, oth May, 1984, from Hoetbavyuwak Mandal

Telegram dated Udipi, _9th May, 1934, from Secretary, Vaidiaka Dharma-
veer ‘Sanghs, regarding Sanatanist Meeting, Vdipi, Bouth Ksanara,

Telegram dated Amritsar, 7th May, 1934, from Rilyaram, President,
Varnashram Surajsang] ix mesting, Amntaa.r s

Telegram dated Amritsar, 7th May, 1934 !rom Tlrthram, Secretary,
Dharmvir Pal 8anatanist Meeting, Amntnar

Telegram dated Benares, 7th May, 1934, from Chandlpd Socretary, Gauri
Shankar Endowment Ttfust.

Telegram dated Benares, 7th May, 1934, from Surondra Snnyal Chgxrman,

° Mumukshabhawan.

Telegrém dated Begusarai, Bth May, 1934, from Parmesar Chondhrv
Bishunpur and An.lndipd

Telegram dated Begusarai, 8th May, 1934 frém Kanulkl Bhore, Presidont,
Sanatan Dharam Meeting at Gorgwwm

Telegram dated Begusarai, 8th May, 1934, from Karimahton, President,
Sanatan Dharam Meeting at Khaugpur. L

Telegram dated Deoghar, 7th May, 1984, from Manokamana Pandxt Pro-
sident, Public Meeting.

Telegram dated Deoghar, 7th May, 1934, from President, Dharam Rakshini
Sabha.

Telegram dated Jaswantgarh, 7th May, 1934, from Achhut Sanatan Dharam
Sabha.

Telegram dated Jhan Jharpur, 7th May, 1934, from Varnashramdhar Sabha
Kothia, Darbhanga. .
Tele}%ram dated Ladnun, 7th May, 1934, from Sanatan Dharm Sabha,
imbi, ; o
Telegram dated Mhow Bazar, 7th May, 1934, from Sanghi Presndent, Hmdu
Meeting in Gopal Mandir.

Telegram dated Miraupur, 8th May, 1984, from Bliri Goswanii Goverdhanlal
Kavichuramani, President, Public Meeting..

Telegram datod Muttra Chauk, 8th May, 1934, from President, Govndhun

_ Shastri, Varnashram, Muttru.

Telegram dated Nawalgarh, 7th May, 1934, tr,om Manesi Dutt, Seuun

Telegram dated Teghra, 8th July, 1934, from Bamnaran Pragdd, Secretary,
Grand Sanatan Dharam Meeting..

Telegram dated Sth May, 1984, from Ga;a.nnnd Pada, Hononry Secretary,
Shree Sanatan Dhu.r.:mawalamblya Mauwar Brahman Sabha, Calcutta.

Telegram dated 7th May, 1934, from Becretary, Varnashrama Sgbha, Nollore.

Telegram dated 7th May, 1934, from Kanailal Pujai, Onleutta, - -

Telegram dated Tth Muy, 1934, from Sheo Dutt Ray, Pujari, Cnlc\ltta

Telegramr dated 7th May, 1934, frnm Sha,ntx Sxkhav.war . Roy, President,
Public Moeeting held at (‘alcuttu..

Telegram dated Brindaban, 7th  May, 1934, from - Saroiendm Kamdar,
Radhamohan Temple.

Telegram ‘dated “Monghyr, 8th May, 1934, from ana Rzghu.nandan, Pre-
sident, Orthodox Hindus.

L179LAD ¢
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80(a). Representatipns protesting against the T. E. Bill in the same printed
@ fpsgx,;rom ';;08 ]:egidenltz:gof the Bombay Presidency.

81. Prom President, Ram Mandir, Public Meeting, Bombay, dated the 9th
Mareh, 1984.

82. From Mr. Ramdhan Tewari Manja Anoop.

83. Fyom the Bombay Provincial Varnashan Swarajya Sangh, letter dated the
14th January, 1934

84, From the President, Banatanists Meeting, Byculla, dated the 17th February,
1934, o A

85. From Mr. G, K. Hathi, President, All-India Varnashram Swarajya Sangha
Branch, Rajkot, dated the 26th March, 1984.

86. From Mr. G. K. Hathi, President, All-India Varnashram Swarajya Bangha
Branch, Rajkot, dated the 26th March, 1934.

87. Frem the President, the Sanatanistsa Meeting Byculla, Bombay, dated the
20th March, 1934, ;

88. From the President, the Sanatanists Meeting, Dharavi, Bombay, dated the
27th March, 1934.

89. From Mr. Lakshman Prasad and 9 others, Nagina, District Bijnore, dated
the 17th March, 1934.

90. From the Manager, Kanga Temple Committee, and 8 others, dated the 21st
. March, 1934.

91. From M. Parash Ram, Godhra, Panchmahal, dated the 24th March, 1934.
92. From the Secretary, Gayawal Sabha, Gaya, dated the 31st March, 1934.

93. From the President, S8anatan Vedic Dharma Sabha, Ahmedabad, No. G.,
dated the 31st March, 1934,

94. From the President, Sanatan Vedie Dharma Sabha, Ahmedabad, No. G.,
dated the 2nd April, 1934,

95. From President, Sanatanist Meeting, Sukhaneandji Dbaramehala, C. P..
Tank, Bombay, dated the 31st March, 1984.

96. From the President, Panjrapola Lane, Meeting, Bombay, dated the 29th
Mareh, 1934.

87. From the District Harijan Sewak Sangha, Manipur, dated fhe 7th April,
1934. : -

98. From the Secretary, Vaidika Dharma Veera Sangha of South Kanara,
Udipi, dated the 6th April, 1934.

99. From President, Mumbadevi Temple Meeting, Bombay, dated the 25th
March, 1934..

100. From President, Public Meeting at Kheda Jalas (Dadar), dated the 7th
April, 1934,

101. From President, Akola (S8anta Cruz) Meeting, dated: the 4th April, 1934,

102. From President, Colaba Meeting, dated the 4th April, 1934,

103. From President, Khar Road (Bombay) Meeting, dated the 4th April, 1934.

104. Printed protests fromi thirty persons against the Temple Entry Bill

105. Protests from four public meetings against the Temple Entry Bill

108. Protests from residents of (1) Taluk Babha of Rapalle, Guntur, and (2)
Podili, Nallore in Madras Presidency.

107. Letters from the Becretary, The Guntur District Vsrnurama Dharmoddha-
raka Sabha, dated the 24th and 20th March, 1924, and 11th April, 1934,
forwarding protests against the Temple Entry Bill, signed by 465 persons
belonging ta various places.

108. From the Bombay Provincial Varnashram Swarajya Sangh
Ao 1934 jy T g', dated the 5th

109. From His Holiness Brimnd Goswain Sir Gokul Nuthji Mah
dated the 19th April, 1034, ! srady Bombay,

110 From' the Secretary, Nagar - Varnashram Swarajya Sangha.

111. From the Gemeral Secretary, V. 8. 8. K
A, 1958, Y, bandun, C. P., dated the, 29th
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112. From the Secretary, V. 8. B., Kared Branch, dated the 30th April, 1884,

113. From the Presidetit, V. 8. 8., Kundha Braneh, dated nil.

134, From the Vice-President, U. P., Varnashram Swarajya Sanghs, dated nil

115. From Varnashram Swo,rajya Sangha Bruwh Utran, E. Khendesh, -
dated mil. .

116. From V. 8. 8angh, Shahgenj (Jampur), U. P., dated nil

117. From the President, V. 8., B., Ahsakha Brahmpore, S8hahabad, da.tod the
8th May, 1934. -

118. From V. 8. 8., Branch Sibpur, Howrah, dnted the 6th May, 1934.

119. From V. 8. 8, Bankura Branch (Bengal), dated nil

120. From the Prenident, Barhiya, dated the 6th May, 1984.

121. From the Secretary, Sri Sanatan Dharma Mandal, Jaipur, dated the 7th
May, 1934.

122, From the Sanatan Vedic Dbarma Sabha, SBurat, dated the 8th May, 1934.

123. From the President, V. A. 8. Sangl, Dwarka, dated nil.

124. From the Panchmahal District, Varnashrama Swarajya Sangha, dated the
‘8th Muy, 1934.

125. From the Hindu Central Committee, Branch Nandyal, Kurnool Distriet,
dnted the 6th May, 1934,

128. From the President, Purana Sravana Sabha, Madura, dated the 9th May,
1934.

127. Protests in the same printed form from—

(1) Becretary, Varnashrama Swarajya Sangha, Bankura, Bengal,

(2J The Varnashrama Swarajya Sangha, Khandra, District Nimar.

.. (3) President, Sanatan Dharma Association, Tehta, P. O., Gaya.

128. Protests in. the same printed form from meetings held at :—

(1) Ambala, Sonepat and Ballabgarh and from Palwal,

(2) 18 different places in Hissar District. -

(3) 10 different places in Bewan, Hissar Distriet. :

(4) 5 places in Mecerut. District.

(6) 15 places in Meerut City and 9 in Meerut Cantonment. -

129. Protests in same printed form submitted by— .*f:':;.l..;ag
(1) Bix residents of Gurgaon District. T e
(2) 3 Residents of Faridabad. .
(3) 2 residents of Palwal. ey

(4) 6 residents of Ballabgarh.
(5) 18 residents of Hissar District.

130. Letter from the Marwari Association, Caleutta, dated the 28th- May,
1934. ) o

18L. Resolntions of the Managing Committee of the Vedashastrottejak f
Poona, dated 20th May, 1934, jak Babha,

'132. Resolution: of Public Meeting held at Amalner, E. Khandesh, 20tk May,
1934.

--138. Resolutions of Sanatanist Meeting held at. Karachi, on 6th May, 1984,

184, Letter from President, Varnasrama Swarajya Sangha, '8i
22nd May, 1934, Jye Sangha, Dlvagangs, dated

135. Resolutions of Public Meeting at Pandaypipra, Isri, Shahabad District.
186. Protest bearing signatures of 52 residents of Hosur, Salem Distriet.

137. Resolutions passed by meetinga held on 6th M 1884, at
Taluk Sattinapalle, Guntur District. v, 1884, six villages,

Protests in the same form from—
138. President, Sanatana Dharma Sabha Chat|
Ry hapurem, Kaslpathi, Palghat,

189. ‘Sécretary, Provineial Varnashram Sanatan Dharma Sava, Jarhat, Assam.
LITOLAD 2
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.~130. President; Sanaten Dharm Mahasabha, Khurja, Bulandshahr. . ..z |
141. Secretary, Shri fiapata Dharma Sabhe, Ferpzepux .Qity. -

L1142 Secretery, Mithla Pravtiya Varnashram Bmsjyu, Bunclu,. Bitamnhi.
148. Presifient, Dhnrma Sastra Sebha, Madura... ..

144. Pandit Ghanashyam Vedant Tirth, Panchrof Mldnapoﬂ

145. Vice-Président,i Vdtnashrama. Swarijya. Saagha; Poona.

L.
.

. !

b 7 S
147.
148,
149.
150.

b 181,
. 182,
1830

154,
155.
156.
157.

159.
160.

161.
162.
163.
164.
165.

166.
167.
168.

169.
170.

171.
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-178,
174,

175.
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Becretary, NeHlore District Varnishrama Dharma Sabha. -
Secretary, Sanatan Vaidie Dharma Snmrakshala Mimdtl Poona
‘Beéretary. ‘Banatan' Dharmh Babha, Gavn. i / )
President, Banatdn Dhathm Pratap Bhavan, Br‘!nagar et
President, ‘Banatan Dharma Sabha, Hyderaba.d Sinﬂ

Presidént, V. 8. ‘Bdngh; Rudain.

Secretary, Dharma Samrakshka Sabha, Aryapur, Ba;mundry
President, Sanatan Dharma Bhardhani Sabha.

President, Sanatan Dharma Sabha, Battiah.

Secrethrv, ‘Warnasrama Dharmoddharaka Sabha, Pamad, Gtmtur
Prendept ,. Varnasrama Dharmoddharaka Sabha, Repalle, Guntur..
Preaident Varnasrama Dharmoddharaka S8abha, Tenali, Guntur.

President and Secretary, Varnasarama Dharmoddharaka. Sabha, SBattanapalle,
Guntaur.

President and Secretary, Varnasrama Dharmoddharaka Sabha, Perthapuram
_Babha, East Godavari.

Becretanes, Varnanama Dharmoddharaka S8abha, Razole Tdnk Sabha, Bast
Godavari. '

President, Bombay, Provincial Varnashram Swarajya Sangh, Surat.
Joint Becretary, Shri Sanatan Dharam Yovak Babha, Karachi.
President, Varnashram Swarajya Sabha, Satara. ’

President, Sri Vedhaitha Desika Baktha Sabha, Madura.

President, Tirukoilur Arya Dharma Abhikridhini Brahmana Mahaseabha,
Tirukoilur, South Arcot, Madras.

General Becretary, U. P., Varnushram Bwarajya Sangha, Cawnpore.
President, Varnashram Bwaraj Sangh, Deoghar.

Resolution passed by Sanatanist meeting forwarded by the Mandir Raksha
Committee, Delhi, dated 6th. May, 1934.

Resolution of Orthodox Hindu meeting; on 6th May, 1984, at Palakol, West
Godavari.

Res«il;l;;on by Hindu Meeting at Kavali, Nellore District, dated 6th May,

Resolution by Hindu meeting at Melkote, on 6th May, 1934..

EBelplutnon l;y meeting at temple of hnuunha Akhara, Shillong, on 6th

May, 19

Belc;gxat:on by meeting at Ram Janaki 'l‘emple, Bhillong, dated 6tk May,

1934, . -

Resolutmn by Sanatanist meeting at Lahore, on Bth Mny, 1984
Pro‘tests in’ the sanie form from—

President, Kavali Taluk Varnasrama Dharmodharna Snbha.
Presidant, Sanatati Dharm Pruvurtuka Msndan, ‘Bhavnagar.
8ri Mahanta Bhagawat' Das, Bahiri Bara ‘Math, Mldnupur
President, Contai Varnashram Swarajya Sangh, Midnapur.,
i igu;gent, zatm Jhganath Sabagat Sangha, Midnapay. .
esident, Varnashrama Swarajya Sangha, Balij hai, Midn .
l‘n-m, “Pakdr' Shb‘mvmbn:ly ‘Varﬁfhr;m S:anjy:‘ ga,::::.“

Ruoamon at Batyanarsin Thakurbari Temple, Bhillong, da‘te'a“’ 6th May,

Tit oA
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176.—contd.

President, Sanatan Dharam Sabba, anlwa.m, Nami 'I.‘al Distrirt..
“21/ 1 President, Sanatan Dharam Babhs, Monghyr.
Secretary, Sri Vaidika' Dharina Bodhini ®abha, Becundersbad Decean.

551 Beesbtary, Shree Sanatana Dharma Sabha, Agra,

Secrotary, Varnashram Swarajya Sangha, Agra Bnnch, :Agru.
- 'Beeretary, Varnashram Swarajya So,nah Branch, Kundgql Jamkhaudi
State. :
President; Sanatan Dharam Sabha, Rm Ba:eh. . .. et e
Vice-President, Banatan Dharam Sabha, H,oahmrpnr. e
Pandit Mahadeo Shastri.
177. Resolutior’ of meeting at Jagannath 'l’emple, thllong, da,ted Bth May, 1034,
178, Resolution of meeting at Kalibari Temple, Bhillong, duted: 6th May, 1934.

179. Resolution of meeting at Satsanga Temple, Bkillong, duted 6th May, 193+

180. Regollsxgxon of meeting at Mahadebkhola Temple, Bhlllong, ‘dated 6th May,

181. Protest forwarded by Ratneswar Barual, Jorhat, Assam, Dbeuring 154
names.

182." Thirty Protests (printed in same form) from residents of Ferozepur Cify.

183. Protest from Battili village, Paelakunidi Taluk, Ganjam District, bearing
252 signatures.

184. Letter dated 5th June, 1984, from N. 8. Parande, Nagpur, forwarding protests
bearing about 2,680 signatures.

185. Eight Protests (printed in same form) from representative All-India

: Varnashrama Swarajya Sangha, Bellary, Benares, and certain places
in Madras.

186. Letter from Secretary, Kaira District Varnashrama Swarajya Sangha,
Nadiad, dated 11th June, 1934, forwarding four printed protests bearing
about 120 signatures in vcrnacula.r

187. Letter from Secretury, Gumtur Distriect Varnashrama Dharma Sabha,
forwarding printed protests bearing 27 signatures.

188. Letter from Secretary, Sanatan Varna-asram Dherma Sabha, Darda, C P,
forwarding ptoteats bearing 50 signatures.

.189. Protest lists bearing about 600 signatures (vernacular), .

190. Letter from the Secretary, Achhutudhar Committee, Megrut, dated 14th
April, 1934, communicating resolutions passed by public meeting held
on 12th Apnl 1934, against Temple Entry Bill.

191. Letter from the Secretary, Varnashram Swaraj S.mgh Belgaum, dated 30th
April, 1934, forwarding protests. bearing 3,428 signatures.

192. Lettel from the President, Mahargshtra Provincial Varnashram :Swarajya

ﬁha, No.* 2003[0DA dated "4th  May, 1934, forwardm.g protelta

T bea ring" tignufnres ‘of ‘about 8,900 persons _

"“198." Letter duted 9th'May, 1984, from V. L. Narasimlam, AlN-India Varrashram
Swarajya Saugha, Guntur, forwarding 15 petitions frém 'I‘aluk and

Er - village Sabhas of Nellore Disttict, bearing 254 signatures.
194 Letter dated Guntur, 9th May, 1934, from V. L. Nsruimham, All India
wten ot Varnashran ‘8warajya Sangha, Guntnr, forwarding mheteon pétitions
from village Sabhas bearing 307 signatures.

‘o 195:' Letter dated Guntur, 17th May, 1984, from V. L. Naruidﬂmm, AllIndia
Varnashram Swarajya Sangha, Guntur, torwarding tbirteen petltxons
.t .from taluk and village Sabhaa, bearing.360 sighaturee. .. . .

196. ‘Lettor dated Guntur, 22nd. May, 1934;' from V. L. Narasimham, All-lndil
> .+, Varngshrpm .Swarajye: Sangha,. anntw, forwarding -thirteen: petitions
from tuluk and village Sabhas, bearing 78 signatures.: .. .
1#7 ‘bet'tu ‘dated Guntur,:22nd May, 1034, from V. L. Ndtesimham,' Alf:India
. Narnaghram . Swarajya. Say ?)lm, Guntur, forwardipg-seven, petitions
‘from village sabhas of Darri Division,, Ncllo;quM;nct, haering twenty-
two sigmatures.
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198. Protest by Sanatanists of Hyderabad Sind, dated 8th May, 1934.
199. Resolution by Andhra Dess Varnssraams Sanghs, Bezwada.

200. Resolution by Barnasram Dharm Sangrakshini Sabhsa, at Netrakons, Mymen-
singh, Bengal, dated the 7th May, 1934

201. Protest by President, Bhri Hatkeswar Fund Committee, Rajkot, dated the

" 7th June, 1034.

‘202, Protest by Sanatan Dharam Sabha, Begum Bazar, Hyderabad Decean, dated
the 20th June, 1934.

203. Protest by Sanatanists of Dohad, dated 12th May, 1934.

204. Resolution by Varnashram Swaraj Sangh, Beyt Sankodhar, Kathiawar,
dated 30th May, 1934.

205. Resolution by Sanatanist Meeting, Swami Narayan Mandir at Karachi,
dated 31st May, 1934,

206. Memorial by Varnasrama Dharma Sabha, Nellore, Madras, dated May,
1934.

207. Resolution by Sanatanists Meeting at Porbandar, dated 18th May, 1934.

208. Res«;l:tion by Hindu Meeting at Erandol, East Khandesh, dated 24th May,
34.

209. Resolution by Sanatan Dharamists of Mainpuri, dated 21st April, 1934.

210. Resolution by Hindu Meeting at Rajshahy, Bengal, dated 9th May, 1934.

211. Resolution by Hindu Central Committee, Cuddalore, dated 6th May, 1934.

212. Resolution by Hindu Mecting of Sylhet, dated 13th May, 1934.

213. Resolution by Sanatanists of Dhamoura, Champaran, dated 6th May, 1984.

214. Resolution by Iindu Meeting at Temple Mahadeb Khola, Shillong, dated
6th May, 1934,

215. Resolution by Hindu Meeting at Temple Jagannath, Shillong, dated 6th
: May, 1934. )

'216. Resolution by Hindu Meetings at Temples (1) Satyanarain Shokurbari,

(2) Kali Bari, (3) Satsangh Bhawan, (4) Narshingh Akhara,
(5) Bamjanki Jungli Akhara, dated 6th May, 1934. i '

217. Bes(;l;stion by Shri Ilari Sankirtan Mandal, Rawalpindi, dated 6th May,
4, ’

218. Resolution by Sanatanists of Melkole, dated 6th May, 1934.

219. Resc;l;;ion by Veranaghram Swaraj SBangh, Bulandshar, dated 6th May,
4. ’

" 220. Resolution by Benhar Provincial Association for Preservation of Hindu

Temple, dated 6th May, 1934,

221. Protest by Iswar Chandra Nanda, President, Bahiri Jagannath Bebayat
Sangha, Midnapore, dated 11th May, 1934.

222. Protest by Mahanta Bhagabat Das, Midnspore, dated 11th May, 1934.
223. Protest by Banatan Dharam Conference, Naruar, dated 8th May, 1984.

.. 224, Resolution by Hindu Meeting at Bindhachal, Mirzapur, dated 8th May,

1934,

225, Bem:)ll:;ion by Mabajanams of Melmangalam, Madura, &wd 7th May,

226. Resolution by Hindu Central Committes, Pal i,
6th May 108;. ‘ommittee, Palakol, West Godawari, dated

. 227. Resolution by Vaidika Dharma Veera Sangha of South Kanara, dated 6th

May, 1034
228. Resolution by Varnashram Swaraj Sangh, Pulguon, dated 6th May, 1984.

-239, Resolution by Barnasram Swaraj Banghe, Dinajpur, dated 6th May, 1984,

230. Reuoll;;i:n by Sanatan Dharamavalambiya, Agrawal Babha, dated 6th May,
231, U. P. Varnashram Swarajya Sangh, Cawnpore, dated 19th May, 1984,

282. V. L. Naruimham, See’ret. , Guntur Di N
dated 14th May, 1934, i r District, Varnasrama Dharma Sabha,
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P. A. M. Garu, Beeretary, Varnasrama Dharma Sabhe, Nellore, dated 21st

May, 1934.
Protest by residents of Hosur, Salem District,

. Telegram dated Kaswabhtgarb, 12th May, 1934, from Laduram, Shastari,

Sanatan Dharam Sabha, Ledi.

Telegram dated Brindaban, 10th May, 1934, from Dijen Ganguly. Manager.
Gobindji Temple.

Telegram dated Brindaban, 10th May, 1934, from Suhm Sarkar, Manager,
Gopinathji Temple.

Telegram dated Brindaban, 8th May, 1934, from Swami Kethabanand Sri
Katyaynipith, Brindaban.

Telegram dated 8th May, 1934, Brindaban, from Nilamber Prosad, Manager,
Madan Mohan Temple.

Telegram dated Raipur, 5th May, 1934, from Mahant Bajrandas, Dudhadhari.

Telegram dated Sultanpur, Jadunath Bingh, Zamindar, Athaisi.

Telegram dated Kakojan, Assam, 25th May, 1984, from Secretary, Kakajan
Hindu Dharm Sabha, Jorhat, Assam.

Telegram dated Rikhikesh, 12th May, 1934, from 8ecretary, Balhitkarini
S8amiti Lakshman Jhula.

Telcgrg;n dated Jand (Attock), 21st May, 1934, from Becretary, Ssnatan

abha.

. Telegram dated Baffa, Hza, 21st May, 1934, from Secretary, Sanatan

Dharma.

. Telegram dated Dalsingh Barai, Post Ujiarpore, regarding protest meeting

of Parrai Sanatanists.

Protest dated 22ud May, 1934, from President, Varnasrama Swarajya
Sangha, Sivaganga Branch.

Resolution passed by Hindu Dharama Sabha  Melatur, Janjore District.

Resolutions passed at Public Meeting held at Bn Sarangapaniswami Temple,
on 6th May, 1934.

Restgu]tlons passed -by Sanatan Dharmavalambiya Agarwal S8abha Meeting,

‘aleutta.

Resolutions passed’ by Hindu Public Meeting of Tinnevelly, on 6th May,
1934, under auspices of The Hindu Dharma Sabha.

Resolution passed by Snnntan Dharam 8abha, Muzaffarnagar, dated 2nd
April, 1934.

Resolution passed by banatamat Hindu Meeting at Gadarwara, C.
dated 23rd April, 1934.

Letter dated 27th April, 1034, from President, Surat Sanatanist Meeting,
Surat, dated 23rd April, 1934.

Protest, dated 1st May, 1934, from President, All-India Varnashrama
Swarajya ‘SBangha, Rajkot Branch.

Resolutions of Sanatanist’ Meeting, held at Coimbatore, 6n 6th May, 1934.

Protest, dated 6th Mey, 1934, from Rambaliv Jagnani.

Protest from Trivedi. Vuudev Bhaatn (Sahltyn Ratna), Varansi.

Resolution passed by Banatanist Meeting at Delhi, on 6th May, 1934,

Resolutiona passed by Sauatanist Meeting at Burhanpur, on 6th May, 1934.

Resolutions passed by Sanatanist Meeting at Rusera, District Darbhanga
(Bihar), on 6th May, 1934.

Resolution of General Committee of U. P. Mahabir Dal, Muzaffarnagar.

Letter dated 4th June 1984, from Devendra Nath Goswami, Tarajan
Jorhat, Assam.

Resolutions (vernacular) passed by certain village Sabhas (12 in Guntur
and Nellore Districts).

80 protests in the same terms from residents in Bonepat.

10 protests in the same terms frem residents of Karnal

7 protests in the same terms from a resident of Ambala Cduténment. s
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. Resoluti ouc in the same terms passed by public meetings held in
208 Q}&%e:e:t%gdééi in Ahbal‘tta.nténﬁen’t‘fx o
269. Resolutions couched in the same terms passed by public meetings held in
. 17 different, places in Karnal. ~ = = " " o .
" om0, Resolutions couched in the same terms passed by public meetings held in
) .8 different places in Mcerut City. C
" 971, Resolutions ‘eouched in the same terms passed by public mb’_o_tinfge held in
_ _ 4 differcnt places in Sonepat. R
" 079" Letter from the Secretary, Guntur District Varnashram Babha; dated-24th
April, 1934, forwarding petitions addressed in the same terms to the
Legislative’ Assembly, signed by 265 persons belonging to -Guntur
District. ot
- 978, Letter from the Secratary, Guntu? Distriet Varnashram Babha, dated '25th
April, 1934, forwarding similar petitiond’ sigded by 98’ residents of
Guntur District. '
274. Protests bearing 157 sigmatures of residents of Godavari District.
~  275; Protests bearing 364 signatures of residents of' Nellore District.
276. Protests bearing 679 signatures of residents of Karachi, 8ind.
' 877. 5 protests lists bearing signatures of 74 residents of Ajmer.
278. Resolutions passed at 7 places in Ajmer' in same form.
279. Resolutions passed in two places in Fyzabad, U. P.
280. Resolutions passed in two places in Hardwar, U. P.
" 281. Protests in same printed form from-—
Secretary, Varnashrum Swarajya Sangh, Hardwar.
President, V. A. 8. Sangh, Dwarka.
Secretary, SBanatan Dharma Bociety, Delhi.
President, Pakur Sub-Divisional Varnashram Swarajya Sangha Waman
Ramchandra Kinjawadekar (without address).
282. Lists forwarded by the Beeretary, Provincial Varnashram Swaraj Sangh,
Rajputana, bearing 1,506 signatures.
288. Letter from the Secretary, Vernashrama Dharma Sabha, Nellore Distriet,
Madras Presidency, dated 21st May, 1934, forwarding
(1) Resolutions passed at 232 meetings held in various villages in
Madras Presidency.

3 (2) Lil.": bearing signatures of about 14,600 residents of Madras Pre-
sidency.

'(b) Protests agdinst the Temple Entry Bill and the Untouchability Abolition Bills.

284. Telegram. dated Nagpur, 8th May, 1934, from Nagamal Amolakehand,
Trustees Potdar Ram Mandir.. . . s
.285. Telegram: dated  Bellary, 7th May, 1084, from Pullapant Bama Chandra
Sastri, Becretary, Varnashrama. S8abha, Bellary.. .
~.286, Telegram dgted Bombay, 10th May, 1084, from H. H, Goswami Bhri- Gopul-
nathji Maharaj of Vallabh Acharys Sampradaya, President, Sanatanists
4 Meeting at Bade Mandir, Bombay. =~ . ‘ ,
287, Telegram dated Chowghst, 7th May, 1034, from President, Kerla Sanatans
ﬁ‘indu‘ BSsabha, Gnrgu’va'y,"ﬁﬁr,lkhel ’at Pufinathar, = o -
288. Télegram Hated Déra Ismail 'Khan City, 7th Msy, 1984, from Ms
.. Govardbanaeth Temple. Dty THh Mey, 1384, Bom Maseger,
289. Telegram dated Ders Isma
’ ‘Gopinath Temple. '
200. Telegram dated Dera Ismail Khan City, Htn ‘May, 1984, fiom Ma
I _.Gird‘hu;gopnl Temple. ‘ v M:q,yr "3‘" from Manager,

il Khan_ City, 7th My, 1034, from Mauager,

IR RS .' ERAARTEI

291. Telegram 'dated Dera Ismail Khan City, 7th May, 1984, from I{aiuger,
Nagarji Temple, . v 1 LT

292, Telegram 'dated’ Dera Ismail Khan''City, 7th May. 1084 from Mmg"'
3izo.z.. MAREDERDRR TRMDle, 1o . 11 s el e

e
Lol v
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293. Telegram. dated : Pori, 7th. May, - 1984, from Shankar Basudeo: Tirtha
Swumi of Gopaltirtha: Nath, Ruri; President; of Public .Meeting, .

1 994 Telegr;m dated Shamli, 8th Ma,y, 1934,,trom Becreta:y, Sanatan Dharam
abha.

296. Telegram dated Rusera, 7th May, 1934, from Premdent, ;Sanatan Dharma
Sabha, Roserah, Darbhanga. .

296, Telegram. dated Pakaur, 7th May, 1934 lrom Gmpande, President,
Pukur Sub-Divisional Varnashram Swam,]ya Bangha. .

297, Telegram - dated Hulu Bazar, 8th May, 1934, from Preudent, Sanatan
Dharam Suhayuk Sabba, regarding Bhiwam Sanatanist, Meeting.

: 298, Telegram dated Dera . Iamm,l Khan v(.dty, 8th May, 1934 from Manager,
Gopinath Temple. -

299. Telegram dated Dera lsmau Khan Cnty, 7th May, 1934 £rom ‘Manager,
Sanatan Bam Mandir. } ‘

300. Telegram dated Dera lsmail Khan Oity, 7th May, 1934 from Manager,
Madan Mohanji Temple,

301. Telegram dated Dera Ismail Khan: City, 7th May, 1984, from Manager,
Nar Singhji Temple.

-802. Telegram dated Gurdaspur, 7th May, 1984, from Vaishnauacharya Shri

Mahant Ramdass Gaddi Nashim Darbar Pandori, Distriet Gurdaspur.

803. Telegram dated 7th May, 1984, from Sitaram Saraf, Secretary, All-India
Sanatan Dharmawalambiy Marwari Yuvak Samelan, Calcutta.

304. Telegram dated Surat, 7th May, 1934, from President, Surat Bmta.nilt
Meeting.

805. Telegram dated Nagpur, 7th May, 1934, from Shri Jagatguru Shri Shan-
karacharya Sankeshwar Karvir Muth Camp, Nagpur.

806. Telegram dated Madras, 11th May, 1834, from President, Meeting of
Dharmasevaka Sabha.

307. Telegram dated Surat, 8th May, 1934, from Trustees, Dwarkanathji Temple.

808. Telegram dated Surat, 9th May, 1934, from Proprietor, Mahisasurihnata
Temple.

309. Telegram dated Surat, 9th May, 1934, from Vahivatdar Surat Shnnath;:

Temple.
310. Telegram, dated Burat, 9th May, 1934, from Vahivatdar Bhataji Temple.

- 811, Telegram dated Surat, 9th May, 1934, from' Proprietor, Datatrya Temple.

812. Telegram dated Surat, 9th May, 1984, from Proprietor, Ashapurimita Temple,
313. Telegram dated Burat, 9th May, 1934, from Proprietor, Acharnyaji Temple.
814, Telegram dated Surat, 9th May, 1934 from Proprietor Shaqtn;x Temple.

'815. Telegram dated Surat, 9th ‘May, 1934 from Vahivatdar Shrinatheji Padhi.

316, Telegram dated Surat, 9th Muy,,1934 from Vahivatdar Mahakalimats

Temple.

317. Telegram dated 28th May, 1934, _from Plesxdent Meeting of Poople of
Bhawampur and near, m]lages Dietnct Darbhanga

Protests m tha -8ame - terms (prmted form).

'318. 5 from residents of. Chandansi.

. .319. 2 from residents of Pora village, Tehsil Sambhal (Morabad).

LS A I

820. 4 from residents of Majhola villajge, Tehsil' Sambhal (Moﬂ‘bad)

. 321. 1 from- resident of Namaini, Morabad.

322. 1 from resident of Jargaon, Morabad.
823. 85 from residénts' Sambhal, Morabdd.’

324, Protest from Chodavarapu Devalrazu Pantulugaru . zmd Manupzlh \onu-
. gopala ‘Krishnamoorty Sarmagrau, Bezwada. = '

_ 325, Letter dated Ajmer, 2Gth April 1984, trom Preaident qutmg of Digambar

AFainé,

326. Letter dated Nagpur, 8th May, 1934, from Secretary to His Holiness

Jagadguru Shri Shankar&chs,:yawSa,npesh;mr HKazvir . Math,,. regarding
public meethig in’ Nagpur.
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827. Resolution of Sanatanist Meeting held at Shikarpur, Sind.

328. Resolution passed by Ladies Meetings at Rajkot. ‘

$20. Letter dated 7th May, 1984, regar@ing Hindu Sanatanist Protest Meeting
at Sambhal, District Moradabad.

830. Letter dated 6th May, 1934, from President, Sanatanist Pretest Meeting
at Hyderabad, Sind.

981, Letter dated 6th May, 1984, from President, Banatanist Protest Meeting,
Larkana, Sindh.

832, Protest forwarded by Becretary of BSattenapalle Taluka Varnasrama
(Guutur Distriet), bearing 278 signatures.

888. Letter dated 3rd May, 1934, from President, Sanatan Dharam Sabha,
Thasushak, regarding Sanatanist Protest Meeting.

884. Letter dated 9th May, 1934, from Lalldoss Chotadoss, Madras, communieat-
ing resolutions passed by meeting held in connection with ‘¢ The All-
India Temple Defence Committec Day ’’.

335) Letter from Secretary, Kaira Distriet, Varnashram Swarajya Sangh,
regarding resolutions passed by Sanatanist Meeting at Nadiad.

836. Letter from Sceretary, Guntur District, Varnasharam Dharamoddharak
Sabha, dnted 11th May, 1984, communicating resolution passed by local
Sabhas of ten villages.

337. Resolutions passed by the Sri Madura Varanshrama Dharma Bwarajya
Sangam Sanatanist Meeting.
838. Resolution passed by the Puhlic Meeting of Hindus of Devakotta.
339. Resolutions passed by the ‘‘ Rivaganga Varnasrama Bwarajya Sanghas,
Ramnad Distriet.
340. Resolution passed by the Banatana Dharma Cenference, Bellary.
2341, Reso'}‘ntions passed by -the public meeting of the Smartha Dharma Mandali,
irupati.
. 842, Letter dated 4th May, 1934, from J. B. Durkal, President, 8anatan Vedic
Dharma Sabha, Burat, enclosing ‘¢ opinion *’ on Temple Entry Bill
343. Letter dated 1st May, 1934, from J. B. Drukal enclosing ‘¢ opinion ’’ on
Temple Entry Bill.
844. Letter from the All-India Varnashram Swarajya Sangha, Bombay, dated
1st May, 1934, enelosing ¢ opinion ’’ on Temple Entry Bill. .

345. Letter from the Becretary to His Holiness Shrimad Goswami Bhri
Gokulnathjee Maharaj, Bombay, dated 19th April, 1934, enclosing
¢¢ opinion ’’ on Temple Entry Bill.

846. Letter from the Marwari Association, Calcutta, dated 28th May, 1984.

' 847. ¢“ Opinion ’’ of the Shri Sanatan Dharma Shira Sabha, Delhi, on Temple
Entry Bill
848

Telegram dated 25th May, 1984, from Sanatanists Bakhri (Mbnghyr).

849. Telegram dated 20th May, 1934, from Public Meeting of Shree Maha-
rashtra Digambar Jain Khandelwal Panch Mahasabha, Bombay.

350. Resolution by Sanatanist Meeting at Masulipatam, on 6th May, 1984.

351. Resolution by Meeting of Sandhws, Mahants and Mahatmas of Nasik,
Panchwati and Tapowana held 'on #4h June, 1934, :

352. Resolution passed . by Bunatanist Meeting at Niwashi, Chiplun ‘Taluks
553 Ratnagiri District, dated 26th May, 1884. .. ) p R

Resolution passed by Sanatan Dharem Sabha at Petlad, Baroda, dﬁted 31st
May,_ 1934. o

354. Resolution passed by Sanatan D ; Cof . - } '
May, 1984, y Sanatan Dhavam Sabha of My-ﬂlmm, dated 6th

855. Relo)l;:;onlg;red by Sanatan Dhgram Sabha at ﬂutin;n;mgnhm, dated 6th
s .
358. ‘

Betc;!g;ion”pabiod by Banatan Dharam Sabha at Yeotmal, dated 6th May,

b

857. Resolution passed by Banatanists of Rameshwaram, dated 6th May, 1934
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Beu;l[utinn passed by Sanatanists of Rajket (Jaganath Temple), dated 6th

ay, 1984.

Resolution passed by Sanatanists of Nungambakkam, dated 6th. May,. 1034,

Resolution passed -of Samasta Sanatan Hindu Dharma Sabha, Ahmedabad,
‘dated the 3rd May, 1934.

Resolution passed by Sanatanists at Bandra (Bombay), dated 26th Aprii,
1934. .

Resolution .passed by Sanatanists at Andheri (Bombay), dated 21st April,
1934.

Resolution passed by Sanatanists at Vadgadi Mandvi (Bombay), dated the
18th April, 1934.

Resolution pussed by Sanatanists at Matonga (Bombay), dated 14th April,
1934. .

Renolution passed by Akola Banta Cruz (Bombay), dated 18th May, 1934.

Resolution passed by Sanatanists at Andheri (Thara), Bombay, dated the
5th April, 1934.

Resolution passed by Hindu Meeting at S8heth Sukhanandji’s Wadi, C. P.,
Tank Bombay, dated -6th May, 1934.

Resolution passed by Sanataniats at Hanumanji’s Temple, Duncan Road,
Bombay, dated the 6th May, 1934.

Resolution passed by Sanatanists at Ram-Mundir, Takhordvnr, on 6th
May, 1934.

Resolution passed by Untouchables Dharavi Meeting, Bombay, dated 22nd
April, 1934,

Resolution passed by Temple ‘Dharm Rakshini Sabha, Smlgor dated 6th
Mﬂ), 1934.

. Resolution passed b‘ Hindus eof Pandhana, Khandwa, District Nlmar,

dated the 27th March, 1934,

Resolution pnssed by Hindus of Makhan, Khandwa, District' Nimar, dated
the 16th April, 1934,

Resolution passed by Hindus of Dinapore Cantonment, dated 6th May,
1934. .

Protest by Adekari Jamnadas Narainji, Lalbawa Mandir.

Protest by Goswami Narsinghldlji, Maliaraja's Temple, Ahikari, Ramlal
Virchand.

Protest hy Bhuralal Girdharilal, Attorney to Goswami Shri Mangulalji Shri
Gordhanlalji Maharaj.

Resolution paseed by Hindu Central Committee (Rural Branch) Thiru-
vanaikoll, dated G6th May, 1934.

8 petitions forwarded through G. M. Despande, Becretary, Vurnashram

~ BSwarajya Sangh, Dhamungaon, R. 8. Berar—protests.

From His Holiness Acharya 8hri Purushottamnlalji Maharaj, Camp
Jafarabad (Kathiawar).

Frowmn the President of the V. Swarajya Sangh, Rajkot Branch dated 10th
April, 1834.

From the Prendent Public Meeting at Ghazipur City, held on 26th March,
1934,

‘From the President, Public Mecting at Tewaripur, held on 27th March,

1934, . .
From the Premdeut Publu, Meeting at Dulia andu, on 24th March,
1984.

From the Prcsxdent Public Meeting at Restipur, on 14th March, 19384,
From the President, Public Mesting at Behabar, on 21st March, 1984.
From the Preqi_dan;t, Public Meetmg;nt Sonharia, on 22nd March, 1834.
From the President, Public Mt;eti'ng at Utarauli, on 25th March, 1934.

:From the President, Public Meeting at Aunti, on 27th March, 193 4.
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~ 390, rmﬁ m Profident, Meling Sandtin Dhrmi Bubhs, “dated” 10th “Kpril,

291, Fram the President, V.’ Bwanya Biingha, Rejkot, Usted 15tk ‘April, ‘1984,
‘392, From ‘the President, Samatann’ Vamashnma :Dhamn Gdbha, dated  10th
April, 1934,

* o8, Statément of persons in Lolitndgar Vaziagapati who are op'posed to the
T. E. Bill

i 804, Prot' ‘M. J. Mangiah, Lalitpur, dated 1%th April, 1984.

395. From. the Presidents of Pubhc Mecting at Buscot and other pla.ceq (14
‘protests).

396. From Recretary, Shri Sanatan Dharam Free Tract Souety, Punjab,
No. 7340, dated 16th April, 1934,

397. From the Secretary, V. 8. 8., Rajkot, Nos. 215|A., dated "16th April, 1984,
Y and 216{A., dated 10th Apﬁ] 1934 fOrwnrding proiests 'bennng over
170 -ignatures :
398. Resolutions passed by Public Meetings held in different places in the
© ' Gonda distriet (U. P.), protesting against tho Temple Entry and Un-
touchability Abolition Bill: (9 protests).
899. From the Seerotary, Meleng Sandtan Varnashram ' Dharma Sava, Jorhat,
Agsam, dated 18th April, 1934,
400. Resolutions passed by the Public Mectings in Kotah protesting against the
Temple Entry Bill (3 protests).
401. From the President, V. 8. 8., Rajkot, No. 252|B.B., dated 1st May, 1984.

402. From the Secretarv, Varnashrama Sabha, Bellary, telegram dated 7th May,
1984,

403. Telegram dated 6th May, 1934, from the Presldent of the Public Meeting
held in Puri, on 6th May, 1934.

404. Telegram dated Sth May, 1034, from President, Sanatan Dharma,
Khagaria.

405, Telegram dated 8th May, 1984, protest by the General Meeting of Sana-
tanist citizens organised by - All-India BSanatandharma ‘Walambiy
Marwari Yuvak Samelan held on 6th May, 1934, in Caleutta.

406. Telegram dated 8th May, 1834, from the President, Pakwe Sub-Divisional
. Varnashram Bwarajya Sangha.

407, Telegram dated 8th May, 1934, from the President, V. 8. 8, Wardha.

408, Tele‘gra.m dated: 8th Mny, 1984, from the Secrotary, Varnashrama Babha,
ellore.

409. Beaoll{ntious of Meeting at the Ekambarohwarar Agraham, Madras, on 6th
ay, 1934.

410. Resolution ,ef Sanatanist Mecting at Madura, on 6th May, 1934.

411. Resolution of Hindu Meeting held at Bheth Eukhananhji’s Wﬂd,l, C P,
.. Tank, Bombay, on 6th May, 1684 .

412. Resolution of Hindu Meeting held at Bam Maﬁdxr 'l'hakordwar, Bombay.
on 6th May, 1934.-

413. Resolution of Hindu Meetmg held at Hanuman;i ’s Tempfe, Dunean Botd,

\ . Bombay, on 6th May, 1834.< " i

414. Telegram dated 1st June, 1984 protut from Sunatan Dharm Ssbha,
Dhormsala. .

‘o sy

415 Resolutions of the Vnrnasramn Swura () Ban ha, Siva an Br nch held
_ on 2]t March, 1934. 7 g . g‘ pre

416. Res(;l;;rns of Sanatan Dharma Conference, Bellary, held bn 27th Mly,

417. Reaolutlon of Sunata.u

Mg pting he £ sm, ,Naguwuuwani Vari
Témple, Kho;)ﬂ!ipet”Maeu pntam, onl%t May, 1934.

418. Letter from Goswami'Shree Narasingh Luljl Mahlu‘a;a s 'I‘emplc, Adlukari
, Ranml hrchand withont. datey- . ;.-

419. I,etter without date

from Kurhari d bhechund,: bekslf of
Purshottam Lalji “vIaharan +Phagwaydes Abbes wron £

R I
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~480. Letter without-date. from:Adhikari Jamnadas- chx, Lalbawa; Mandir.
421. Listter “trithout date’ from “Bhohalal Gudharilal,’ constituted attorney to
8 - Godwamt . Bhyl Manganlaljy Shri 'Gordhanldjt -Maoharaj.

422, Resolution of Sanatanist Meeting held at Petlad; on 81st May, 1934

" 423, Resolution of Publie Meeting held at Lakhaneahwardxh, Behar, on 20th
" May, 1934.

: ‘:424.' Resolution of Public Meeting of Sadhus,’ Mahuuts and Mahants of Naslk
~ - Panchwati and Tapowana, on 4th June, 1934. ‘

. 425, Resolutions passed by BSanatiunist Meeting held at, Niwashi in Taluku
' : Chiplum, in Ratnagiri District, on 26th Muv, 1934,

426, Telegram, dated 20th . Jupe 1834—protest maetmg of Shree Mnlmmhtra
o Digambar Jain Khandelwal Panch Mabas abha. | | ,

427, 24 . jdentieal. printed . representations ., ggalut ‘the ~ Temnle .Entry and Un-
“touchability Bills bearing 455 signatures. o

428; Brotests, dated the '26th Janunary: 1934] signed by 27 rusidents of. Belgaum
against the Hindu Temple Entry Disabilities - Removal Bill and the
Untouchability. Abohbon Bill. a

429, Letter from the medent, Vamaahnma Bwamjya Sangh, Nagpur, dated
the 26th December, 1833.

430, Letter from the Chairman, the Tmuore-South Arcot Sannthan Conference,
Shiyalki,

431. Letter from the General Secretary, Shree Bharat Varshiya Dlgambar Jain,
Seoni, C. P., No. 2412, dated 7th Decomber, 1933,

432. Letter from the Secretary, the Hmdu Dharma Sabha, Melatur, dated 16th
) November, 1988,

433. Froceedings of the Sri’ Bahﬂusara Vilas Babah Meetm.g at No. 1,
‘ Alwarcoil Suthatha Street, Kumbakonnm, 8. India, dated 16th August,

. en

1933.
434 Proeee(}mgs of Manavala Manuni ‘Babah Meeting at Shewapet, Salem,
" B. India.
435. Procged;ngs of the Nigamantha Thagiga .Babah, .Shevapst, Salem,
ndia.

}:436 Proceedmgs of Public Meetmg of Sathachara Sammkchana Sabha held at
S f;;;ni Wellianai, Taluk Karur, Trishinopoly District, on 24th August,
437. Resolutions passed ‘at Ssnatanist Publc Meeting at Kohat, N ‘W.F. P. on

8th November, 1933.

" '438, Resolution passed on 14th Octeber, 1933, by the Shri Sanatan Dharam Sabha,
Bannu.

" ''439, Tclegram, datéd Amritsar, the 13th October, 1933—protest from Sanatan
Dharam Free Tract Society :

" 440, Telegram, dated Mianwali, 6th' Decerber, 1933—protest from Sanatanist
meeting.

Crre4l. 'l'clefﬂmm, dated ' Miamwili, ‘6th Dece'pxbe'r, 1933—protest' . from Hindu

eeting.

LIRS 201 Proeeedmgs df Protest’ Meeting fom‘ai.rded by the Working Secretary, Sree

‘Audhra Dada Sanatafia Vemsra,ma Dharmn Sabim, Vmivadn, Bezwada,

[ EENPROIN dated 24th Dec¢ember, 1838. - '

s 448, Roaolutions passed by Benatanist meeting held on "nd[ard Dewmoer, 1933, by

" the "Pooria Sanatan Vaidik Dharma Parichad. -
3 Resolutmns assed by public meeting held under auspwes of the Sanatan

(ol D’ Babhia, Blalkot, oh 17th December, 1938,

445. Reaolutmns assed at the Provin Ke la Sanatamsts Conference held

Btk v%ym- on 16|1mgmcez%ler 1?

440, Reaogtlon passed by Meeting q_f.Sanat(mmqts of nelhi, , held 13th January,
YRS 1 YV C I et gt CoEho o

.

Coithelny
vt g o I [



2924 IBGISLATIVE ASEENMBLY. [18tr JuLy 1934.

| Prom General Secretary, B. D. Jain Mabasabha, Seoni: (Central: Provimces),
dated . the 26th February, 1934, togethep with 2,147 m‘n;tnm.]

447, 1. Bambay Presidency ulelndng some ather parts of the Deccan .. 786
448, 2. Central Provinces . o . .. 221
449, 3. Gwalior States .. . .. ‘73
'4560. 4. United Provinces of Agra and Oudh .. .. 561
451. 5. Rajputana .. o .. .. 282
452, 8. Gujrat . .. .e .e .. 23
453. 7. Assam .. .. ve .. X 151
454. 8. Punjab .. .. 36
455. 9. Bengal and Blhlt 64

456. From President of 8ind Prant, Muhant Bsw: Galluldu Hyderabnd, to-
gether with 2,307 dgnatures.

457, Letter from the Presidént, Ram Mudit Public meeting, Bonlny, dated the
9th March, 1934.

438, From the Presidemt, Nasik Municipality, No. 8042, dated 14th March, 1934.
" 459. From President, Monghyr, Public Meeting.
460. From U. P. Varnashram Swnrajya Sangh, letter No. 1586 dntod 17th

-Mareh, 1934.

461. From President, Bada Mandir Bhuleswar meeting, Bombay, dated l4th
March, 1934, , _ '

46‘.. From, President, Hira Bang, C. P. Tank meeting, Bombay, dated 15th
March, 1934.

463. From President, Public meeting, Brindaban, dated 11th March, 1934.

464. From Rajah Sir Vasudeva, Rajah of Kallengode Kt., C.LE.

M. L. A, New Delhi, dated the 10th March, 1934, forwarding 69 resolutions.

465, From Members of Legislative Assembly, Delhi with 278 signatures..

466.—2. From K. L. Narasinga Rao Municipal Committee, Gandhi Nagar, Bellary,
dated the 14th February, 1934, with 51. signatures.

467.—3. From Secretaries, Varpashramaswaraj Sangh, Belgaum .- (Bembay
Presidency), dated the 17th February, 18934, with 638 signatures.

468.-—-4. From Shree Jagatguru Shree Shankracharya Maharaj, District Belgaum
(Bombay Presidency), dated the 16th February, 1934, with 654 signatures.

469.—5. From Shri Banatan Dharma Sabha, Delhi, dated the 18th Februury, 1934.

470—471.—6. From K. M. De, Esqmre, Luhnn, Shillong (Assam), dated the 15th
February, 1934.

472—7. From Seerctary, Brahman Seva Sunamganj Sylhet, Assam, dated:
18th February, 1934. P tod

473.—8, fggf President, Rilhong 8hillong (Assam), dated the lﬂt.h February,
474.—9. From President, Sanskrit Pathshala Ayodhia, Fyzabad (U‘ P.), dated
the 20th Febmary, 1934.

475.—10. dShan)kracharJl Madbavrao—Chawl District, Kolaba (Bombay: Presi-
ency

476.—11. From Becretary, the Vaidikn Dharma Veera Sangha of South Kanara
Udipi, dated the 28th February, 1934.

477.—12. From Mr. M. V. T. Sarma, Sanatanist of Mangkkal Lalgudi TBaluk,
Trichinopoly, Distriet of, Madru, dated the 1st Mareh, IN:E“

478.—1. From Bevarao Shivaram Damdar Karabbari to His Holiness Shreemst
Jagatguru Shree Shankaracharya Sanathan Matt. Sunkeshwar—¥Earwar
siIg)::::':”Belgaum), Bombay, daud the 6th Jafuary, 1934, with 78

479.—2. Secretary Varnasaram Bwarajya Sangh, Be a
with 222 signatures. jya Beng igaum (Bombty Pred uney),

480—38. From President of Varnashram Swaraj San thm
the 4th February, 1934, sye gha ghat, hﬂ

481.—4, From Mr. C. N. Mehta on behalf of Banatanis
Nadiad, dated the 20th January, 1984, s of; Baira District,



NV UNSTARRED QUESTIONS AND ANSWERS, 225

482.—5. From Honorary Secretary, Shri Indraprastha, Sanatan Dharma Mandal,
Delhi, dated the 10th February, 1984.

463.—0. Telegram from Vamasbram Swarajya Bangha, Caleutta, with 150
signatures.

484,—7. From President Sanatan Dharma Sabba, Dindigal, dated the Tth Jamuary,
1934.

485.—8. From the Secretary, Mandir Raksha Oommittes, Delhi, dated the 11th
February, 1934.

486.—0. From President, Valdika Dharma Veera Sangha Udipi, South Canara,
dated the 18th January, 1934,

487.—10. From Pandit Mandli Isakbel, MignwaH.

488, From the C. P. and Berar Varnashram Swarajya Sangha, No. 84, dated the
31st January, 1934, ) :

Protests against the Temple Entry Bill and other religidus Bills pending for
discussion in the Legislative Assembly, 'mostly" in the ' vernaeular,
received from :—

489.—(1) Various provinces, bearing 2,751 signatures.

490.—(2) Madras province, bemring 3,960 signatures.

¢91.—(8) Bombay province, bearing 3,189 signatures.

402.—(4) Bengal province, bearing 1,892 signatures.

498.—(5) United Provinces, bearing 7,865 signatures.

494.—(6) Punjab province, bearing 3,089 signatures,

495.—-(7) Bibar and. Orissa provinee, bearing 6,977 aignaturcs.

496.- -(8) Central Provinces, bearing 282 signatures.

497.-—(9) North-West Frontier - Province, bearing 176 signatures.

498.—(10) Rajputana Provinee, bearing 1 signature.

(C) Protests against the Temple Entry and Uniouchability and Hindu Divorce Bills.

499. Telegram, dated the 22nd March, 1934, from Presidont, Public Meeting,
Darwha, protesting agsainst the Temple Entry and Hindu Divorce RBills.

300. Telegram, dated Darwha, the 22nd March, 1984, resolutions passed at Public
meeting at Boriarab, District Yeotmal, Berar, protesting against the
Temple Entry, Untouchability and Hindu Divorce Bills.

801, Telegram, dated 22pd March, 1984, Public meeting, Ellichpur City, Berar,
protesting against the sbove three Bills.

502. Telegram, dated 26th March, 1934, regarding meeting held ot Mhow Canton-

ment, protesting against the Untouchability Bill.
Telegram, dated 26th March, 1934, regarding meeting at Mhow Cantonment,
protesting against the Temple Entry Bill

504, Telegram, dated Mhow Bazar, the 2nd April, 1934, from Gatoolal Patel
Kodria, ageinst the Untouchability Bill. _

505. Telegram, dated Mhow Bazar, the 2nd April, 1923, from Gatoolal Patel
Kodria, protesting against Temple Entry Bill, ‘

506. Telegram, dated Mhow Basar, the 2nd April, 1923, from Trustees, Gopal
Mandir, against the Untouchability Bill.

507. Telegram, dated Mhow Basar, the 2nd April, 1928, from Trustees Gopal
Mandir, against the Temple Entry Bill. e

508. Telegram, dated Dacca, the 2nd April, 1923, regarding Annual Meeting, East
Bengal Brahmin Samaj of 3lst March, 1984, against the Templo-Eatry,
Untouchability and Divorce Bills.

509. Telegram, dated Mhow Cantonment, the 4th April, 1934, from Trustees
Anant Beharijee Maharaj Mandeer, against the Templo Entry Bill

510. Telegram, dated Mhow Cant:onment, the 4th April, 1984, from Trustees
Anant Beharijee Maharaj Mandeer, against the Untouchability Bill.

511. Telegram from Mahant Govindas, Lahore, dated the ird April, 1934 against
the Temple Entry Bill. ' e 2984

512. Telegram from Mahant Siaramdas, Lahore, dated the 2rd April 1934 against
the Temple Eatry Bill, ' pril ’

508
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513, Telegram.fvom:Mahant Surastidas ‘Bankebitiari, Lt!mra-,‘_dnt;lldf ﬂne 8rd- ‘April,

Vi

1934, against the Temple Entry 'Billi '

514.. Telegtam . from: :Mahant - Balramdas; -Lahore, duted the "3rd’ April, 1934,
aguinst the Temple Entry Bill.

. 515: Telegram from. Mahant Mahindranath, Lahore, ‘dated ‘the 8rd April, 1934,

against the Temple Entry Bill

11:516, Telegram from Mghant Hirades, Ravi Road, Linhore, ‘datl-(! the vs::d April; 1034,

against the Temple Entry Bill

.1.m1%. Telpgram, .dated Mhow . Bagar, 6th April, 1934, frem Triustes Maijee Mandir,

aguinst the Temple Entry Bill.

518. Telegram, dated Mhow Basar; the 6th April, 1884, from Narsinghji Mandir,
Pujari Mamraj, againgt the Temple: Entry Bill. )

" 519. Telegram, dated Mhow Bazar, the 6th April, 1084, from Trustee, Vishavnath-

bag-Mgndir, against Temple: Entry Bill.. '

... 530, Telegram, daged Mhow Bamar, the 7th April, 1934, from Chiranji Pujari

Sidheshwdr Mandir, against Temple Entry Bill.

521. Telegram, dated Mhow: Baszar," ths 7th April, 1034, from Mulki Pujari
Kalimata Mandir, against: Temple Entry Bill.

£22. Telegram, dated Mhow Bazar, the 7th April, 1984, from Trustee, Batyanarain
Mandir, against Temple Entry Bill ) R

523, Telegram, dated Mhow Barar, the 7th April, 1934, from Badripd Pujari,

overdhannath Mandir, against Temple Entry Bill

524, Telegram, dated Mhow Bagzar, the 7th April, 1934, from Gulaban Pujari,
Gujarkhed Malaji Mandir, against Temple Entry Bill.

§25. Telegram, dated Mhow 'Bazar, the 7th April, 1934, from Dulchd Pujari
Shani Mgharaj Mandir, against Temple Entry Bill.

526. Telegram, dated Mhow Basar, the 7th April, 1834, from Ramjilal Pujari,
Kotwalka Mandir, against Temple Entry Bill.

'627. Tclegram, dated Mhow Bazar, the 7th April, 1934, ’rom Trustees, Raumbagh

Mandir, against Temple Entry Bill .

528. Telegram, dated Mhow Baszar, the 7th April, 1984, from Ramjilal Pujari,

ree Ramchandarji. Mandir, against Temple Entry Bill

629. Telegram, dated Mhow Bazar, the 7th April, 1984, from Trustees, Hanoo-
manbeg Mandir, against Temple Eatry Bill,

530. Telegram, dated Mhow Barar, the 6th April, 1934, from Pujeri Kaniyalal

' Pujari, Murlimanohar Mandir, against Temple Entry BilL

581. Telegram, dated Mhow Bazar, the 6th April, 1934, from Pujari Ratandas
Laxminarayan Mandir, against Temple Entry Bill .

532. Telegram, dated Dacca, the Oth April, 1834, regarding publie

indus held’ on 7th April, 1984 i
indus held’ on il, . rotesting . inst Temple Entry, Un-
touchability and Divorve Bills, | ¢ 8% ple B

533, ‘Telégram, dated Dacctg the Oth April, 1984, regarding protests ﬁy huge

I

. 538. Telegram, dated Wardha, th

" B8D. Telegram, dated Wardha, the 14th March, 1934, ‘re;

Hindu gathering, Shasikhanidhi Tem against Temple Entry Un-
touchabllity and Divoree Bills. ple, agn ! v

534, Telegram, dated Amritsar, the 6th = April, 1934, from Owmer, Temple
Mayanatha, against Temple Entry Bill. i
535, Telogram, dated Amritear, the 6th April, - 1984, * from Mahant, Temple
angaram, against Temple Entry Bill : B ‘

536. Telegram, dated Amritsar, the 6th’ April, 1934, from Mahint Tejasingh
Temple, against: Temple Entry Bill. o ' o

537. Statgg;;mta coptaiping signatures of 640 ,pernoiﬁ againgt the Temple Entry
) 111, . . . Cy Lot .;

. . e 14th March, 1984, regarding resolutions passed
" at publie meeting at Chands, Oentral Provine inst the !
Uhtonchabi_lity ngnd '.Hindpda."mvo;c,e’ ity m, aguinst 'ﬂl? Temple Entry,

d v garding resolutions passed
At public meeting at Wargra, Distriet Ohanda, Central Prow ‘against
Temple Entry, Untouchability and Hiadu- Divorce B, RS, agei
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640. Tclegram, dated Dinajpur Rajganj, the 14th March, 1934, 1egarding protests
by Public meeting, Dinajpur Varnasrami Orthodox Hindns, against the
three Bills referred to above.

541. Resolutions passed by the Hindu Central Committee, Karaikudi Branch, on
15th March, 1934, protesting against the above three Bills and certain
other matters.

542. Letter from President, Sanataniste meeting, Dharavi, Bombay, dated the
27th March, 1934, communicating resolution passed against the Temple
Entry and Untouehability Bills. )

543. Resolution passed at Annual Ambehata Sanatan Dharam Sabha meeting in
March, 1934, against the Temple Entry Bill.

544. Resolution passed at meeting of Banatanists, held on 24th March, 1934, in
the Punchanath Temple, against the Temple l?ntry, Untouchability and
Hindu Divorece Bills,

545. Resolutions passed at meeting of devotees of Shree Hatkeshawara, held on
25th March, 1934, protesting against Temple Entry, Untouchability and
Divorce Bills.

546. Resolutions passed at meeting of the Depressed Classos Leagiie, Cawnpore,
on 27th March, 1984, against Temple Entry Bill

547. Resolution passed at public meeting of Hindus held at Shrivaji Mandir in
Byculla, Bombay, on 15th March, 1934, against Temple Entry and
Untouchability Bills. :

648. Letter, dated Bombay, the 29th March, 1934, from President, Public Meeting
of Hindus held on 17th March, 1934, at Panjrapole Lane, Bombay,
communicating resolution against the Temple Entry Bill.

649, Letter, dated Bombay, the 31st March, 1934, from President of Sanatanists
meeting held on 24th March, communicating resolutions against the
Temple Entry and Untouchability Bills and on certain other matters.

550. Letter, dated Ahmedabad, the 31st March, 1934, from President, Sanatan
Vedic Dharma Sabha, communicating the Shastric Deeclaration of the
Sanyasins’ S8ynod at Karnali on 20th March, 1934, against the Temple
Entry and Untouchability Bills.

551, Letter, dated Ahmedabad, the 2nd April, 1934, from President, Sanatan
Dharma B8abha, communicating resolutions passed at Hindu public
meeting at Karnali, against the Temple Entry und Untouchability Bills.

552, Letter from H. H. Mahant Sir Shri Viragirajeshwar Chitrakuti, Dhandukha,
dated 28th March, 1934, opposing the Temple Entry and Untouchability
Bills.

§53. Letter, dated Jalgaon, the 7th April, 1934, from President of public meeting
of Sanatanists, Temple Owners and Managers in ¥ast Khandesh Distriet
held on 31st March, 1934, communicating resolution protesting against
Temple Entry and Hindu Divorce Bills.

554. Telegram, dated Jhalda, 7th March, 1934, from President of Conference cf
5,000 Hindus including 3,000 untouchables, regarding passing of resolutions
against Temple Entry, Untouchability and Divorce Bills.

555. Telegram, dated Bankura, 7th March, 1934, regarding public meeting at
Purandarpur, Bankura, protesting against Temple Entry, Untonchability
and Divoree Bills,

656, Telegram, dated Kamptee, 8th March, 1984, regarding Meeting of Kamptee
Hindus protesting against the above three Bills, - & ?

567. Telegram, dated Dhamangaon, District Amraoti, Berar, 8th March, 1934,
regarding public meeting protesting against above three Bills.

£558. Telegram, dated Mhow Bazar, 10th March, 1034, regarding public meeting
held on 5th, protesting against Temple Entry Bill

859. Letter, dated Bombay, 9th March, 1934, from President, Ram Mandir
meeting, held on 23rd February, 1934, communicating resolution
protesting against Temple Entry and Untouchability Bills,

560. 'I’ele'gram, dated Dhandhuka, District Ahmedabad, 13th March, 1934, regard-
ing protest meeting of Sanatanists, against Temple Entry, Untouchability
and Divorce Bills.

L179LAD 1
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561. Tolegram, dated Lala Musa, 13th March, 1934, regarding protest meeting
- of Banhatanists against above three Bills.

562, Tclegram, dated Wun, District Yeotmal, Berar, 13th March, 1934, regarding

public meeting held on 11th March, protesting ngainsi the above three
” Bills.

563. Letter, dated Bombay, 14th March, 1934, from Prosident, Bnda Mandir,
Bhuleshwar Meeting, held on 9th March, 1934, communicating resolutions
against Temple Entry, Untouchability and Divorce Bills.

864. Resolutions passed at Meeting of Banatanists held at Hirabng, C. P. Tank,
on 10th March, 1934, protesting against Temple Entry and Untouchability
Bills. )

565. Resolutions passed in General Meeting of the Sanatan Dharam Sabha, Sangla,
held on 12th Feoruary, 1934, protesting against Temple I'ntry and
Untouchability Bills.

566. Resolutions passed on 29th March, 1934, at a meeting of Sarswat Brahmins,
Larkhana, Sindh, protesting against the above two Bills. . .

567. Resolutions passed on 31st March, 1934, at a meeting of Pushkahna
Brahmins of Larkhana, S8indh, protesting against the Temple Entry and
Untouchability Bills, .

568. Resolutions passed on 31st March, 1934, at a meeting of all sections of
Sadhus of Larkhana, Sindh, against Temple Entry and Untouchability
Bills

569. Letter, dated Bombay, 29th March, 1934, from President, Mumbadevi Temple
Meeting of Hindus, communicating resolutions passed against Temple
Entry and Untouchability Bills.

570. Letter from: President, Sanatan Vedic Dharma S8abha, Ahmedabad, dated 31st
March, 1934, communicating the Shastric Declaration of Sanyasing’ Synoed
at Karnali, against Temple Entry and Untouchability Bills.

571, Letter, dated Bombay, 4th April, 1934, from President, Public Mecting of
Hindus, held at Akola (Santa Cruz), communicating resolutions pussed
against Temple Entry, Untouchability and Divorce Bills.

572. Letter, dated Bombay, 4th April 1934, from President, Public Meeting of
Hindus, held at Golaba on 1st April, 1934, communicating resolutions
against Temple Entry and Untouchability Bills.

578. Letter from President, Hindu Public Meeting, held on 25th March, 1034, ab
Khur Road, Bombay, protesting against above two Bills.

B874. Resolutions passed at Public Meeting, held on 4th April, 1034, nt Narikombu,
near Bantwal (South Kanara), against Temple Entry, Untouchability and
Divorce Bills.

575. Letter, dated Bombay, April, 1934, from President, Sanatanist Mecting
held at Dadar on 7th April, 1934, communicating resolutions against
Temple Entry and Untouchability Bills.

576. Letter from President, S8anatan Vedic Dharma Sabha of Thasra, District
Kaira, dated 8th-April, 1934, communicating resclutions passed at Hindu
meeting held on 27th March, 1934, against Temple Entry Bill,

577. Protest from Pandit Sree Basudeo Misra of Sokhera (Monghyr), Bihar, dated
11th April, 1934, against Temple Entry Bill. .

§78. Telegram, dated Indore City, from the Digamber Juin Samaj, against the
Untouchability and Temple Entry Bills.

579. Protest, dated 26th December, 1933, from Hindus of Daiwer Kheira, Morud-
abad Distriet, against Temple Entry, Untouchability and ‘Divorce Bills.

580. Protest, dated 7th January, 1934, from BShikarpur Sanatanists, agaimst the
Temple Entry and Untouchability Bills.-

581. Protest from public meeting of Banatanists of Madhuban Bazar, Rajpatti,
Bihar, against the Temple Entry, Untouchability and Divorce Bills.

582. Resolutions passed at public meeting of Sanatanist Hindus of Devakotta,
against Temple Entry, Untouchability and Divorce Bills,

583. Tclegram, dated Akola, 16th January, 1934, protest of Vaishya Khandelwala
Panchayet of A'kola,‘ against the above three Bills.

§84. Protest, dated 19th January, 1934, from Hindu meeting held at Kankinara
Sanatun Dharma Sabha, E. B, Railway, against the above three bills.
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585. Resolution pussed by the Annual Session of the Sylhet Vaidic Samity, held at
Tengra, against the above three Bills.

886. Telegram, dated Deoghar, 15th January, 1934, regarding the Bihar Provincial

o Temple Defence Conference’s resolution, against Tewple Entry Bill

587. Telegram, dated Burdwan, 23rd January, 1934, regarding meeting of
Sanatanists and Untouchables at Kendubilla, Birbhum, against Temple
Entry, Untouchability and Divorce Bills.

588. Rosolutions passed by the Kistna District, Sanatana Dharma Cunference, on
8rd December, 1933 at Masulipatam, against the above three Bills.

5689. Protests against the Temple Entry and Untouchability Bills .signed by a
number of residents of each of the following Distriets :-~

(1) Goriad, Baroda District, (2) Padra, Baroda District, (3)
Rajupara, Baroda Distriet, (4) Amla, Baroda District, (5) Sadhu,
Baroda District, (6) Ganpatpara, Baroda District, (7). Veer-
pura, Baroda District.

500. Telegram, dated Amritsar, 31st January, 1984, regarding protest of Sanatanists
against Temple Entry and Untouchability Bills.

§591. Protest against the Temple Entry and Untouchability Bills signed by a
number of residents of (1) Sarsavani, and (2) Kelanpur in Baroda

‘ District.

592. Resolutions passed by public meeting, Tinnevelly on 28th January, 1934,
against the Temple Entry Bill. .

593. Telegram, dated Jhansi, 6th February, 1934, regarding public meeting against
Tample Entry Bill.

594. Protests against Temple Entry, Untouchability and Divoree Bills from Hindus
of :—

(1) Pura, Moradabad District, (2) Anschhi, Post Chandasi, Badam
District, (3) Bhulawai, P. O, GChandausi, Moradabad District,
(4) Bakarpur Bhaitaru, P. O. Chandausi, Moradabad District.

595. Protest by 26 Digambar Jains of Phulera, Jaipur, Rajputana, dated 3rd
February, 1934, against the Untouchability Bill.

596. Telegram, dated Burdwan, 18th February, 1934, regarding protest meeting
of Hindus, against Temple Entry, Untouchability and Divoree Bills.

597. Protest, dated Akalkot, 6th February, 1934, from Akhil Bharat Varnashram
Swarajya Sangh, Akalkot District, SBholapur, Bombay, against Temple
Entry Bill

598. Telegram, dated Indore City, dated 28th February, 1934, regarding protest
meeting, against Untouchability Bill.

599. Tolegram, dated Indore City, 28th February, 1934, regarding protest meeting
against Temple Entry Bill

600. Telegram, dated Amroati, 5th March, 1934, regarding public meeting at
Kabanji, District Akola, Berar, against Temple Entry, Dntouchability
and Divorce Bills,

601. Tclegram, dated Kankinara, E. B, 6th March, 1934, regarding Sanstanists
public meeting against the above three Bills. i

602. Telegram, dated Amraoti, 5th Mareh, 1934, regarling public meeting at
Mangrul, Pir, District Akola, Berar, against the nbove three Bills.

603. TLetter from the Bombay Provincial Varnashram Swarajva Rangh, dated 14th
March, 1934, communicating resolutions passed at public meeting, against
the above three Bills,

604, Resolution passed by Hindu Public meeting at Byculla, Bombay, against
Temple Entry and Untouchability Bills. ’

605, Telegram, dated Jalesar Town (Etah), dated 17th March, 1934, regarding
protest of Digambar Jain Panchayat, against Temple Entry and Un-
touchability Bills.

606. Letter from the Sanatan Vedic Dharma Sabha, Ahmedabad, dated 2nd April,
1934, communicating resolutions of Hindu public meeting against Temple
Entry Bill ’

607. Letter from Youngmen’s Association, Saidpuridarwaza, Rawalpindi, dated
2nd April, 1084, protesting against Temple Entry Bill
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608. Letter, dated Lahore, 13th February, 1934, from the Sanaotan Dharma
Pratinidhi Sabha, Punjab, against the Temple Entry Bill

609. Letter from the Editor of the ‘¢ Mahabir ’’, Delhi, dated 21st February, 1934,
against the Temple Entry Bill.

610. Letter from the President, Shri Ram Lila Committee, Delhi, dated 25th
February, 1934, against the Temple Entry Bill, "

611. Resolution passed by the U. P. Adi Hindu Depressed Claases Association at
Lucknow, agninst the Temple Entry Bill.

612. Protest from the Sanatan Vedic Dharma Sabha, Thasra, against the Temple
Entry Bill

618. Protest from the Utkal Brahmin eommunity of Sambalpur, against the Temple
Entry Bill (101 signatures). _

614. Resolution passed by the Bhree Balkrishna SBuddadvaita Maha Sabla, Surat,
against the Temple Entry Bill

615. Resolution passed by the Sanatana Varnashrama Dharima Sabha, Koondapoor,
against the Temple Entry, Untouchability and Divorce Bills.

616. Telegram, dated Havelian, 12th’ April, 1934, from Hindu Sabha Mandar,
against Temple Entry Bill

617. Telegram, dated Laheriasarai, 12th April, 1934, regarding protests by people
of villages, Ragunathpur, Patore, Rambhadrapur, 8irdilpur, Pipra, Dekuli,
Jogiara, Harilpatti Thana, DarbLanga, against Temple Entry, Untouchabi-
lity and Divorce Bills, )

618. Resolution of Sanatanist public meeting at Jafarabad (Kathiawar), against
the Temple Entry and Unatouchability Bills.

619. Resolutions of meetings of (1) Vadnagara Nagar Brahmins of Rajkot, and
(2) ‘¢ Idolators ’’, held at Lohanapara, against the Temple Entry Bill

620. Protest, dated 12th April, 1934, from J. Mangish, Vizagapatam, P. O, Waltair,
against the Temple Entry and Untouchability Bills.

621. Protest. dated 14th April, 1934, from Rabindranath Chakrabarti, Caleutta,
against the Temple Entry, Untouchability and Divorce Bills,

0622, Letter, dated 14th April, 1934, from General Secretary, Varnashrain Swarajya
Sangh, Khandwa, communicating resolution of public meeting, against the
above three Bills. )

623. Resolutions passed by the Varnashram Barajya Sangh, Pulgaon, dated
8th April, 1934, against Temple Entry and Divorce Bills.

024. Resolutions of the Bharata people (Madras), against the Temple Entry, Un-
touchability and Divoree Bills. )

625. Letter from tho Bhri Sanatan Dharam Free Tract Society, Punjab, dated
16th April, 1934, forwarding signatures of over two thousand persons
against the Temple Entry and Untouchability Bills.

626, Resolutions passed by the Brahmin BSabha of Nagpnr, against the Temple
Entry Bill

027. Letter from the Temple Defence Committee (All-India Varnashram Swarajya
Sangh), Calcutta, dated 20th February, 1934, communicating resolutions
passed against Temple Entry. Bill, ete.

628. Letter from President, Kaira District Varnashram Swarajya Sangh, dated
12th March, 1934, communicating resolutions passod against the Temple
Entry Bill.

620. Letter, dated 12th March, 1934, from Chairman, Reception Committee, The
Madrag Tamil Distriet SBanatanists Conference, Madura, communicating
resolutions against Temple Entry, Untouchability and Divorce Bills.

630. Letter, dated 9th April, 1934, from Shri Kamalayanacharya, U. P, Kesari,
against the Temple Entry Bill.

631. Resolutions passed by the Panchmahals Distriet Varnashram Swarajya Sangh,
ggili:lm, on 28th March, 1034, against Temple Entry and Untouchability

632. Telegram, dated Srirangam, 8th May, 1984, from Bala Sub i

' . dent, Publi¢ Meeting. ’ v ! ramanys, Pres

633. Telegram, dated Brindabsn, 8th May, 1984, from Srudhar Acharyji, Presi-

dent, Public Meeting, Brindaban."
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Telegram, dated Gurdaspur, 7th May, 1934, from Beharilol Sharma, Secretary,
Sanatan Hindu Sabha, Babbehali, District Gurdaapur.

Telogram, dated Wardhaganj, 7th May, 1034, from Gangadhar Ghate, Pleader,
President, Meeting of Vurnashram Swarajya Sangha, Wardha.

. Tclegram, dated Netrokona, 8th May, 1934, from Mohondranath Bagehi,

President, Varnashram Dharam Bangrakshini Sava, Netrokona, Bengal

Telegram, dated Tamsria, Tth M:i’ 1934, from Biswanand Misir, President,
Varnashram Sabha Mahabir, Mithila.

Telegram, dated Wardhaganj, 7th May, 1934, from Mahanta Chiataundas
Balaji Mandir.

Telegram, dated 21st May, 1934, from Sanatan Dharm Sabha, Purulia,
Maubum.

Telegram, dated 10th May, 1934, regarding Sanatanist protest meeting at
Rawalpindi.

'l‘clelg(ralm, dated 14th June, 1934, regarding Sanatanist protest meeting at
ulu.

Telegram, dated 16th Juue, 1034, from Chabildas, Tailor-master, Bannu.

Telegr;:n, dated 13th June, 1034, regarding protest meeting at Habiganj,
ylhet.

Letter dated nil, from President, public meeting of residents of Sirsod village,
Tahsil Khandwa, District Nimar.

. Protest resolution of BSanatanist Meeting at Dacca in the Temple yard of

Luxmi Narayanji at Luxmibazar.

. Protest resolutions of Sanatanist meeting in Tomple yard of Goddess

Dhakeswari in Dacea QCity.

. Resolutions of Hindu residents of Harsud village, Tahsil Harsud, Distries

Nimar.

. Letter from the President, public meeting held at the Town Hall, Benares.

Resolutions passed by Hindu public meeting at Gouripur, Mymensingh, Bengal,

. Resolutions passed by the Contai Banskrit Samiti, Midnapore.
. Resolution passed by Hindu Public Meeting, Ramgopalpur, Mymensingh.

Resolutions passed by Meeting of Sanatanist ladies of Jubbulpore.
Resolutions of public meeting at Krishnapur, Mymensingh.
Resolution passed at meeting of Varnasrami Hindus of Dacea City.

Resolutions passed at Hindu Meeting at Khandwa on Dewalaya Day, 6th
May, 1934.

. Rosolutions passed by the Karaikudi Branch of the Hindu Central Committee.

Resolutions passed at Public Meeting of Chopda Sanatanists, East Xhandesh.

. Protest. list bhearing 178 signatures (in vernacular).

Resolution passed at Public Meeting at Kalipur, Mymensiegh.

Resolutions of the Banatana Dharma Conference, hold at XKallidaikurichi,
Mareh, 1934,

Resolution passed at Meeting of Pukur Brabhman Samaj, bearing 48 signatures.

Reacgutign passed at Meeting of Sri Sanatan Dharma Sabha, Rawalpindi

addar.

Resolutions of the Sanatana Dharma Mahasabha, Athangudi, Ramnad Distriet,

8. India. )

. Resolutions of the Sanatunist Meeting at Chockalingampudur, Ramnad

District, 8. Indid.

- Resolutions of Public Meeting held at Ahmedabad on 8th May, 1934.
. Resolutions of the Samasta Sanatana Hindu Dharma Subha, Ahmedabad, held

on 3rd May, 1934.

. Protest, dated 1st Jume, 1934, signed by number of residents belonging to

the Sanatan Dharm Community of Bagpat, Meerut WDistrict.

. Resolution passed at a Genera]l Public Meeting of the Vedic Sanatan Hindus

of Saugor, C. P., on 3lst May, 1984,

[ d . . .
. Resolutions passed at meeting of Sanatanist Hindus of Katni (Jubbulpore).
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Telegram, dated 14th June, 1934, regarding Resolutions passed at Sanatani
Hindus meeting at Narsinghpur, C. P

671, Unsigned letter dated 15th June, 1934, from Secretary, Varnasivam Swaraj

672,
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691.

493,

694,

095,

896.

697.

Sangh, Rajputanu.

Resolution passed at public meeting of Hanatani Hindus of Harda, dated
14th June, 1934.

Resolution passed at Meeting of Sanatani Hindus of Narsinghpur (C. P.)
on 9th June 1934.

Resolution passed at Meeting of Sanatan Varnashram Hindus held at Bombay
on 14th June, 1934,

Resolution passed at Public meeting held at Jewarin Khern, Post Pudari
Kala, District, Unao, U. P.

Telegram, dated Teghra, 21st April, 1034, regarding Sanatanist meeting aé
Hariharpur, Bidulia, against Temple Entry Bill.

. Telegram, dated Lakhminia, 23rd April, 1934, rogarding Hindu meeting at

ehan, District Monghyr, against Temple Entry Bill
Telegram, dated Lakhminia, 23rd April, 1934, regarding Sanatunist meeting
at Samsa, P. O. Parihara, Monghyr District, ngninst Temple Entry Bill.
Telegram, dated Teghra, 23rd April, 1934, regarding Sanatanist mecting,
against Temple Entry Bill.
Telegram, dated Teghra, 23rd April, 1934, regarding Sauatanist meeting at
Jirhouli, against Temple Entry Bill

Teclegram, dated Teghra, 24th April, 1934, regarding Sanatanist meeting at
Neyanagar, against Temple Entry Bill,

. Telegram, dated Teghra, 26th April, 1934, regarding Banatanist meeting at

Hasanpur, against Temple Entry Bill.

Telegram, dated Teghra, 26th April, 1934, regarding SBanatanist meeting at
Ajdba, against Temple Entry Bill., )
Telegram, dated Mhow Bazar, 28th April, 1934, regarding public meeting

Kalmis of 12 villages at Palasia, against Temple Entry Bill.

. Telegram, dated 30th April, 1934, regarding Sanatanist meeting at Haripore,

against Temple Entry Bill.

Telegram, dated 30th April, 1934, regarding Sanatanist meeting at Haripore,
against Temple Entry Bill. ,

Telegram, dated 30th April, 1934, regarding Sanatanist meeting at Rudauli,
against Temple Entry Bill

Telegram, dated Begusarai, 30th April, 1934, regarding Hindu Sabha, held at
gl‘;n.nh', against Temple Entry Bill.

Telegram, dated Teghra, 80th April, 1934, regarding Sanatanist meeting
at Arooa, against Temple Entry Bill

Telegram, dated Hararibagh, 25th April, 1034, regarding protest meeting,
against Temple Entry and Untouchability Bills.

Telegram, dated Mhow Bazar, 28th April, 1934, regarding publc meeting
Imis of 12 villages at Palasia, against Untouchability Bill.

. Telegram, dated 30th April, 1934, regarding All-India Maheshnari Maha-

Panchayat (Marwari), protest meeting at Ajmor of three thousand
delegates, against Temple Entry and Untouchability Bills.

Resolutions passed by Ladies’ meetin, at Punchnath Kathagraha
against Temple Entry Bill. g '

Resolutions passed by Ladies’ meeting at Rajkot inst T d
Untouchgbinty Eills, ting oty against Tomple Butry an

Protests signed by 163 residents (voters) of Rajkot Punchnath, against the
Temple Entry and Untouchability Bills.

Resolutions passed by Public Meeting at Yellur, Houth Kanara District,
against Temple Entry, Untouchability and Hindu 3ivoreo Bills.

Resolutions passed by Public Meeting at Kateel, South Kanara District:
against above three Bills.
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Resolutions of the Bharta People passed in Sanathana Dharma Sabha, held
at five different places in the East Godavari District, Madras Presidency,
during April, 1934, against the Temple Entry, Untouchubility and
Hindu Divorce Bills.

Resolutions passed at meetings of Ladies held under auspices of the All-
India Varnashram Swara.jlyn Sangh, Rajkot Branch, agninst the Temple
Entry, Untouchability and Hindu Divorce Bills,

Letter, dated 30th April, 1934, from President, Banatun Dharam Sabha,
Lakhimpur, Kheri, forwarding protest bearing 7,102 signatures.

Telegram, dated Gurdaspur, 28th May, 1934, from Vaishnawa Charya, Durbar
Pandori.

Telegram, dated Sylhet, 27th May, 1934, from meeting of Orthodox Hindus.

Resolutions by the Burma Sanatanist Leaders’ Confercnee held at Yandoon
on 25th May, 1934. .

Resolutions by Sanatanist meeting at Niwashi, Taluka Chiplum, District
Ratnagiri, on 28th May, 1934. *

Resolution of meeting of Hindu Dharma Sabha, Sholavandan, dated 6th May,
1934.

Resolutions of meeting at O’Sriuvayal, on 6th and Tth May, 1934.

Resolutions of meeting at Rilbong, Shillong, on 6th May, 1984. _

Resolutions of meeting at Sanatana Dharma Sabha, Dindigul, on 6th May,
1934.

Resolution of meeting of Sanatan Dharmi inhabitants of Pilibhit, on 6th May,
1984.

Resolution of meeting held at Sathanamjeri village, Chingleput, on 6th May,
1984.

Resolutions passed at three meetings held in Gonda Distriet, on 20th and
23rd April and 6tk May, 1934.

Resolution of meeting of Brahman Samaj, Pakur, on 8th May, 1934, with
48 signatures.

Resolutions of Sanatanist Meeting at Chockalingampudur, Ramnad District,
on 6th May, 1934.

Resolutions of Sanatanist Meeting at Athangudi, Ramnad District, on 6th
May, 1984.

Resolution of Public Meeting at Kurla Sanatanists, Bombay, held on 29th
April, 1934.
Resolution of Sanatanist Meeting held at Ghatkopar District, Thana, Bombay,
on 3rd May, 1934. ’ i
Resolution of Sanatanist Meeting held at Mumbadevi Temple, Bombay, on
6th May, 1084

Resolution of Sanatanist Meeting held at Shri Raghavandji’s Math, Gulalwadi,
Bombay, on 6th May, 1934.

Resolution of General Meeting of the Vedic Sanatan Hindus of Saugor,
Central Provinces, on 31st May, 1934.

Resolutions of East Godavari District Sanatanists’ Conference held at
Mandapeta, on 5th and 6th May, 1934. :

Resolution of Public Meeting of Ellichpur Sanatanists, held on 22nd March,
1934.

Resolutions of Sanatanists Meeting at Katni, Jubbulpore, 4th June, 1934,

Telegram, dated Narsinghpur, 14th June, 1984, regurding resolution of
Sanatanists Meeting.

Resolution of Sanatanist Meeting held at Harda on 14th June, 1934.

Telegram, dated 19th June, 1934, regarding Hindu Public Meeting held at
Habiganj, Sylhet, on 9th June, 1934.

Resolution of Sanatan Varnashram Hindus held at Bombay in Madhav Baug,
on 14th June, 1934.

From Vedantam Venkatachalpati Kuchipudi Agrataram, Kristna Distriet
(Madras), dated the 26th April, 1984,
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Resolutions passed by two public meetings at Gangapur, Bareilly, on the 6th
March, 1934, protesting against the Temple Entry Bill,

Resolution passed by the Public Meeting at Karampure, Garda, on the
5th April, 1934, protesting against the Temple }ntry Bill

Telegram, dated the 9th May, 1934, from Presidont, GQoverdhanshastri
Varnashram Multra.

Telegram, dated the 9th May, 1934, from President of the Public Meeting

convened by Vaidikadharam Sevaka Sabha, Srirangan.

. Telegram, dated the 10th May, 1934, from BSecretary, Vaidika Dharms

Veer Sangha, Udipi, South Kanara,

From the President, Public Meeting of the citizens of Dhamangaon, dated
the 6th May, 1934.

Resolutions passed by the Brahmin Youths’ League, Didi‘%tl, dated the

6th May, 1034, protesting against the Temple Entry, Untouchability,
Removal and the Dissolution of Marriages Bills.

. From the Varnasrama Dharmodharaka Sabha of Pithupuran, dated the

6th May, 1034.

. Resolutions passed by the Public Meeting of Sanatanist Hindus of Coim-

batore, dated the 6th May, 1934, protesting against the Temple Entry
Bill.

From the Secretary, Hindu Dharama Sabha, Melative (Tanjore Distrist),
dated the 6th May, 1934.
From His Holiness the Jagadguru Shri Shankaracharya Sankashwar Karvir
Nath, Nagpur, dated the 8th May, 1934.
Teleg:m, dated the 11th May, 1934, from Dharma Sevaka Sabha, Madras,
intadripeta.

From the BSecretary, Varnashrama Dharama Sabha, Nuzvid (Kishan
District), dated the 8th May, 1934. com
From the President, All-India Varnashram Bwarjya Sangha Branch, Rajkot,

No. 256|B., dated the 8th May, 1834.

From the Hindu Central Committee (Branch), Nandysl, Kurrool Distriet,
Madras, dated the 6th May, 1034.

From the BSecretary, Hindu Cemtral Committee, Nungambakkan DBraneh,
dated the 6th May, 1934, '

. Protest from Pandit Chiranji Lal of Lakshinarayan Temple and 13 others

of Budn (14 Protests).

. From Becretary, Varnashram Swaraj Sangh, Khandwa, dated the 6th May,

1934.
Frotilg 3iecretary, Hindu Central Committee, Cuddalore, dated the 8th May,

From Shri Hari Sankirtan Mandal, Rawalpindi, dated the 9th May, 1934.

. From Secretary, The Vaidika Dharma Veera SBangha of South Kanara, Udipi,

dated the 8th May, 1934,

Fronllg;;w Hindu Central Committee, Berhampore Branch; dated the Oth May,

From the Becretary, Hindun Central Committes, Karaikudi Braneh, dated the
7th May, 1934, ~

From the President, Andhra Desa Varnasrama Sangha, ‘Bezwada, dated......

Resolution passed at a meeting of the Sanatanists Rameswa t!
6th May, 1934, s e ot PR, o the

Besolution_ passed by the Hindu residents of the village of XKavati, of
Kavati Taluk, dated the 6th May, 1934,

From the Becretary, Hindu Oentral Committes, Bhimvaram Talu Vest
Godawari District) Branch, dated the 7th May, 1934. R W

Resolutions passed by the public meeting of the Mahs janans of Halm&ngolln
on the 6th May, 1984, protesting against the Temple Entry Bill.

Telegram, dated the, 12th May, 10834, fro gl .
of the Maheshwari Commg,’u-ty, C’alcu?u?uaqmt of tlie Qelwmlmeetinc
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. From Mr. V. K. Kulkarni, Pleader, Belgaum, datedl 17th June, 1934.

(Forwards 37 protests signed by 37 persons.)

. From All-India Brahman Maha Saba, Delhi dated..............

. From Becretary, V. 8. 8. Arrah, dated.................

. From Secretary, Hindu Sabha, Delhi, dated..............

. From President, Brindaban Branch of the Al-India V. 8. 8, dated

.............

2. From V, 8. 8. Branch Umreth (District Kaira), dated..............
. From Becretary, Sri Brahmavart S8anatan Dharm Mahamandal, Cawnpore,

dated..............
From Banatan Dharm Sabha, Mokameh (Patna), dated 21st June, 1934.

From President, Mithila Prantiya Varnashram Dharma Baumkshmx Sabba,
Chandemagore, dated..........

From President of Public meeting held on 6th May, 1934, at Bishramghat
Muttra (U. P.).

From President, V. 8. 8. Branch, Malegadu District, Nasik, dated...... ceese
From Secretary, Sanatan Dharma Society, Delhi, dated...........

From the SBanatani of Tochi Valley (Waziristan), N.W. F. P. (with 11

pages of signatures).
From Shri S8anatan Dharama Shiva Sabha, Delhi, dated 22nd June, 1934.

From Sri Sanatan Dharma S8abha, Hyderabad Dv., dated 20th June, 1934.
From Viee-President, Vaidic Manbin B8hastriya Mandal, Nasik, dated

From Preudent, Mathur Chetund Parshad, Mathur, dated...........
From Secretary, Hindu Mathabhuama Sangha Neguputas, dated 23rd June,
1934.

From Sri Indraprasth Sanatan Dharma Mandal, Delhi, dated 26th June,
1934.

. From Becretary, Sanatan Dharm Sabha, Gulsarbagh, ’atna, dated 25th Junme,

1934.

From Sanatan Dharm 8abha, Delhi, dated 26th June, 1934.

From Bavarna Kshethrodamaska Samithy Peechanikkad, Angamally, Travan-
core State, dated...............

From President of Public meeting held at Tekanpura, district Shahabad, on
20th June, 1934.

From President of Public meeting held at Barahiya, on 25th June, 1934,
letter dated 26th June, 1934.

From Secretary, V. 8. 8., Karachi, dated..............

From Varnashram Dharm Sabha, Viramgam, dated 25th June, 1934.

From Mr. V. K. Kulkarni; Belgaum, dated 25th June, 1934. (Forwards 37
protests signed by 47 persons.)

From M. V. K. Kulkarni, Belgaum, dated 25th June, 1934, (Forwards 16

_ protests signed by 38 persons.)

Telegram, dated 28th June, 1934, from President of Public meeting held at

akshanabanda in Sylhet (Assam)
From Seeretary, Mandir Raksha Committee, Delhi.
From Gujrat Sanatan Dharam Pracharini Sabha, Cambay Bta,te, dated

............

From Secretary to Chaturvarna Samiti, Rajkot, dated 26th June, 1984,

Telegram, dated 29th June, 1934, from the President of the Sanatanists
meeting held at Kheri.

From the President, V. 8, 8., Jhansi, dated 27th June, 1934.

From Secretary, Chaturvarna Samiti, Rajkot, dated 27th Jume, 1934,

From President, Sri Sanatan Dharam Sabha, Rawalpindi Cantonment.

From Secretary, Temple Defence Committee, dated...... cevenas vou

Thirteen protests against the Temple Entry Bill from Bombay. "
From Dergaon Sanatan Dharma Sabha, Assam.
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From Dharma Sabha Lakhimpur, Kheri, dated 6th May, 1934,

Trom Sanatan Dharam Sabha, Montgomery, Punjab, dated.

¥rom President, Dharma Saurakhak Sangh, Bagalkot, district Bijapur, dated
22nd June, 1934.

From V. 8. 8, Rajkote Br., dated 25th June, 1934. (Forwards 1,932 signa-
tures against the T. E. Bill, Untouchability Abolition and Dissolution of
Marriage Bills.)

From President, Sanatan Vedic Dharma BSabha, Surat and Ahmedabad,
dated 30th June, 1934.

Trom Sanatan Dharma Shikshan Mandal, Surat, dated 30th June, 1934.

From Sanatan Varnashram Dharm Samrakhaka Sabha, Ahmeduabad, dated
24th June, 1934

5 protests against the Temple Entry Bill from 5 different ovganisations in
Ahmedabad.

From Andhra Provincial Varnasrama Sabha, Ellore, dated

From President, U. 8. S. Branch, Dhulkis, Khandesh, dated 6th May, 1934.

¥Yrom President, Maharashtra Brahman Sabha, Poonn, dated 19th May,
1934.

Resolutions passed by Public meetings at 7 different places in Bombay pro-
testing against the Temple Entry Untouchability Removal and the D¥ssoln-
tion of Marriages Bill (7 protests).

Letter from the Chairman, Public Meeting held on Oth May, 1934, at
Mannargudi, dated 7th May, 1934.

From Becretary, the Hindu Central Committee, Kumbakonam Branch, dated
17th May, 1984. .

From Becretary, Gantur District, Varnashrama Dharmoddharaka Sabha, dated
14th May, 1934. T
Letter from President, Public Meeting, held on 13th May, 1934 at Sylhet,

dated 17th May, 1934.

From Becretary, Shri Sanatana Dharma Samstha, Gowlinguda, IIyderabad,
Decean, dated 19th May, 1984.

From Secretary, A. I. V. 8. 8., Bulanala, Benares Distriet, dated

From President, Sanatan Dharam Association, Tehta (Gaya), dated 22nd
May, 1934.

From President, V. 8. 8., Belgaum, dated -

From Secretary, V. 8. 8., Dhamangaon, dated 22nd May, 1934.

From Secretary, V. 8. 8., Meerut, dated

Froz(rin tSc:icretm-y, Shri Sanatan Dharma Mahavir Dal, Meerut Cantonment,

ate

From BSecretary, Sanatan Dharam Babha, Bareilly, dated

From Secretary, Shri S8anatan Dharam Rashin Sabha, Meerut City, dated

President, Panchnath Temple Committee, Rajkote, dated 20th May, 1934.

From Secretary, A. 1. V. 8, 8, Triplicane, Madras, dated 21st May, 1934.

From Secretary, A. I. 8anatan Harnawalambiya Marwari Yuwak Sammelan,
Calcutta, dated ‘

From Becretary, Sanatan Dharam Sabha, Gauhati, Assam, dated

Mr. Shambho Datta Oppadhya Gards, dated 22nd May, 1034.

Protgnts against the Temple Entry Bill submitted by 5 different organisa-
tions in Ghaziabad (5 protests).

From Becretary, Sanatan Dharam Sabha, Gauhati, dated 23rd May, 1934.
From BSecretary, the Akhil Bharat Varshiya Varnashram Swaraj Sanghs
Branch, Sudamapuri, Porbandar, dated 24th May, 1984. )
Resolution passed by the Public Meeting held on 6th May, 1934, at Gobind-

. llmg, p'r:te:tss :giaisn}:t the Temple Entry Bill

rom Presiden T ar. ;
dated 23rd May, 1934 ada Mandal Dharam Sam.utha, Akola (Berar),

Resolution passed by Sanatan Dharma Couf ) :
Suution, pas ma Conference, Bellary, dated 27th
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. Resolution passed by Sanatan Dharma Sangam, Chingleput District, dated

6th May, 1934.

Resolution passed by Pujaris and Trustees of Temples situated in
Lakkhanwal, Gujerat, dated

Rcs(l;lution passed by BSanatanists of Kurla, Bombay, dated 29th April,
934.

Resggn;ion passed by Sanntanists of Ghatkopar, Bombay, dated 3rd May,

4,

Resolution passed by Akhil Bharat Varshiya Vernashram Swarajya
Sang’s Branch, Ahmedabad, dated 6th May, 1934.

Resolution by Iindu Meeting at Ratan Moti Sanaskeriti Patshala, Gokal,
dated 19th May, 1934.

Resolution by Hindu Meeting at Mundi village, Khandwa, District Nimar,
dated 6th May, 1934.

Resolution by Brahman Youths’ League, Dindigul, dated 6th May, 1934.

Resolution by Hindu Meeting at Sri Sankara Hall, National High School,
Mannargud, dated 6th May, 1934.

Resolution by Hindu Meeting at Narsingakhara Temple, Shillong, dated
the 13th May, 1934.

Resolution by Sakti Brahmacharya Asram, ete., Dacca, dated 6th May,
1934. .

Resolution by Hindu Meeting at Rilbong, Shillong, dated 7th May, 1934.

Resolution by Hindu Meeting at Rajapti, Tippera, dated 7th May, 1934.

Resolution by Sanatana Dharma Sabha, Dindigul, dated 6th May, 1934.

Resolution by S8anatanists of Brindaban, Gobinji’s Temple, dated 6th
May, 1934,

Resolution by Hindu Central Committee, Nandyal, Kurnool, dated 6th
May, 1934.

Resolution by Banatan Dharma Sabha, Kunnakudi, dated 8th May, 1934,

Re“il;;ion by Hindu Meeting at Pandhna, District Nimar, dated 6th May,

. L J

Resolution by Sanatanists of Calcutta at several places, dated 6th May,
1934.

Resolution by Hindu Meeting at Patgra, Daeca, dated 7th May, 1934.

Resolution by Sanatan Dharam Conference, Meerut, dated 8th May, 1934,

Resolution by Sanatan Varnashram Hindus Meeting, Bombay, dated 14th
June, 1934. )

Resolution by Sanatanists at Mambadevi Temple, Bombay, dated 6th May,
1934.

Resolution by Sanatanist Ladies and Gentlemen at Raghavanandji’s Math,
Gulalwadi, Bombay, dated 6th May, 1984.

RBesolution (same printed form) passed at meetings held in 21 different
places in E. Godawari and one in W, Godawari.

Telegram datod 28th June, 1934, regarding protest from Hindu Meeting
at Lakshanabanda, Sylhet.

Telegram dated Gurdaspur, 29th Junse, 1934, from Rai Sahib Ch. Kharak
Singh, Honorary Magistrate, Dinanagar.

Resolutions in same identical printed form passed by meetings held at
9 different places in Madras Presidency.

‘Resolutions passed at meetings held at Dongargaon, Arud and Nimarkheri,

Tahsil Khandwa, District Nimar in May and June.

Resolutions passed at Sanatanists Meeting, on 21st June, 1934, held at
Amalapur, East Godawari.

Proceedings of the Andhra Provincial Varnashrama Sabha, Ellore, held
on 25th and 26th May, 1934.

Resolutions in same identical form passed at meetings, held at 5 different
places in Barisal, Bengal. '
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List of resolutions, memorials, telegrams, letiers, eto, in favour of the Tcmgle Entry
Bill and the Untouchability Abolition Bill, recewed and placed in the Library of
the Lcgislative Assembly. .

1.

o

14.
13.

16.

17.
18,

19.

20.

21.

23.

24,
25.

28,

27.

Resolution of All-India Jat Mahasabha.

2, Representation, dated 9th April, 1034, signed by 101 residents of Sambalpur,

supporting the Temple Entry Bill

. Resolution by the All-India Jat Mahasabha, Aligarh, passed at its session

held on 12th and 13th May, 1934, at Aligarh.

. Resolution passed by Jangipur Town Hindu Sabha, Murshidubad, on 31st

May, 1934.

. Rerolution by public meeting held at Anjangam, 8urji, Berar, on 23rd

June, 1934.

. Letter, dated 13th June, 1934, from Honorary Secretary, East Indian National

Congress Party, Bezwada.

. Resolution passed by Hindu Public Meeting held at Dohad, Panch Mahals,

Bombay Presidency.

. Letter, dated 21st May, 1934, from President of Fublic Meeting held at

Erandol (East Khandesh), Bombay.

. Reolutions passed by the Madras Youth Congress.
10.
11.
12.
13.

Resolution passed by Public Meeting at Morshi on 1st June, 19034 (Berar).
Resolution passed by Public Meeting held at Benoda on 3rd June, 1834,
Reeolution passed by Public Meeting at Warud on 2nd June, 1934,

Letter from the Hindu Babha, Karwar, Bombay Presidoncy, dated 18th
June, 1934, forwarding lists bearing 357 signatures in support of Temple
Entry Bill

Resolution passed by Sanatanist Meeting at Brindaban, on Gth May, 1034.

Rtatements containing signatures of 1,536 persons in support of the Temple
Entry Bill.

Resolutions passed by Hindu public meeting held on 214t Docember, 1938
under auspices of the Harijan Bahaik Sabha, Bannu, in support of the
Temple Entry Bill.

Letter from the Secretary, Madakasira Conference, Madakasira, dated 15th
January 1934, regarding resolution in support uf Temple Entry Bill
Resolution passed by the Civil and Social Progress League in support of the

Temple Entry and Untouchability Bills,

Letter from the Honerary Secretary, Bar Association, Fyzabad, dated 26th

.;t;lnluary, 1934, regarding resolution passed in support of Temple Entry

Letter from the Honorary Becretary, Cawnpore Bar Association, dated 20th
March, 1934, regarding resolution passed in support of Temple Entry
Bill.

Telegram, dated Mhow Bazar, 6th February, 1934, regarding Hinllu Fanatanist
meeting passing resolutions in support of Temple Entry Bill

. Telegram from Bhayyaji Kumbalwar, dated Mardha, the 21st March, 1934,

g:%rding resolutions of public meeting in favour of Temple Entry

111,

Jctter dated 30th March, 1934, from General Secretary, the Azad Mazdoor
Sabha, Deputy Ka Parao, Cawnpore, regarding resolutions pnssed in
support of the Temple Entry Bill

Letter, dated 31st March, 1984, from President, the Cawnpore Hindu Babha,
regarding resolution passed in support of Temple Entry Bill

Letter,. dated 1st April, 1934, from BSecretary, the Cawnpore Seavengors
IBIgaltlon, communicating resolution passed in favour of Temple Fntry

111,

Letter, dated 31st March, 1034, from Secretary, Harijan Sewak Banghs,
annpore, communicating resolutions passed at public meeting
of Hindus on 30th March, 1934, in support of Temple Entry Bill

Letter, dated 31st March, 1034, from Secretary, Harijan Sewak Sangh,
Cawnpore, communicating resolution passed at 'neeting of the Sanghs
on 18th March, 1934, in support of Temple Entry Bill.
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28, Telegram, dated Coondapur, 9th April, 1934, regarding Banatanist meeting
supporting Temple Entry and Divorce Bills.
£9. lists containing signatures of about 100 persons, residents of Tamluk
District Midnapore, Bengal, supporting the Temple Entry and Un-
touchability Bills.:
30. Resolution of the Bar Association, Mirzapur, supporting the Temple Entry
: Bill.
31. Resolution of the Municipal Board, Lakhimpur, dated Kheri, supporting the
Temple Entry Bill.
32. Petition (vernacular), reeeived from ‘‘ residents ’’ of Rajputana.
33. Letter from Becretary, Sifiatan Dharam Sabha, Sialkot, Punjah, dated 12th
February, 1934, ) .
34. l.etter dated 7th March, 1934, from Chairman, District Board, Bijnor.
35. Petition in Urdu, from Hindus of Isakhel District, Mianwali, dated 18th
January, 1934 (together with 137 signatures).
36G. Letter from Honorary Secretary, Kheri Bar Association, dated 5th Feoruary,
1934. :

27. Letter from Chairman, Education Committee, District Board, Kheri, dated
10th February, 1934.

38. Letter from Sanatan Dharam Mahabir Dal, Lyallpur, dated 30th December,
1933.

39, Letter from BSecretary, Women’s Indian Association, Coonoor, dated 4tn
November, 1933.

40, Letter from Secretary, Harijan Seva Sangh, Tebsil Aliganj, District Etah,
U. P

ResoLuTioNs, PETITIONS AND MEMORIALS RECEIVED FOR OR AGAINST THE
Hmwou TeEmpLE ENTRY DisaBILiTIES REMOVAL BILL.

16. Pandit Ram Krishna Jha : (¢) Will Government be pleased to
state whether .the Secrctary, Legislative Assembly, has received any
(1) petitions, (#) resolutions, (#6¢) memorials, and (+v) opinions either
for or against the Temple Entry Bill ¥ If so, how many, and from whom, ¥

(b) What action, if any, has so far been taken on such petitions, ete.,
by Government ?

COMPLAINT REGARDING THE UNSATISFACTORY MoDE OF CIRCULATION FOR
OrinioN oF THE HINDU TeEmMPLE ENTRY DisaBILITIES REmMovaL BiLn
AMONGST THE SANATANISTS.

7. Pandit Ram Krishna Jha : (a) Will Government be pleased to
state whether they have received any complaint from any quarter,
individual, or public or religious body, regarding the unsatisfactory mode
of circulation of the Temple Entry Bill, for opinion, amongst the Sana-
tanists of the different parts of the country ¢ If so, from which indivi-
duals or public or religious bodies ?

(b) Have Government received any complaint to the effect that
opinions submitted by the Sanatanist individuals, and public bodies, to
the local officers, are not accepted by such officers of the locality ?

(e¢) Will Government he pleased to state what steps, if any, have
they so far taken to ensure a satisfactory mode of circulation of the
Temple Entry Bill for opinion amongst the Sanatanist individuals and
bodies likely to be affected by the Bill ¢

_The Honourable 8ir Harry Haig : (a) and (c)., The Government of
India received some representations. Steps were taken when the Bill was

tFor answer to this question, se¢ answer to question No. 5.
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circulated to Local Governments to draw their special attention to the

necessity of securing its effective circulation and Local Governments were

subsequently addressed on two occasions and asked to ensure that opinions

were obtained from as wide an area as possible. ‘

CoMMUNAL COMPOSITION OF THE STAFF IN THE INCOME-TAX DEPARTMENT,
BiHAR AND ORrissa.

8. Mr. Gaya Prasad 8ingh : Will Government be pleased to state :
(a) the total number of gazetted and non-gazetted officers employed
in the Income-tax Department, Bihar and Orissa, and the
number belonging to each of the following communities, vez.,
Bihari Hindus, Bengali Hindus, Mubammadans, Oriyas
and Christians ;

(b) the number of new appointments made after the passing of
the Emergency Finance Act, 1931, in the following Services
of the Income-tax Department, Bihar and Orissa, (1) Assist-
ant Commissioners, (%) Inspectors of Income-tax, and
(#17) Clerks ; and

(¢) the number of promotions made after the 1st April, 1932, from
lower to higher grades of the gazetted and non-gazetted
services of the Income-tax Department, Bihar and Orissa

The Honourable 8ir James Qrigg : I propose to answer questions
Nos. 8, 9 and 10 together. The information is being obtained and will be
laid on the table in due course.

CoMMUNAL COMPOSITION OF THE STAFF IN THE OFFICES OF THE ASSISTANT
CoMMISSIONERS OF INCOME-TAX, BIRAR AND ORIssa.

19. Mr. Gaya Prasad 8ingh: Will Government kindly lay on the
table a statement showing the number of Bihari Hindus, Bengali
Hindus, Muhammadans, Oriyas and Christians  employed as Head
Assistants, Assistants and Second Assistants in the Offices of the Assistant
Commissioners of Income-tax, Bihar and Orissa

ALLEGATIONS AGAINST THE SUPERINTENDENT IN THE OFFICE OF THE
CoMMISSIONER OF INCOME-TAX, BIHAR AND ORissa. :

110. Mr. Gaya Prasad Singh: Is it a fact that the Superintendent

in the office of the Commissioner of Income-tax, Bihar and Orissa, has much

to do with the transfers, promotions, etc., of the establishment of the
Income-tax Department, Bihar and Orissa ?

ProposaL 1o sHIPT THE OFFICE OF THE COMMISSIONER OF INCOME-TAX FROM
Rancu1 To ParNa, _
11. Mr. Gaya Prasad 8ingh : Will Government kindly state whether

there is any proposal to shift the office of the Commissioner of Income-
tax from Ranchi to Patna ¢

The Honourable 8ir James Grigg : The answer is in the negative.

MAINTENANCE OF THE FamiLy or HyDpeEr AL anD Trru SULTAN.

12. Kunwar Hajee Ismail Ali Khan : With reference to the starred
question No. 1, dated the 22nd August, 1933, will Government kindly lay

t For answer to this question, see answer to question No. 8.
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on the table a copy of the original scheme regarding the maintenance
of the family of Hyder Ali and Tipu Sultan ?

Mr. H. A F. Metcalfe : Sir, I liy on the table a copy of the relevant
articles of the Partition Treaty of Mysore, 1799, which contains the
"original provision for the maintenance of the families of Hyder Ali and
Tipu Sultan.

Partition Treaty of Mysore—1799.

Treaty for strengthening the Alliance and Friendship subsisti between the
English East India Company ' Bahadur, His Highness the Nawab -uf-Dowlah
Ausuph Jah Bahadur, and the Peishwa, Rao Pundit Prudhan Babadur: and {for
effecting a settlement of the dominions of the late Tippoo Kultan.

Artiole 1.

It being reusonable and just that the allies by this Treaty should aceomplish the
original ohbjects of the war (viz, a due indemnification for the expemses incurred in
their own ‘defencé, and effectful security for théir respective pussessions ugninat the
futuro designs -of their-enemies), it is stipulated end agreed that the districts specified
in the Bchedule A hereunto annexed, together with the heads ¢f all the passes leadisg
from the territory of the late Tippoo Sultan to any part of the possessions of the
English East India Company Bahadur, of its allies, or tributaries, situated betweon
the ghauts on either coast, and all forts situated mear to and commanding the said
passes, shall bé subjected to the authority, and be for ever incorporated with the
dominions of the English East India Company Bahadur, the said Company Babadur
eugaging to provide effectually, out of the revenues of the said districts, for .the
suitable maintenance of the whole of the families of the late Hydor Ali Khan and of
the late Tippoo Sultan, and to apply to this purpose, with the rcservation hereinafter
stated, and an annual sum of not less than two 1akhs of Star Pagodas, making the
Cempany ‘s share as follows :—

Canterai
Pagodas.

Istimated value of districts emumerated in the Schedule A
atcording to the statement of Tippoo Bultan in 1972 .. 7,77,170

Deduet provision for the families of Hyder Ali Khan and of
Tippoo Sultan, two lakhs of Star Padogas, in Caaterai

Pagodas .. .. 2,320,000
(Rs. 7,00,000)
Remains to the East India Company 5,37,170

Article 6.

The English East India Company Bahadur shall be at liberty to make such
deductions from time to time from the sums allotted by the first Article of the prosent
Treaty for the maintenance of the families of Hyder Ali Khan and Tippco Sultan,
a8 may he proper, in consequence of the decease of any member of the said families ;
and in the event of any hostile attempt, oh the part of the snid family or of any
Mmember of it, agninat the authority of tho contracting parties or against the peace of
thelr_ respective dominions or the territories of the Rajah of Mysore, then the said
English East India Company Bahadur shall be at liberty to limit cr suspend entirely
tho Payment of the whole or any part of the stipend hereinhefore stipulated to be
applied to the maintenance and support of the said families.

APPOINTMENT OF EX-APPRENTICES IN THE LILLOOAH RAILWAY WoRksHOP.

13. Pandit Satyendra Nath 8en : (¢) With reference to (i) starred
questions Nos. 828 to 834 of the 12th September, 1933, (¢) starred ques-
tions Nos. 1106 to 1110 of the 21st November, 1933, (4#i) unstarred ques-
tions Nos. 213 to 215 of the 27th November, 1933, and (+v) unstarred
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questions Nos. 265 to 266 of the 5th December, 1933, regarding th» appoint-
ments of the ex-apprentices of the East Indian.Railway Workshop, Lillooah,
will Government please state whether they have now received the required
information from the Agent, East Indian Railway ! Are Govermment
aware thal the answers are long overdue !

(b) If Government have not received any information as yet, how
long more will it take them to lay the replies on the table and what
are the reasons for such long delay ?

Mr. P. R. Rau : The information was laid on the table of the House
on the 16th July, 1934.

WarriNng LisT OF EX-APPRENTICES OF THE EAsT INDIAN RAILway.

14. Pandit Satyendra Nath 8en : (a) With reference to the answer
to unstarred question No. 19 of the 5th September, 1932, will Government
please state why the waiting list of the ez-apprentices on the East Indian
Railway has not been arranged according to semiority and the divisions
they passed in the Technical School (as is done everywhere) ! Are Gov-
ernment prepared to arrange the waiting list according to seniority and
the divisions they passed in the Technieal School and send the copies of
the same to the Deputy Chief Mechanical Engineers, the Chief Engineer,
the Chief Operating Superintendent and the Controller of Stores, without
further delay ¢ If not, why not ?

(b) If the answer to part (a) above be in the affirmative, will Gov-
ernment please lay a copy of the waiting list on the table of this House !
If not, why not ! i

(¢) Will Government please place on the table of this House a liat
showing the names of mechanics, chargemen and draughtsmen who have
been appointed in the East Indian Railway Workshop, Lillooah, since
1932, with the following particulars :

(i; dates of completion of apprenticeship training ;
(#¢) particulars of training ;
(137, divisions in which passed in Technical examination ; and
(tv) starting salaries !
1f not, why not ¢

. Mr P R Rau: (a) Government have no information. The matter
is within the competence of the Railway Administration and Government
are not prepared to interfere.

(0) and (c). The information is not available, and Giovernment con-

sider that the time and labour spent in the compilation is unlikely to be
Jjustified by results. Y

APPOINTMENTS AND PROMOTIONS IN THE LILLOOAH RAILWAY WoRrKksHOP.

15, Pandit Batyendra Nath 8en.: (a) Are Government aware that
13 has been stated in reply to the unstarred question No. 26 of the 5th
September, 1932, that one Anglo-Indian, who had no mechanjeal training

at all, had been appointed as a mechanic in the Saw Mill in the East Indian
Railway Workshop, Lillooah 1 ‘ n the East Indi

(b) Are Government aware that it has been stated in reply to starred
question No. 924 of the 7th November, 1932, that one outsigg', w}slo had
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no traimng; (except timber seasoning). in Carriage and: Wagon Departanent,
previously, was first appointed as a Kiln Seasoning Su upervisor, that after
the abolition of Kiln Seasoning Operationhe was #ppointed as a mechanie,
and. that. the ‘claims of many .ez-apprentices:of the- slme workshop 'who
.were qn the wmtmg list were:ignored ¥ . -

(¢) Will Goxernment please state whether the Aug’lo-Inﬂnus and
outsiders who had mo  mechaniesl traiming at all; as relerrod to in parts
(¢) and (b) above, are better gualified for the: postbof mechanics in the
Carriage and Wagon' Department, BastIndian Railway, Lillocab. than
the ez-apprentices who. were trained for .five years.in the. Carnagc and
Wagon Department § If so, will Government.please state the reusons !

(d) If the answer to parts (a) and (b) above be in the afrmative,
and to part (c) in the negative, will Government please state :

(¢) why the ex-apprentices who were trained for five years under
them are not able to manage the works .and. .

‘ (13) whether thése: two' raechanics ‘are pr to be replwed by
~the . ea:-apprenhc.es who were trained: in thse same workﬂwp
and who are waiting ¥ If not, why not ?

‘Mr. P. R, Rau: (a) The reply referred to will be found on page
1992 of the Legislative' Assembly Debates, Volume III, No. 1,-dated’ the
13th March, 1933, It contained partlculars of the training and experu.n(,e
of a Foremnn and Assistant Foreman in the Saw Mill. -

(b) The reply referred to will be found on page 1985 of the Legislative
Assembly Debates, Volume III, No. 1, dated the 13th :March, 1933. It con-
tained a statement showing the names of mechanics, eharo'emcn and
draftsmen appointed since January, 1930, in the Lillooah Carriage and
Wagon Workshops.

(¢) and (d). Government have no reason to believe that the selection
made by the administration was not justified and are not prepared to
interfere. !

APPOINTMENTS 'IN THE LILLOOAH RarLway WoRKSHOP.

16. Pandit Satyendra Nath 8en : (¢) Will Government please state
whether they have acted in accordance with the procedure cited in answers
to starred questions Nos. 296 (b) and (d) of the 10th September, 1929
and 471 (d) of the 5th March, 1930 ¢

{b) If the answer to part (a) above be in the affirmative. will Gov-
ernment please state why Mr. N. C. Nandy has not been given the (‘harge-
man T. T. grade ¢

(¢) Are Government prepared to take immediate steps agmnst mch
‘action of the Railway administration who are acting deliberately in contra-
vention of the repeated assurance given by Government ? If 80 in what
way ? If not, why not ¢

(d) Are Government prepared to promote Mr. Nandy in'the ‘Charge-
.man T. T. grade. without further delay and issue neeessary ordcrs to ﬂm
Oﬁcer congerngd ? If mot, why mot f. -

Mr. P. R. Rau l&lformatwn is being obtamed and a reply will bé
laid on the table later. .

" LIT9LAD G o 5_..‘ [
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APPOINTMENT OF EX-APPRENTICES IN THE LirLooan RaiLway WORKSHEOP.

17. Pundit Setyendre Nath Slen : (¢) Is it a faet that a vacancy
will goenr in the grade of mechanies owing to the retirement of a mechsnic
who is working in Production Department under the Deputy Chief
Mechanical Engineer, East Indian Railway, Lillooah !

v (b) Isit s feet that ts have already been made to sppoint
# junior es-apprenties of- 193{ ignoring the elaims of many seniors of
1930 and 1931 who ave still waiting for appointment ? '
(¢) Are Government aware that it has been stated in reply to a ques-
"#lon that many exapprentices of 1930 and 1981 worked in Production
Department ? ’ '

(d) Are Qovernment aware of the assuramee given in reply to the
vuwtarred question Ne. 33 (b) of the Gth Septembar, 1933 §

(e) Are Government aware that it has been stated in reply to starred
question No, 472 of the Sth March, 1930, that the senior ez-apprentices
bave prior claima to their juniews who completed their training at later
dates ?

_ . (f) 1f the apswer to parts (4¢) ta (e) above be in the sflirmative, will
Government please state whether they are prepared to :
(¢) put a stop to such praoctice of appainting jumiors ;
(#4) take necessary steps to appoint a semior ez-apprentice from
~ the waiting list ; and .
(¢%4) issue necessary orders to the Chief Mechanical Engineer to
this effect 1

1f pot, why not ?

(g) If the answer to part (st¢) of part (f) above be in the affirmative,
w;ll Government please lay a copy of the order on the table § If not,
‘why not ¢

Mr. P. B. Raun : Government have no information in regard to the
detailed points raised in the question whieh are within the competence of
the Railway Administration to decide. They have forwarded a copy of it
to the Agent in order that any assnrances given by Government may he
borne in mind by him. ’

APPOINTMENT OF EX-APPRENTICES IN THE LILLOOAH RAILWAY Worksnor,

18 _Pandit Satyendra Nath Sen: (¢) Are Government aware that
three' posts of. draughtsmen had fallen vacant in 1933 under the Deputy
Chief Mechanical Engineer, East Indian Railway, Lillooah ?

() fAhe Gover}uneﬁt aware that all the ez-apprentices were informed
by letters 1 . ’

(¢) Are Government aware that thev were put to test by the Head
Drpughtsmant., . - ' - "

«(d) Are Govermment aware that they were given Drawing No 3208
to dt:aw se.ctions throqgh certain portions of a first eclass éompmgtmen't, but
3o dimeysions were given to them ¢ If so, why t .~ = 0

(¢) Are Government aware that no drawing exeépt some standard
parte can be drawn without dimensions 1 8 Pe sope atand
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(f) Are Government aware that arrangements were made beforghand
to appoint a tracer and an Anglo-Indian jimilor exapprentice ? -

(@) If the amswers to parts (d) and (f) above be in the negative, are
Government prepared to inatitute an early enquiry imto the matter aud
take mecessary step ! 1If %0, in what way ¢ If not, why not ¢

(k) Will Government please Bupply the names of those who were ap-
pointed as draughtsmen in 1933, wiith the fallowing particulars :

(¢) general education (university examination passed),
(i) technical education (division passed),

(¢¢¢) particulars of training, and

(tv) starting salaries !

If not, why not ?

(#) Will Government please state whether they propose to transfer
or promote mechanics and chargemen from other workshops or section
which are under the Chief Mechanical Engineer, in cases of all future
vacancies, and appoint ez-apprentices from the waiting list to the suo-
cessive vacancies and issue necessary orders to the East Indian Railway
Administration to this effect without further delay ¢ If not, why not ?

(j) If the answer to part (¢) above be in the affirmative, will Govern-
ment please lay a copy of the order on the table of this house ? If not,
why not ?

Mr. P. R. Rau : Government have no information. The selection is
within the competence of the Railway Administration and Government
are not prepared to interfere.

APPOINTMENT OF EX-APPRENTICES IN THE LILL0OAH RAtLway WoORKSHOP,

19. Pandit 8atyendra Nath 8en : (a) Will Government please state
the number of the vacancies that occurred in the grade of Train Examiners
and Electricians under the Chief Operating Superintendent, East Indign
Railway, since October, 1933, and the number of the cz-apprentices of
Lillooah workshop who have been appointed, with the following parti-
calars :

(i) the name of the Division and the number of vacancies,
(#1) names of the ez-apprentices, if any, and
(i2) starting salaries ?

(b) Will Government please state separately the number of vacancies
that have occurred under the Chief Engineer and the Controller of Stores
since 1932 and the names, if any, of ex-apprentices of East Indian Rail-
way Workshop, Lillooah, who have been provided there with posts, as
referred to In the answer to starred question No. 918 (d) of the Tth
November, 1932 1 ' ‘

Mr. P. R. Rau: Government have no information. .
L179LAD " 2
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A\l » -
. ALLEGATIONS AcAINsT THE CONDUCT OF Troors 1N MipNayoRk.

' "'the Hogourable Sir Hary Haig (Home Member) : With. efarencs
m

to the allegations against the conduct of the troops and civil off

Midnepore anede in - this: House on the '19th Mareh, 1934, by Mr. 8. C.
Mitrasin the:dourse of the debate on:the Finance Bill and to the undet:
taking 1 gave: on-the 21st Marsh to treat these allegations as 1 -would d
question and obtain a report on them from the Government of Bengal,

1 mow 18y on’the table a statemeit

thowing thé result' 62 the enquiries made

i

by the locel duthorities, ‘whieh ‘ave - fally ‘eridorsed by the ‘Government of

Bengal.

o

RS R VI
" . .

“ciol Stakemént.

Allegations. (Extracted from Mr.S.C. Mitié';?i
speech in the Legislative Assembly,

dated the 19th March, 1934.)

- v

‘T soldierain hatches f 20 t0 25 with acirele

officer oF a special 'magistrate of a sub.deputy
colléctor and:- one’of-two sub.inspectors’ of
police and ‘other police -officers are sent to -
difterent than as from the sub-divisional town.
Four or five camps are ﬂxod.ng where they.
stay for three or four days. Each thana is
being visited by different batches of troops in
different routes. .

(1) Reception.—Police officers give verbal or
written notices to shopkeepers and promi-
nent \nll.%an $o degorate shops and to erect
gates in the routes to be followed by a party
of troops and to receive them. Teachers of
schools within a distance of three to four miles
have also to erect gates and to receive the sol-
diers with their boys who should carry flags
and shout *‘ jais ” to give them ovation. The
school sub-inspectors have to take particular
care that no one remains absent. Absentee
teachers though small in number, are -bei
deprived of their grants-in-aid. Each
has generally to serve more than one turn and
the little boys have to remain standing for
hours on each ocoasion. Beveral hundreds are -
collected at the instance of thana officers by
general subscriptions. Defaulters are threa-
tened. with condign punishment. Procesgious
with flowers, festoons, bugles and drums are
to be arranged by villagers,

(2) Extortion of Tea Parties, Dalies and other
Entertasnments.—Well-to-do persons have no
escape from giving either a ta party or a dali. |
A poor man, if he has sometimes jncurred the |
wrath of even the chowkidar, has to ga;y for it
and ‘present  dalies, - The deputy Babu or the'

daroga Babu would-send for persons and bid | ciemt stan

them: present dalies withsuch articles as are put
in the E‘?the’y would supply. Any plotdlinh‘g'
to be excused with less costly or more easily

refused to acoept tea

available things would earn for the offender the

(1) During the combined civil and military
operations shop-keepers and prominent villa-
gers were invited to weltcome the trodps and
in accordapnee with the time-honoured oustom
of the country on account of ceremonial visits
they erected arches and decorated their shops.

It is not true that teachers and students
were compelled to spﬁeu‘ against their will to
greet the troops ; on the contrary, the school
children in most places ecagerly clamoured for
permission to be Euent and evidently regard-
ed the arrivalof the troopsasa festive occasion.
In no case has any teacher been deprived of
his grant-in-aid- on account of his absence
from such festivities, or threatened with sach
deprivation.

(2) Itis entirely untrue that any n was
compelled to give tea parties or dalies to the
troops ; oit the contrary, on the sdvice of the
civil officials, the military in many places

mm‘or “dalsex, ?‘lly
ridhs of known loyalty and suffi--
vere allowed to entertsin the
..entertainments consisted  of

well-to-do
and -

simple tea parties &t which the troaps Wese
supplied with oountry sweetmests; ete.” = -
htlewae e vl G g
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speech in the ive Assembly,
dated the 18th March, 1934.)

filthiest language and the grossest jnsult. Men

of pasition and honour have to remain standing .

for hours supplicatingly to receive orders from
the officers just to avoid greater insult at their
bands. Cash moneys are sometimes extracted

in lieu of dalies. Teachers and members of

school committees have insome cases to arrange
tea parties or send dalies, as otherwise they

would be deprived of their stipends. If they .

do not dance attendance on the visiting party,
they are suspended or their aids are cancelled
at the orders of the school sub-inspectors, who
as a rule, play a most prominent part in the
reception. )

" (3) “ Union Jack > Salutation.—Notices are
served rticular? on Congress workers, to
saluto the Union Jack on s particular day at a
particular camp. If they do not furn np,
their houses are searched and household articlea
are pillaged. They are flogged and members
of their families are insulted, roughly handled
and sometimes assaulted. The workers are
arrested and taken to the camp, and if they
refused to salute the Union Jack, they are sub-
jected to inhuman torture in the . shape of
flogging, kicking, knocking their heads against
the grounds, and the like. They are also kept
in confinement for long periods with their hands

tied up or otherwise.

(4) House acarches and. Destruction of pro-
perties.—In these cases, too, .the Congress
workers are the targets. Beeides, those per-
sons, who:have been deemed waating in pro-
per respoect for the deroga Babu or any other
officer, had their houses searched, household
artioles destroyed, and also received usual
insults. Somotimes ladies are also assaulted
and are subjected to humiliation.

Great oxcesses have so far been committed :
- destructipn and molestation of Wamep, ars

by searching parties. Propertjes. have been
destroyed, . cash and ornaments bave, been
robbed, housss have been desecrated, house-
holders. from children to old men, have been
flogged, ladies have been molested and even
outrages on women have been committed.

_did not enter the houses at all.

Government'sTeport.

(3) Prominont inhabitants of villages
concerned, whether Congress wor or not,
were invited to attend flag saluting ceremonies

.and the great majority of them expressed
.satisfaction et being invited. At. some of
.these ceremonies, as many as 7,000 or 8,000
‘people Were present, and great enthnsiasm

wasshown. Itisnot true that those who were

‘invited but did pot attend ‘were tortured,

their houses pillaged and their families roughly
handled. The Additional District Magistrate
was on tour almost continuously during the
operations and talked to many hundreds of
the ple concerned ; in no case was any
complaint of this nature made to him.
Written complaints were afterwards received
in respect of Ashutosh Roy Choudhury and
Ramanath Maity, but enquiry showed that
the complaints were either false or grossly
exaggerated. Neither of these gentlemen made
any attempt to represent their grievanoes to:

| the Additional District Magistrate, although

that officer was several times in their locality
and ‘twioce sent for Ashutosh Choudhury.

.(4) It is not true that houses have been
searched because disrespect had been shown

. by their owners to the local police. During
: the course of the operations. information was

from time to time received which made it
necessary to search houses ; such searches were

-conducted by the Police,.and the troops pro-

vided the necessary cordon. The troops

The allegations of ﬂoggjn;g, looting, wanton

all utterly unfounded and not in a single cage
have ‘such .allegaticus been substantinted.
Ouly one specific allegation of the molestatioh
of a wondan has'beén made and this was found
on ;)&ud.foid enquiry by a officer, quite uncon.
nected with the operations, to 'ﬂb'éo:ﬂpkm?
false. The complainant has since been pro-
socuted for giving false pvidence dnd the oase
was still ‘tinder trial at the time of the looal
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(8) Durbars.—The District Magistrate or the
Additional Distriot Magistrate holds a durbar
in each thana. Notices are served particularly
on Congress workers or Congress sympath.sers
for attendance. Durbar speeches are full of
threats that the people should be careful to
keep free from all sorts of movements, other-
wise military help would be resorted to to
suppress them.

(8) Watch and Ward Committees.—Watch and
Ward committees are being formed by Circle
Officers in villages. In the durbars, the mem-
bers of such committees, who in many ocases
have been coerced to serve as such, are awar-
ded sanads which warrant them to help in
cases of dacoity in the villages. But in the
durbar speeches they are directed that they
must give information to the police whenever
a library or a tic club, or a school is

in the village or if there is any meeting,
political or otherwise, or there is any new-
comer and 8o on.

(7) Notices on Congress workers.—Those
Congress workers, who have not submitted
to the coercion by refusing to salute the Union
Jack or to be a member of the Wawch and
Ward committee and those who have been
considered incorrigible are being served with
notices under the Bengal Suppreasion of Ter-
rorist Outrages Act, 1932, to report to thana
officers each week and to assist in the main-
tenance of law and order in connection with
the combined civil and military tions to
be carried out in the district from 15th Decem-
ber until the 31st April 1934.

A few significant cases will give some idea
about the serious situation.

(8) During the amall hours of the night of
the 26th January, 1934, & number of Garhwali
soldiers surrounded the house of 8j. Murari
Mohan Sasmal of Jukhia in P. 8. Bhagwanpur
in_the Contai sub-division, and one of the
soldiers committed rape on the wife of 8j.
ghuh'n Chandra Sasmal, the elder brother of

urari Babu. Both the brothers were absent
from home and the neighbours were prevented
by seldiars and policemen from coming to the
resctie of the unfortunate woman.

() The facts are that prominent gentlemen,
including Congress adherents, were invited to
‘the durbars and were told clearly that neither
‘Government nor the Distriot authorities were
-prepared to tolerate subversive or anarchioal
movements and that Government were deter-
mined to use every ible means to stamp
out terrorism. Emphagis was placed upon the
fact that the villagers themselves stood to
lose by such movements and that it was their
duty to come to the aid of Government in
restoring order and tranquillity.

(8) The Watch and Ward Committees Were
told in the Durbar speeches that their main
function is to keep their eyes open and to
collect information relating to anything which
may affect the public tranquillity. If for

-example a new school is opened, they are to

ascertain whether it is a genunine school render-

-ing useful service to the community or whether

it is merely an institution for terrorist or Con-
greas pro da. Similarly the Watch atd
Ward Committees were told that if a stranger
comes to the village, they are to satisfy them-
selves that he has not come with the inten-
tion of car on terrorist propaganda or
otherwise disturbing the public peace. The
duties thus entrusted to the members of the
Watch and Ward Committees are the ordinary
duties of a public citizen. Unwilling persons
have not been compolled to serve on these
Committees .

(7) During the operations, information
oame to light which made it necessary to keep
in touch with the movements of certain per-
sons, and notices under the Bengal Suppres-
sion of Terrorist Qutrages Act were acoordingly
served upon them. The total number of
persons on Whom notices Were so served was
43 out of a district population of three mil-
lions. In most cases the purpose of the notiees
has now been served and the orders have
been or are about to be withdrawn.

(8) The case has already been mentioned
above [vide item (4)). A judicial enquiry was
held and the oomfphlnt found to be false and &
prosecution for false evidence whs instituted
against Murari Mohan S8asmal.
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(9) On the 11th January, 1934, the junior
sub-inspector of polive of P. Gmru in the
Contai sub-division, with a party of Garhwali
soldiers, constables and chowkidars, surrounded
the house of 8j. Jogendra Nath Patra of Silli-
bari in P. 8. K%ﬂm Jogen Babu being
abeent from home, they enquired about Jogen
Babu’s wife, who at the sight of the soldiers,
had run away from the house with her two
children and had been trying to take shelter
in a neighbour’s house. The sub-inspector,
with some constables, chased her from one
house to another for a distance of 1§ miles,
assaulted whomsoever they came across, held
an identification parade of womsen to ind her
out and created a greas panic throughout the
village.

(10) During the search in the night of the
3rd January, 1934 (3 a.M.) in the house of
8j. Indra Narayan Bera of village Katranka in
P. S. Pataspur in the Contai sub-division, one
of the soldiers of the searching party, headed
by Mr. Dhirendra Nath Mukherjee, thé sgecid
magistrate of Contai, and Sj. Jagat Taran
Chatterjee, the senior sub-inspector of police
of P. B. Potashpur, with the apparent evil
intention dragged Shrimati Rajanibala Bera,
the daughter-in-law of Indra Babu, inside a
room and the lady could only save her honour
by threatening to make an end of her life with
& knife. Shrimati Rajanibala was a Congress
}vor:er; she was asked to salute the Union

ack.

Serious damages were done to the properties
of the Beras, male and female members were
seriously aesaulted—not even children ex-
oettod. and gold and silver ornaments wore
robbed.

(11) (s) After search in the house of §j.
Kumar Narayan Panda, on 27th December,
1933, a bundle of currency notes amounting in
all to Rs. 2,635 was found missing.

(s¢) Every article in the house of Kailas
Chandra Maiti of Balichak, P. 8. Kedgree, was
smashed during search, and ornaments and
other articles were robbed.

(##4) Cash payments were extorted from Jhatu
Charan Maiti of Paschim Sarpai, Iswan Chan-
dra Karan of Dakshin Nisehinta, P. 8. Contai,
and others on the 31st December, 1933.

($v) On the 10th December, 1933, 8j. Ashu-
toah Ray Ch::;dhnr};f chl lSj. Raim;nst.h 1l,{nit,i
ongress workers) yagovindpur, P. 8.
ﬁu«hpur, were floggred, threataned with their
lives and kept in confinement for their refusal
:’ou lllltm ::: Uniion Jack, and thellii:oou;shold
cles given over to uring
search on the 8th December, %38. ‘

(9) No complaint of this kind has b
to the dmrmp.momm. 2 has beon made

’

: made 1,
the district authorities. A complaint of a.
similar nature was received from Kumud
- Charau Bera of the same village and on enquiry
by the Distriot Magistrate was found to ﬁ
totally and maliciously false. It may be neled
here that the allegations mad: in paragraphs
(10), (12), (17) and (25) should, if true, have
been made the subject of criminal complaint.
No such complaints were made and the fuct
that these allagations are now for the first
time brought to the notice. of the District
authorities affords a very reasonable pre-
sumption that they are false.

{10) No such comp‘hint'ilu_' boen

(11) (s) Seeremarks against item 23.

(11) (4) and (¥i5). No such complaiate were
made to looal authorities.

(11) (iv) A complets teply tothese allsgationi
Was given in the statement laid on the Assem-
bly table on the 31st January, 1934, in ahswer
to Mr. 8. C. Mitra's question No. 49,
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(12) On the 1Gth January, 1934, Sj.. Sashj
Sekhar Mandal of village Ektarpur, P. S.
Potashpur, was arrested and taken to the
soldiers’ camp, and, on his refusal to salute
the Union Jack, was ﬂogged. alap kioked
and otherwise assaulted for several times, was
kept in confinement, tied up in & post, and his
head was knocked against the ground before
the Union Jack again and again and he was
subjected to the most inhuman behaviour.

There are many other cases of the like.

(18) On the 3rd January, 1934, school
masters and students were assaulted for no
fault of theirs, and their stipends were sus-
pended, because Mahatma Gandhi and
Chittaranjan’s photos were found in the school.
Two little boys were also inhumanly treated.

(14) Potashpur Police Station.—The first

instance of military excesses was committed
on the 9th December last by & detachment of
the Royal Garhwali Rifles, encamped at
Manglamaro, in connection with house searches
in the villages of Ballyagovindpur and Pal-
para under police station Potashpur ; there 8js.
Ashutosh Ray Choudhury, Ramanath Maity
and Kaliada Mahapatra were fl
otherwise harassed for their refusal to salute
the Union Jack. Another detachment en-
camping at the Argoal Bungalow, on the 1st
January, 1934, led by the special magistrate,
Mr. D. N. Mukherjee, and tr:: sub-inspectors,
Meesrs. Jagat Taran Bannerjee and Khondakar,
committed similar atrocities at the village
Katranka on the occasion of searching the
houses of the Beras on the 3rd January, 1934.
Floggings, lathi blows upon the inmates, not
excepting ladies, and loot and destruction of

roperty were freely indulged in by the soldiery.

jo. Kumud Chandra Bera, Churadhari Bera,
wi}.h his wife and the son, Monaranjan Bera,
N'lllmnta Bera, Indra Narayan Bera, with his
wife and the daughter-in-law, Sja. Rajani
Bals Bera; Kartick Ch. Bera, with his sons,,

Privanath, and Bholanath Haridhan Bera, [

Gajendra Nath Bera, with his sons, Arjun,
Arun _and Bharat, and Ratis Ch. and Narendra
Nath Bera were amongst the victims. Assaults
were duc to the refusal to salute the Flag and
furnish information leading to the recovery of .
the Congress Cyclostyle Machine, :

“{I8) Contai_Police Station.—Prior to the
n.r#ival of the Royal Garhwali Rifles at Contai,
the 8. D. O. itsued warrants to the local gentry
directing them to join the reception of the
troops and the Flag Salutation ceremony on
the 16th December and the Coremonial Parade

ogged and |

(12), See remarks against item. (10),

v

(13) See remarks against item 26, which
appears to refer to the same incident.

(14) This is a_repetition of the allegations
made in items (10) and (11) (iv) above, ., °

.

LAY oy o

(15) 'The yse of the.term “ warrgnt " in this
para. .W,W‘i“’].]ﬁ' misleading. )Ng:l?,“w.m
ssrfod. upou the looal gaatxy roquesting, them
te join in the recvption of the Lroopa tﬁ th

( were in Bengali) were conq

notjges (&hmh . ‘ 1%?3
in the hohoxific or. polite form of Bengali.. 1t
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dated the 18th March, 1934.)

RSN

R '..:' i‘.mfkﬁ.

Here dalses or, in

on the 18th December, 1933.
lien thereof, cash payments were extorted
from the local people upon the threat of belet-
ting the soldiery on their houses.

16) Ballyagovindpur.—~On the 9th Decem-
bes-. 1)9_33, Zagumbet'»of soldiera of the Royal
Garhwali Rifles, headed by a havildar, sur-
rounded the house of §j. .Ashutosh Ray

Chaudhury of Ballyagovindpur village under |’

Patashpur police station. 8). Ray Choudhury
was ed to salute the Union Jack. But
before he could understand the situation, he
was secured with a rope, his hands being tied
from behind, and was severely belaboured by
the Havildar. In the meantime, on the plea
of a search, the soldiers entered his house.
and pillaged ev ing inside. With Bj. Ray
Choudhury in their custody, the house of §j.

Ramanath Maity was next visited. He too

was given & good thrashing and his house was

also given over to similar pillage. Both of

them werc then takon to the Soldiers’ Camp at

Malxl:maro and detained there for two days.

On the 10th, at 6 P.M., both of them were taken

to the Parade Ground and ordered to salute

the Flag. On their refusal, there they were

mercilessly belaboured, and, moreover, threat-

ened to be shot dead. At last they were

forcibly made to salute the Union Jack.

(17) Palpara.—On the 9th December, the
house of 8j. Kalipada Roy Mahapatra of Pal-
para was also sorrounded by soldiers. Kalipada
Babu was ronfhly handled for his refusal to
salute the Flag and subsequently made a
prisoner. His house was searched with consi-
derable damage to propert% But, persisting
in his refusal to salute the Flag, he was again
assaulted by the Havildar at the Parade
Ground. They wanted him to execute a bond,

but, as he was not agreeable to this, he was |.

again given some fifty lashes.

(18) Banamali Chatta.—At this village, a
detachment of the Garhwali Rifles searched
the houses of 8j. Srece Nath Chandra Jana and
Kangal Chandra Jana, on the 26th December.

Although nothing incriminating was found, |

the searching party broke into pieces several
glass jars, looking glasses and earthen pots;
tore open mattresses and quilts and scattered

rice and dal on the floor. At Kangal Babu’s

ghce. despite being ofiered keys, they wantonly
roke open a safe and mutilated important do-

ocuments inside. In the evening, the local gentry |

were summoned at the Parade Ground and
ordered to send dalies for the troops. There

8j. Ananta Das of Kamardah and Bhagabat e

ip._%l:)ibe untrue that dglies were extorted from .
the local people. Attention is invited in this.
connection to the remarks made against item:
(2) above.

.(18) This is »- repetition of the allegaticns.
made in items (11) (sv) and (14) abpve. . -

(17) See¢ remarks against itom-(10) above.

(18) The remarks made againet items (10),
(4) and (2) apply- also to these allegations.

e il s 12207 S e N b A, 2 e &V Y NN U s i A i  m e
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Chandra Juna of Laudan were abused in the |
moet fithy language, roughly handled and
fortsibly made to salute the Union Jack.

(19) Bantrakunda.—Here a Xnty of soldiers
sédrched the houses of 8j. Achinta Kamar
Panday and Kumar Nara:
27th December. At the former place, a box
and a portmanteau were broken open and
paper inside destroyed. Foodstuffs were all
scattered on the floor and got mixed up. At
the latter place, three boxes four portmanteaus,
and one safe were broken open and the con-
tents therein soiled pouring oil over them.

(20) Behari.—Here Sj. Byomkesh Das, a
teacher of the Namaldiah, U. P. 8chool, was
summoned by the Havildar of a detachment,
visiting the place on the 26th December, to
salute the Union Jack with the local volunteers.
In the absence of the Flag that day he had to
salute the bare flag-staff then and there, and re-
appear the next day for proper salutation. Dals
was also exto from him, and also from
Kumud Bandhu Panday, a local zamindar
and the President Panchayat of Union No. IV.
He had also to arrange for a dinner in honour
of the Officer Commanding Captain Murray,
where no less than 62 Garhwali soldiers were
among the guests.

Katranka.—Headed by the special magistrate
Mr. D. N, Mukherjee, and a g:vildn among
others, a batch of soldiers surrounded the house
of the Beras at 3 A.M. on the 3rd January, 1934.
While searching the house of 8j. Kumud Chan-
dra Bera, his younger brother, 8j. Churadhari
Bera, was kicked and dealt with 20 or 28 stri
and lathi blows. He got a nasty cut in his
head twoinches long and serious injuries in the
right cheek and the little finger of the left hand.
Kumud Babu’'s nephew, Sreeman Manoranjan
and his mother each got five to six stripes. A
soldier tugged the portion of the saree covering
ber head and the breast. The searching party
then broke open wooden safes and robbed
gold and silver ornaments approximately
worth Rs. 100. Important doouments and
5. Te in connection with the estate of Kumud
abu’s master have also been  destroyed.

The cost of other dam. amounts to nearl
Rs. 30 to Rs. 40. naee v

8j. Nilkanta Bera’s house was also ransacked.
Here, among other things, a few Charkas were
smashed. Not satiefied with this, the soldiers
went to the length of answering calls of nature
in two rooms. Apartfrom damage to pro-

Panday on the | The

(19) The tllg:tion a8 refards Kumar
Narayan Pandayisddalt with in ftein 23 below.
other allegation madé in thix item was
found on investigation by the District Magis-
trate to be totally and maliciously false.

(20) Most of thisls a repetition of the allega-
tions made in item (10) above. As regards
the allegations under the heading Behart, atten-
tion is invited to the remarke made against
items (2) and (3) above. )
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dated the I9th March, 1934.)

perty, here they insulted Indra Babu’s wife
and a daughter-in.-law, named Sja. Rajanibala
Bera, a local Congress worker. A soldier en-
quired of her about the Cyclostyle Machine
and asked her in Hindi to salute the Union
Jack. Before she could make out what the
soldier meant, she was struck with a lathi.
Not satisfied with this, the soldier, with the
apparent evil intention, tried to push aside the
mother-in-law, while d ing the daunghter.
in-law inside the room. At this Sja. Raja-
nibala threatened to make an end of her life
with a knife and thus saved her honour.

At 8j. Kartick Ch. Bera’s house, his son, Pri-
yanath Bera (16—17) years, was asked about
the Cyclostyle Machine. Having no satisfactory
answer from him, the special magistrate, Mr.
Khondakar, and the Havildar, one after an-
other flogged him 40 to 50 times. They broke
two canes on his back. He was then removed
to the Argaola Military Camp and forcibly
made to salute the Union Jack in the evening.
He had nothing to eat during the night and was
letoff at 4 roM.the next day. Sreeman Bhola-
nath (10 years), the youngest son of Kartick

was also given a fow stripes, The mili-
tary visited the house of §j. idhan Bera,
who was laid up with dysentery for several
m?n&s, and gave him 5t0 6 aﬁipeq for with-
holding information about the Cycloatyle.
For similar supposed offences, his sons, A:Ja::
Arun and Bharat were also hoggod 8j. Ga-
jendra Nath Bera got kioks and stripes ; Sree.
man Satish Chandra Bera {13 years) and Na-
rendra Nath Bera (14 years) had their heads
knocked against the wall and also flogged for
not disclosing information leading to the re-
covery of the Machine.

I shall now give the English rendering of
Notices of Reception and Flag Salutation Ce-
remonies :

** WARRANT No. 1.

(21) You are hereby informed that the

53{0' Garhwali soldiers of the Government

reach Contai on the 18th December, 1933,

at 3 P.M.  You are, therefore, directed to be

present at the Dak Bungalow compound for

their reception and the salutation of the British
Flag at 3 ».x.

(8d.) D. M. SEN,
Sub-Divisional Magistrate, Contas.”

Dated 15th December 1933.
Court Seal.

(21) The n:l;'iooes h&y;h:lrl:.dy" been d&ouuec:
in item (15) above. eadings ‘° Warran
No. 1, Warrsnt No. 2" are misleading trans-

lations, presumably intended t¢ av that
some form of ulsion was oonx with
these notices, The actual heeding of the

notices was “* Parwana ', & word which oon-
notes notices of all kinds.
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“ WARRANT No. 2.

You are hereby informed that the Ceremo-
nial Parade of the Royal Garhwali Rifles will
be held in the compound in front of Khas Mahal
Office on the 18th December, 1933, at 11 a.x.
Youare directed to be present there at the ap-
pointed hour without fail.

(8d.) D. M. SEN,
Sub-Divisional Magistrate, Contas.”
Dated the 16th December, 1933.
Court Seal.

I shall now refer to some of the circulars
issued by some of those reception committees.
I read now one ocircular which was issued to all
the male members in a village :

(22) “ As you have been appointed a mem-
ber of the newly constituted watoch and ward
committee of Union No....... you would be
80 good as to be present at the Janka police sta-
tion compound on Monday, the 9th January
at 10 A.M., for the reception of the honoured
Distriot Magistrate and the acceptance of the
sanad to the satisfaction of all. Absence will
be deemed as a mark of disloyalty.

Yours faithfully,
(Sd.) PROFULLA KUMAR MAITY,
Chasrman, Reception Commitiee.”

I want the House to note that absence is
punishable as a mark of disloyalty. In the
Judgment of a famous sedition case, disaffec-
tion has been defined as want of affection.

(23) * On the morning of 27th  December
last, at about 8 .M. & band of soldiets annom-
panied by the police Enspector.. .. ..., ...
and the wib-deputy ‘collector, Contai,' str-
rounded my howse. No male members: wers
then nt. - Ladies wére ordered out. and’’
one of them fainted away. 'Then they "broke
:Een three wooden boxes. The largest of

ese
made up of fourteen 100-rupee notes, one

bundred and twenty-three ten rupes notes |

and one five-rupee note, amounting in all to

Re. 2,635 only. All these things were des- |

contained & bundle of currency notes |-

(22) The motices in question’ wers issued by
a loyal gentleman who was himself taking
considerable ifttérest in the formation of the
Watch 'and Ward Committees. He felt it to
be the duty of his fellow ecitizens to sttend the
reception of the Additional District is-
trate and reveive their sanads sppoint
them as menibers of the Watch and War
Committees, and he expréssed his nion,
that abeende would be deemed (by him) a
mark of disloyalty. No suggestion of any
kind was made in the notice that absence
would be punisiable.

’

(23). Kumar Nafnypn' Pindly made no
attempt whateveér to'lodge a oriminal com-

| plaint regarding $Ho" allegod destruction of

notes smounitimg to Ry. ‘2,885, It is 'inore-
dible that had’ such destruction takea placs
no attempt should have been made to seek
‘redress or to recover from the authorities the
ivalue of the notes destroyed: -

KA
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Allegations. (Extracted from Mr. 8, C. Mitra’s,
speech in the islative Assembly, :
dated the 19th March, 1934.)

troyed in the presence of my brother, 8j.
Ramanath Panday. I was at Amratala Chak.
for settlement work and reached home on!
receiving the news. On hearing from my

———— P——— o — -

brother, I searched for the bundle of notes. | s

But I did not find it, it was missing.

(8d.) KUMAR NARAYAN PANDAY.|

Then, I should like to read the story of an
attemyted outrage.

(24) “ I was a Co worker, but have

given up Congress work for the last 1§ years | ohove

owing to pecuniary difficulties, and have been
ractising medicine. On the 25th January
ast, I went out on a call and was informed on
the next day that the soldiers and the police
had vigited my house, and rape had been
committed on a female member of our
family. On my return, I heard of the
following incident from my sister-in-law and
kinsmen. I wanted to send a wire to Mr. R.
Maiti, M.L.C., but the post office at Kajlagarh
refused to admit the wire as it was against the
police.”

This is how the Postal
been functioning —

Department has

]
This is the statement :— ] : -

*¢ At about 4 A.M,, that is, towards the later
part of the night of the 25th January, a batch
of police and soldiers surrounded my house
and the house of my kinsmen. They get en-
trance inside the compound probably tﬁo h
the broken portion of the boundary walls.
Finding nobody there, they went into the court-
yard of my uncle (Girish Babu). As both
my elder brother Bhuban Babu, and myselt
were away from home, my brother’s wife, Sm.
Janakibala Sasmal with three ochildren, was
sleeping in & separate bed in Girish Babu’'s
house. The sound of the steps of the soldiers
and the flash of torch-lights awoke Girish
Babu’s mother who tried to awaken my sister-
in-law by calling her. At this, some soldiers
caught hold of her (Girish Babu’s mother),
while others of the party wrapped up my sister-
in-law’s face with a piece of oloth and tried to
outrage her. She had a sudden break of her
sleep. There were the shrieks of horror of
my uncle’s mother on the one hand and such a
brutal attack on herself on the other, that she
became 80 much nervous that she lost all power
to fight against this outrage. At the ory
my unocle’s mother, my uncle (Girish Babu)
and a brother tried to run up to the place,
but they were prevented by some other

iers |
from doing so. The wife of Girish Babu, who | ' .
was sharing the same bed with my unole‘sé PR

. , 5ot 3~3Y‘. :.‘"‘ “!':;’ : . . .;:N" ,“.’:
. (24) Sen rematk against items.(4). and (3)
L] Ve RN trlg "“'4’;“'

.
B
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Allegations. (Extracted from Mr. 8. C. Mitra’s -
speech in the Lagislative Assembly, Rematks.

dated the 19th March, 1934.)

mother, was also being dragged with -
rent evil intention by one of the soldiers, Eut‘
she ran away, got) intoa room and barred.
the door. In the morning (26th January),:
the sub-inspector of police of the -
pore thana arrived with 8j. Dwarkanath Sas.
mal, the collecting panchayat, and searched
the house and
Girish Babu, Sjts. Abinmash Chandra Sas
Hemanta Kumar Sasmal and Adhar Chandra
Bera that ‘ Nothing inoriminating has been
found and no property damaged'. Before
they had signed :ehi;,.n:l;:y inf(:oo'l'll.le(‘l.e the sub-
inspector and ¢ yot t! altnge
and requested them to take down the infor- |
mation. But they said nothing, and went
away to the Mugbaria Camp.

(Sd.) MURART MOHAX SasMat,
Village Jukhia.
P. O. Bhagwanpur.
P. S. Bhagwanpur.
Midnapur.”
Another case is :—

(26) (a) “lﬂ;c name is Chowdhuri Charan
Patra, of vi Sillibari, in P. 8. Kedgree.
On the 10th January, 1934, a batch of Garh-
wali soldiers, the junior sub-inspector of the
thana (Kedgree P. 8.) and some chowkidars
and dafadars visited the house of Jogendra
Nath Patra of our village who was not at home.
They did not find Jogen Babu’s wife, too, at
her housc, and they reached my house in
search of her. They were assaulting whom-
soever they came across. At this, there
was a commotion and 1 began to flee away
towards the north of my house. The sub-
inspector assured me of safety, and, as I went
up to him, he enquired of Jogen Babu's wife
and, on my pleading ignorance, he began to
belabour me. At this time, my wife, daughter
and other female members of my family,
being horrified, began to run off to the eaat.
The sub-inspector asked me to call them back |
with an assurance of safety. As they came |
back, he enquired of me whether thero was
Jogan Babu's wife in their midst and, on
being answered in the negative, he again be-
laboured me. Then, he arrested me and all
the womenfolk and took us to Ramhari
Babu's house. There he ordered the dafedars
and chowkidars to see whether there was
Jogen Babu's wife
examined each one of the ladies who were

got a statement signedml)f"_

in their midst. They |

- [ — e
eo————

25) (a) This is a repetition of the allegations
ln(iten(ia(O).bov:. potitio tloga

Bee remark against itom (10) above.
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Allegations. (Extracted from Mr. 8. C. Mitra's

speech in the Legialative Assembly,
Peotdated m%ﬁ‘m, 1934.)

T T

kept standing for an hour in the sun in
Rambhari Blb:;l oour:ylrd :num then
dismissed. The assault commi oy me.
weq sovere which ceused & awelling of aa inch
in my right wrist which has no st R neor.
m imdeoent abuses, too, from the deroge

(8d.) Cwowpgval OHARAN Parma.”

(36) (b) “ Mr. Musaffar Husssin, the juniar
sub-imspector of P. 8. Patespur and the sub-
depusy oeollector of Contai, with & of
soldiers, surrounded my house om the 10th
January, 1934, and commenced searching my
house. When I was informed that they want- .
ed me, I went up to them and the sub-deguty
collector gave me some stripes and the 8. I.
kicked me * *

At about 11 o’clock, I was taken to the
Palpara Camp. The subedar asked me to
salute the Union Jack. On my refusal, he
gave me 15 or 16 stripes. Then, my hands
were tied up with a rope and I was tied from
head to foot with a post. An hour later, T was
brought down, was threatened to be shot dead
and was made to sit with my face towards
the sun for an hour. At about 1 p.M., I was
taken inside the camp * * * In the
afternoon, the 8. I. tried to convinoe me that
i should salute the Union Jack. But 1 re-
mained adamant. In the midst of the dis-

(25) (b) See romarks against item (10) abova.

oussion, he suddenly began to administer|. .-

and ¢la me on my feoe and eyes, .
made me fall flat on the ground and kicked.
me freely. Then, I was taken to the Parade
Ground and was ordered to salute the Union
Jack. On my refusal, under orders of --the
officers, two chowkidars knocked my head
against the, ground. Not satisfied with that, :
the 8. I. joined them and knocked my head -
15 to 20 times against the ground. was
also given 15 to 20 kicks. There was a public
gathering then at that time. I felt pain all
gmr the bod{, ‘there were bruises in the

y and the head, and I was given no food:or
bed in the night. In this condition, on the
11th, I was made to walk a distance of 11
miles and I reached the soldiers’ ocamp at
Datalghat at 11 o’clock. I was again urged
to salute the Union Jack, and, on my refusal,
the senior 8. I., with the help of some chowki-

dege, made my boast kmack egainst. the ground 37
dwmw:gt nt noon - Nafoed | . . -,.

g §6ven the oA
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Allegations. (Extracted from Mr. 8. C. Mitra’s

spoeech in ative Assembly, P
dated the 19th March 1834.) R
(26) This is another case : ' x"r,'h;r - AR I“l
At e e LU S ate

** On the Srd January, 1934, 'hl?; the u;o 1 (28) 10':: () ’f::ﬁ:‘l:tﬁ'hon lio ji ;-so
were passing through the village Karanji (P. 8. ‘| - throu, -willage ' Karanji, Pi S,
Ramnagar), two boys of the village ahouted | ‘mﬂ'@ boys of the  village shouted
‘“Bande Mataram”. The soldiers gave a'|** Bahde Mstaram”* with the's obvious. inten-

chase after them and assaulted whomsoever |
they came across. They entered the Karanji:
upper primary school and seriously assault-.
ed the head pendit, Sj. Ramkrishna Jans,!
and the students of the school. They search-:
ed the school and seized the photos of Mahat-
ma Gandhi- snd:Deshabandhu  Chittaranjan.’
The teachers were asked to go to the Balisi
camp with the boys who shouted * Bande
Mataram '’ although they were not students
of the school. In the afternoon, the two boys,
Sm. Bijoy Krishna Sahoo and Sm. Abala
Kanta Das, were made to stand in the sun for 2§
hours with their heads caught by their hands
passing under the thighs and the hips up-
wards. They were crying piteously through
pein. After 2§ hours, they fell at the feet
of the subedar and the circle officer of Egra.
The circle officer gave them kicks and flogged
them, and at last made them rub their nose
inst the ground for a distance of 30 cubits.
;'i‘e sub-divisional inspector has sto;i!ped
the stipend of the said upper primary school
and has called for an explanation from the
teachers asking them why they purchased
the pictures of Mahatma Gandhi Chitte-

tion of annoying the troops. Enquiries were
thade at the Karanji Upper Primary School
as to the identity of the boys, who had run
away, but the Heéallmastér deniéd that they
came from his school. No student of the
school was assaulted but certain photos cal-
vulated * to encodrage subversive activities
were found - bangihg on the sehool walls and
for this reason the étipend of the school has
-been stopped. .

L

renjan.”

The Honourable Sir Harry Haig: Sir, I lay on the table the ia-
formation promised in reply to starred question No. 376 asked by Mr.
Lelchand Navalrai on the 6th March, 1934. '

CoLLECTION OF OPINIONS ON THE TEMPLE ENTRY BILL THROUGH THB
Porice aT KaracCHI

*376. (a) and (o). No. It was the case however that the Superintendent of
Police, Karachi and Tatta Districts, was asked by the District Magistrate, Karachi,
to give his opinion on the Bill. The Superintendent asked for the views of his
senior officers, and they doubtless consulted Hindu members of the force and non-

officials with whom they came in contact.
(b) Yes.

————

The Honourable 8ir Harry Haig : Sir, I lay on the table the infor<
mation promised in my reply given on the 17th April,'1934, to Mr. Jagan
Nath Aggarwal’s starreéd question No. 765, regarding trafc control &t
Naya Bans, Khari Baoli and Nai Sarak in Dethi.
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" Trarrio CoNTROL 1N KmaRt BaoLt aND Nir Sirax mv-Defar.

*768. (a) Yes.
‘(b) 1t is reported that ‘there has been a very slight rise in tonga fares, but
that there has been no increase in the rates charged by thelawalas. o
(o) As stated in my reply to Mr. Bhagat Chandi Mal Gola’s question No. 177,
asked on the 10th March, 1934, the arrangement in question is. reported to be working
satisfactorily. Further enquiries made show that there has been no adverse effect
on. the .business eommunity residing in the areas mentioned.: Govermmnent do not
therefore propose to take any action. - e AL

ey

‘The -Honourable Bir James Qrigy : Sir, I lay on the table : '

(1) the information promised in n::sly to starred question No. 785’

i " asked by Maulvi Muhammad Shafee Dpoodi on the 17th
(#) the information promised in reply to starred question No. 683

asked by Mr. Vidya Sagar Pandya on the 11th April, 1934.

. ————. - % ) : R Lk

ExTeNsion oF TiME Livit ror PavymMENT oF INCOME-TAX IN''THE EARTH-
' QUAKE STRICKEN AREA IN BIHAR.

*735. (a) and (¢). Income-tax Officers of the areas affected by the earthquake
have been instructed to grant time liberally for payment of tax in cases where the
assessees have suffercd from the earthquake. The Government do not think it
necessary to postpone the issue of further notices for the realisation of income-tax.

(b) No.

(o) The Commissioner of Income-tax visited the earthquake affected nreas twice
once in January immediately after the earthquake and again in March.

(@) No. Each individual case of hardship is being dealt with sympathetically
by the local officers. T o

-

- Boins MiIRTED AND IssuED FROM INDIAN MINTS,

“683. (a) The attention of the Honourable Member is invited to pages 48, 19
and 52 of Part IV (a):of the Financial Statistics of British India published by the
Director General of Commercial Intelligence in 1908, which gives the required figures
from 1835-36 to 1906-07 ; the figures for 1907-08 to 1919-20, are contained in tables
8 and 9 at pages 20 and 21 of Volume IT of the same publication issued in 1922,
while the figures for 1920-21 to 1929-30 are given on pages 326—329 of the Statistical
Abstract for British India published in 1932. Later figures are available in the
Reports on the Administration of the Mints.

(b) (¢) Silver half and quarter rupees were coined in pursuance of Aet XVII
of 1835. Bo fur as can be ascertained, silver one-eighth rupees were first struck in
1842. Nickel eight anna and four anna pieces were introduced in 1919, two anna
pioces were introduced in 1918 and one anna pieees were introduced in 1907.

Copper double pice, single pice, half pice and pies were also coined in pursuance
of the Act referred to above. :

Bronze pice, half pice nnd pies were introduced in 1906.

(i) Silver one-cighth rupees are still legal tender but since June, 1925, they
are being withdrawn from cireulation beeause of the comparative unpopularity of
the coin since the introduction of the nickel two anna piece.

. Nickel eight anna coins were called in with effect from the 1t of October, 1924.
This coin never became popular with tho publie mostly owing to the appearance of
particularly good counterfeits shortly after its introduction and partly also owing
to its resemblance in size and shape to the single pice. ‘

L179LAD F
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venient sizeé of the coin. pper coind’ were’ 906 on
‘aceount of their shorter life and greater cost in comparison with bronse qing.

. i i : ctign 0 of cai °
wop 430;1:6 ?ﬁ%‘y@sﬁﬁgw losp on dessructign af pach type cﬂ{ﬂ: s 0
- (). (1) Rie:

#)"Government have mo informption. ,
. (#) (%) Nigkel coins have been introduced because they last longer mnd are
more convenient, cheaper and more dificult to counterfeit. :
(48) It is not considered desirable to publish the correspondence.
() The matal és porchyaed by he fgrakary of @tate in Londoe. Bovaiiinent
dp ot gpnsider It depirable to disclose the detalle of the transactions.

- (9) The goi , &ﬂ; ng pi c digeonti in 1923, and
only"uilv qu rmlgea‘ ® ﬁwf g om.e'l"t“g t’; %:W to reintroduce
the two anna silver coin, as the popularity of the hdfd-wearing ni¢kel coin is attested

'v he pbeprptign ARprSS:

Lieut.-Colonel A. F. B. Lumby : Sir, I lay on the table :

(¢) the ipformation promised in reply to unstarr, M‘.{%ﬂ il
%o. 111 ?l?e%l by Khan Bphadur Haji Wajihtfgdin on the
3rd March, 1934 ; ;

(#) the information promised in reply to unstarred question
No. 115 asked by Khan Bahadur Haji Wajihuddin on the
3rd March, 1934 ; o

(1#6) the information promised in reply to starred question No. 408
asked by Mr. Gaya Prasad Singh on the 7th March, 1934 ;

(#v) the information promised in reply to starred question No. 410

B asked by Mr. Gaya Prasad Singh on the 7th March, 1934 ;

(v) the information promised in reply to unstarred question
No. 181 asked by Mr. 8. G. Jog on the 10th March, 1934 ;

{uvi} the information promised in reply to wunstarred question

: a Noé;223 asked by Mr. 8. G. Jog on the 21st: March, 1934 ;

an .

(véi) the :information promised in reply to unstarred question

’ ‘No. 285 asked by Mr. 8. G. Jog on the 3rd April, 1934.

RevisioN oF THE WATER AND SCAVENGING TAXES IN THE AMBALA
CANTONMENT.

. 111, (a) Yes, except that, with reference to part (v), the minimum scavenging tax,
in the case of & building having a rental of Rs. 3 per annum, is annas two per men-
sem, unless the house has n private latrine, when the tax is annas eight per mensem.

(b) No. Only two members voted aguinst the proposals.

. (‘c)‘, (d) and (e). The revised proposals were published on February 14th, invit-
ing olpectmna up to 16th February, 1934. The latter date was a n{isprint. The
fol_low;ng day they were re-published giving a period of thirty days and inviting
objections. Under the Cantonments Act, these proposals did not require to be pub-
lished by the Cantonment Authority for criticism. But as the comnected bye-laws

fequired previous publieation, they were published alon t
‘sonvenience of the public. i P & With the proposals for the



A S STATEMENTS LAID ON TAE TABLE. 261

 RmeGIE 5Y CanvoNUBNT BoasD MEMBERS OF THE GOVERNMENT-
SioF THDFA.

115, (2) pad (3). Yes. - |

(¢) Government are not aware of the views of the elected members of the Board.

The sttention of those concerned is being drawn to the faet that eriticism of a

PASickly exacutive act performed by Gaveznment does not imyolve per se a failure

o discharge the obligations recited in the epth of affirmation set qut in section 18

of the Cantonments Act and that therefore the ruling was incorrect. At thp same

time Government are satisfied from the inquiries they have made ‘that the ruling

Wps given under iderable provocstion and that the President has eertainly no
Zw.re 4o ptifle legitimato criticism of propespls coming before the Boasd..

BusamiLIty ¥ENs1oN TO MrLiTARY EMPLOYEES INVALIDED DURING THE
' Grear Wag.

*408. (a) To the fullest extent possible. It is unquestionably the duty of
administrative officials to watch the interests of men serving under them and to aet
a8 elnimants for pension purposes. This only refers, however, to cases where a

-xeasonable claim exists.

In the first case quoted the soldier was granted a temporary pension for the
period his disability lasted, i.c., from June, 1918, to June, 1920. A medical board
held on him in 1920 decided that he was suffering from no disability.

As regards the second I would invite attention to the reply laid on the table to
the Honourable Member's question No. 414, dated the 7th March, 1934.

As regards third, medical boards held in 1922 and 1930, held the individual
concerned to be suffering from no pensionable disability. ' :

Having regard to the previous history in each cuse the cominanding officers con-
corned acted within their powers in deciding not to submit the appeal to higher
authority. )

(b) It is not proposed to lay down, an)"‘limitationa, as commanding officers do
not hesitate to submit any claim in which there is any degree of doubt.

(¢c) The right of petitioning higher authority already cxists in paragraph 379
and Appendix VII of the Rogulations for the Army in India.

DisaBiLiTy PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE
GREAT WaR.

*410. Government are prepared to act up to their orders to the fullest extent.
The answer to the Honourable Member’s second question is in the affirmative. The
first memorandum quoted by him refers to the case of a man who is suffering from
8 disability certified to be less than 20 per cent. There is no record of its ever
having been morc severe. The acceptance of attributability does net eommit
Government to the waiving of the other conditions goveriing the grant of disabi-
lity pensions.

The second memorandum rcferred to deals with a case which was carefully
investigated in 1932, The man concerned was invalided in 1915 with a gratuity
At p time when a great many other reservists were also discharged on medical
fmuqﬂ_s merely hecaupe they were too old far further mervice. A medical board

eld in 1930, certified that he was not then suffering from a disability attributable
to military service. In such circumstunces Government would not be justified in
granting a disability pension. '

L179LAD ré
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DigaBiaTe PangioN 7o MiniTARY EMPLOYERS INVALIDRD DURING. THE
: S Gamaz Wan.

181, (a) Cases in which individuals refused to undergo -operations were covered
by the provisions of paragraph 1039, Army Regulations in India, Volume I (1915),

.which repd.as follews: . . ... .- L o
4 7 ¢ Any person who aggravates;-or-rétards the cure of, his wound or‘infury in
the hiope of obtaining & pension or gratuity will be dismissed the servics,

‘without reference-to his claims.’’  ° e T

" - (b) Government are mot aware of any such case. .
(o) ‘There is mo eonfliet’ between ‘the terms -of ‘the recommendation and the
memorandum of instructifons referred to. - The latter: merely gives discrétion, when

& man refuses to undergo an operation, to admit or withhold a disability pension
according to certain specified principles. ...

(d) The effect of the memorandum was to explain an existing policy and perhaps
enable deciding: authorities to take a.more generous view of refusal o mmdergo an
operation than the letter of the regulations might suggest. There could be mno
question therefore of ‘‘ adverse retrospective effect ’’.

. (e) No. What the Deputy Controller of Military Pensions statod was that the
acceptance of Recommendation No. V,. did not concede that the mere statement of
an individnal uncorreborated by any documentary -evidence should be aceepted as
conclusive proof of his disability having been contracted on field service. Im the
case referred to the availuble evidence consisted of the report of a medical board
“held in 1015 that the Indian officer’s disability was not due to ‘field or foreign
service.. .. .- . D .

DisaBrury PENKION TO MILITARY EMPLOYEES. INVALIDED DURING THE
GREAT WaR, ‘
223. (a) to (f). Government, have on reconsideration decided to admit’ the claim

to which the Honourable Member refers from the 1st January, 1922, instead of
from the 24th January, 1024. a ' .

DisaBiLiTY PENSION TO MILITARY EMPLOYEES INVALIDED DURING THE
GREAT WaR.

285. (a) and (b). Yea.
(¢) and (d). Do not arise.

(¢) and (f). The individual case was submitted to the Government of India who
passed orders after careful comsideration. I may mention that the man concerned

received a grant of Re. 120 carly in 10388, from the Indian Army Bemevolent Fund,
for the purchage of artificial limbs. -

v

() Aftcn'tion is invited to t]xe'Rcéulatiohs for the Army in India, Appendix
VII, and India Army Order No. 560 of 1933. ‘Government are satisfied that ecom-

manding officers forward petitions in all cases in which the slightest element of
doubt exists as to the finality of the previous decision. g °

Mr. P. B. Rau : Sir, I lay on the table :

(i) the information promised in reply to starred tion No. 13
question No.
asked by Mr. 8. C. Mitra on the 22nd August, 1933 ;

(#1) tlIqu inlfggmat;oinaspromised' in reply to unstarred questions
os, an asked by Mr. Muhammat i on the

20th September, 1933 ; v mad Ashar Al on
(i) the information promised in reply to starred question No. 1188
asked by Mr. Lalchand Navalrai on the 28th November, 1933;
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‘(1v)" the information promised in repl to unstarred questions
-“Nos. 249 to 264 ‘asked by M*. 8. C. Mitra on the 5th Decem-
ber, 1933 ;

{ v) the mformatxon promlsed in reply to unstarred question No. 310.
asked by Shaikh Sadiq Hasan on the 14th December, 1933 ;

(v4) the information promised in reply to starred questions Nos. 1425
~and 1510 asked by Mr. 8. G. Jog on the 16th December, 1933,
"and the 22nd December, 1933, respectively ;

(vit) the information promised in reply to starred question No. 323
- asked by Lieut. -Colm:el‘ Sir Henry Gidney on-the 2nd March,
1934 ;

(v#it) the information promlsed in reply to starred question No. 450
asked by Bhai Parma Nand on the 13th March, 1934 ;

(iz) the information promised in reply to starred question No. 531
asked by Pandit Satyendra Nath Sen on the 19th March,
1934 ;

(z) the information promised in reply to starred question No. 576
' " asked by Rao Bahedur M. C. Rajah on the 3rd April, 1934 ;

(21) the mformstlon promised-in reply to unstarred questlon No. 272
asked by Mr. M. Maswood Ahmad on the 3rd April, 1934 ;

(24s) the information promised in reply to starred question No. 648
asked by Mr. Lp,lchand Navalrai on the 7th April, 1934 ; and

(z#¢) the information promised in reply to starred question No. 761
asked by Mr. M. Maswood Ahmad on the 17th April, 1934.

SurrLy or RuLe Books To THE East INDIAN Ramwway EMPLOYEES.

*18. () The Agent, East Indian Railway, reports that the service agreements
of subordinate emplovees drawing Rs. 15 and upwards (exeept menials) contain
an_ acknowledgment from all staff, other than eclerical, that they have received a
copy of the Government Sorvants’ Conduct Rules, the General Rules for Indian
Railways. and the Subsidiary Working Rules in force on the East Indian Railway,
and that the clerieal staff shall be supplicd with a copy of the Government Ser-
vants’ Conduct Rules and u copy of certuin paragraphs of General Rules for Indian
State Railways, which paragraphs form an enclosure to the agreement. The Gov-
ernment Servants’ Conduct Rules have heen published in full, as also extracts
therefrom from time to time, in the Fast Tndian Railway Weekly Gazette. As
regards the General and Subsidiary Rules, these have been pnnted in three parts
and copies of a part, or ‘parts, supplied to the staff concerned, with the Rules con-
tained in that particular part or parts.

(b) The Agent, East Indian Railway has been imstructed to supply -copies. of
the .rules to such staff as are entitled -to receive them in: accordance with: their
service agreements or, in the, event of it not being necessary tp supply certain -pet.’
tions of the. rules: to certain staff, to.malke the- nvceuary medifiention. in tie 'relevant:

clause in the agreoment e "
R P4 - TR LR '.L‘ sy E ’l)-

" PRTTE t,,‘ .'~;

Fm.mc TP oF VAOANQIES on SUB Hnns oN THE 5Ewr Innwv Rawwu.

1835 and 186. Controller of Railway Aceounts reports thaﬁ the matter was
looked into and no firther action wab considered netessiry.’
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ExPLOYMBNT OF STAFF ON WORKS OTHER THAN THOSR TO WHICH THEIB
PAY 1§ OHARGED OR TEB NORTH WESTERN WAY.

*1186. (a) The Agent, North Western Railway, reports that the orders re-
ferred to in.Railw Eo%rd ’s letter No. 6862-F., dated the 26th March, 1981, are
drilo® uf & tle Rdrackt Division: -

(' and (4y. The Agont explhink that thére was durplus staff in certain cate-
dorved, gl the peraons’ referred to, were utiliséd in other u&:mm,- # an alterna-
tipe te (i e. He hag been informed that the pay of the persons in question

ould hiave beéen charged to the posts in which they Were actually employed.

RETRENCHMENT DU TO THE AMADGAMATION OF THE EasT INDIAN
AND EasTERN BENGAL RAiLway PrESsES:
249. (ay 78 mdustriul Hands were retrenched.
(1) Yes:
" (ey'1 Iy & dtatenienit on the tablé of the House.
(d) eta¥ surplus to réquirements have been retrenchod :
(i) No additional staff have been appointed during the past two months. In
" Augast, 1088, 2 Photé Lithc Operstors; 1 Eitho Machindmayr snd two
Litho Fly boys were appointpd. . Thiy js the only lf:ex in India apart
from the Survey OMice which has such Oa plant an c staff payi ;‘.:;
themselves qwing to the , syatém, - One Mono Lgnrner was appoin
v in Jul ,?932, on acco nl: o the%nahllatiou of additional plunt. One of
the l"gy boys is a retrenched hand. Therefore only 4 new hands have
been appointed with apecial qualifications. =

(Y No_gbolishdd posts havp been R1lbd up, bt 28° bovs' have heen engaged
temporarily for specific work, such as stripping covers from old books
in' grder that the. Bokrds can' bé re-utiliged for otiier purposes and
sorting stocks of printed forms returned from' stations,

(iti) The personal pay received by certain press employeces is admissible under
their conditions of service. "

(e) 52 binders have been retrenched as they were surplus to requirements.

(7) Paper issuers are now classified as binders and it was necessary owing to
thély quunlificatibns to retwid tht two mem, damed); Abdil Mwjid at NawdB Ali
Chandhuri, in the service.

. (g) and (R). Advance copies of the memorials from the Eastern Bengal Railway
Bfal’ﬂ, which were forwarded by the Honorary Secretary, Press Employses’ Association,
ICJg‘Icuttd', have been received. I have placed copies of two sample memorials in thé'

ibrary.

The matter is under reference to the Agent, East Indian Railway.

RETRENCHMENT DUE TO THE AMALGAMATION OF THE EAST INDIAN AND
EASTERN BENGaL RaiLway Przssks.

. 250. (a) Telegramd were received from the Presideiit, Press' Empioyess” Awdocia-
tron dnd General Becretary, Préts Employees’ Assveiation, Caléutta. No actioh wad
taken on: tie: said- telegrams, as the matter waw one which ib! within the -computenes of
the Agent th déat With!: A .copy of the félegram ih.fuéstion i8 given below': -« °
Member in-Charge Railway and Commerce, Simla. SRR

EutPIl;:(llz: p:;?o;:qgment re:rc;::illm'éﬂ_of'('bmpo-iton, Distributors, Binders, in
- ind Dastern Bengal Railway Presses Members, M: ociation faets
ouY ipshsdenlbn’riove ¢dEREMLIEE S e e e eiation fucts. 3

workers letter follows :

[ 2 S A A e T | PR [ S

1 RS U TR A PR :
. President .Press Employess Aeseciation, Calowtta, . i 7

MRl
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Hononrable Sir Joseph Bhore Windeliffe, Simle.

Arbitrary retrenchment and demotion in East Indian and Eastern Bengal Railwa
combined press, Calcutta. Beharilal ‘Gho:}’sﬂgogwti n is recent instande great pai
and discoutent. provalli smonlg workeHd 41} fiy mbibérd. plédih b8 Pushidiate s
and postpons demotions and retrenchmént memorials of Beharilal (fhose and our memo-
randum follows. .

General Scoretary Press Employees Association, Caloutta.

(b) A Jetter was received from the Secretary, Press Employees’ Association, dated
12th Scptember, 1938, as the matter was within the competence of ‘hﬁa nt, pas
Indian Railway, to deal with, no action was taken at the time, but the v Boa
are now in correspondedce with the Agent, East Indian Railway, on the question.

RETRENCHMENT DUE TO THE AMALGAMATION OF THE EAST INDIAN aND
EasTeRN BeNGAL Rarwway Presses.

251, (a) Yes. .

(b) Yes. ) .

(c) Retrenchment of surplus staff has taken place. No feddction was miade iff
the supervising staff, as there was no surplus. B n

(d) The total output from the amalgamated Presses is approximately the same
a8 when the Presses were separated, but owing to the co-ordination of the w. ‘r%ewer;
industrinl workers are required. The Agent reports that the amalgamation did not
justify any decrease in the supervising and clerical staff.

(e) No, the total amount is Rs. 18,328 per andum.

- (1) "The question has been given full consideration, the retention of the superviging-

and clerical staff is essential and not uneconomical. a a

(g) (i). I lay a statement on the table,

(#) I Iny a statement on the table,

(#{) The average savings per annum in the . Cost of Staff is ecstihated a6
Rs. 1,38,276.

Statement ¢ A °.
Men discharged from 1931 to 1933 owing to retrenchment and amalyusmetioh.

Question 249 (c).
Question 251 (¢).

—_— 1031. | 1032, | 1933. Remarks.
e AN
Compositors .. . 19 6 | Including temporary £a:
Distributors .. . 1 .. [} Ditto:
Binders .. 25 14 18 Ditto.
Impositors .. .. e 1 1
Assistant Superintendent
Overseer
. o .. Attt nGihd
Bection holdep .. .. 1
Reude C avdetge uing viedq
rs .. o
COﬁ&%old = : aeoisiiiean odtid
er . .. ool
Coﬁi)ntor pe .. E . P AT i T A0 P
Cléhy® PSS 1 {. .. | 11 |Including 1 Tree seapht::
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Statommt “BJ'.-
Quenﬂon 253 (g) e

l’hc praeat ctrmth of industrial ctqﬂ' mtb timr average pay.

[18TH JULY 1934,

-

Deugzntlon o Total : Amogo
: strength. Pay-

Linotype dperator o 1%
Monotype operator . e e 7 469
Ludlow operator 1 ‘61
Mono Mechanic .. 1 67
Mono Caster-in-Charge .. 1] 60
Mom.;; Learner .. .. . 1 ‘87
Compositor .. .. .. 128 | 6951
Impositor 9 207
Head Distributor. . 1 2
Distributor 31| 101
Proof Puller 10 | 260
Machinemen 36 1,728
Hand Pressmen .. 3 4
Eleotro Typer 1 37
Stereo Typer 8 264
Type caster e 3 1
Binders 184 5,844
Press mechanio 1 222
Fitter .. . .. . . 4 272
Carpenter 11 439
Tinsmith 1 39
Litho Draftsman 1 lee
Photo Litho operators ‘ ‘ 6 ‘ 3)34 ‘
Litho machinemen oo . 5 ,;: 25'5'
Gestetner machineman 1 " ”
Machinelnkmen . .. .. 48 1862 .
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) Desi‘gllntioz;. N | ,‘ o ) ‘ Tot;lvv A%amée
L L strength. pay.

Press Inkmen .. .. .. .. 8 - l81
Preas Flyboy 2 34
Roller moulder .. .. e | b 160
Mono Caster 7 224
Litho Layer-on: . RN .. 3 | .87
Litho Polisher ’ 3 57
Litho Flyboy .. .. .. 3 51
Packerman .. ol 20 500
Packerboys - . . .. U R 112
Shop messengers . .’ . o 6 60
Coolie Jemader .. - . . T 2 54
Coolies .. ‘s R o ™ 969

Question No. 251 (g) (#).
Statement ‘ B, 1.’

The prcsent strength of techniocal supervising staff with their average pay.

Total . | Average
Designation. strength. pay Duty.
monthly.
-No. Rs. :
Overseer .. .. 3 1,113 | Direct supervision over labour in
all departments.
Foreman Composing .. 1 248 | In-charge of work in Composing
Department.
Section-holder 5 615 | Distribution of work to Sections of
B staff of Composing Department.
Foreman Machine . 2 348 | In-charge of work of the Machine
: ' Department.
Jamadar . o 3 210 | Distribution of work to section of
e . staff of Machine Department.
Foreman Binding .. 2 274 | In-charge of work in Binding De-
partment.
ceeii ] 20 e 126 | Distribution of ‘work to section of
soowff o fo me o staff of Binding Department.
O EEE B R Kmﬂﬁemhoe of‘work register and
2200 indenting for “binding materisls
Cem et visieveomsod we. oo bes - -acd. --end disposslef completed work to
S CaN . i4 - .7 f-odespatoh section..
- 19 . .
IO RE T e ey g T e DRI So{ SISl S A G
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AMALENATION OF THE Exsr INDICN o0 EXSTERN BENGAL RALWAY
PrEsses.
252. The Agent, East Indian Railwsy, reports: (a) Yes.
(b) (f) Rs. 86,530-0-0 approximately.
(ii) Re. 40,090 approximately.
(i) Engineering Department of the East Indian Railway.
(iv) Under the Agent’s orders.

EMPLOYMENT OF A HigHLY PAID MECHANIC AND ASSISTANTS IN THE
EasT INDIAN RAIiLwaAY PrESS.

253. The Agent, East Indian Railway, reports : (a) One Mechanic snd 4 fitters
are employed. e

() No.

(i) All reg:u work was tonnorly sent to the Block Signal Worhhopo but whon
echanical Co ng Plant and Botary Printing
mmlled the Chief eer considered it advisable tlnt the nn%ng
Department should be in a position to undertake the major-portion of their.
own repairs.
(i) No outside experts have been employed other than those required for dis

mantling and re-erecting the Meible and Linotype machines owing to the
amalgamation. The cost of this work amounted to Rs. 067-8-0.

(iii) There have been considerable savings but as the practice of sending repair
work to the Block Signal Shops practically ceasel in 1927 it is not
possible to supply figures.

)

QUALIFICATION, PaY, ETC., OF THE SUPERINTENDENT OF THE EAST
INDIAN RaArLway Press.

254, The Agent, East Indian Railway, reports: (a) a0d (b). The ecxpression
¢« Passed Printers > is not understood, and is not used in England.

({) The Superintendent of the East Indian Railway Press is a competent
printer and efficient Manager.

(it) Assistant Printing Superintendent, East Indian Railway DPress.
(#i1) Rs. 800 per month as substantive pay.

(iv) Mr. E. E. Joy is a Printer of many years experience, both in England and’
in this country, and possesses a sound knowledge of printing in all t
branches, he has been in the trade since boyhood und received
training in Engl&nd -where he worked about 10 years. He joined
the railway in and hag proved that he is exveptionally well qtiTed
for the duties of Printing Superintendent. His man mant of the‘
Printing Mpartmént has bogn most effictent and economicn ’

(v) Mr, Joy was qpmmd ‘by: the Agent, :East Indian Railwey.Compiny.".
N Hl; appointment . to tl:ahe post wamﬂmod by the Boara of Dxreetor;
and approve . wa, .; He was promoted.. tq -thg, ..
e Snpenntz:de%yt in Junl;? 10’24 ! P . R PR

i l‘ﬂﬁ!ﬂ ‘Salry. ok ‘pfomohon to the post.of Bnpermtendent Printing was
Rs. 1,000 fev: mebsem. His present nhry Rs. 1,000 plus sterling
overseas pay £30 per mensem.

m’) Mr Joy’s age is 54 yem a.nd be lu 20 yenri’ nrvlee in tho lely
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Binpers or Tae Eas? INpiaN Rsiswsy Pumds,

255. (a) Yes.
. (b) Yea. In J,Ju. oa:ngeﬁon, I would draw the Honoursble MemBer’s attédtion
‘o puragraph 8, of the Govérnment. of India Comthunigds, dated fhe 6th Juxe, 1932
a copy of which is already in the Library of the House,

(¢) Yes.

(d) No, but leave due and admissible was granted.

(e) Government are not aware of ady such mémorial

(1), (¢) and (h). Thé employées were reinstated in their former post: without
Jose 02 ’qu&, the inteérvening pe’gl”od being treated as léave to the extpeo:t due and
in respect of the balanes as dies nom.

BinDERS oF THE EasT INDIAN Rarnway PrEess.

256. (a) Yes.

(b) No, but machine and press staff aré occasionally employed in packing forms
and on despateh’ work, when their machines, for various reasons, such as a hreakdown
or want of work, are idle. ] ‘ ]

(¢) Overtime 6 ohly allowed it spedinl circutistances to meet urgent dernands.
As rogards extra hands emgaged, I would draw the Honourable Member’s attention
to the veply given to part (d) of Question No. 249. '

(d) GYverrtiént do rot see any rédson to vetain surplus staff to meot oeeasional
demands.

CoMPOSITORS OF THE EAsT INDIAN RAILWAY PRESs,

257. The Agent, East Indian Indian Railway, reports : (i) 91, (ii) 102, and (4i)
123, '

IntrODYCTION OF NEW SYSTEM OF SERVICE IN THE EAsT INDIAN AND
EasTeErN BENGAL Raiwway Presses.

258. The Agent, Bust' Indian Wellway, réports: (a), (b) and (d). Yes.

(¢) The dvérage monthly working hours of the East Indiun and Eastern Bengal
Railway Presses were not the same prior to the revision of scales of pay in 1930,
henied, Th¢ inéréasé of pay allowed £ the employees of the two presses also varied.

The average monthly working hours of the fwo' pressés were 145 hours of fhe
Eastern Beﬁﬁﬁfnaﬂwﬂy and I52 for the East Indian Railway.

The method of fixing the imitial pay of the men in the new scules of pay, on the
860 hour basis was approximately the same for both Railways as shown below :

PRI

Category of staff. - Eastern Bengal Railway. East Indian Railway.
Monthly rated staff .. Pay x 200 Pay X 200
145 152

Hourly rated staft .. | As above .. .. As above. .
Piece workers .. | Piece earnings No. . . of | Mean average of piece earning retid
L " hours work X 200. per hour and class® rate X 200.
" | #0Onthe East Indian Railwa the

k- - iece workers received "
e J rates for work which could
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PRroMOTIONS 1N THE:BaST INDLAN RAILWAY: PrESS.
259. The Agent, East Indian Railway, reports : (a) No.

(V) Yes,-because some junior industrial hands owing -to saperior qualifieations
were recruited on higher initial hourly pay than :some senfor hands and 'their
average carnings were also more when they were working on piecc. Therefore when
the monthly rates system was introduced in 1930 their nverage carnings were greater
in some cases than the senior hands und their pay was fixed accordingly.

(¢) Appointments are as a rule filled by promation from a lower clasa or grade.
To fill the posts of 2 overseers and one press mechanic, outsiders were ell\fa%od, there
being no hands already employed in the Press with the necessary qualifications.

(@) (i) The present Assistant Binding Foreman was appointed to the service on
25th June, 1929 :

(it) No, the post was created in 1930, as it was ngcessary for it. to be held by a

man who could read and understand work, orders and correspondenee written in
English. <

. (#4) So far as can he ascertained. No.

PrinTiNG OF “ EcoNoMY RgPoRT™ IN THE EasTERN BENGAL Ramway
. ’ PrEss.. o
260. The Agent, East Indian Railway, reports : (a) No Economy Report was
printed in the Eastern Bengal Railway Press in 1980.
(b) Does not arise.

CERTAIN Arromnnrs IN THE GOVERNMENT OF INDIA szxss, CALQUITA,
AND THE Easr INDIAN RArnway Press. "

261. (a) The proportion of supervising staff to industrial staff in tho East

Indian Railway Press is about 1 to 6.9 and that in the Government of Indin Proes.
Calcutta about 1 to 7. ' ’ ' C

(b) Does not arise.

(¢) The number of men now holding the following appointments in the Govern-

ment of India Press, Calcutta and East Indian Railway Press, Calcutta aud Howrah
is as follows : ) : ) : ’

East Indian and Eastern Total v
Railway Press amalgamated. | Number Government of India Prees.. :
of men.
Assistant Superintendent .. 2 | Assistant Super- Asgistant Manager.
inl;endont . 1 P
Offiee Superintendent . 1 | Office Super-
intendent .. 1 (There is no such appoint-
© ' 1 . VPR VR ity
L that “the appol !
8ection holder . 5 corresponds tg that of the
Head Assistant which
Foreman .. 5 has been taken into
" e ol acooun$.y-. ., :
Assistant Foreman .. ' 1| Overseers .. " 2 4
M T Nil, | Foreman .. 4
Cortba. .7 . s wo| 43| AssistentFore- 3
I ‘ At e man.
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27

B RN LT ek WP AR
Emhdumdhhm Total R
Railway Press amalg Number Government of India Press.
: of men. L LN I N
Workshop Accountant . 1 | Computors .. 21
Time Keeper . . 3 | Checkers (Cor- ,
. rection) .. et
Jomsdar .. . 5(Clerka .. 43 ‘
Storekeeper . . Nil. | Workshop Ao- G
) ) ocointant 1 (There is no such appoint-
Compositor . o 123 ment but :the appoint-
. ment of the Acgountant
Reader . v 14 has been’' taken into ac-
count).
Copy holder . 10 | Time keepers 2
Digtr_ibuto; o . 31 | Jemadars 2 (Exoludeﬁ j)o_on Jamadar).
Binder 184 | Store keeper.. 1 (General Storekoeper).
Pressman 3 | Compositors 193 (Including .43 mono-t;
correctors Who are really
Machineman < 36 compositors).
Inkman .. 51 | Readers 44 (Excluding the appoint-
ment of Head Reader).
Lino Mono Operator . . Copy holders _ '
Mono Caster . 8 | Distributors 12
Binders .. 163
Pressmen .. 20 l
, Machinemen 28
. ] Inkmen e 2
| Linotype Opera-
tors .
Monotype
Operators .. 14
Monotype (Cas-
ter Attendants) 13
Labourers 50

The figures given above are those for appointments and not “ men holding appoint
ments ’. The Caloutta Press is at present undergoing a substantial reduction of establigh-
ment, and the number of employees is therefore reducing. If figures for ““ men holding
appointments ”’ are required, the date with reference to which the figures should be pre-
Pared may kindly be specified.

(d) After the amalgamation of the East Indian and Oudh and Rohilkhand Railway
Presses, the number of supervising and clerical staff in the East Indian Railway Prees was
Increased by 6 per cent. After the amalgamation of the East Indian and Eastern Bengal
Railway Presses the percentage increased in this connection was 18.
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'

o N 1

hi

Assistant Superintendent .. Ly et l

e Qvoraers .. . - . FURIING. S
Foremen .. Y . 4 -
Section Holdes .. .. ' .. .. 4 .
Assistant Foremen . . - . v 2
Clerks .. . . . .. 48
Compositors . . .. B8 including temporary staff.
Monooasters . .. . . 6 i
Lino Mono Operators .. . . b
Distributors . .. .. .. 22 including temporary staff.
Binders .. . .. 184
Pressmen . . .. .. .. .. b
Machinemen .. .. .. .. 29
Inkmen .. . . 43

ExtrRa WacEs or CREDIT LEAVE FOR CoMPosrrors OF THE East INDIAN
RaiLway Pagss WORkiNG ON HoLipays.

262. (a) Compensation leave for attendance on gazetted holidays not falling on
Sundays, on which the Press is closed, has been entirely nbolished from 1st July, 1028,
and the employees, both salaried and piece, are now entitled to extra payment for
attendance on ‘‘ closed ’’ holidays only, The salaried industrial employeces
who were in service before the ‘above date have, however, been given the
option of either continuing to enjoy the compensation feave or to get extra payment
for attendance on ‘‘ closed ’’ holidays. For attendance on a Sunday, a compensatory
holiday is usually granted. In rare cases where the compensatory holiday has to be
withheld, extra payment is made for attendance on a Sunday.

The Clerical Staff is entitled to compensation leave in lieu of attendunce on all
holiduys, but the question does not evidemtly relate to them.

(V) No. Industrial staff are given 25 per cent. addition to their day’s pay for
working on shop holidays.

(¢) No.
(d) Does not arise.

Extra Waces ror ComposiTors oF THE East INDIAN RamLway
PRESS WORKING AFTER 2 P. M. ON SATURDAYS.
263. (a) The dpreu staff work 48 hours a week. Overtime is paid for any work
on to {p !

performed in addi 48 hours a week at a rate of 25 per cent. in addition to their
pay. o '

(b) No. Overtime is allowed to compositors when they are required to work
heyond normal hours of duty, namely 48 hours & week.

(¢) Does mot arise.
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Loz Ju.Tix Pay oF Gap INDWSTRIAL. BMRIOYRES OF RAR Easx
B InpiaN RaiLway Paass.

264. (@) Yes, the emergengy cut in nay s enfareed on all es of East
.- (¢ ,;,;"" \ y on 2l gmployecp of fpe

{by). Xgr JFrvoeen At holideys; industvial staf ane iroated in the samé way as
exkehop. wafl. T :

(e) Ministerial staff are eligible fo"r‘hho*li:i;ys like similar staff opfd t::: headquarter
oftices at discretion 8 i i . are allow e deave sanc-
non N6 B573-E. of 20th Fgbrupry, Eﬂ %0, Bpe 13 dap Whp ROLIAaYS MEkh BT

".{8) Yes, for purposds of ecomomy overtime has been curtaled and is not aHowed

excaph in ppocial wircamstances to meet furgent Qewands.

(¢) Overtime is worked to the extent necessary to meet urgent demands. Grade
JArTeangs arp pangtioned As dhey become due. C

1) Yes. '

(g) It is u fact that they mentioned that they were made to work compulsorily

for about 47 hours a month more than what they did under the old system, but this
is not correct.

(h) Government do not see any reasons for exemptiixp them from income-tax and
emergency cut which is applisable fo the other ota¥. e

WiznsoLnwie or Housk RENT ALLQWANCE FROM THE TRAVELLING
TickET ExaMINERS ON THE NorTH WESTERN RAILwaY.'

310. “l;ltgent, North Western Railway, reports : (g) to (k). From emyuiries, it
{ranspires that on certain Rivigigne gme of e prosent Special Ticket Examiners have
1}3"9!_\ widngly g_nu,é;ec; tog‘]\e CconceAgion qf‘ free quarters or houwe allowance in lieu.

&The condition for the grant of free quarters or house allowanee in lieu, only
permits this concession to those who, at any time during the course of their previous
service, held a post which carried the privilese of rent-free quarters or house allow-
ance in Meéu, whenever in the éoukse of their subsequent service, they were transferred
or promoted to posts which caffied flie same concession before 1st Angust, 1928. As
the old Travelling Ticket Examiners never enjoyed this concession und the present
category of Special Ticket Examiners has not been admitted to it, the old Travelling
Ficket Examiners now classed as Special Ticket Examiners are not cntitled to this
e ipn ; and steps are being taken to stop any further graut of this concession to
tgem _ge,mve; it is now being. .given.

The irregular grant of this concession to gome of the old Travelling Ticket
Examifers nﬁ clagsed as Special Ticket Examipers will possibly be found to arise
from the fuct that when the scheme for old Special Ticket Examiners (Flying 8quads;}
was intrg,duced in 1926, as & tria], it was staffed with men drawn from different claspes,
some of whom were entitled to free quarters or house pllowance in lien in their
‘Bubataiitive positions, and it was decided that those who formerly enjoyed the privilege
of free quarterp or house nllowppce in lieu would continue to do s0 during the period
of i eif service with Flying Squads, the remainder being required to pay rent on the
same basis as they did in their substantive posts.’’

ALLEGED ABUSES OF RULES AND REGULATIONS BY THE AGENTS AND
SUBORDINATE ADMINISTRATIVE AUTHORITIES OF RAILWAYs.

"1425. (a) The reply to the first querry is in the affirmative. On the 1st Sep-
tember, 19§3, the Railwny Board drew the attention of Agents of State-managed
Railways to the fact that the submission of advance copies of appeals serves no useful
purpose and that instructions should be issued that the practice should be discontinued.
The Railway Board do not conmsider that the practice of sending advance copies of
appeals calls for disciplinary action and they have advised the Agent, East Indian
ilway, accordingly.
(b) Government do not consider that special action is called for.
lc) Yes.
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AFPEALS WITHHELD BY CBRTAYN DVIBONAL SUPRRINTENDENTS ON THE
Easr INDiaN RaiLway.

*1510. (a) The Honourable Member’s attention is invited to the reply to part (a)
of his question No. 1425. The Financial Commissioner of Railways was not aware
of Board’s. letter No. 2035-E.G., dated the 1st September, 1933, tv:-Agents of Btate-
managed Railways, when he replied to a supplementary question No. 795 on 18th
Scptember, 1933, .

‘(b) and (d). The attention of ‘the Honourable Member i invited to rules 10 and
11, of the rules regulating the diseharge and -dismiseal of State Railway non-gazetted
Governinent servants, ¢opies of which are in the library. ' As stated therein in ordinAry
matters no appeal lies beyond the officer next above the officsr passing the original
orders. Appeals in contravention to these rules are not forwardod to the Agent agd
obviovsly the Agent cannot and does not look into them, :

(o) It is ‘regrett:ed that the deta.iléd information asked for is mot available. Gov
ernment do not consider that the labour involved in collecting this would be commen-
surate with the results to be obtained.

Y

PROMOTIONS IN CERTAIN GRADES ON THE LUCKNOW AND MORADABAD
DrvisioNs oF THE EasT INDIAN Ramway. :

#323. A statcment, showing particulars of all officers who have held permanent
appointments in the Local Service or the Lower Gazetted Bervice, sinee the 1st July,
1925, when the late Oudh and Rehilkhand Railway was amulgamated with the East
Indian Railway, is ‘enclosed. : )

Statement showing particulars of all officers who have held permanent appointments
in the local service or the lower gazetted service sinoe the 1st July, 1925, when
the late Oudh and Rohilkhand Railway was omalgamated with the Kast Indian
RBailway. o : o ' I

N.B.—The lower gasetted service was established on 1st Mareh, 1931,

-

Date of ap- Whether an old
pointment or . East Indian or old
No. Name. romotion to | From what source ap- Oudh and Rohil-
cal Service pointed. khend Railway
or Lower |  employees,
Gazetted
Service.
1 2 3 4 ]

1 | Mr. Badri Daes .. | 18t January | Temporary Engineer Oudh ‘and  Robil-

1922 khand Railway.
2| ,, AN Puri .. | 1st January Do. .. Do.
1924,
3| ,, A.N.Bhasin | 13th Octoher Do. .. |Central TIndian Coal
: 1927, Ficld Railway.
4| ., M. F.J. Do. .. | Subordinate .. .. | East Indian Rail-
Heoquet, way. -

5| , F.J.Harie Do. ..| Do .. 1 Do.

6| , K.C.Goewsmi] Do. ..| De. .. | Oudh snd .Rohil-

khand Reilway.
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Date of ap- Whether an old
v puintment or East Indian or old
No.' Name, f:)am'on: to | Frem what source ap- Oudh and Rohil- -
. cal Service pointed. khand Railway
or Lower employee.
Gazetted
Service. .
1 2 3 4 B
7| Mr, C.M.Galvin | 3rd January | -Was inted as & | East' Indisn Rail.
1924, Junior Officer from | way.
11th March 1915 but
subsequently relegat- |
ed to Local Bervice
from 3rd January 1924.
8| ,, N.O.W. |2lstJuse [ Bubordinate .. Do.
Bennett. 1923.
9|, E.L M 1st July 1923 Do. .. Do.
Maroon.
10| , A.H.Batti..|S0thJuly | Apprentice A.T.Buper- | Oudh and  Rohil-
1924, intendent. khand Railway.
11 | ,, T.D.Bandey | 26th Novem- Ai)pmntioe L.8.0. .. | East Indian Rail-
{ ber1825. way.
12| ,, H.E. F. 27th August | Subordinate .. . Do.
Watling. 1931.
18| ,, P.C.Roy .. | 27th August Do. . - Do.
1931.
14| ,, C.Clarke* .. Do. Do. Do.
15| ,, J.W.Blacker Do. .. Do. . Do.
18] ,, N.C.Sen Do. Do. . Do.
171 ,, W.B.Robin- Do. .. Do. Do.
son, ’
18| ,, 8. P. Chau- | lst August t . Do.
dhury.t 1924 :
19 ( ,, A.Gordon .. | 27th August | Subordinate .. Do.
1931.
20| ,, E.D, Graham Do. Do. . . "Do.
21| ,, D.R. Do. Do. . . | State Railwags.
Carmody. )
22| , A R Harror | lIstJuly 1932 Do. .. | Bast Indian Rail
way.
*Sinoe retired.

tAppointed as a Traffic Probationer (Superior Grade) o
a8 Assigtant Traffic Superintendent on 11th March 1918. Releg
ugust 1924 and again promoted to the Grade of Assistan

on lst A

Scale from 25th July 1981.
L179LAD

n 20th March 1918. Confirmed
egated to Loocal Traffio Service

t Superintendent Junior

e .
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Date of ap- Whether an old
pointment or East Indian or old
No. Name. motion to | From what source ap- Oudh and Rohil-
Service pointed. khand Railway
or Lower employee.
Gasetted
Servioe.
1 2 3 4 5 o
23 | Mr. Veds Mitrs® | 15th Novem- | Apprentice Engineer ..| Oudh and Rohil-
‘ber 1921. o khand Railway.
24| ,, W.H.Gillon* | 18th Octoher: Do. Do.
1923.
25| ,, N.K. Misa* | 30th July A tice Assistant Do.
1924. f'&p::il:: Superintendent.
26| ,, A.G.Khan* | 26th July Trafic Probationer East Indian Rail-
1925. way.
27| ,, J.N.Dass*.. | 19th Novem- | Apprentice L. 8. O. Do.
ber 1925. ' :
28 | ,, R.E.Lazart | lst August Was appointed as a Ju-
1924. nior Officer from
1st Ap:lil lo22 blll:s:ub-
uen relegated
:q Service from
lst August 1920.

*Promoted to the Superior Service.
1 SBince retired.

Heap Ticker COLLECTORS IN THE MORADABAD DivisioN or THE East
INDIAN RaiLway.

*450. The Agent, East Indian Railway, reports : (a) to (e). Yes.

(§2) _(i). The old head ticket collectors were not premoted to the posts of Assistant
Head Ticket Collectors on restoration of their pay, a4 menior men had té be provided
for and there are not sufficient posts to accommodate all.

(ié) No junior men are holding these posts.

(#%¢) Yes, on occurrence of vacancies and in order of seniozity.

——

ImrosITION OF FiNES ON STAFF ON THE EasT INDIAN Ramwway.

*531. (a) The Agent rcports that Gol

reduced by Re. 1 for twelve months.

(b) Does not arise,

(c) The policy of the Railway Board in the system of fin
as enuneciated in paragraph 3 of their letter No. 1023-E.,

an extract of which I lay on the table.

dated

-

kul Ram was not fined but his pay was

fug staff on railways is

25th August, 1925,



STATEMERTS LAID ON THE TABLE. 27¢

BxrtrAcr reoM A rrrrEe No. 1028-E. paTep THE 25T Aveusr, 1925.

- L L L4 * - »

L 4 * L] »* * . »*

Fining Bystem.—The system of punishing by fines has already beem abolished on
State Railways in respect of clerical and office staff, but it still remains in force it
respect of the remaining staff. The Government of India recognise the difficulty of
maintaining diseipline among the 1large staff of employees, many of whom are
ignorant and illiterate men, and of punishing breaches of rules (many of which are
concorved with the safety of the public) slackness carelessness absenteeism and the
like, without resort to a system of fines, and they are aware that the tines are credited
not to the Railway administration, but to separate fine funds. But they trust that
Railway Administrations will make a careful survey of the varions offences, at present
punishable by fines, with the object of gradually reducing Anes as muth as possible
80 a8 to eliminate avoidable hardship.

* * - L 2 * » *

REFRrESHER COURSE AT KoT LAkHPAT, NORTH WESTERN RAILWAY.

*576. The Agent, North Western Railway, reports : (a) The object of Refreaher
courses is to enable the staff to keep themselves up to date in their professional
duties and so assist them to fit themselves for promotion when the time comes. Failure
in n Refresher course does not result in forreg:ure of appointment, unless the removal
of an individual whose duties are connected with the safety of the travelling publie
is considered necessary because he is likely to endanger the lives and safety of those
travelling and cannot be found alternative suitable employmant..

(b) and (c). Staff of the following classes of the Commereial Branch are required
to attend Refresher courses at intervals of 5 years, irrespective of whether they Lave
previously failed or not, up to the age of 45 :

Goods clerks.

Booking clerks.

Parcel clerks.

Ticket Collector, Grade 1.

The result of each course has no immediate effect on commercial rtaff, but as
promotion to higher posts is by selection, failure reduces an individual’s chances of
securing a recommendation of -fitness for promotion to a higher post.

CREATION OF A PoST OF SUPERINTENDENT FOR C(O-ORDINATION OF
PERsONNEL BRANCHES ON vaARIOUS DIvisioNs OF THE NORTH WESTERN

RaiLway.

272, The Agent, North Western Railway, reports as undor: (a) to (d). The
reply is in the affirmative.

(e) Steps already taken to ensure co-ordination of persomnel work in the various
offices on the Railway as alluded to in parts (c) and (d) of the question, were founq to
be insufficient, and it was therefore considered necessary to augment this, by placing
an individual with experience in establishment matters on special duty to visit and inspect
the various offices and assist them with advice in the proper organisation of the
work of the personnel branch on a uniform basis. This step towards co-ordination
has becn taken with the object of securing uniformity, increasing efficieacy, reducing
correspondence and last, but not least, securing economy.

(f) A special standard report form has been designed outlining in detail the
prineipal points to which special attention is to be directed by the Superintendent
when visiting an office, and has been applied, so far, to thrcq divisions, n_nd copies
of his report furnished to the divisions for the use of the Divisional quermtendent,
his Divisional Personnel Oficer and the office, to emable them to effoct an improvement
in mothods and to secure a uniform procedure in all offices.

(g9) The necessity has not arisen. .
L179LAD [}
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The special standard report form provides for observation during the imspections
whether the business of all branches of a Divisional office is baing conducted properly
and in accordance with the orders of the Headquarters office.

PaY oF min AssiSTANT CONTBOLLERS ON THE. NoRrn WEATRRN BAILWAY:
*648. The Agent, North Western Railway, reports : (a) The Assistant Controllers
re-coutirmed with effect from lst January, 1931, retained the same scale in . grade

Ra. 500—10—350 previouply held, by .them.
(b) No. ' ’

(¢) Their re-confirmation was ordered after a detsiled and careful :exﬁmﬁpatiqi;; of
the whole guestion. : .

(d) and (e). Do not arise, a

Sus-LeETTiNG OF VENDORS’ CONTRACTS ON THE EasT INDIAN RAILWAY.

*761. (a) No. .
(b) There are six such cases on record since 1927

ANNOUNCEMENT RE INFORMATION PROMISED BY GOVERN-
MENT IN REPLY TO QUESTIONS. .

Mr. Pregident (The Honourable Sir Shanmukhain Chetty) : The
Chair has to make an announcement regarding the practice which the House
now follows iu placing on the table information promised by Government in
reply to questions. The present practice of reading out a list of such
statements involves an unnecessary waste of the time of the House, and,
in addition, involves some delay in actually placing such statements on the
table. To avoid these two inconveniences, the Chair has directed that in
future this list will not be read out to the House, but a circular will he
sent to Honourable Members containing a list of such statements placed
on the table as soon as possible after the statements are received in the
Assembly Department. The statements will, as usual, be printed as part
of the proceedings of the House: . g '

THE FACTORIES BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Iouse will now resume eonsideration of the Factories Bill.

The question is :

‘¢ That clause 5 stand part of the Bill.*’

Dr. Ziauddin Ahmad (United Provinces Southern Divisions ¢
Muhammadan Rural) : 8ir, T beg to move : ’

‘‘ That clause 5 of the Bill be deleted.’’

. Before 1T advance my arguments, I should like .to mention a great

piece of humour which I read in the newspaper today. The Associat-
ed Press reported that I suggested and pressed that this Factories Bill

should be applied to the quy. I thought it was a great humour,
suggested that certain provisions ought to be applied to the railway
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workshops, but railway workshops are quite different from the navy,
which the Associated Press reported as having been said by me. 1 was
told by my Honourable friend, Sir Frank Noyce, the other day that [
did not read so carefully all the papers supplied to me as I used to do
when I was younger and a student in Cambridge. But unfortunately he
does not take into consideration the fact that the papers which are
supplied to his Secretary are not supplied to me by my Secretary, 1 mean
the actual Acts, the amendment of which we are going to discuss, are
certainly in the hands of the Honourable .Member, but unfortunately
they are not in the hauds of Members of the Opposition........

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : 1 am always very happy to supply the llonourable Member
with any copy of any Act that he desires. I take it that this Act and
all the other Acts are in the Library of the House to which he has ready
aceess.

Dr. Ziauddin Ahmad : I was just coming to it. Sir, in the Library
there are a limited number of copies, and there is always a race between
Members as to who would take them first, and, I daresay, sometimes I
win the race, but not always. If a few more copies are placed at the
disposal of the Secretary of the Assembly Department for the use of
those Members who would. like to consult these Aects, it will be very con-
venient. We are handicapped by not having a copy of the original
Act when we discuss its amendment. Very often we find that the Act
is not available, because it has been taken away from the Library by
a Member who is more enthusiastic than the one who goes to the Library
a little later. Therefore, Sir, T would take this opportunity to request
you to have several copies of the original Aect placed at the disposal of the
Legislative Assembly Department whenever we discuss its amendment: so
that those Honourable Members who are interested in reading the original
Act can have easy access to it.

Now, Sir, coming to the clause itself, I was told that this clause
existed in the old Act, and this particular clause was copied from one
of the old Acts. I should like to know whether this particular clause
has ever heen applied by any of the Local Governments. If it hag never
been applied, if it has remained a dead letter, then I.t!upk it is hlr.v.h
time, when we are trying to consolidate the whole position, that .thxs
obsolete clause is deleted altogether. Sir, I have certain apprehensions
that if this elause is applied by the Local Governments, some of them,
who are more energetic, might very much misuse if. For example,
there is nothing in the provisions of this Aet debarring any Local Gov-
ernment from applying this clause 5 to any places where wheat is ttzl’{en
out from husks. Now, the definition of ‘‘ manufacturing process = 18
given in clause 2 (g), and it says :

‘¢ Manufacturing process means any process for making,
ornamenting, or packing or otherwise treating any ‘article or subjt
to its use, sale, transport, delivery or disposal.

Sir, husk is an article which is being transformed . into wheat.
Therefore, according to the definition given under 2 (g), all places where
wheat is taken out of husk can be included in the category of factorutag.

here gre places where more than ten persons are employed on ':]11 pa:a:
cular day, and if these places are declared as factories, then it will m

altering, repairing,
ance with a view
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. {iDr. Ziauddin Ahmad.]

a great hardship to the poor people and agriculturists. It is a good
thing that the Loeal Governments have not so far applied this Act to
such places, but if they do apply it to such plaees, there iy considerable
room for misusing this particular clause. Therefore, I say that if it is
not to be applied, then there is no use of retaining it ; if it is to be mis-
used, then it will be mischievous. Therefore, in either case, it will be
undesirable to retain it. The faet that this particular clause was in the
original Act is no reason that we should incorporate it in the present
Bill. '

Then, Sir, the second apprehension whieh I have, if we retain this
particular clause, is that khandsarss, which do not use power and which
employ ten persons only, are now exempt from the excise duty, and
1 am afraid that if these khandsaris are declared as factories, then the
exise duty may be imposed on them. Of course, great injustice has been
done by us to the khandsars system on account of the propaganda of the
sugar manufacturers, and, I am afraid that by this Bill further harm
will be done to this cottage industry. If this clause is misused or mis-
applied by the Local Governments, then they will kill a large number
of cottage industries. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :
‘¢ That clause 5 of the Bill be deleted.’’

Mr. Muhammad Yamin Khan (Agra Division: Muhammadan
Bural) : Sir, I would like to point out a difficulty which I experienced
in this matter some time ago, while I was the Chairman of a Municipality,
in the administration of this particular eclause. There is the Water
Works Department in which we employ only a few people, but there
are a few other people who are employed as mechanies, labourers, and
so on, and all people included in it were found that they had just one
more number than the required number, and we were forced to........

The Honourable 8ir Frank Noyce : May I ask the Honourable Mem-
ber what the required number was ? I presume it was 20 ?

Mr. Muhammad Yamin Khan : Yes, it was 20, but this particular
clause seeks to reduce that number to ten. I think, Sir, it will be a
great hardship, because places which are not really intended to be includ-
ed within the purview of this Aet will ipso facio be brought under it.
These people will have to apply for a licence and they will come under
the Factories Act, which will mean great trouble and hardship. I think
the arguments advanced hy my friend, Dr. Ziauddin Ahmad, are sound
to a certain extent in that we had experienced a difficulty in the past,
ptut I feel that this amendment has some force behind it. So I support
it.

Mr. Gaya Prasad Singh (Muszaffarpur cum Champaran : Non-
Muhammadan) : Sir, I also support this amendment, and T would
support it hy the argument which my Honourable friend, the Law Mem-
ber, used yesterday with regard to a similar amendment which was
moved. Tn the definition of a factory, it was proposed yesterday to
bring down the number of working people from 20 to ten, but the
Honourable the Law Member in his admirable speech, to which we all

]
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Hetened with interest, opposed that amendment. The wery sgme grgu-
ment applies musatis muiandis to the present case. This particular
olause seeks to empower the Local Government to declare any
premises, in which a manufacturing process is carried on, whether with
or without the aid of power, and in which there are ten or more persons
employed, a factory.

+ The Honourable Bir Frank Noyce: It is ‘‘may’, and not
‘¢ should "’. :

Mr. Gaya Prasad 8ingh : Yes, it is stated there ‘‘ may be declared
a factory ”’ by the Local Government. This will work a great hardship
in regard to some of the small cottage industries which are carried on
by members of the same family with the aid of a few more persons, an
example of which was given by my Honourable friend, the Law Mem-
ber, yesterday. Therefore, I say this elause is objectionable, and, with-
out taking any more time of the IIouse, I would request the Ilonourable
Member in charge of the Bill to accede to the request made by us on
this side_ of the liouse and agree to the deletion of clause 5. With these
few words, I support this amendment.

Mr. Bhuput 8ing (Bihar and Orissa : Landholders) : Sir, I also
rise to support this amendment. Besides the point mentioned by my
friend, Mr. Gaya Prasad Singh, the definition says that the factories
which are run without the aid of power will be ineluded in the purview
of the Act if the Local Government so desires. Therefore, it will be
better to delete the whole amendment, so that it may not be abused by
the Local Governments, because small factories and cottage industries
are likely to fecl a great hardship.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Ordi-
narily I will not oppose any measure that comes from our very able
friend, Dr. Ziauddin Ahmad. but 1 feel compelled to oppose this amend-
ment. It was only yesterday, - whem my amendment was before the
House, that it was objected to—that the meaning of the word factory
should be restricted to only 20 persons and more. If that amendment
had been agreed to, I would have been in aceord with this amendment
that has been proposed by Dr, Ziauddin. Yesterday it was not done so.
Now, here, they find a difficulty. The difficulty is, even those factories
which are worked with hand are going to be also in the hands of the
Loeal Government. I wanted to cover that defect yesterday, but it was
not agreed to. Therefore, I am sorry to say that it would mean that
if I now accept this amendment, a factory, in which ten or more men
work, can never come under the Factories Act, and that will be a great
disadvantage. Yesterday, when the Law Member for the first time
spoke and spoke very ably, he gave us a distinetion between factories
where ten men will work with power and that factory which is smaller
and has the same dangers and same riske will come under clause 5, and
the Local Government will allow only such factories. He gave an
example, but T think it ix an extreme case. I have no such fear. Now
that a factory means, according to our central legislation here, a factory
which ‘has 20 men and over, if T agree to this amendment, it would
mean absolutely putting a bar on any factory, having only.tgn or more
workers, being regulated and given the benefit and the privileges of 8
factory if this clause were deleted. On these grounds, I would even
request my Flonourable friend to withdraw this amendment.
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‘Mr. A. Hoon (Allahabad and Jhansi Divisions : Non-Muhammadan
Rural) : 1 am sorry I have got to oppose this amendment as proposed
by Dr. Ziauddin Ahmad, because I feel that clause 5 of the Bill is a very
sdlutary one by itself. Yesterday we had a discussion on the floor of
this House as to whether the number of workmen should be liniited to
ten in respect of what the Act calls a factory, and the Honourable the
Law Member explained that it would entail an amount of hardship on
those people who do their work on a small scale. That idea I had in
my mind when the clause was gone through in the Select Committee, and
if I remember well, I think I put forward the point of view that work-
men, when they are only ten, should not ordinarily be considered to form
a factory, because, in a business like a laundry, or a soda water factory,
or a sugar making mill on a small scale, or a flour mill, what we call
Ata chakli,—it is possible that members of the same family may all com-
bine and work, and, when members of a family are working together
under the head of the family, it could ordinarily be assumed that they
would not be allowed to overwork.

Clause 5 leaves a discretion with the Local Government to declare
a certain group of men working under certain circumstances-a faetory,
and I think that the discretion would he exercised only when the Gov-
ernment come to know that it is not a combination of the members of
the same family, but it is an employer employing ten men at a time. If an
employer is employing ten men at a time and if he is doing things there
in order to get more profit which the ordinary principles, on which the
Factories Act is hased, do not permit, T think it _will be perfeatly right
that the Local Government should step in to declare that that combina-
tion of men should be called a factory. .

The Honourable 8ir Frank Noyce : Sir, I might have taken excep-
tion to the amendment put forward by my Honourable friend,
Dr. Ziauddin Ahmad, on the ground that it was placed in my hands
after I came into this House yesterday morning, and two clear days’
notice of it had not been given, in spite of the fact that my Honourable
friend has had at least six months in which to study the report of the
Select Committee on this Bill. But I am quite prepared to deal with the
amendment on its merits. It represents one extreme point of view, as
does the subsequent amendment which my Honourable friend, the
Deputy President, is moving to this clause the other, and I fear I shall
have to oppose both of them. I cannot believe that this House would
agree to what can only be described a8 a retrograde step. As my
Honourable friend, Dr. Ziauddin Ahmad, pointed out, this elause repeats
the provigion which is to be found in the existing Aet. Our Bill is in-
tended to mark an advance in the direction of regulation of tfactory
labour and the omission of a clause dealing with small factories would,
I consider, be a blot on the whole Bill. The Royal Commission on
Labour wanted to go considerably furtber than we have been able to do.
They wanted to extend the Act in a far greater measure to factories
which do not at present come within its scope. We have not been ab'e
f.o accept that point of view at present, though we hope later on 1hat
it may be nossible to deal further with some of the unrég'nlatqd factories.
But for the time being we have had to confine the scope of our Bill to
such factories as already come within the scope of the existing Act.
The reason is, as I-explained yesterday, mainly the financial one as the
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Provinces, in their present financial econdition, are not in a position to
engage the staff that would be necessary if any further large number
of factories were to be placed under the operation of the Aet. That,
Sir, is the position, and it is for that reason that I regret I must oppose
my Honourable friend’s amendment. He wished to know how far the
present section is being used. I am afraid I cannot give him any in-
formation on that subject as I do not know whether it is a dead letter
or not. I hope it is not, but what I can assure him is' that we do mnot
intend that it should be a dead letter in the future. We hope that
Local Governments will use all the powers which are conferred on them
by this clause, and we have no doubt that they will use them with
discretion and not to the harassment of the small industries. It seems
to me quite obvious that it is the small factories which are in the
greatest need of regulation. It is in such factories obviously that
machinery is most likely to be carelessly looked after, or is most likely
to be insecurely fenced, and that conditions of work of children are
most likely to be of an unsatlsfactory character. 8ir, I oppose the
amendment, ’

Mr. President (The Honourable Sir Shanmukham Chetty) The
question is :

‘¢ That clause 5 of the Bill be deleted.’’

The motion was negatived.
Mr. Abdul Matin Ohaudhury (Assam : Muhammadan) : Sir, I beg

to move :

‘¢ That in sub-clause (1) of clause § of the Bill, for the word ¢ ten ’ the word
¢ five ’ be substituted.’’

This clause, as will be evident from the further diseussion which
has taken place just now, gives power to the Local Government to
declare any premises as a factory which employ ten or more persons.
My amcndment is to reduce that number to five. Sir, these powers that
are being given to the Local Government are purely discretionary. A
Local Government is not compelled to declare any factory that employs
five persons as a factory ; but if they find that the circumstances are
such, that the conditions are so revolting that they must interfere, then I
submit they must have the power to deal with such factories. In the
speech which I nmade, when the Bill was referred to Select Committee, I
referred particularly to the case, of biri factories in Madras and ba,ngle
factories at Firozabad, and T pointed out what the conditions were in those
factories. What we want is that if a Local Government find that they
must interfere, 80 as to improve the conditions in those factories, they
must have the power to deal with them. This only gives them power
to deal with such sitnations, and it will act somewhat like a check on the
smal] factories having unsatisfactory conditions in those factories, and
it will operate as an incentive to them to improve their working. Bir,

I move.
Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

¢ That in sub-clause (1) of clause 6 of the Bill, for the word * ten ’ the word
“ five ' e substituted.’’
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The Honourable 8ir Frank Noyce.: Sir, I have very little, if any-
thing, .to add to what 1 have already said in regard to this amendment,
I have already- poeinted out the great difficulty that Local Governmenis
would have in dealing with factories. employing from ten to nineteen
people. It is obvious that that difficulty would be very greatly enhanced
if the number were reduced to five, and 1 would. very mueh deprecate
placing a provision on the Statute-book which would certainly be a dead
letter for many years to come. Sir, I regret I am unable to accept the
upondment.

‘'Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
¢¢ That in sub-clause (1) of clause 5 of the Bill, for the word ¢ ten ’ the word
¢ five ’ be substituted.’’
‘'he motion was negatived.
Clause 5 was added to the Bill.
Clauses 6 to 10 were added to the Bill.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
‘¢ That clause 11 stand part of the Bill.”’
Mr. G. Morgan (Bengal : European) : Sir, I move :
‘‘ That in clause 11 of the Bill, for sub-clauses (b) and (¢) the following be

substituted :

¢ (b) make such examination of the premises and plant and take on the spot
or otherwise sueh evidence of any persors as he may dcem nocessary for
carrying out the purposes of this Act ;

(¢) make, during working hours, such examination of any prescribed registers,
and take on the spot or otherwise sueh evidence of uny persons as he
may deem necessary for carrying out the purposes of this Act ; and

(d) exercise such other pewers as may be necessary for carrying out the
purposes of this Act ’.’?

'The reason for thiv amendment, Sir, is that although in the first
instanee we thought of moving an amendment for ‘‘ a reasonable time ’’,
we came to the coneclusion that that is a very difficult thing to define.
We do feel, however, that in connection with the examination of registers
and documents, which, I take it, are generally kept in the office part of a
factory, it would be better if the words ‘‘ during office hours’’ were
inseried for the examination of any prescribed registers and documents.
It is quite possible that Government may not view this in the same light
as we do, but we feel that there might be a certain amount of trouble
and harassment if people were coming at odd hours when offices were
closed to examine documents and registers. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘¢ That in clause 11 of the Bill, fo - al 2 '
subsitonat , for sub-clauses (b) and (¢) the folowing bo
¢ (b make such examination of the premises and. plamt und take on the spot
or otherwise such evidence of any persons as he may deem necessary for
carrying out the purposes of this Act ;
{c) make, during working heurs, snch examination of .any preseribed rogisters
and take on the spot or otherwise such evidemee of a'rn’yc perlml::‘1 as he
may deem necessary for carrying out the purposes of this Act; and *

(d) exercise such other powers as be f i the
) Duirposes ‘of thie Actp’o. we may necessary for carrying out
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The Honourable 8ir Frank Noyce : Sir, I regret I amn unable to
gecept this amendment. 1 will give the Honse an .instanee of how it might
work in practice. Suppose the Factory. Inspector believes ibat a ten-hour
day was.not being adhered to. He endeavours to make a ‘‘ raid '’ on the
factory, but he finds on arrival that work has just stopped. Is he to be
precluded from comparing the work registers there and then with the facts
as known to him ¢ If so, the register will probably be faked by the follow-
ing day. That is the reaton why 1 am unable to accept this amendment.
The Inspector turns up at the factory out of working hours ; the factory
autherities who have or may have been .guilty of an infringement of the
Act are not called upon to. produce. their. registers ; by the time those
registers are available for the Inspector’s examination, it is perfectly
possible that the eutries in the register may have been altered. 1 think
the House will agree that that is a very goed reason for not accepting
this amendment. The local Governments have ample opportunities for
taking disciplinary action in any case in which it is called for, in which
this power of inspection is abused. All powers of inspection are, of course,
open to abuse, and that is a risk whiech we have to face. We have to trust
Local Governnients and the Factory Inspectors to do their best to avoid
unneeessary harassment. 1 .may note in passing that in any case it would
have heen imposcible to accept the amendment in the form in which it has
been tabled, as Mr. Morgan does not seem to have been able to decide
whether the taking of evidence should.also be limited to working hours
or not.. Sir, I oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question is :

‘“ That in clause 11 of the Bill, for sub-clauses (b) and {c) the following be

substituted :
¢ (b) make such examination of the premises and plant and take on tho spot
or otherwise such evidence of any persons as he may deem nocessary for
carrying out the purposes of this Act ;

{¢) make, during working hours, such examination of any preseribed registers,
and tuke on the spot or otherwise such evidence of any persons us he
may deem necessary for carrying out the purposés of this Act ; and

(d) exercise such other powers as may be necessary for carrying out the
purposes of this Act ’.’’

The motion was negatived. .

Clause 11 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question is :

‘“ That clause 12 stand part of the Bill.’’

Mr. Lalchand Navalrai : Sir, the amendment which stands in my
name runs as follows :
Lo ‘‘ That after sub-clause (1) of clause 12 of the Bill, the following now sub-clause
be inserted and the existing sub-clause (£2) be re-numbered as sub-clanse (8) :

‘ (2) No person shall be appointed to be a certifying surgeon under sub-
section (1), oz, having becn so appointed, shall continue to hold the
office of certifying surgeon, who is or becomes directly or indirectly
interested in a factory or in any process or business carried on therein
or in any patent or machinery connected therewith ’.’’

Clause 12, Sir, allows certain -medical practitioners to be appointed

.t?'perf()rm the functions which are required by this Bill, and those funec-
tions, I may say at the outset, are very important. The Bill aims at two



286 LEGISLATIVE ASSEMBLY. (18T JuLy 1934,

[Mr. Lalchand Navalrai.]

things. One is the protection and the welfare of children and the second
is the protection to the employers also as well as to the workers. Now,
these two things are very important—one, this business of holding that a
certain person, a child, who is of twelve vears of age or any adolescent,
who is fifteen years of age, is fit for such work, has to be decided by a
certificate given by a medical officer ; and also as regards the fitness ot a
person who ean be allowed to go to a factory, that also has to be decided
upon mostly upon the certificate that that surgeon gives. Now, the point
is this. My amendment says that that person, who should be a mediecal
officer, should be a disinterested person, should be an impartial person,
should be a person who has no interest of his. own to manipulate his
certificate. In other words, I only want purity, honesty and impartiality
of service. 8ir, I do not think we can find anywhere else that a person
can be the judge in any funetion in which he himself is interested. Take
the Criminal Procedure Code which govérns the whole of India. Under
that Code, the Judges are appointed and if they are interested in any
matter that comes before them, the law decides that the case will be trans-
ferred from  their Courts. I cannot wunderstand why in this Bill an
unlawful procedure, an extraordinary procedure and a most objectionable
procedure should be adopted. I really wonder how it came to be that
this provision was deleted by the Select Committee at all. With due
deference to the Select Committee, T must say that I do not understand
what must be the motive behind their decision. I must, however, give the
House the real facts before I go into the reasons given by the Select
Committee. Referring to the old Factories Act, which is now going to be
amended, I find that sections 6 to 8 refer to this very subject an:d under
the old Act a surgeon had to be appointed by Government. It is men-
tioned in section 6 which I will read to the House. It runs thus :

‘“ The Loeal Government may appoint any qualified medical practitioner, as
it thinks fit, to be a certifying surgeon for the purpose of this Act within such local
limits as it may assign to him respectively.’’

Then there is another seetion which says :

‘¢ The certifying surgeon can delegate his powers to anothcr registered medical
practitioner.”’

Now. Sir, these sections do not say that the certifying surgeon will be
a disinterested person, but, ordinarily, when a man is taken into the
service of a business like this, he must be disinterested in order to be
impartial. The presumption is. according to the old Act, that if a person
was interested, he should not be appointed. Now. what has happened is
this. The changes were made in the present Bill by the framer of the
original Bill before it went to the Select Committce. Instead of appoint-
ing a surgeon in the first instance and then asking him to delegate his
powers to the medical practitioners, they simplified the matter. They
found that at present any number of registered medical practitioners can
be had who are fit enough. So, the framer of the Bill decided to put
in only registered medical practitioners. Later on, it appeared to him
to make it more clear by saying that the certified medical practitioner
should be a person who should be disinterested. Therefpre, they put in
actually a clause, which is clause 2 in the original Bill, exactly in the same
words as is my amendment. Then, when the matter went to the Select
Conmnittee, they, for ought I know, decided to delete clause 2. ' In other
words, they say that they would be satisfied with any doctor. 'Let him
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be a dishonest man, let him be concerned directly or indirectly with
the factery, let him be even the manager of the factory itself. They
do not mind all that. Sir, I cannot understand the reason of this deletion:
8ir, T can only say that the Flonourable Member in charge of the Bill
is putting in a thing which has never happened in any law. 1 do not
think the MHonourable the Law Member will get up and speak on this
motion and say that we want such persons who may be interested directly
or indircetly. with the factory. I, therefore, submit - that.if - my amend-
ment is accepted, it will make the law remain as it is and will make the
Bill absolutely pure from this defect. In other words, if. this. Honourable
House is to be u party to a-measure like this, it must see that it is an
impartial measure. Therefore, looking at it from that general point of
view, T think it will he but right to revert back to the position in which
we were when the Bill was framed by the Honourable Member himself.
If the Select Committee has made this change, then we can reject it.
After all, their decision is not thé Gospel truth and the old clause can be
put in. Sir, I do not wish to give any lengthy reasons, because the point
is 80 clear. Therefore, I submit that my amendment should be accepied
by this Hoase.

. Now, I wish to say one word moré with regard to the reasons that the
Select Committee have given and then I have done. I already referred
to them yesterday at the consideration stage of the Bill, but for the benefit
of those who were not in the House yesterday, I will just refer to them
again. We find that in their report on clause 12 the Committee says :

‘¢ This clause combines the provisions contained in clauses 13 and 14 of the
Bill as introcduced. We have modified them to provide that only rogistered medical
practitioners may be appointed as certifyfing “surgeons. Sub-clanse (2) of clause 13
hay been omitted.”’

This sub-clause (2) referred to the surgeon being a disinterested
person. They are going to omit this sub-clause and the reason that they
have given for doing so is this :

‘“ On the ground that it might give rise to practical difficultics and might unduly
Hmit the field of choice.’’

I fail to understand, Sir, what difficulty can there be in finding out a
suitable man from amongst hundreds of medical practitioners that we find
in India ?

Mr. E. S8tudd (Bengal : European) : Therc will be the greateést
difficulties.

Mr, Lalchand Navalrai : T am surprised to hear that statement from
a Member who hails from Calcutta where we ean find so many surgeons
and so many medical practitioners, and yet the Honourable Member says
that there will be difficulties. What is the difficulty, may I ask ¥ I pause
for a reply. (No reply.) Sir, I do not find any difficulty.

The Honourable 8ir Frank Noyce : I cannot allow that statement
to pass unchallenged. I shall, in due course, explain what the difficulties
are.

Mr. Lalchand Navalrai : T hope you will consider the purity point
of view also. I cannot understand how there can be any difficulty. Eveu
supposing there is some difficulty in considering the question of finding out
suitable certifving surgeons, you have to place the difficulties, if any, on
the one side of the scale, and on the other you have to put impartiality
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and. see whether it will be right to appoint such surgeons. I, thercfore,
submit that even thongh there may be some difficulty which, I think, may
only be fanciful or fantastie, yet these difficulties should not deter us
fromn giving due consideration to the question of purity and impartiality
of service, Sir, I move, .

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved : T
¢ That after sub-clause (1) of clause 12 of the Bill, the following new sub-clause
be inserted and the existing sub-clause (£2) be re-numbered as sub-clanse (3) :
¢ (2) No n shall be appointed to be a eertifying surgeon under snb-
seetion (1), or, having been so appointed, shall eontinse to hold the
office of ecertifying surgeom, who ‘is or becomes directly or indirectly
interested in a factory or in any process or business carried on thercis
or in any patent or machinery connected therewith ’.’’
' Mr. 8, 0. Ben (Bengal National Chamber of Commerce : Indian
Jommerce) : Sir, T have listened veryv carefully to the able arguments
adduced by my Honourable friend, Mr. Navalrai, but they have not con-
vinced me in any way to change my views which I, as a Member of the
Selcet Committee, have expressed in the note which I have appended.
The position is this. The medical officer to be appointed must be.a
registered one. We all know what that means. My Honourable frieand
does not know and I gather from his speech that he is apparently ignorant
of the condition of mnfassil villages, even of his own Provinece, not to say
of Bengal or other Provinces of India. In the mufassil towns, you will
scarcely find a doctor who is a registered one.

Mr. Lalchand Navalrai : Question. There are several.

Mr, 8. C. Ben : Because my Honourable friend has no knowledge
of Bengal, he cannot speak of that Province. T should also say he has ne
knowledge cven of his own Province.

Mr. Lalchand Navalrai : 1 have of my own Provinee fully.

Mr. B. O. 8en: I can say without fear of challenge that mufassil
towns and villages in Bengal, most of thém, do not possess a single
registered medical practitioner. There may be unqualified medieal prac-
titioners, such as kawirajes and hakéms, but there are very few registered
medical practitioners. Nupposing there is one in a particular village, and
supposing there is a factory open in that village, and supposing it is mainly
controlled by people in whom the medical practitioner is interested, then,
according to my Ilonourable friend, the onus is on the factory to get a
medical practitioner who is not interested in the factory to function.
My Honourable friend waxed eloquent on purity, ete. Now, Sir, what are
the duties of this medical practitioner ¢ He shall have to certify whether
a particular boy is below the age of 12 or he is an adoleseent capable of
working in a factory. Supposing he certifies & man who is unworthy to be
certnﬁegl, then whom does he favour ? JTs he favouring the boy or is he
favouring the factory 1 The factory will lose by employing such a boy.
Therefore, his being interested in the factory helps whom ¢ The factory
loses by getting a man who is unfit. Therefore, this question of purity
is all a moonshine. This question of purity haunts the minds of people
who have no knowledge of the conditions in mufassil towns, Sir, I oppose
the amendment.
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Mr. E. Btudd : Sir, I had not intended to speak on this amendment,
but as my Honourable friend, Mr. Navalrai, has challenged me on the
question of difficulty, as a plain straightforward businessman, I can tell
him the difficulty as I see it. I will not deal at any length with his con-
tention that, because a doctor happens to have some interest, he could not
be trusted to give a perfectly fair and impartial opinion. I entirely dis-
agree with that point of view. The point I want to lay stress upon is the
practical difficulty. I, Sir, am not a legal expert, but reading his amend-
ment in which he says ‘‘no person shall be appointed to be a certifying
surgeon if he becomes directly or indirectly interested in a factory’’ which
1 interpret to mean ‘‘any’’ factory, the result would surely be that those
who happen to hold shares in a tea company or a jute company could not be
appointed to be a certifying surgeon even for a cotton mill.

Mr. Lalchand Navalrai : That is not my interpretation.

Mr. E. 8tudd: I have already said that I do not claim legal know-
ledge, but that seems to be the interpretation, to the ordinary plain man
in the street, of the amendment as it is worded. But even if that' is not
so, how is it possible practically to know whether a doctor has any inter-
est in a factory or mot. Is it feasible to examine all his interests and all
hie investments and see whether amongst them there is anything which has
either direct or indirect interest in any factory ? I subinit that even if
that was feasible, if you found a doctor who was dishonest and who par-
ticularly wanted to get an appointment of this sort, it would be perfectly
easy to cover up his interest by transferring his shares into the name of
somebody else. I think, Sir, from the point of view of the plain man in
the street, there are very grave practical difficulties in the way of this
amendment, and, I, therefore, oppose it.

Mr. Gaya Prasad Singh: I quite realise the difficnlty which has been
pointed out by my Honourable friend, Mr. Sen, and my Honourable
friend, Mr. Studd. I should like to ask one question as to
how the amendment of which notice has been given by my
Honourable friend, Mr. Lalchand Navalrai, found a place in the
original Bill when it was introduced for the first time last year. In the
original Bill, when it was introduced, it was clause 13, sub-clause (2} of
which reads as follows:

““ No person shall be appointed to be a certifying surgeon under sub-section
1), or, having been so appointed, shall continue to hold the office of certifying
surgeon, who is or becomes directly or indirectly interested in a factory or in amy
Process or business carried on therein or in any patent or machinery connected
therewith,’’

This is exactly the amendment which has just been moved by my
Honourable friend. I should like to know from the members of the Se-
leet Committee or from the Honourable Member in charge of this Bill as
to why this particular clause which found a place in the original B.ill. has
been deleted. I would certainly assume that, before the Bill was original-
ly introduced, all the difficulties, which have been pointed out by my
Honourable friends, who have just preceded me, must have been present
before their minds. I cannot really believe that they drew up the origin-
al Bill in a hurry without looking at all into the relevant circumstances,
but, even as it was, I find that this clause found a place in the original Bill
and the onus lies on the Government and on the members of .the Sel.ect
Committee to explain what considerations weighed with them in deleting

that clause in the Select Committee.
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The. Honoursble 8ir Frank Noyce: 8ir, my Lonourable friend, Mr.
Iew ...Navalrai, has advanced a curious theory of the position
o« o7 . of the Member in charge of a Bill when it comes beiere
Select Committee and that theory appears to have found a certain weesury
of support from my Honourable friend, Mr. Gaya Prasad Singh.
Mr: Gaya Prasad 8ingh : I am not supporting Mr. Lalchand Naval-
rai. -
~ The Honourable Sir Frank Noyce: [ am told by my Honourable
friend, Mr. Navalrai, that I ought to have stood on my rights, that 1 ought
to have insisted that this clause should remain in the Bill when it was
under discussion in the Select Committee. = Well, Sir, I have served on
some Select Committees with my Honourable friend, and I have not notie-
ed that he then held that the Member in charge of the Bill should stand
strictly on the letter of the Bill, that he should accept no change at allin the
course of the discussions in the Seleet Committee and that he should be en-
tirely impervious to any arguments advanced in support of change. My Hon-
ourablé friend would be the first to contest that view if it were brought
forward in support of any other amendment than his own. It is obvious
that the passage of legislation through Select Committees and through this
House would hardly be facilitated if Government were to take that attitude.
Mr. Gaya Prasad Singh is perfectly entitled to ask why we dropped this
clause which Mr. Lalchand Navalrai now seeks to restore. The reason is that
it was not a well considered clause. We do endeavour to take all relevamt
considerations into account when we are drafting Bills, but it is bound to
be the case that sometimes they escape our noticc and this was frankly &
case of that character. It was only in Select Committee that the difficulty
of working the clause was fully revealed.

Mr. Lalchand Navalrai: May I know if there is any such clause de-
leted in any other Act?

The Honourable 8ir Frank Noyce: I have not the slightest doubt
that many clauses in Government Bills are deleted in the course of their
passage through Select Committee. I am quite certain that every Mem-
ber who has served on any Select Committee could bring forward instan-
ces of that kind. ‘

Mr. Lalchand Navalrai: I did not mean that. What I asked was
whether there is any other instance where a clause like this has been de-
leted that no man should be appointed in any capacity if he has got an
interest in that business either directly or indireetly.

The Honourable 8ir Frank Noyce: I do not know whether any such
clause has ever appeared in any Act, but, if the Honourable Member will
allow me to continue, I will point out the difficulties in working this sub-
clause. It rums:

‘¢ No person shall be appointed to be a certifying surgeon under sub-section (1),
or, having been so appointed, shall continue to hold the office of certifylug surgcon
who is or becomes directly or indirectly interested in a factory or in any process or
businces carried on therein or in any patent or machinery connected therewith.’’

The interpretation put on the sub-clause by Mr. Studd was perfectly
correct and was upheld by our legal advisers. We found on further exa-
mination that the possession of a share in a company owning a factory any-
where in India would be a disqualification for appointment as a certifying
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surgeon. I admit that we ought to have foreseen that, and it is & matter for
regret, that we did not. That is the position. My Honourable friend, Mr. Lal-
chand Navalrai, is at a disadvantage in that he does not know exactly. ‘what'
happened in the Select Committee. We did discuss in the Select Com-
mittee at very great length whether we could not get round this in some.
way or other and whether we could not insert a provision that a certifying
surgeon should be disqualified from acting in respect of any particular
faetory in which he was directly or indirectly interested. But we found
there were difficulties in regard to that. It is very difficult to define ‘‘di-.
rect’’ and still more difficult to define ‘‘indirect’’ interest. Take the case
of a man who is appointed. certifying surgeon for a factory, many of the
superior officers of which are his patients. Would yon say that he was
directly interested or indirectly interested in that factory? He is obyious-
ly interested, but it is very difficult to say whether his interest is direet or,
indirect.

And then there is the case which has been brought forward from
Assam, the difficulty of finding certifying surgeons for factories.on tea es-
tates in remote parts of Assam, or indeed in other parts of India. 1t is
obvious that where a tea estate in such parts bas its own doctor, it may
be very difficult to find any other doctor near at hand to act as a _certifying
surgeon.

These are the reasons why we deleted this clause and they seem to me to
be convincing ones. I trust that they will prove equally eonvinecing to the
House, ’ '

. Mr. President (The Honourable Sir Shanmukbam Chetty) : The ques
tion is:

‘‘ That after sub-clause (1) of elause 12 of the Bill, the following new sub-
&lause be inserted amd the existing sub-elause (£) be re-numbered as sub- chnnq
:

¢ (2) No person shall be appointed to be a certifying surgeon under sub-
section (1), or, having been so appointed, shall continue to hold the
office of certifying surgeon, who is or becomes directly or indirectly

interested in a factory or in any proecess or business carried on t‘hnehl
or in any patent or machinery connected therewith *.’’

The motion was negatived.
Clause 12 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) :
fI‘he question is : '

¢ That clause 13 stand part of the Bill’’

Mr. Lalchand Navalrai : Sir, I beg to move :

¢¢ That in clause 13 of the Bill, before the words ¢ Every factory ’ the follows
ing be inserted :

¢ Every factory shall be provided with drains for dirty, bad smelling and
sullage water with suitable -escapes outside the premises without
causing any nuisance inside .or oytside, and ’.”’

: I need not sey mauy words en this amendment, though & feel that
it is a very important one which should also appeal to the Member in charge.

Yesterday I gave examples of cerfain factories which are worked vnfh
L179LAD
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power which have no drains at all, and I gave my personal experience of
several such factories where they throw the drain water into the premises
itself, and the Inspectors who are in charge are unable to help them. If
they throw the water outside, the municipalities come and prosecute them..
If they throw water inside, there is a nuisance and the Inspeetors say that
there is no such rule that there ought to be a drain. There was in the former-
Bill also a similar provision about cleansing of drains, and it may be interpre-
ted to mean that, where it is provided that the drain should be cleansed, it
presupposes that there is a drain. But that is not the 'view that is being
taken in practice. Therefore, I have put in this amendment to make it
quite clear that when there is sullage water or some other dirty water which
has got to be removed, there ought to be drains and also escapes outside:
which should be done by the factory owners. 1, therefore, do not think
this amendment should be opposed.

8ir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) ¢
Amendment moved : :

¢ That in clause 13 of the Bill, before the words ¢ Every factory ’ the following
be inserted : .

¢ Every factory shall be provided with drains for dirty, bad smelling and
sullage water with suitable escapes outside the premises without
causing any nuisance inside or outside, and ’.”’

The Honourable 8ir Nripendra Sircar (Law Member) : Sir, I should
like to point out to the House that this amendment is wholly unnecessary.
If the House will turn to the language, which has béen used in the draft
clause 13, it will be found that :

‘¢ Every fsactory shall be kept clean and free from effluvia arising from any

drain, privy or other nuisance, and shall be cleamsed at such times and by such
methods as may be prescribed, etc.’’

So it is clear that all that is wanted in the amendment is covered by
the provision about drains being cleansed at such times and by such
methods as may be prescribed. I think, therefore, that the amendment is
unnecessary. Moreover, the amendment, as it is drafted, is rather
inappropriate. It says, ¢ Every factory shall be provided with drains,
ete ”’. There is no reason why every factory should be provided with
drains for dirty water. It is quite conceivable that there are factories
where there is no accumulation of dirty water. I ask the House to consider
whether it is necessary at all to put in this amendment and I submit that
it is not. :

Mr. Lalchand Navalrai : Sir, in view of the interpretation which the
.Honourablg the Law Member puts upon it, and which, I say, is also an
interpretation which is susceptible of being put, I would ask the House to
give me:leave to withdraw this amendment..-

The m:nendmen‘t7 was, by leave of the Assembly, withdrawn.

. Clause 13 was 'a'dded to. the Bill..

. Clause 14 was added to the Bill. .
;M'Pruident (The Honourable Sir ' Shanmukham: Chetty) :: The
question a: T RE
" 44 That eclause 15 stand part of the Bil*’ .
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Mr. G. Morgan : Sir, I beg to move :

““That in sub-clause (3) of clause 15 of the Bill, for the words ‘ specifying
the ‘measures which, in his opinion, should be adopted ’ the worda ¢ that effective
megsures shall be taken ’ be substituted.’’

This and my subsequent amendments are in identical terms and are
moved for the same reason ; therefore, what I shall say on this amendment
applies to them all. What we feel is that the powers given to the
Inspectors are too varied and extensive. Under this clause and the
following elauses, he has to specify the measures which should be cartied
out. There might arise the question, if we say merely ‘¢ effective
measures *’, as to what ‘‘ effective ’> neans : I quite grant that, and I -do
not see any way out of that. Under clause 81(3), an appeal can be lodged
within 30 days. Now, suppose the Inspector specifies measures which have
to be carried out and gives a short date for those measures to be carried out,
what is to happen when an appeal has been lodged and the appellate Court
has not got time to take up the case and come to an early decision on that
matter ! The Inspector has already specified the measures and he has
specified the date and an appeal has been lodged ; the appellate Court
cannot sit at once ; and although the decision may be in Tavour of the
owner of the factory, he may have already been compelled under the clause
to carry eut the measures specified by the Inspector. That, to my mind, is
one of the difficulties of this definite wording of specified measures. What
I say on this amendment applies to all my subsequent amendments—they
are exaetly on the same basis. The difficulty seems to be about the appeal
in eclause 31 (3). Sdetion 16 is all right., But the appellate Court may
not be able to come to a decision before the date expires, and meantime the
speelﬂed measures have to be: carrled out. Sir, I move.

Mr. Pregident (The Honourable Sir Shanmukham Chetty) : A’mend;

ment, moved.

¢¢ That in sub- clnuse (3) ‘of (lzmse 15 of the- Bill, for the words ¢ specifying
the measures which, in his_opinion, should he adopted ’ the words ¢ that effective
mensures shall be taken ’ be substituted.’’

The Hononrd.ble 8ir Frank Noyce : Sir, I must confess that I was
under the impression .that my . Houourable friend, Mr. Morgan, represent-
ed the employers’ interests -in this House. The amendment which he
has just moved throws very considerable doubt on that point in’ my mind,
for I trust that I shall be able to convince the Iouse that this amend-
ment is in the interests, neither of the employers, nor of administration.
My Honourable fnend, Mr., Morgan, is evidently of opinion that the .em-
ployers should have an opportumty to decide what steps should be taken
to remedy defects and that so long as effective steps are taken, that is all
that should be required. But, as a matter of fact the effect of his amend-
ment is to introduce fresh causes of dispute and to confuse¢ the procedure
at every posmble stage. I will endeavour to show how that comes
about. The position at present is that the employer has to be given full
particulars of the measures he is expected to take and that he can ap-
peal against the order on such grounds as that the conditions in his
factory are satisfactory, that the measures are impracticable of &xecu-
tion, that they are not likely to be effective, and that there is a better
way of achieving the end in view. Mr. Morgan proposes, in the first
place, 'to remove the safeguard that the employer has to be given full
partlllclz%grsnof the measures he is expected to take. I would .remi‘nd)» the

a2
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House that, in the course of the discussion yesterday, great stress was laid
on the necessity that, in admipistering this Act, we should be.as definite as
possible. If Mr. Morgan’s amendment were adopted, the Inspecter
need not and should not specify the measures which the faotory wwner
is called upon to take. I submit to the House that even a well gualified
manager of a big factory would be greatly assisted in .framing his
appeal and in deciding whether to appeal or not, if he knew what the
Inspector thought sufficient. The manager of a small factory may be
in very considerable perplexity as to the measures he should sake. A
further result of Mr. Morgan's amendment would be that all the grounds
of appeal would be cut out except the first, that eonditions iu the factery
were satisfactory. Having given its finding on ibat peint, whether
conditions in the factory are satistactory or met, the tribunal has we
further :authority, .and all the other matters must be left for the decision
of ‘the less pleasant and much less well-qualified eriminal ‘Court befere
whom the manager may be dragged for failure to carry out ideas of
whieh he is ignorant. In short, the manager has eomplete proteetion
against unwise orders in the appellate .provisions of the Bill, but Mr.
Morgan reduces the appellate authority to one which can in mest cases
pronounce on the Inspector’s initial finding of fact. Frem &he point
of view of the Inspeetor, the position would be equally umsatisfactory.
H he and the manager fail to agree regarding the necessary measures, he
csn -only \get what he regards as mecessary by prosecuting ; thefi cem-
plicated technioal issues may come before the Courts which are ill-equip-
ped to examrine them. T trust that the House will be comvinced that it
would be unwise to accept Mr. Morgan’s amendment. The only reason
he has put forward seems to be that he is in some doubt about the gues-
tion of appeal. If that is the case, I should have thought tht he would
have moved an amendment to the clause relating to appeals ‘which he
has not done. I do not think there is really any very great danger of
an Inspector being unreasonable. If his requirements are extensive,
he must obviously give sufficient time in which to enable them to be
carried out ; and during ‘that time, the appellant will be able to go to
the appellate authority and get the order suspended. There is no real
danger, T think, that the Inspector will direct that an order involving
‘a ‘factory owner in any considerable expenditure must be carried out
within a period so short that he will not be able to go to the appellate
Court and get the order suspended. Here, again, T think, we have to
trust our Thspectors to see that orders are reasonable and leave the Local
Government to see that the Inspectors carry out their duties in the pro-
per spirit. Sir, I oppose the amendment.

Mr. President (The Honourable Sir Shanmukbam Chetty) : The
question is :

‘‘ That in sub-clause (3) of clause 15 of the Bill, for the words ¢ specMying
the measures which, im bis apinion, should be adopted ’ the words ¢ that effective
measures shall be taken ’ be substituted.’’

The motion was wmegatived. '

Clause 15 was added to the Bill.

The Assembly then adjourned for Lamch ¢l ThirtyFive Mimutes
‘Past Two of the Clock. ' '
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The Assembly re-assembled after Lunch -at Thirty-Five Minutes Past
Two of the Clock, Mr. President (The Honourable Sir Shanmukham
Chetty) in the Chair.

Mr. President (The Honourable Sir Shanmukham Chetty) : Does
Mr. Morzan wish to move his other amendments ¢° -

Mr. G. Morgan : Yes, Sir, I should. like to move them:

Mr. President (The Honourable Sir Shanmukham Chetty) ; The
question is : v

“‘ Phat clawse 16. stamd part of the Bil}.’; :

Mr. G. Morgan : Sir, T beg to move :

‘¢ That in clause 16 of the Bill,. for the words ¢ specifying the wneasures which,
in this opinion, should be adopted ’ b the words ‘ that effeetive .measures ahdl be
taken ’ be substituted.”’

I have nothing to add to what I have already said on clause 15.
Sir, } move.

Mr. President (The Honourable Sir Skanmukham Chetty) The
question is :

‘¢ That in clause 16 of the Bill, for the: words ¢ specifying the méasures which,
in his opinion, ghould be adopted b the words ¢ that effective mesasures shall be
taken ' be substituted.’’

The motion was negatived.
Clause 16 was added to the Bill.
Clause 17 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : Where.
is clause 18 in the Bill *

The Honourable 8ir Frank Noyce : Sir, there appears to be a mis-
‘print in the Bill. 18 should appear before (1) where it is stated that
a factory shall be sufficiently lighted during all working heurs. The
number ‘‘ 18’ iy wnfortunately missing.

Mr. President (The Honourable Sir Shanmukham CLetty) : Does
the Honourable Member mean that the paragraph referring to lighting
should be 18 ¢

The Honourable 8ir Frank Noyee : Yes.
. Mr. President . (The Honourable Sir Shanmukham Chetty) : The
question is :
¢¢ That clause 18 stand part of the Bill.”’

Mr. G. Morgan : Sir, I beg to move :

“ That in eubclause (2) of clause 18 of the Bill, for the worﬂs ¢ specifying the
measures which, in his opinion, should be adopted ’ the words ‘ that effective
measures shall be taken’ be substituted.”’

Sir, T move.
- Mr. President (The Honourable Sir: Shanmukhami- Chetty) The
question is :

‘“ That in sub-clause (2) of clause 18 of the Bill, for the words ¢ spmfvmg tha
measures which, in 'his opinton, should be adopted “the words ¢ that cffoetivé
measures shall be taken ’ be substituted.'”
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The motion was negatived.

" Clause 18 was added to the Bill.
Clauses 19 to 22 were added to the Bill.

‘Mr. President (The Honourable Sir Shanmukham Chetty) : The.
question is : . oo

¢ That clause 28 stand part of the Bill.'’

Mr. G. Morgan : Sir, I beg to move :

¢ That in sub-clause () of clause 23 of the Bill, for the words ¢ specifying the
measures which, in his opinion, should be adopted ’ the words * that effective
measures shall be taken ’ be substituted.’’

Sir, T move.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢ That in sub-¢lause (2) of clause 28 of the Bill, for the words ¢ specifying the

measures which, in his opinion, should be adopted ’ the words ¢ that effective
measures shall be taken ’ be substitnted.’’ -

The motion was negatived.
Clause 23 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That clause 24 stand part of the Bill.’’

Mr. G. Morgan : Sir, I move :

‘“ That in sub-clause (2) of clause 24 of the Bill, for the words ¢ specifying

the measures which, in his opinion, should be adopted ’ the words ¢ that effective
measures shall be taken ’ be substituted.’’

Sir, I move.
. Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : ,

¢¢ That in sub-clause (2) of clause 24 of the Bill, for the words ¢ specifying
the measures which, in his opinion, should be adopted ’ the words ¢ that effective
measures shall be taken ’ be substituted.’’

The motion was negatived.

Clause 24 was added to the Bill.

Clause 25 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
guestion is : "

‘‘ That clause 26 stand part of the Bill.”’

Mr. G. Morgan : Sir, I move :

‘ That in sub-clause (1) of clause 26 of the Bill, for the words  specifying
the measures which, in his opinion, should be adopted ’ the words ‘ that effective
measures shall be taken ’ be substituted.’’

Sir, I move :

... Mr. President (The Henourable Sir Shanmukham Chetty) : The
question 18 : .
‘“ That in sub-clause (1) of clause 26 of the Bill, for the words.‘ specifying

the measures which, in his opinion, should b ’ ¢
measures shall be taken ’ by substitaedr: “ooPted ’ the words € that effective

sy
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The motion was negatived.

Clause 26 was added to the Bill.

Clauses 27 to 31 were added to the Bill.

Mr. President (The Homourable Sir Shanmukham Chetty) : The

question is :
¢¢ That clause 32 stand part of the Bill.’’

Mr. Abdul Matin Chaudhury : Sir, I move :
‘“ That in clause 32 (¢) of the Bill, the words ¢ other than Railways subject to
the Indian Railways Act, 1890 ’ be omitted.’’

This section gives power to the Local Government to provide against
dangers arising from the use of mechanical transport in factories, ‘‘ other
than Railways subject to the Indian Railways Act '’. If the use of
mechanical transport involves a danger, they must be guarded
against, and we do not understand why the Indian Railways should be
excluded from the category of mechanical transport from the use of

which dangers may arise.

Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘‘ That in clause 32 (¢) of the Bill, the words ¢ other than Railways subject to
the Indian Railways Act, 1890 > be omitted.’’

Dr. Ziauddin Abmad : Sir, I understand, during the course of
the general discussion, that the provisions of this Bill would also apply
to railway workshops, and T do not see why in this particular clause
the railway workshops are explicitly excluded. In faet, if there is any
need for protection anywhere, it is in the railway workshops, because
they are not regularly inspected by non-railway men, and it is, therefore,
very desirable that the safety of the men employed in railway workshops
should be properly looked into by the executive and judicial officers in
the same manner as they would do in regard to men working in any
other factory. Therefore, I support this motion.

The Honourable 8ir Frank Noyce : Sir, In the first place, I should
like to point out to the House that there is no special exemption for railway
workshops in this provision. The provision is against the danger arising
from the use of mechanical transport in factories other than railways sub-
ject to the Indian Railways Act of 1890, and the position is that all railways
within the precinects of factories, whether they are railway factories or not,
are subject to the Indian Railways Act of 1890. There is no diserimination
here in favour of railway factories. They are exactly in the same position
as other factories, and other factories are exactly in the same position as
railway factories. In the minute of dissent, Mr. Joshi, Mr. Thampan and
Mr. Abdul Matin Chaudhury said that they were not sure whether there
was adequate provision to guard against dangers arising from the use of
mechanical transport in those factories within the precinets of which there
are railways subject to the Indian Railways Act, 1890. T can assure the
House that there is adequate provision, and T will explain to the House
exactly what that provision is. As T said at the outset, all railways within
the precincts of a factory are subject to the Railways Aect. Under .sectnon
47 (i) of the Railways Act, General rules must he made for regulating the
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mode in which and the speed at which rolling stock used on the - railway is
to be moved or propelled. General Rules 147 to 155 made under section
47 (s) of the Act refer particularly to shunting and securing of vehicles in
stution yards and sidinps, while certain others of the General Rules, eg.,
those relating to signals, points and speed, are also applicable to the move-
ment of vehicles on railways in factories. Each railway administration has
issued subsidiary rules to those General Bules, giving more detailed instrue-
tions to meet local conditions. Every, accident such as is described in sec-
tion 83 of the Indian Railways Aect, which includes any accident attended
with, or of a description usually attended with loss of human life or with
grievous haurt, has to be reported to the Inspector appointed under section 4
of the Act. The duties of these Inspectors in connection with enquiries into
and reports on such accidents are detailed in rules 7 to 12 of the rules issued
under the Railway Department Notification No. 1926-T., dated the 19th
Match, 1930. Furthermore, these Inpectors have power to inspect any
railway or rolling stock used thereon, under section 5 of the Act. Our posi-
tion in this matter is that the Railway Administrations and the Railway
Board know much more about the railway working than the Faetory Inspec-
tors, and, if there is any question of choice between rules under the Railways
Act and rules under this Act, we prefer rules under the Railways Act. It
is not advisable that there should be any conflict in this matter between
rules issued by the Local Government and rules issued under the Railways
Act. I think I have said sufficient to show that adequate provision to guard
.pgainst dangers ariging in the use of mechanical transport in factories with-
the precinets of which there are railways subject to the Indian Railways

Act does exist and that there is every justification for excluding such rail-
ways from the operation of the Factories Aet. Sir, T oppose the amend-
ment,

Mr, President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That in clause 32 (¢) of the Bill, the words ¢ other than Railways subject to
the Indian Railwavs Aect, 1890 ' be omitted.’’

S e

The motion was negatived.
Clause 32 was added to the Bill, ~

. Mr, President (The Honourable Sir Shanmukham Chetty) : The
questio, is :

‘“That clause 33 stand part of the ‘Bilk’’
Mr. Abdul Matin Chaudhury : Sir, I move :

‘‘ That in sub-clause (1) of elause 83 of the Bill, after the word ¢ faetory ’
the words ‘ or a class of factories ’ be inserted.’’

. 'This clause provides that, when in any specified factory 150 persens or
more are employed, the Local Government may make rulés providing
adequate: she}ter for the use of workers during periods of -rest. Our sug-
gestion is this. 1f the Local Government is empowered to make rules with
regard to any specified factory, it should also be empowered to make rules
in regard to a ‘‘ class of factories '’ because what may be considered neces~
sary for a specified factory may be equally applicable to the case of a class
of faetories of that kind.. That is why T move this amendment. a
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Mr. President (The Honourable Sir Shanmukham: Chetty) : Amend-
ment moved . :

¢ That in sub-elause (1) of clauwse 38 of the Bill, ufter the word ¢ factory’
the words ‘ or a class of factories > be :inserted.’’ :

The Honourable Bir Frank Noyoe : I regret that T am unable to
accept this amendment. The matter was very fully discussed in the Select
‘Committee which came to the conclusion that it was desirable that the Local
Government should have the eircumstances of each individual factory before
them when deciding whether a room should be reserved for the use of
children under the age of six years. Conditions in different lbcalities; and,
indeed, in the same locality, may vary considerably, and the Select - Com-
mittee wanted the Local Government to give attention to each individual case
before making a rule. That, I think, is the simple explanation of the ¢hange
made in the Select Committee. Sir, I oppose the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That in sub-clause. (1) of clause 33 of the Bill, after the word ¢ factory’
the words ¢ or a class of factories * be inserted.’’

The motion. was negatived.

Mr. Abdul Matin OChaudhury : Sir, I formally move the next
amendment :

‘¢ That in sub-clause (2) (a) of clause 33 of the Bill, after the word ¢ fuctory’
the words ¢ or a class of factories ’ be inserted.’’

‘Mr, President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘¢ That in sub-cliuse (2) (a) of clause 33 of the Bill, after the word ¢ fuctory ’
the words ‘ or a class of factories ’ be inserted.’’ :

The motion was negatived.
Mr. Abdul Matin Chaudhury : Sir, T move :

. -““ That after sub-elause (4) of elause 33 of the Bill, the following new subs
clause be inserted :

¢ (6) The Lacal Govermment may also make rules, requiring that in any
factory or class of factories, where the conditions and circumstances

nf employment of the naturc of the processes carried on are such, as

) ‘"té" réquire special provisions to be muade at the factory for securing
vt vl the welfare of the workers or any clasa of workers employed thereinm,
in relation to matters regarding the supply of protective clothing,

ambylance and first-aid arrangements, arrangements for preparing or

heating and ‘taking meals, the supply and use of seats, accommodation

for elothing, facilities for wushing, supply of drinking water, arrange-

IS ments .for supervision of workers and the provision for rest rooms: °

Provided the rules malle under this sub-section are placed on the table of the
Legislative Council 'of the Province coneerned and provided further
that the QOouncil does not pass a resolution within forty days after
the rules were placed on the table, disapproving of those rumles ’.’’ -

By the .insertion of this sub-clause, we want to insert matters with
regard to welfare orders. The Labour Commission very specifically re-
commended that the Local Government should be given power to issne wel-
fare .orders, and these welfare orders relate to matters like protective
clothing, ambulance and first-aid arrangements, facilities for washing and
wmatters of that kind. Tn England, the Ministry of Ilealth has got power
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to issue such welfare orders, and the Labour Commission was convinced. that
these welfare orders have contributed materially to the wellbeing of the
workers. I have not been able to understand why the Gevernment of India
chose to reject this recommendation of the Labour Commission, particylarly
when the Governments of Bombay and Madrag supported the recommenda-
tion of the Royal Commission and when they also said that there was no
danger of this power being abused by the Local Governments. We have also
laid down a provision that the views may be placed before the Local Couneil,
and, if they are not approved by the Council, they m:y be rejected.

Sir, T move. ‘
Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :
¢¢ That after sub-cluuse (4) of clause 33 of the Bill, the following new sub-
clause be inserted :
¢ (5) The Local Government may also make rules, requiring that in any
factory or class of factories, where the eonditions and cireumstances
of employment of the nature of the processes carried on are such, as
to require special provisions to be made at the factory for securing
the welfare of the workers or any class of workers ‘employed therein,
in relation to matters regarding the supply. of protective clothing,
ambulance and first-aid arrungements, arrangements for preparing or
heating and taking meals, the supply and use of seats, accommodation
for clothing, faeilities for washing, supplv of drinking water, arrange-
ments for supervision of workers and the provision for rest rooms :

Provided the rules made under this sub-section nre placed on the table of the
Legislative Council of the Province concerned and provided further
that the Council does not pass a resolution within forty days after
the rules were placed on the table, disapproving of those rules ’.’’

The Honourable 8ir Frank Noyce : Sir, I should like to point out, in
the first instance, that much of the contents of this motion are already
covered by the existing provisions in the Act. As far as I have beem able
to discover, the explanation for the form which this amendment has taken
is to be found in section 7 of the British Police, Factories, ete., (Mis-
cellaneous Provisions) Aect, 1916, the provisions of which have been copied
without any regard to the extent to which they are already covered by
the other provisions of our Bill. It is very dangerous to copy legislation
in other countries without rather more detailed examination than
venture to think has been given in this instance. Now, Sir, I would invite
the attention of the House to the extent to which we have dealt with the
matters mentioned in this amendment in the provisions of our Bill. Take
the supply of protective clothing. It is possible to make rules under clause
33 (4) (d) which will enable the imposition of a liability on the manage-
ment to supply protective clothing to workers employed in hazardous
operations. Ambulance arrangements are more a business of a hospital
than of the factory management. First-aid arrangements are covered by
clau_qe 32 (b) which makes a provision for the maintenance of fivst-aid
applinnces. Facilities for washing ~an be secured for svorkers employed on
dirty nrocesses under sub-clause (3) of clause 19, and sub-clauses (1)
(2) of the same clause provide for the supply of drinking water. Rest
rooms can be secured for workers under sub-clause (1) of the clause 10
which the amendment is tabled. As regards accommodation for clothing,
1 do not think that the Indian labourer has much clothes for which he
requires accommodation when he is at work. T do not quite know what 18
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meant by the supply and use of seats. If by that phrase the use of seats
in rest rooms is meant, I do not think the Indian labourer requires much in
that direction. He usually prefers to lie on the ground than to sit on a
seat. There are only three items in this amendment which are really not
covered by our Bill in some way or the other. These are firstly arrange-
ments for cooking and eating meals. I cannot say how far they would
be a success in any place in India that I know of. Cloak rooms, I have
already mentioned. What is meant by arrangements for the supervision
of workers, I am not certain,

Now, Sir, I come to the reasons which led the Government to take a
3w view in this matter which differs from that of the
o Royal Commission on Labour. They were very fully
explained in our letter on the subject to Local Governments which I will
read to the House :
¢ In one important respect the recommendations of the. Commission have been
varied in the Bill. On page 64 of their Report, the Commission suggest that,
following the principle embodied in British Legislation, Local Governments should
be empowered in general terms to pass orders applicable to particular classes or
groups of factories relating to welfare. ¢ Welfare ’ is a wide term and the Com-
mission have given some indication of the variety of subjects which can be included
under this head. The Government of India are provisionally opposed to such wide
extension of the rule-making power as this recommendation would involve. They
eonsider it preferable and more in consonance with the principles underlying the
Act, that fresh reguiremients of the kind regarded by the Commission as desirable
should have the approval of the Legislature and should not be imposed on factory-
owners by the Exeeutive Government. While, therefore, they have embodied in
the draft Bill amendments designed to carry out the specific recommendations of
the Commission in respect of welfare, (that is a point on which I would lay special
emphasis) they have not made provision for any such general order-making power
as the Commission contemplated.'’

Tt seems to me that whatever we do on this side of the House in this
metter of rules, we certainly cannot lease all the sections of the House
om_the opposite Benches. When we take power to make rules, the
eriticiem is brought forward that we are placing ivo muech power in
the hauds of the Executive. When we say that we do not wish to take
power to make rules and that we would prefer to bring concrete mea-
gures before this House or that concrete measures should be brought be-
fore the Provineial Councils for their approval. we are also subjected to
eriticism. My own view naturally is that which has been accepted by the
majority of Local Governments and also by the majority of the Select
Committee, namely, that it is desirable that these welfare orders should be
embodied in definite and concrete amendments to the factory legislation
which should receive the sanction either of the Central Legislature or of
Provincial Legislatures. It is for that reason that I am compelled to

oppose the amendment.
Mr President (The Honourable Sir Shanmukham Chetty) : The

question is :
¢ That after sub-clause (£) of clause 33 of the Bill, the following new sub-

elpuse be inserted :

¢ (5) The Loecal Government may also make rules, requiring that in any
factory or class of factories, where the conditions and circumstancos
of employment of the nature of the proccsses carried on are suth, as
to require special provisions to bé made at the factory for securing
the welfarp of the workers or any class of workers employed therein,
in. relation to matters regarding the supply -of protective clothings
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- ambtilance and’ fitst-nid ‘ srrringements) arrangements’ for preparing of

4 o ' hesting smd taking metld, the supply und ‘tee of seats, acesinmodntion
. {or clothing, facilities. for wasking, supply of dvinking water, drrange-
......, ments for gupervision of workexrsy and, the provisiom: for res{ rovma:. . .
Proxided the rules made under this sub-sertion are placed on the tabie of the
gislative Council. of the Province concernad and gcov,idad further

that the Council does not paas a resolutiom within forty days, after
" the' rules were plaeed on the table, disapproving of those rules *.’’ .

The motion was negatived.
Clause 33 was added to the Bill.

Mr. President (The Herourable Sir Shanmukham Chetty) : The
questron is : ‘

‘¢ That c¢lause 34 stand part of the Bill.”’
'Mr. Abdul Matin Chaudhury : Sir, I move :

‘¢ That in elanse 34 of the Bill, for the word ¢ fifty-four ’ the word ¢ forfy-
cight ’ and for the word ‘ sixty ’ the word ¢ fifty-four ” be substituted.’’ o

The purpose of this amendment is to reduee the working hoars in
perennial factories from 54 to 48 and in seasonal factories from 60 to 54.
This provision in the Bill is based on the recommendation of the Rayal
Commission on.Labour. I would like to poimt out that that recommende-
tion was not unanimous. ' Three of the Members of the Commission,
Mr. Cliff, Mr. Joshi and Piwan Chaman Lall, have advocated 48 hours
a week for the Indian factories and they based their arguments mostly om
the climatic and physical grounds. T regret very much that my friend,
Mr. Mody, is not here, because he is one of the vigorous opponents of
thig 48-hour week. Yesterday, while giving his regsons for opposing the
48-hour week, he said that the conditions in India and in Western conntries.
are not similar. We quite agree with him that the conditions are dis-
similar,  For example; as my friend, Mr. Jadhav, yesterday verv lucidly.
explained. if you cannot expect a worker in the eold elimate of England
to give his best if he is required to work for more than eight hours &
day, how can you expect efficient work from the Indian workers in this
tropical leat of India if they are required to work for ten hours a day.
This very dissimilarity of climatic eonditions makes it all the: more neces-
sary that Tmdian workers shonld have lesser hours of working than even
what prevails in England. Then Mr, Medy said that the Indian workers
were inefficient. Sir, if you want efficiency, yon must give them lessex
working hours, heganse yon cannot expect your Indian worker, working
under Indjan conditions, to keep up sustained effort for ten hours a day:
Efficieney depends upon other factors also. It depends upon the standard
of lifc of the worker, and that again depends upon his wages.
Mr. Mody iy not prepared to give American wages to the Tndian workers,
then he cannot expect American efficiency from them. Mr. Mody said
that he would be agreeable to accept 48 hours if, simultaneously with
the reduction in working hours, we reduced the wages also and if we
gave him protection without grumbling. Sir, we gave him protection all
right. though we grumbled to a certain extent, and as regards reducing
the wages simultaneously with the reduction of working hours, well, if
Mr. Modv were here, T would have reminded him of what is happening
in America. There, 8ir, in the textile industry, under the new law, the
working hours have been reduced by 25 per cent., and, at the same time,
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the wages Liave been increased by 30 per cent. -That enly-shows a -roduc-
tion of working hours and an increase in wages &re not incompatible.
Then, again, Mr. Mody took great credit for having induced the Employers’
Federation in India tp agree to fifty-four hours a week. Well, that is
no advance from the present position. If you take the case of the jute
industry—-I think my friend, Mr. Morgan, will correct me if I am wrong—
workers in the jute mills which work single shifts do not work more than
54 hours, and, with double shifts, more than 44 hours a week ; and, in
the case of the engineering trade, they do not work for more (han fifty
hours a ieek, and, in the metallurgical works at the Tata Iron and Steel
Workshops at Jamshedpur, the workers do not work for more than 50 to
54 hours a week, and, in some cases, not more than 48 hours a week. o,
it i8 no credit for Mr. Mody to say that he induced the Employers’
Federation to grant this so-called concession, because that means no ad-
vance at all on the present position. Actually, many workers are work-
ing a less number of hours : and if vou want to make an advance in the
direction of reducing the hours of work, it should be in the direction of
reducing them to 48 hours. Sir, I have reminded the House on many
‘previous occasions of what is being done in other countries, particularly in
‘Geneva, about working hours. Only last year a Conference at (Geneva
adopted a Resolution supporting 40 hours a week for the workers. We
are satisfied with forty-eight. Though it is teo much to expect Govern-
ment to accept our suggestion, still we contend that our claim is a modest
one. WNir, I move, :

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : -

¢ That in clause 34 of the Bill, for the word ¢ fifty-four ’ the word ¢ fortv-
eight ° and for the word ‘ sixty ’ the word ‘ fifty-four ’ be substituted.’’

Dr. Ziauddin Ahmad : Sir, the discussion on this particular amend-
ment very much depends upon the subsequent clause which is to follow,
but at any rate 1 take it for granted that the clause will continue to
exist. Now, in this case, T should have thought that it would always
be correct if we fixed the wages of labour for each hour. Taking the
average wage of a worker to be fifteen rupees a month, I think it will
work out t» about one anna per hour. If we fix up wages at that rate,
then we will find that the labourers will always be willing to work as
long as they possibly can in order to get more wages, and I think if we
fix the wages in proportion to the amount of work done, then we will
find that the labhourers will always be clamouring for more work, be-
cause, each hour will bring more money to them and you will find that
the pull will be from the opposite direction. Labour would always
try to work more and draw more wages, and employers will try to give
them less work in order to employ a larger number of men in the hope
of getting more efficient work. Now, if we fix the whole thing not in
‘the manner of the time spent actually on work and fix it at one anna
per hour, that will come to Rs. 15 a month and that will be a good
method of adjustment and then the tug-of-war as to whether the working
hours should be 54 or 50 or 48 will come to an end, and then there will
be no definite test by means of which you can decide this particular
question. That, to my mind, is the simplest way of doing it, and
the Local (overnments should, for each district, ix up the minimnm
.wage on which a person can comfortably live under conditions in which
labour usually lives in that particular locality, and them they should
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fix the wage for each hour and leave it to the employers and the work-
men to decide as to what should be the amount of work, but it is not fair
for us to lay down that a man should not work for more hours. By
working for more hours he will earn more and we should not prevent
him from doing so. Therefore, I believe we ought t6 change our g)rinula
altogether, and, instead of fixing the number of hours for each week, we
should always regulate the value of each hour in a particular locality
dependent upon the nature of the work and also upon the nature of the
workmen and then leave it to the employers and the workmén, and, as
long as there is room for work, the workman should ‘get as much as
possible and as much as he likes and then this struggle betweéen capital
and labour will practically disappear. ' '

There is one more point which I have been thinking about. Since
there was a joke about it in the morning, T have been thinking about
one other thing. I was wondering whether a book is an article or not.
I think everybody will say that a book is an article. Then, I thought
it over in my mind as to whether a Bill is an- article. A Bill is an
article. Then, naturally, under the definition in clause 2 (j), the Legis-
lative Assembly can be declared under clause 5 to be a factory by the
Chief Commissioner of Delhi. Well, .we are .otherwise treating an
article here and this can be declared to be a factory. Then in that cage
I think all these things will apply to us. I think the Associated Press
ought to have used the words ‘‘ Legislative Assembly ’’ to avhieh this
Factories Bill will apply instead of Navy. Sir, I should like to em-
phasize that, in this matter of fixing the hours, we ought not to discuss
what is the minimum number of hours a worker should work, because
many workers can work for ten or twelve hours .a .day, provided they
are paid for it. The objectionable thing is that you ask them to work,
but do not pay them for it. Sir, the value of each hour ought to be
fixed by the local conditions and once these have been fixed by the Local
Government, then the whole question about hours of work will auto-
matically be settled. Under pormal conditions, eight hours a day I
consider to be a good amount of work which a person may be expected
to do. I think this is really fixed practically everywhere, and, really
speaking, in factories, which work continuously for 24 hours, they
usually have three shifts, each shift consisting of éight hours. It is
automatically settled that every workman will have to work for eight
hours if youn agree to the following amendment which I am going to
move to delete, but if you do not agree té delete, then six days will be-
come the week and six times eight will become 48. Either you have
eight hours a day and keep the following condition, or, otherwise, the
Government have no alternative but to accept the amendment moved by
my Honourable friend, Mr, 'Abdul Matin Chaudhury, that is, 48 hours,
though I myself wonld prefer that there should be no maximum' or mini-
mum and the wages should be settled aceording to the amount of work
done by each worker. ' .

Mr, B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : 8ir, I rise to support the amendment. The fifty-four hour week
has been put in'the Bill; and, taking into consideration the prepent WOl:k
that 'is- exacted from the labourers in factories, it is a great advance in
favour of the labourers. But it must be pointed -out.that the hours of
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labour in Western countries are still further reduced and for very geod
reasons, because it has been found that a man cannot work efficiently
for longer hours, and, therefore, he must get sufficient rest. In England,
the hours .of work are 44 or 48, and, as was pointed out yesterday, the
Indian conditions require that the hours of work here should be even
less ; because, in the cnervating climate of Tndia a man cannot put much
energy for longer hours.

I was really interested in the mathematical problem placed before
the House by our Professor of Mathematics, Dr. Ziauddin Ahmad. In
the Arithmetic classes, I have worked examples in which it was said
that if a work could be done by ten men working four hours a day, how
many men will be required to do the same work if the hours of work are
raised to six. Of course, according to mathematical calculation, the
number of men will be found to be abcut two-thirds. But there one
great assumption is made that a man works uniformly the same quantity
of work every hour that he is working. But it is not found to be actually
the case. Early in the morning, when a man is fresh and has taken his
breakfast, he could put in more work than when he is exhausted or when
he is hungry. In the same way, if, as the Doctor says, the wages should
be fixed on the number of hours put in, he assumes that the work done for
every hour, whether it is ten. or nine or eight, will be the same, and,
therefore, it will be to the advantage of the employer and also of the
cmployee. But actually it is not so. The employer himself has come to
realise that it is more to his advantage to have fewer hours than to have
longer hours.

Dr. Ziauddin Ahmad : On a point of personal explanation. I said
if we accept the formula, the position would be reversed, that is, the
capitalist employers would demand less hours and the labourers would
demand longer hours, just the opposite of what we are doing now.

Mr. B. V. Jadhav : 1 do not think 1 need enter into this discussion
further, because the absurdity of the Doctor’s proposition is self-evident.
In the printing presses, whenever there is pressure of work, the owners
ask the compositors to put in longer hours of work, and they do get
more wages certainly. But the compositors, who have already worked
for eight or nine hours, find it very tiresome to work any further and
they usually grumble.: So the point which the Doctor wants to make
that the labourer will be very willing to work longer hours is not borne
out by experience even:if he is to get more wages. I need not take
any further time of the House. I do feel, Sir, that the Government are
not in a mood to accept this amendment at present, and I would, there-
fore, request them to make a mote of it and to bring in an amending
Bill at the earliest opportunity reducing the working hours to forty-
eight. - ‘ '

The Honourable 8ir Frank Noyce : Bir, this provision is undoubtedly
the most controversial one- in.the Bill, but it has already been so
thoroughly discussed in the general discussion that there is very little
that I can add to the arguments which have been already adduced.
would, however, remind the House of what the Royal Commission said
on this subject and add that our position on these Benches is exactly
that of the Leader of the Opposition. He expressed the view yesterday.
with which T entirely agree, that we.should not be justified in going any
further than is recommended by the Royal Commission which explored
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the subject most thoroughly and whose ability and capacity to come
to a decision on the subject cannot be questioned. ~"As I said, I should
like to remind the House, as probably Members have not looked up the
report of the Royal Commission for sometime past, bf the reasons why
the Commission was unable to accept anything below 54 hours. They
point out :

¢ The introduction of the lower limit would involve a ‘change of hours in the
great majority of the perennial factories and it would mean a very heavy reductisn
in the facteries mow working 60 houre. Many operatives would have to face
large reductions in their earnings and, while we do not deubt. that part of this
loss would be made goud before long, we uro not counvinced that the operatives as a
whole are in a position to regain their old standard in any reasonably short period.
From the point of view of industry, the employer is entitled to claim that, until
the worker is Teady to approximate more nearly to western standards of dispip-
Hne, it i» umreasonable to attempt an eight hour day, and even an eight and half
hour day would involve an amount of dislocation that would be serious. It may
be possible in the future, when efficiency has risen further, to go lower than 34
hours. But efficiency is not likelv to be raised so surely by a sweeping reduction
as by a smaller one, and there will be nothing to prevemt a further reduction if
the results of the smaller change which we advocate indicate that this is desirably.
Finally, we believe that the 48 hLours limit which some of our colleagues advocate
could only be operative at present if great latitude was given in the matter of
exemptions. In our view, the worker will be better protected by a limit which
can only be relaxed in exceptional circumstunces than by one to which many
exceptions have to be attached.’’

That, Sir, was the view held by seven of the eleven members of the
Royal Commission, the dissentients being Mr. Cliff, Mr. Joshi and Diwan
‘Chaman Lall, who wanted a 48-hour week and 8ir Vistor Sassoon who,
at that time, was not prepared to go below sixty. The point which 1
wish to emphasise is that this Bill is only an instalment of progress. It
is undoubtedly the biggest instalment which has been made since the
Factories Act was passed, but it is only an instalment.

Mr. H P. Mody (Bombay Millowners’ Association : Indian Com-
merce) : I hope the next instalment will be long in coming. ‘

The Honourable 8ir Frank Noyce : I am afraid I cannot altogether
subseribe to my Honourable friend, Mr. Mody’s view. There are many
directions in which I should like to see more rapid ndvence made than
he may wish. But my point is that, as I have said, the Bill is an instal-
ment. Let us try the effect of the 54-hour week before we move im thé
direction of amything shorter. I do mot think, ®ir, that there is any
further argument that I ean adduce in oppositioh to my Homourable
friend, the Deputy President’s amendment. The mafter was, as the
House knows, discussed in the Helect Committee, an¥, as in the case of
the Royal Commission, there was a minority view. Government atand
by their original proposal, and I have to oppose the amendment.

Mr. President (The Honowrable Bir Shanmukham Chetty) : The
question is :

‘ That in clause 34 of the Bill, for.the word ¢ fitty-four ? the word ‘ forty-eight’
and for the wqrd ¢ gixty ’ the word ¢ fifty-four ’ be wubstituted.’’

The motion was regatived.
Clause ‘34 was added to the Bill
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Mr. President (The Honourable Sir Shanmukkam Chetty) : The
question is :
‘¢ That clause 35 stand part of the Bil.’’

Dr. Ziauddin Ahmad : Sir, I beg to move :
‘¢ That clause 35 of the Bill be omitted.’’

Clause 35 runs thus :
¢ No adult worker shall be allowed to work in a factory on a Sunday....."

and then certain provisos follow. 8ir, if it is intended to give some
relief to the workers, I do not see why Sunday or any other day should
be specially selected. As far as the Muslim workers are econcerned,
they would prefer to have a half-holiday on Fridays and in the whole
month of Remzan, and a few other holidays, such as the twe Id-days,

8o that the total may come up to 52 days, instead of giving them 52
holidays on the 52 Sundays of the year. Similarly, the Hindu werkers
would, I am sure, prefer a week’s holiday during the Dusserah, four
days during Holi, two days an the oscasion of the Dswali and other holi-
days on religious festivals, and it should be arranged in a manner so
that the total may come to 52 days in a year which would be equivalent
to the 52 Sundays. So, instead of giving them 52 holidays on the
52 Sundays, it would be better appreciated if you give them holidays
on religious festivals. And, I am sure that the holidays given on the
occasion of festivals will be employed usefully and in social and reli-
gious work which will be appreciated by the family and the society,
and these holidays will not be misused. As regards the holidays on
Sundays, of course leaving out the morning hours when some workmen
may go to church, if you take the opinion of the wives of the work-
men in the west, probably they would in large majority be against
giving them a holiday, because they employ their time in a manner

which their wives seriously object to. So, if they are given holidays

on days when they have no work and nothing to do in the way of vre-

.creation, I am afraid their time will be spent in & manner which, not
only their wives would object to, but possibly the police may also

object to, and this is a thing which may possibly develop. So it is really

not a good .thing to keep these workmen free without any work. Al-

thongh I appreciate the idea of giving them some kind of relaxation, I

do not like that they should be given relaxation in the manner pro-

vided in this clause, so that they may spend the time in the manner I
bave just. described, which would be objectionable to- two categories.

So it would be much better if this relaxation were given on.the ocea-

sion of rel:}ious festivals which certainly the workers would appreciate,

socie?\ would appreciate, and the capitalists and employers of labour

~who follow some religion or other would not seriously object to. ere-
‘f}c;re, I do not see any reason why this particular clause shonld be
ere.

The other objection which T have is that if they regularly take off
one day in a week, then the amount of work per day will work up to abont
nine hours, and I think nine hours is not really a suitable limit for each
day’s work. Eight hours in a day has always been considered to be a
good limit. There is an old slogan which I think still holds good, that
a ‘day is divided into 24 parts and one-third is reserved for sleep, 03;'
third for recreation including time spent on meals, and one-third for 0:01‘ .
L179LAD -
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I think that is a good slogan and we ought to follow that. But if we
accept this particular clause, this slogan will be violated, because he will
have to work for 54 hours in six days, that is, about nine hours a day,
which is really not very desirable. Therefore, I would very much like
that this clause should be removed altogether and that some new clause
may be added according to which holidays may be given on the days on
which there are religious festivals and not on days when these workmen
have nothing to do and might possibly utilise these holidays in a manner
“which may not be considered to be desirable by one class or the other
‘whom 1 have entioned.

Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
meni moved :

¢¢ That clause 35 of the Bill be omitted.’’

The Honourable 8ir Frank Noyce : Sir, I have seldom listened to
more confused thinking aloud than has been given us in my Honourable
friend’s speech. His amendment is that clause 35 of the Bill should be
omitted ; in other words, that all the workers in this country shall be
deprived of their weekly holiday. I donot think that an amendment of
that character is likely to commend itself to this House, if for no other
reason,—and there are many and very important reasons,—than that
we are bound by international obligations to the weekly holiday. We
have ratified the Weekly Rest-Day Convention for Industrial ~Under-
‘takings. My Honourable friend suggests that something should be
substituted for the weekly holiday. There is no amendment to that
effect before the House. He has not thought out the effect of his pro-
posal and put it in a concrete form and we have to take this amendment
at its face value and realise that, if we accept it, there will no longer
be any weéekly holiday. My Honourable friend; Dr. Ziauddin, suggests
that Muhammadan employees should have their weekly holidays on
Fridays and that Hindu employees should have their holidays on othér
days. He sees no reason why Sunday should be a general holiday.
There is no reason why Sunday should be a general holiday, and,
pomnt of fact, Sunday is not a general holiday ; there is nothing whatever
to prevent employers of labour, under this provision, fixing any day of
the week they like for the weekly holiday, any day that suits them or
their employees. The reason why Sunday is mentioned here is that, it
is the fitst day of thé week and is, therefore, a convenient starting
point ; but the weekly holim‘;{ can be arranged according to the eir-
cumstances of each factory. 1 'trust that I have said sumgcient ‘to . con-
vince the House that there i really less to be said in favour of this
amendment than of almost any other amendment that has so far beén

bronght forward, and T trust the House will reject it.

_ Mr. President (The Homourable Sir Shanmukham . Chetty) ;' The
question ig: " 7 S L e

““ That clause 35 of the Bill be omitted.”’

The mation was negatived; ‘ .

Clansg'&ﬁ‘wasadded to the Bfll. - -
(i Clauses 36—42"were added to the BiL.. ' ',

’

-
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Mr. President (The Honourable Sir Shanmukham Chetty) ‘s The
question is :

¢ That clause 43 stand part of the Bill.”’
Mr. G. Morgan : Sir, I beg {0 move : .

““ That in sub-clause (2) (b) of clause 43 of the Bill, after the figures * 34’
the figures ¢ 35 ’ be inserted.”’

Thig i8 an amendment to claim exemption under clause 35 for work-
ers on preparatory or supcflementa.ry work. Preparatory and supple-
mentary work is generally done before the factory is started or after the
factory has closed ; and generally work in conneetion with transmis-
sion of power and water supply which may have to be done probably on
every day of the week. We think, therefore, that the exemption from
clause 35 also should be included amongst the exemptions which have
been given in this clause. There are generally long intervals of rest
between the periods during which they are employed and they may be
required to work on a Sunday for a few hours. We think, therefore, that
it should be within the power of a Local Government to grant exemp-
tion from clause 35 for preparatory and complementary work. Sir, I
move,

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

¢ That in fib-clause (2) (b) of clause 43 of the Bill, after the figures ¢ 5%’
the figures ¢ 35’ be inserted.’”’

The Honourable 8ir Frank Noyce : Sir, I oppose the amendment. I
trust that the House will by this tiie have discovered that 1 am opposing
amendments equally whether they are put forward on behalf of labour
or from representatives of capital. I oppose this amendment on general
grounds. We are allowing cxemptions from the weekly holiday of
workers engaged on urgent repairs, the production of articles of prime
necessity, seasonal or irregular processes and engine room work. The
point is that in all these cases there is a common factor, which is, that,
for widely varying reasoms, continuity of work is essential. This factor
is not necessarily present in the categories with which this amendment
and the following amendment that Mr. Morgan has put forward deal.
For the sake of convenience and, with your permission, Sir, I am deal-
ing with the two amendments together. In many cases intermittent
workers might come under the exemptions allowed. for urgent repairs.
I cannot see any reason why workers engaged on preparatory or inter-
mittent work should not as a rule get their weekly holiday; where
there is exceptional press of work, clause 44 (2) would apply. Work-
ers, who are engaged in complementary or preparatory work, have,
I think, if anything, an even stronger claim to a weekly heliday than
other workers as their hours on week days are normally longer. The
same argument also applies to persons whose work is intermittent exeept
in eontinuous process factories ; and, if they work in such faetories,
exemption from the weekly holiday can be granted’ under clause 43
(2) (d). For this reason, I oppose both this amendment and the follow-
ing one. I can see no reason why these two classes of workers should
be deprived of their weekly holiday. '

L179LAD - e
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. Mr. President (The Homourable Sir Shanmukham Chetty) i~ The
question, is : -
‘“ That in sub-clause (2) (b) of clause 43 of the Bill, after the figures ¢ 34’
the figures ¢ 35 ' be inserted.’’
The motion was negatived.

) Mr. G. Morgan : Sir, I beg to move :

-

' ¢ That in sub-clause (£) (c) of clause 43 of the Bill, after the figures ‘ 34’
the figures ¢ 35’ be inserted.’’ . . )

" This refers to intermittent workers and the clause explains. what
‘“ intermittent *’ -means. I think I am correct in saying that under the
present Bill, section 30, exemption can be granted from the provisl:ina of
clause 22 of that Act,—and I do not see why any exception .should be
made in the Bill before the House ; though the Honourable Member has
already replied, I move my amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
guestion is :

““ That in sub-clause (£) (o) of clause 43 of the Bill, after the figures ‘ 34’
the figures ¢ 35’ be inserted.’’

The motion was negatived.

Clause 43 was added to the Bill.

Clauses 44—48 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question s :
‘“ That clause 49 stand part of the Bill.”’
Mr. G. Morgan : Sir, I beg to move : -
““ That for clause 49 of the Bill, the following be-substituted :
¢ 49. The Local Government may, subject to the previous sanction of the
Governor General in Council, make rules: providing that in any specified
class or classes of factories work shall not be carried on by a system
of shifts save with the permission of the Loeal (Government and subject
to such conditions as it may impose either gemerally in such rules or
in the ease of any particular factory. Buch shifts, if permitted, shall
" be so arranged that not more than one relay of workers is engaged in
work of the same kind at the same time ’.’’

This, I may say, at the outset, is an amendment put forward by
special constituents whom I represent here. The Bill is of general appli-
cation, and, therefore, there is no other way by which they could pat
forward their views. Sir, with your permission, and, in order to save a
long description of the reasons for this amendment, I will read out the
views expressed by thé Jute Mills Association desiring me to put forward
this amendment. They say : '

‘“ The Aswocistion finds it difeult to see how the powition of the Factury

‘Inspection rtment. will be greatly improved so far as the checking of vegisters
and working bours is concerned so: long as * end-on ’ shifts are all .. For unless

machinery i stopped between shifts and the mill cleared, it will.always be possible
for a worker emp oyed in the first shift to continue at work throughout the whole or
part of the succeeding shift. ¢ Hnd-on ’ shifts are of course necessary in certain
fadustries where the process is continuous, but in the jute mill industry ‘they dre
not, and if the ‘comtrol mimed at is to be effective, separsto legislation in  respect of
;me-nu}h ia emsential, and that is impossible under the ppresent Act.'’
. Sir, the interests represented by this Ameociation put forward this
: view ; they think it would strengthen the hands of the Local Government
in preventing any abuse of the ‘“ end-on "’ shift system if this clause were
amended. .66 -proposed by me. -Sir, 1 have mothing to add to the views I
have expressed, and I move. S -
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Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : ,
‘‘ That for clause 49 of the Bill, the following be substituted : .
¢ 49. The Local Government may, subject to the previous sanction of the
Governor General in Council, make rules providing that in any wspecified
class or classes of factories work shall met be carricd om by a system
of shifts save with the permisaion of the Local Gowernment and subjeed
to suech eonditions as it may impose either geporaily in such rules er
in the case of any particular factory. Such shifts, if permitted, ehall
be so arranged that not more than one relay of workers is engaged in
work of the same kind at the same time ’.’’ ‘ ’ )
The Honourable Sir Frank Noyce : Sir, 1 oppose this amendment
very strongly. It is not designed to control labour in factories, but to
control production. The object aimed at in the amendmeént is, as I hdve
said, to seeure control of production, and to bring that about it is pro-
posed to impose a restraint which I can only call absurd on the employ-
nient of labour in factories throughout India. We propose to control over-
lapping shifts, while Mr. Morgan proposes to eontrol all shifts and to pro-
hibit over-lapping shifts altogether. Tt is a great pity that my friend,
Mr. Mody, is not here. He would have explained that, as a' part of the
schemes for the rationalisation of the cotton industry in Bombay, it raight
be desirable to resort to over-lapping shifts which this amendment seeks
to prohibit. Mr. Morgan may answer that what is good enough for the
cotton industry may not be good enough for the jute industry dnd that
special exemption should be made in favour of the jute industry. We
might be prepared to accept that view if we could be convinced that
this exemption was in the interests of the factory labour. But it is our
considered view that it has nothine whatever to do with labour at all.
It is merely designed to reduce over-production, and, for that reason, Sir,
1 am emphatically opposed to it.

Mr, President (The Honourable Sir Shanmukham Chetty) : The
question is : L
‘¢ That for clause 49 of the Bill, the following be .substitvted :

‘ 40, The Local Government may, subject to the previous sanction of the
Governor General in Council, make rules providing that ih any specificd
class or classes of factories work shall not be carricd on by a system
of shifts save with the permission of the Local Goverument and subject
to such conditions as it may impose either genorally in such rules er
in the case of any particular faetory. Such shifts, if permitted, shall

be so arranged that not more than one relay of workers is engaged in
work of the same kind at the same time ’.’’

The motion was negatived.

Clause 49 was added to the Bill.

Mr. President (The Honourable Bir Shanmukham Chetty) : The
question is :

¢ That clause 50 stand part of the Bill’’

Dr. 2iauddin Ahmad : Sir. T beg to move :

““ That for clause 50 of the Bill, the following be substitutod :

¢ Tt shall be the duty of the Manager to send every child worker, who has not
completed the twelfth year, to a recognised school for at least three
hours in a week .7’ )

but it should be three hours in a day.

In the original clause, it is stated that no child who has not com-
pleted his twelfth year shall be allowed to work in any factory. This
particular clause is practically taken from other countries where education
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is compulsory. Boys up to the age of 12 in all civilized countries of the
world attend schools, but in India we all know that education is not com-
pulsory, and a. very small proportion of the children actually attend
schools. Besides that, Sir, our country is & very poor country, and very
often ‘every member of the family has to work in order to carn a living.
We have seen that in country places, men, boys and girls, all work together
in the fields to complete their daily work. We also know that at present
wages are so meagre that every member of the family has to work to make
both ends meet. Very often both father and mother go.out for work, and
if the child which is, say, between six and 12 is not allowed to work and
there is no school which it can attend, what will it do the whole day %
The child will really waste the time in a society which is anything but
desirable. So when such children are employed, the managers of factories
ought to be compelled to send the children to schools for at least three
hours every day, so that they may get some education and be able to earn
a better living. In the absence of faeilities of schools, the boys will
practically waste their time in the streets and spend it in a manner, as I
said, which is anything but desirable. The original provision in the Bill
might be very salutary in countries where every child has to attend a
school up to the age of 12, but, in our country, where the Government
unfortunately have not provided sufficient educational facilities for want of
funds, it is very necessary that boys between the ages of six and 12 should
be kept occupied, but they should be sent to school by the managers for
at least three hours every day. We should not merely follow the condi-
tions prevailing in the civilized countries in all respects ; we should see
onr own conditions. and judiciously apply them to this country. Iu this
particnlar case, our conditions are different from those obtaining in other
civilized countries where they have compulsory edueation. In those
countries, every boy at the age of 12 is at school and he is mot' found
in the streets as we see them here. In this country, the majority of the
boys below 12 do not attend schools, but waste their time. Such a state
of things is not good for society. Therefore, the managers should be
compelled to send the children working in factories to schools for at least
three hours a day, so that they may learn something, and they will also
get into the habit of doing some work. If you allow a boy up to the age
of 12 to do ahsolutely nothing, then he practically loses the habit of doing
work, and, if at the age of 13, he is asked to do some work, he wonld
refuse to do it, because in all the previous 12 years he had never done
any serious work. Therefore, I suggest that the situation in India being
very peculiar on account of the absence of educational facilities. and on
account of the absence of compulsory education, we should not follow
b}mdly the practice of the West. Therefore, we should impose a condi-
tion that if these boys are employed in factories. the menagers should be

compelled to send them to schools for three hours every day, With these
words, I move my amendment. AR (

MIr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : ' . ' o

’

‘“ That for clause 50 of the Bill, the following be substituted :.

‘Tt ehall be ‘the duty of the Manager to send every child worker, who hns not

-completed the twelfth vear, to ] - .
hots in 8 wear sy Yean & recognised school for at least. three
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Dr. Zianddin Ahmad : May I put in' an ' amendment - “’ﬁ\ree
hours a week ’’ must be changed:into ** three hours a day .

“'Mr President (The Honourshle Sir Shanmukham Chetty) : Very
VV@

Mr. Lalchand" Nﬁv&lra: : I support this amendment. It is very
necessary in the interests of .giving education, and o provision of this
kind mnust be made. I recommend that the amendment be accepted.

‘The Honourable 8ir Frank Noyea : Sir, according: to: this amend-
ment it i8 to be the duty of the wnamager to send every child worker,
who has not completed his twelfth year, to a recogmsed school for at
least thiee hours a week-—that has been- altered into three hours a day.
The necessity for alteration is, if T may say so, evidence of the haste with
which this amendinent was formulated and also of haste in other direc-
tions. The amendment refers to chlld workers who have not completed
their 12th year. From the speech .of my Honourable friend, 1 gathered
that he thinks that children under 12 work in factorics. If he had studicd
zhe Bill, he wonld find that no children under 12 can be emploved na
actory.

Dr. Ziauddin Ahmad : Do you mean to say, not in one created
under clause 5 of this Bill ¢

The Homourable 8ir Frank Noyoe : Clause .5 deals with power to
declarc premises to be factories. ‘‘ No child, whe has not completed his
twelfth vear, shall be allowed to work in.amwy factory '’—that is the elause
he is dealmg with,

Dr. Ziauddin Ahmad : I want to de}ete that and substitute the
other.

The Horourable 8ir Frank N‘oyoe That makes it even worse. I
did not realise that. T am sorry I misunderstood my Honourable friend..
T apologige for doing so. I gather that his proposal is that children under
12 <hould be allowed to work in a factory. That is his proposal. If this
clanse is deleted, you can send ehlldren of the age of three or four to &
factory, as unfor 'runatelw they did in England at the time of the Indus-
trial Revolution. If the House accepts that position, well and good, but [
know this House betler than that. As T have said before, every Member
of this House is a member for the protection of children, and I am quite
certain that they will not agree. .I strongly oppose this amendment, even
more strongly than T did when I did not realise its full implications, and
I am astonished that it should ever have been put forward.

Mr. President (The Honourable. Sir Shanmukham Chetty) : The

gnestion is :
‘¢ That for clause 50 of the Bill, the following be substituted :

.4 1t ‘ghall be the duty of the Manager to send overy child  workey, who has not
completed the twelfth year, to a recognised school for at least three

hours a day ’.”’
The motion was negatived.
Clause 50 was added to the Bill.
Mr. President (The' Honourable Sir Shunmukham Chetty) The
question is : . P cod
‘‘ That clause 51 stand part of the Blll ” -
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Mr. G. Morgan.: Sir, I move : n
““ That for clause 51 of the Bill, the following be substituted :

¢ 51. No child who has completed his twelfth year and no adelescent shall be
allowed to work in any factory unless—

(a) a certificate of fitness granted to him under section 52 is in the
custody of the manager of the factory, and

(b) he carries while he is ‘at work a tokem giving a referemcc to
such certificate ’.’’

- 'I'he elause, as it is in the Bill, only necessitates that while at work in
the factory they should carry either the certificate itself or a tokén giving
refcrence to it. We hold that it will be very much better to prevent
children wandering from factory to factory and getting cmployment
elsewhere, if the certifieate remains in the custody of the manager of the
faetory and the child or adoleseent carries a token with reference to the
same. NSir, I move,

. Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : ‘
‘‘ That for clause 51 of the Bill, the ft;llowing be substituted :

¢ 51. No child who has completed his twelfth year and .no adelescont shall be
allowed to work in any factory unless— : - :

(a) a certificate of fitness granted to him under scction 52 is in the
custody of the: mamnger of the factory, and oy

(b) he carries while he is at work a token giving a reference 't
such certificate ’.’’ ' e

The Honourable 8ir Frank Noyce : My Honourable friend will, [ am

arm sure, rejoice to hear that he has at last put forward an

o amendment which we are able to accept. There is no

doubt that children never do earry their certificates of fitness with them

.when they are at work, and it is, therefore, rather absurd to retain a pro-

vision which recognises this alternative. 1 am, therefore, prepared teo
accept this and the next amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
‘‘ That for clause 51 of the Bill, the following be substituted :

¢ f1. No child who has eompleted his twelfth year and no ndolescent shall be
allowed to work in any factory unless—

(a) a certifieate of fitness granted to him under seetion 52 is in
the custody of the manager of the factory, and

(b) he carries while he is at work a token iving f t
such certificate ’.”’ € & velereroe fo

The motion was adopted.

Mr. President (The H ; )
question is : (The Honourable Sir Shanmukham Chetty) : The

‘‘ That clause 51, as amended, stand part of the Bil.L." ',
The motion was adopted.

Clause 51, as amended, was added to the Bill.
Clause 52 was added to the Bill
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Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That clause 53 stand part of the Bill,’’
Mr. G. Morgan: I move:

‘* That in sub-clause (1) of clause 53 of the Bill, for the words ‘ carries either
the certificate itself or a token giving reference to it ’ the words ¢ carries a token
giving reference to the certifieate ’ be substituted.’’ .

This is comsequentxal on clause 51, as amended. Sir, I move.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
quesnon is :

T ¢ That in sub-clause (1) of clause 53 of the Bill, for the wurds ¢ carries either
the ccrtificute itself or a token giving reference to it * the words ¢ carries n tokem
giving rcference to the certificate ’ be substituted.’’

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That clause 33, as amended, stand part of the Bill.’’
The motion was adopted.

Clause 53, as amended, was added to the Bill.
(Clauses 54 to 57 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) The
question is :

‘‘ That clause 58 stand part of the Bill,”’
Mr. G. Morgan : Sir, I move :

‘* That at the emd of clause 58 of $he Bill, the words * euch vemﬂeate to be
granted within a period to be speeified in the rules ’ be added.’’

The clause, as it stands in the Bill, does not provide for any date by
which the certifying surgeon is to grant the certificate, and we feel that it
is necessary to have some time limit with regard to the granting of the
certificate. Therefore, the period shouyld be specified in the rules within
which such certificate should be granted. Sir, 1 move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved:

‘“ That at the end of clause 58 of the Bill, the words ¢ such certificate to be
granted within a period to he specified in the rules ’ be added.’’

The Honourable 8ir Frank Noyce: I am afraid I cannot accept this
amendment. For one thing I think my Honourable friend has omitted to
notice that the amendment assumes that a certificate will be granted. That
assumption is entirely unfounded. There is no reason why a certificate
should be granted in every case, and for that reason alone the amendment
is unsuitable. But apart from that, I think the point which he has in
mind is sufficiently covered by the rule making power given under clause
59 (c), which provides that the Local Government may make rules regulat-
ing the procedure of certifying -surgeens under the Chapter. The Local
Government could, under that rule, direct that no undue delay shall take
Pace in the medical examination and the grant of a certificate under clause
58. It would be difficult, I think, to preseribe a time limit suitable to all
cases, and a general provision of the type that my Honourable friend i#
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[Sir  Frank Nayde. | e U wetenet -.Ivrf.‘b '
asking for does not seem either necessary or desirable. For 'théée_‘fé'tf.e_som
I regret that I am unable to accept his amendment. : :

Mr. President (The Hcnourable bu %hahh‘uﬂ\hum {Uhetty )+ " The
question fs: ~ -

¢ That at the end of clunse 58 of the Bill, the words su'h “vertifleate to be
grunted within a period to be specified in the rules ' ‘be added.’”

The motion was negatived. o
Clause 58 was added to' the Bill.’ Bt e

Mr. President (The Honourable Sir Shanmukham Chetty) :The
question 'is :

‘¢ That clause 59 stand part of the BilL’’

Mr. G. Morgan: Sir, after what the Honourable Member has &and in
regard to clanse 78, I do not think it is necessary fon me to mO\e my
amendment. w

Mr. President (The Ionourable Sir Shanmukham Chetty) ’Tha
question is :

‘¢ That clause 59 stand part of the Bill.”’

The motion was adopted.

Clause 59 was added to the Bill.

Dr. Ziauddin Ahmad : Sir, I beg to move

‘“ That ‘after ¢lause 59 of the Bill, the fblldwlng néw clause Be maerted and
the subsequent clauses be re-numbered scoording]y

* 60. The medical fec for obtaining ecertificate shall be paid by the nranager *.”’

Sir, this thing is not quite clear from the Bill as to whe will pay the
medical fee—whether it will be free or some fees will have to be paid ; and
I am afraid if such fees have to be paid by the labourers, then most of them
will go without medical certificates and will not get employment Sir, a
good many of these labourers, when they come, are just on the point of
starvation and do not have even a pice with them to pay for a fee for the
medical officer, So, unless some provision is made for inspection being
either free or at the expense of the Government or of the manager, most of
these people will never get employment : and, instead of securing-employ-
ment for those who are unemployed and who are really destitute, vou will
really he giving employment to people who are sufficiently rich to pay me-
dical fees. I would request my Honourable friend, the Member in charge,
to consider this point. Sir, I move.

Mr. President (The Honourable Sir Shanmukbam Chetty).: Amend;
ment, moved ;

““ That after “clause 59 of the Bill, ﬂf\e followmg new «lauat be ingerted and
the subsequent elauses be re-numbered ncoordmgly

‘ 60. The' medical fee for obtnining cemﬁcate shall be paid by the manuger *."’

The Honourable 8ir Frank Noyce: Sir, T think I'ean re-assure my
friend on the subject-matter of ‘this amendxﬁent "As fa¥ a¥ we kriow, no
tnedical fees are charged for this inspection at gll. We have looked up the
rules of three Provinces, Bomhay, Bengal ‘and the Central Provinces, and
find that no fee is ordmanly Yevied for the medical examination of workers
in general! T imagine the position is thé satne o’fwﬁ-hérﬁ ‘and; therefore, it
does not seein neeessary to in¢lude any e(‘phclt ﬁromion on fhe aub:;eét
Tor that reason, T oppore ‘the amendment. '
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Dr. Ziauddin Ahmad : This point is not specifiéhtly ,méﬁtioﬁéd in this
Bill, but we are expecting that it will be regulated by the rules of the Local
Government ¥ a L ' ,

The Honourable 8ir Frank Noyce: All the rules we have been able 10
trace show that no medical fees are charged.

Mr. Gaya Prasad Singh : In none of the Provinces? .
The Honourable Sir Prank Noyce: 1 imagine the position is much
the same elsewhere as it is in Bombay, Bengal and the Central Provinces.
I have no reason to believe that medical fees are charged, though I ¢annot
speak definitely except for these three Provinces. '

Mr. F. W. Hockenhull (Assam : European) : No medical fees are
charged for this purpose in Assam.

‘The Honourable 8ir Frank Noyce: T am obliged to the. Honourable
Member for the information, which goes to confirm my own conviction.

"' Dr. Zianddin Ahmad : Will these doctors examine 'theéeilabfmrers
free, or semebody pays them the fees § If so, who would pay the fees 1

Mr. F. W. Hockenhull : Such examination is 'part :of the routine
work of the doctor’s business. , o

Maulvi Munhammad 8bafee Daoodi (Tirhut Division : Muham-
madan) : Sir, there must be some indication in the Bill itself as to who
will pay the fee of the medical officer. It is easy:.to say that the rules in
three Provinces provide like that, but the Honourable Member ought to
provide for this specifically somewhere as they are giving powers to the
Local Governments to make rules, so that on that head the Local Govern-
ment may make rules with regard to the party that will pay if at all for
the medical inspection of the labourer. There must be some indication
somewhere in the Bill. This word of mouth won’t do. '

The Honourable 8ir Frank Noyoce: Sir, I am glad to say that the
point has now been verified by my Departinent, we know that nowhere in
India are fees charged for this medical inspection, and, as far as I know,
there is no intention of charging such fees. It is regarded as part of the duty
of the certifying surgeon whose pay as a whole-time or part-time officer is
met by the Government.

Mr. Gaya Prasad 8ingh: What is the objection to making it express
in some part of the Bill? What is the objection to making this point
clear !

The Honourable 8ir Frank Noyce: The objection on the part of the
Government is, that tuere is no specific amendment before us except this
one that the medical fees for obtaining certificates should be paid by the
manager. As. there is no fee charged at present for a medical certificate,
why throw a new burden on the manager? There is no specific amend-
ment here.

v

Mr. Gaya Prasad S8ingh: Who is going to pay such feel

The Honourable 8ir Frank Noyoce: As I have already explained, this
is regarded as part of the duties of the. dertifying surgeon who, whether as
a whole-time or part-time officer, is paid by the Government, and there is
no-intentionr whatever of altering that practiee, and, therefore, there does
.not seem to be any necessity for making any specific provision in this Bill.
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Dr. Ziauddin Ahmad : Take the case of a particular distriet, say
Aligarh, and there is a factory there. Then the labourer will have to go
to the Civil Surgeon or the Assistant Surgeon. Do I understand that it is
the duty of the Civil Surgeon or any of his Assistants to give them
certificates free of charge ? ‘ '

The Honourable 8ir Prank Noyce : Yes, certainly.
Dr. Ziauddin Ahmad : But this is not the case in practice.

The Honourable 8ir Frank Noyce : If the Honourable Member's
information differs from mine, I shall be glad to have full particulars as to
how it differs.

Dr. Ziauddin Ahmad : The fact is, anyone who wants a medical
certificate is charged a fee of, 1 believe, Rs. 16 in the case of the Civil
Surgeon, except in the case of those persons who are already in the employ
of Government. At least this is the practice in the smaller towns,

The Honourable 8ir Frank Noyce : Do I understand my Honourable
friend to say that the United Provinces certifying surgeons charge a fee
for this purpose ! Is that my Honourable friend’s statement ? ‘

Dr. Ziauddin Ahmad : That is my information.

The Honourable 8ir Frank Noyce : I shall be very glad to have
that definitely verified from the United Provinces Government, and, if
the facts are as stated, to consider the question further, but at the moment
my own information is that no fees are levied anywhere, and, for that
reason, it does not seem necessary to make any specific provision here.

Dr. Ziauddin Ahmad : Then, with the nssurance given that my
Honourable friend will have further inquiries made, 1 beg to withdraw my
motion.

The motion was, by leave of the Assembly, withdrawn.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
‘¢ That clause 60 stand part of the Bill.”’

I Mr. E. W. Perry (Government of India : Nominated Official) : Sir,
move :

‘“ That in sub-clause (a) (iii) of clause 60 of the Bill, the words and figure
‘ of sub-section (2) ’ be omitted.’’

At present, there are no sub-clauses in clause 32 of the Bill, and the
words ax_)d figure in question were not eliminated at an earlier stage of
the consideration of the Bill by an oversight.

Mr. President (The Honourable Sir Shanmukbam Chetty) : The

question is :

~_‘* That in sub-clause (a) (#4) of clause 60 of the Bill, the words and figure
¢ of sub-section (2) ’ be omitted.’’

The motion was adopted.
Mr. . W. Perry : Sir, T move :
_‘“ That in sub-clause (a) (iv) of clause 60 of the Bill, for the words and

figures ‘ or under section 32’ the words, fi and letters * .
clause (c) or clause (g) of section 32’ be ﬁ;::ihfed.’e’ o " or under clouse ()

Thiﬁ amendment merely makes matters more precise, by omitting
from this sub-clanse reference to those clanses of section 32 which are
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provided for elsewhere in clause 60 or are not clauses which should be
made subject to penalties.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That in sub-clause (a) (w) of clause 60 of the Bill, for the words and
figurce ¢ or under section 32’ the words, figures and letters ¢ or under clause (b),
clause (c) or clause (g) of section 32 ’ be substituted.’’

The motion was adepted.:

Mr. B. W. Parry : Sir, & beg to move :

‘¢ That for sub-clause (e) of clause 60 of the Bill, the following be substituted :

¢ (¢) there is any eontravention of any of the pruvisions of scetions 39 to 41
inclusive or of any rule made under section 39, section 41
or section 47, or of any cendition attached to any exemption granted
under section 41 or to any modiflcation or relaxation made under
section 44, or’.’”’

This amendment, together with the amendment which I will subse-
quently move, is designed to make this clause complete as regards all
offences by managers or occupiers.

Mr. Pregident (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That for sub-clause (c¢) of clause 60 of the Bill, the following be substituted :

¢ (¢) there is any contravention of any of the provisions of sections 39 to 41
inclusive or of any rule made under section 39, scction 41
or section 47, or of any condition attached to any exemption granted

under section 41 or to any modiflcation or rolazation made under
section 44, or’.”’

The motion was adopted.

Mr.-E. W. Perry : Sir, I beg to move :

¢ That in sub-clause (f) of clause 60 of the Bill, the words, figures and letter
¢ or under clause (d) of section 59 ’ be inserted at the end.’’

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘‘ That in sub-clanse (f) of clause 60 of the Bill, the words, figures and letter
¢ or under clause (d) of section 59 ’ be imserted at the end.’’

The motion was adopted.
‘Mr. Lalodapd Navalrai : Sir, I move :

. ‘ ‘ That in clause 60 of the Bill, for. the words ¢ five hundred ’ the words ¢ two
Lundred ' be supstituted.’’

I find that four amendments prior to .this have fortunately been
‘a¢cepted, and T hope mine will also have the same fate. However, I submit
that my amendment refers to a penalty clause that is provided in this
Bill. Clause 60 refers to offences or acts which have been penalised, and
it will be noticed that clause 60 refers to those offences which are first
offences. That is to say, in clause 60, the punishment of Rs. 500 has been
provided for a first offence under the Bill. My submission is—and I
would request the House to consider it—whether for the véry first offence
the punishment should be to the extent of Rs. 500. I have referred to
some clauses which go to show what offences are going to be punished.
Amongst them there are such trivial offences.as not keeping sufficient water
in the factory for drinking, and I think the maximum fine of Rs. 500 1¢
too much for such an offence. : R
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[Mr. Lalchand Navalrai.]

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then oeccupied by Mn DReputy
President (Mr. Abdul Matin Chaudhury).]

I should say it is ridiculous. It might be said that it is in the hands
of the Magistrate to give the minimum punishment, which might be a fine
of one or two rupees. But, Sir, experience has shown that the maximum
fixed is the standard from which they make the minimum and the middling
course. It may be that the Courts will impose 8 very small-fine in trivial
cases but in a way the fear is there. And why should we leave that fear
to remain and to leave the Court to its whims. It is just possible that a
man might be punished very heavily for a trivial offence. I, therefore,
submit that for the first offence the maximum should be reduced to
Rs. 200.

Sir, 1 move.
Mr. Deputy President (Mr. Abdul Matin Chaudhury) : Amend-

ment moved :

““ That in clause 60 of the Bill, for the words ¢ five hundred ’ the words two
hurndred ’ be substituted.’’

The Honourable 8ir Frank Noyce : Sir, I am sorry that in spite of
my Honourable friend’s appeal, I am unable to accept this amendment.
This maximum fine of Rs. 500 was introduced in 1922 and no cause has
at any time been shown sinee then as to why it should be reduced.
Unscrupulous employers often grow rich in various ways, such as employ-
ing children in out of the way ginning factories and I think it is desirable
that, when those offences are discovered, the defaulter shomld be heavily
dropped upon. I doubt if the experience of many Members in this House
who have knowledge of the working of the factories is the same as that
of Mr. Lalchand Navalrai. I am quite certain that  Inspectors of
Factories would be very glad if it were. The complaint which . they
always make is that the fines imposed are altogether too trivial and that
instead of working from the top downwards, Magistrates are inclined to
work from the bottom upwards and to impose fines of a féw rupees for
what are really serioms offences. I see no reason why we should alter
any of the penalty figures suggested in the Bill all of which haye the
approval of the Select Committee. The arguments which I have adduced
in the present instance apply to the similar amendments brought
forward by my Honourable friend, Mr. Lalchand Navalrai.

Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The ques-
tion is :

¢ That in clause 60 of the .Bm. for the words ¢ ive hundred ’ the words ¢ two
bundred ’ be substituted.’’

The motion was negatived.

. Mr. Deputy President (Mr. Abdul Matin Chaudhury) The ques-
ion is :
“¢ That clause 60, as amended, stand part of the Bill.’’

The motion was adopted.
Clause 60, as amended, was added to the Bill.
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, ?Ir Deputy President (Mr. Abdul Matin Chaudhury) _The, ques-
tion is

‘¢ That clause 61 stand part of the Bill.”’

Mr. Lalchand Navalrai : Sir, the fate seems to be against my
amendments, and 1, therefore, do not want to move my amendments.

Clauses 61 to 65 were added to the Bill.

_ Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
18 : .

‘‘ That clause 66 stand part of the Bill.’”’

Mr. G. Morgan : Sir, I do not wish to move amendment No. 41, but
I move amendment No. 42 which runs as follows :

¢¢ TLar to clause 66 of the Bill, the following Ezception be ndded :

* Fzception.—This provision does not extend to the use, in uccordance with
such precautions as may be prescribed, of a naked light in the course

of a munufactoring process ’.”’

It is now known that naked lights are used for some particular pro-
cesses of manufacture and the clause in the Bill would prevent those lights
being nsed. . I hope Government will gsee their way to accept my amend-
ment which lays down that in accordance with such preeautions, as may
be prescribed, naked lights can be used in the process of manufacture.

 Sir, 1 move.

Mr. Deputy President (Mr Abdul Matm Chaudhury) : Amendment
moved :
‘¢ That to clause 66 of the Bill, the following E.weptwn be ndded

* Frception.—This provision does not extend fo the nse, in accordunce with
such precautions ns may be prescribed, of a unaked light jn the course
of a manufaeturing 'process ’.’’ :

The Honourable 8ir Frank Noyoe : Slr, I am quite ready to accept
this amendment. We have ourselves made inquiries on the point and we
have found that naked lights are used in singeing jute and that this is in
practice which is free from danger. Mr. Morgan, as the House will see,
has drafted his amendment in such a form that precautions may be
prescribed for the use of naked lights, and that removes all our objections.
I am prepared to accept the amendment.

. Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
18 :
““That to clause 66 of the Bill, the following Eazception be ndded :

' ¢ Erception.—This provuion does not extend to thé use. in hccordmce with
such precautions as may be prescribed, of a naixed light in the course
of a manufacturing process ’.’’

The motion was adopted.

_ Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
is :

‘¢ That clause 66, g8 amonded, stand part of the Bill.”’

The motion was adopted.

Clause 66, as amended, was added to. the Bill

Clauses 67 to 69 were added to the Bill.
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" Myr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
is : :
¢ Thut clause 70 stand part of the Bill.’’

Mr E. W. Perry : Sir, I beg to move :

¢ Thut elause 70 of the Bill be omitted and that all 1mendments consequential
g: the on:ission imeludiag the re-nprmbering of clauses and the eorrectioa of references

msde accordingly.

Sir, clause 70 of the Bill providés a sweeping up clause as regards
offences by managers and occupiers. Clause 60, by reason of the amend-
ments made in it, has become complete as regards thoss offénses. Clatse 70
also provides that any workman who contravenes any of the provisions
of the Bill, is liable to punishment. This Department, after examin-
ing the guestion very carefully, is of opinion that clause 72 provides ade-
quately for all ordinary offences by workmen which are not covered hy
such special clauses as clause 66 which provides penalties for using naked
lights. (lause 70 also provides for breaches of the Act by third parties.
Important breaches of the Act which might be committed by third par-
ties are ulso provided for in other clauses. Therefore, for two reasons, it
is now considered by the Department that this clause is better omitted.
The first reason is that all the neccesary provisions are made by other
clauses aud the second consideration is that a number of acts and omissions
which should not be made penal, such as the failure by the Judge to
appoint assessors under olaunee 31 (2), are made penal by this elause.
After a very exhaustive examination by this Department and the Legis-
lative Departmment, Government have come to the conclusion that this
clause should be omittted. Sir, I move.

. Mr. Deputy President (Mr. Abdul Matin Chaudhury) : The question
I8 .
B}
6 Thiat ‘¢lause 70 of the B be omitted and that all xmendmems consequentia.
;om the tmission including the re-numbering of clauses and the vormetion of zeferenecs
he made accomdingly.’’

" 'The motion was adopted.

Clause 71 was added to the Bill.
Clause 72 was added to the Bill.

Mr. Deputy President (Mr. Abdul Matin Chaudbury) : The question

LA

‘‘ That clause 73 stand part of the BilL’’
Mr. B. W. Perry : Sir, I beg to move : -

‘‘ That clause 78 of the Bill be omitted and that all amendments consequential

on the cmisgion including the re-numbering of cla
be made aceordingly s g g of claunses and the corroction of ,reterences

. Bir, clause 73 of the Bill repeats section 45 of the existing Ac¢t. This
clause seems to have escaped ' dfitidism in the Select Committes aad also
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when the draft Bill was circulated for opinion.  But soon after the report
of the Select Committee was published, the Honourable Member from the.
Bombay Millowners’ Association pointed out the objectionable characteris-
ties of this provision. We then had it carefully examined and we find
that it has very little to commend jt. The repetition of offences is pro-'
vided for by section 71 of the Indian Penal Code and the best course in.
a matter of this nature is to allow the general law of the land to apply
to the special Act. Apart from that, this clause is very difficult to inter-
pret, and, as far as we know, has never been ealled into use in any preceed-
ings of any Court. I, therefore, move the omission of this clause.

[At this stage, Mr. President (The Homnourable. Sir Shanmukham
Chetty) resumed thé Chair.]

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is : . . :
“‘ That clause 73 of the Bill be omitted and -that all amendmncnts consequential

on the omission including the re-numbering 6f clauses and the correction of references
be made accordingly.’’

The motion was adopted.'
Clauses 74 and 75 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
““ That clause 76 stand part of the Bill”’

Mr. Lalchand Navalrai : Sir, I beg to move :

*‘ That in sub-clause (1) of clause 76 of the Bill, before the word ¢ Inspeector ’
the word ¢ Chief ’ be inserted.’’

Sir, I find clause 76 reads thus :

‘“ iNo prosecution under this Act, except a prosecution wnder séction 66;shall
be instituted except by or with the previous sanction of the Inspeetor.’’

Sir, my object in moving this amendment is that there ought to be
some safeguard against prosecutions specially when the offence is detected
by the Inspector himself. It would mean that the person who detects an
offence also goes to Court and brings the accused before the Court with-
out any other safeguard. In this Act, it has been provided that wherever
there is an Inspector who finds that anyoffence has been committed of a
certain nature, there he has to give notice to the factory owner or oecupier
with regard to that offence. Then the factory ownmer or the occupier has
got the right of going to an appellate Court to have that order set aside.
[n sume offences, where the Inspector has not got to give notice in writ-
ing, no appeal lies. I, therefore, submit that why should it not in all cases
be that there should be a safeguard with regard to the doings of Inspee-
tors, and, specially when the Bill provides for a Chief Inspector, why
should it not be that he should get the sanction of the Chief Inspector to
drag the man to Court. In that case, no delay will happen and the papers
could be laid before the Chief Inspector who could go into the matter and
give sanction to go to Court if necessary. Sir, I move. .

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

¢ That in sub-clause (1) of clause 76 of the Bill, before the word * Inspector ’
the word ¢ Chief ’ be inserted.’’ ‘

LITBLAD
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The Honourable 8ir Frank Noyoce : Sir, I regret I mnsy oppose this
amendment. In permitting Imspectors to sanction the institution of pro-
ceedings, we are merely following the present Act. If we were to. transfer
that duty o the Chief Inspectors, it would throw an intolerable burden of
work upon them and the result would undoubtedly be congestion and dc-
lay. My Honourable friend talked about safeguards. Surely the safe-
guard is, in reality, the Magistrate before. whom the case is: bronght, If
it should be discovered—I know of no cases in which it has been dis-
cavered—-that Inspectors are ingtituting vexatious prosecutions, that fact
would undoubtedly come to the notice of the Chief Tnspector. All the
reports of cases in which prosecutions are instituted are brought to the
notice of the Chief Inspector, and if we were to. find that an Tnxpector
brought forward a number of cases which proved unsuccessful, he would
doubtless take suitable action’and bring the matter to the notise of the
Tiocal Government, so that any disciplinary action necessary could be
taken. I do not think there is any sufficient reeson for altering the pre-
sent procedure, and I must, therefore, oppose the amendment.

Mr. Pregident (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That in sub-clause (1) of clause 76 of the Bill, before the word * Inspeetor ’
the word ¢ Chief ’ be inserted.’’

The motion was negatived.
Clause 76 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That clause 77 stand part of the Bill.”’

Mr. Laloband Navalrai : Sin, I move :

‘“ That in clause 77 of the Bill, for the word ‘six” the word ¢ three’ be
substituted.’’ -

Clause 77 refers to the time within whieh a prosecution wnder this
Bill can be instituted, and a period of six months has been provided
within which the Inspector cam file a prosecution. It appears to me that
so much time is not needed for offences wnder ihe Factories Act. There
13 no reason why the matter should hang on for six months. I have put in
three months, and 1 hope the amendment will be accepted. Sir, I move.

Mr. Pregident (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved : ' g PRy

‘‘ That in clause 77 of the Bill, for the word ¢six’ the word ¢ threc ’ be
substituted.”’

The Homourable Sir Prank Noyce : Sir, T am "afraid I mnust also
oppose this amendment. This six months’ limitation ‘'was provided by
the Act of 1911 in section 49. It has, therefore, been in force for over
twenty vears, and there does not seem any good reason for redueine it.
My Honourable friend says he sees no reason why matters of this kind
should hang on for six months, but the point is that the factory staff,
a8 the House is aware, is not very strong, and that it takes .them. s good
(?eal of time to get round and inspect all the factories in their charge. It
is for that reesom that a six months’ limit is necessary and my Honour-
able friend’s complaint is the first that has ever been voiced against that
limt. In these circumstances, there is no justification for a change.
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Mr. President (The Honourable Sir Shanmukb#m Chetty) : The
question is :

<« Thit ‘in'clatse 77 of the Bill, for the word ‘six’ the word ¢ threc’ be
substituted.’’

The motion was negatived.

Mr. Lalchand Navalrai : Sir, I beg to move :
‘‘ That the proviso to clause 77 of the Bill be omitted.’’

This proviso is a new one altogether, and I do not think the Honour-
able Member would be in a position to say here that the former Facto-
ries Aet provides a certain: thing and, therefore, it should be main-
tained. There is no reason that because the former Act provides for a
certain matter, therefore we should stick to it. It may be that the Fae-
tories Act at present needs certain improvements, and we must make those
improvements. With regard to this amendment, I may say that it is a
new proviso altogether and it reads thus :

‘“ Provided that when the offence comsists of disobeying a writtyn order made
by an Inspector complaint thereof may be made within twelve monihs of the date
on which the offence is alleged to have been committed.’’

T cannot understand any logic in this that if it is a written order,
the matter should hang on for 12 months, otherwise it will be six months.
Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘“ That the proviso to clause 77 of the Bill be omitted.’’

The Honourable 8ir Frank Noyce : Sir, my Honourable friend is
perfectly correct in stating that this is a new provision. It was suggested
by the Chief Inspectors of Factories and was inserted in the Bill by the
Seleet Committee for reasons which appeared satisfactory to them, and
will, T trust, also prove satisfactory to this House. The point is that there
are certain remote factories which are inspected and indeed can only be-
inspectied not more than once a year. As I have said, the provincial
factories staff is small and it takes a good deal of time to get round all
the factories to be inspected. The Inspector goes to a certain factory,
he finds that something has to be done, he gives an order in writing tbat
it should be done, he gets a report that it has been carried out, but when
he goes there again, which may be several mornths later, he finds that the
statement that his orders had been carried out is not correct and that the
offence continues.

Mr. Lalchand Navalrai : He must be an idle Inspector who goes
there only after 12 months.

The Honourable 8ir Frank Noyce : I would invite my Honourable
friend to read the reports of the Factory Inspectors. He would know
a little more of what their duties are and not make statements of that
kind. 1 sobmit te the House that when definite orders are given and
those orders are not carried out, it is equitable that the eomplaint shouvid
be instituted when it is found that.the orders have not been obeyed, that
is, when the Inspeetor next visits the factory. I cannot see any injustice
to the factory owmer in that.: It is obviously desirable that some perind
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of limitation should be fixed, and with the approval of the Select Com-
mittee, it was fixed at twelve months. I oppose the amendment.

Mr. President (The Honourable Sir Shanmukbam Chetty) : The
question is :

‘¢ That the proviso to clause 77 of the Bill be omitted.’’

The motion was negatived.

Clause 77 was added to the Bill, o

Clauses 78 to 84 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 was added to the Bill,

The Title and the Preamble were added to the Bill.

The Honourable 8ir Frank Noyoe : Sir, I move :
¢¢ That the Bill, as amended, be passed.’’

Mr. President (The Honourable Sir Shanmukham Chetty).: Motion
moved :
¢¢ That the Bill, as amended, be passed.’’

Mr. B. Ddg (Orissa Division : Non-Muhammadan) : 8ir, I’ have
refrained so long from taking part in the debate on this Bill, as I
thought that it is a salutary measure and it has given some stronghold
to the workers all over India. Sir, something has been attempted and
gomething done, and I cap say that my Ionourable friend, Sir Frank
Noyce, deserves the congratulations that he received from both sides,—
from the workers’ representatives and from the representatives of the
Employers’ Federation, my Honourable friend, Mr. Mody. Mr. Mody
particularly paid a compliment to Sir Frank Noyce that he was an admir-
able Chairman or rather he balanced well both sides, the employers and the
workers, and that he anthropowmetrically analysed Mr. Mody’s constitu-
tion. He perhaps found that the employers have betome a little rickety
and the workers have become a little stout. Ilowever, if the Honourable
Member for Industries and Labour maintains that impartial attitude
and tries to give the workers their just dues, much will be done to
ameliorate the condition of the workers.

Sir, I was a little pained to hear the speech of my friend, the Deputy
President, Mr. Abdul Matin Chaudhury. I know that he is warking
singlehanded and has no helpmate in this House duie to the unfortunate
absence of Mr. Joshi owing to the illness of his daughter which we all
deplore. Yet Mr. Abdul Matin Chawudhury, in-8pite of his great love
for the workers, ought to realise that-a landmark has been reached in
.the matter of legislation on behalf of the workers: My friend, Mr. Abdul
Matin Chaudhury, ought to realise also that this legislation is plaeing
a certain amount of handicap on the employers. Each piece of bene-
ficent social legislation places handicaps whereby the employers will
have to spend more money. Although, when this Bill was introduced
and was under the consideration stage, I made certain  observatioxs,
after the speech of my friend, Mr. Abdul Matin Chaudhury, that the
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time hag come when the workers in India must think that they must
get an economic wage, they must not follow the Third Internationa!
ideals of Russia and demand standard wages which, in the present
economic conditions of India, the industries cannot pay. This is a sub-
Ject which requires very careful attention both from the employers
and from the workers. I am equally a good friend of the workers
and of the employers ; and the recent strike in Bombay demonstrates—
although I know it was not inspired or started by sober labour leaders
like Mr. N. M. Joshi or our Deputy President, but by a batch of men
who rather want to keep up strikes, not so much for the benefit of the
workers, but to keep up their leadership and their flag flying with their
undigested ideas of third internationals and other socialist ideals which
our present labour leaders in India have not themselves digested. That
is a phase which I advise labour leaders in India to cogitate upon. It
is for them to meet—whether it is Mr. Giri of the Railway Labour
Federation or whether it is the Trade Union of workers in mills and fac-
tories—they have to see whether their demand of standard wages is not
gomething ephemeral and ethereal. Have not the prices gone down !
Has not the ordinary man, the middle class man, been putting up with
wages which are 30 to 40 per cent. below the standard of income which
he was getting three or four years ago ! Today, if the Indian workers
20 on demanding increments in wages—I have not seen one single labour
leader in India who says that the economic depression and the low
prices prevalent all over India require that the wages should be re-
duced-—I hope sanity will be restored amongst the labour leaders all
over India and that they will think of all these things.

I will also offer one word of advice to the employers, particularly
to Mr. Mody, the President of the All-India Employers’ Federation,
who is present here. The employers and workers must work har-
moniously. It is ‘no use my friend, Mr. Mody, saying ‘‘I have
graciously condescended and agreed to & 54-hour week ’’. Unfortunately
world ideals, socialist ideals and ideals from Moscow are wirelessed and
broadecast, and so the labour leaders in India, though they may not
digest them fully, get hold of these ideals and demand a 48-hour week
in India. Whether the time is ripe in India to have a 48-hour week,
1.am not at present in a position to give an opinion. But I think the
time has come when the employers in India, however big and however
aristocratic they might be.—they are Indians mostly and I even appeal
to my friend, Mr. George Morgan, and other capitalist employers sitting
in those Benches,—should understand and appreciate the workers’
difficulties and the workers’ conditions and they should have harmonious
and human relations with the workers. If that is done, there would be
no strikes ; there would be no bad blood between the workers and the
employers.

1 am grateful, and the House is grateful to Mr. Mody for referring
to one aspect of the issue in his note of dissent, which he also mentioned
in hix-speech. It is the advantageous position in which Indian Stdtes
are placed owing to the incompetence and ineptitude of the Govern-
ment of India. Today, the Government of India, as they stand, cannot
apply and enforce humanising = legislation on the Indian States. Yet
T have seen representatives of Indian States and Indian princes visiting
Geneva-as representatives of India. I cannot understand bow they are
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allowed to grace those International Conferences, whether it is the League
of Nations or the I. L. 0., when they do not st?.{:mit,and subscribe to the
Conventions, and when they do nat ratify these Conventions. If they
are within the British Empire—I am not here discussing questions of
paramountey, I am glad my Honourable friend, Mr. Metcalfe, is here,
I am not talking of sovereignty or paramountcy—these two things 1
have talked about often and I will get ample opportunity to talk later—
but if they are in the British Empire, they are part of the British
Empire, and they must ratify these Conventions which the British Gov-
ernment and the Government of India ratify ; and, however much these
prinees may bluff and blubber outside, they are still subordinate to the
Government of India ; and if the Government of India do ratify these
labour Conventions, I want to knew what justification there is why
the Government of India are so incompetent that they cannot enforce
on these princes to adopt these Conventions in their States. There is
forced labour prevalent in almost every State.” The Honourable Mr.
Glancy admitted that there exists forced labour in the Indian States,
How can over-worked capitalists like my friend, Mr. Mody, with all this
legislation and Factory Inspectors. and the Honourable Member for
Tndustries and Labour keeping an eye on behalf of the workers, how
can he compete with industries that are started in these Indian States
and may be worked by forced labour. and this Government has no
means today to abolish forced labour in the Indjan States't This Gov-
ernment has no means to compel these Indian States that they must
adopt a 54-hour week. There are other things too. There is no income-
tax in many of these States. In India, the employers pay so much iu-
come-tax—if the British Indian employer had not to pay income-tax
and super-tax to the Honourable the Finance Member, then he would
have been able to pay one or two annas more a day to the workers.

An Honourable Member : Question.

Mr. B. Das : He might spend more money to start social welfare work
and to start creches for the children of the women workers that work in
mills and factories for which Dr. Dalal gave us such a delightful speech
and advice which I do not think the present Government of India will
ever accept. But we have noted it down in our minds, and when the
time comes aud when we get that opportunity, we will see that some
of those heneficial measures are carried through. But, Sir, the Govern-
ment of India stand pilloried. The Honourable Member for Industries
and Labour was silent in his reply to the particular charge which Mr.
Mody levied in his note and also in his speech, but if Government slee{‘)
over it today, they will have to face it tomorrow ; the problem will
certainly have to be faced. Whether there is going to be a
Federation or no Federation, the present Government of India or
their successor will have to face that problem, and they will have to
face that problem, not only for the sake of humanity to keep one uniform
standard in the so-called Indian Empire of His Majesty the King-
Emperor, but to maintain an equal standard of working eonditions for
all working classes, both in British India and in Indian Indid. It is mo
use penalising the working classes in these Indian States, and. if they
_are penalised, it is the Government of India and the British Government,
under the dictates of high political issner, who are parties to penalising
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the working classes in the Indian States, and the indirect consequence of
it is that the employers in India are penalised ; they are working at a
certain disadvantage. Sir, I do hope that my friend, the Honourable
Sir Frank Noyce, will be able to say something as to what steps the
(overnment of India have taken in the matter, whether they are in touch
with the administration of these Indian States, and whether they are
trying to make the Indian States, the princelings and princes conform
to the conditions obtaining in British India, whether the Government of
India will make them accept all those labour legislations that exist here,:
particularly all those Conventions that the Government of India have
ratified and to which the I. L. O. is a party.

STATEMENT OF BUSINESS.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable the Leader of the House will make a statement with regard
to the list of business for tomorrow,

The Homourable 8ir Joseph Bhore (Lieader of the House) : Sir,
1 ask your permission to make a statement with reference to the List
of Business for tomorrow which is already in Honourable Members’
bands. The order in which legislative business is shown in that list
proceeded on the assumption that the business entered on the original
list for the 16th, 17th and 18th July would be disposed of before the
House rose today. That assumption has not been realised ; and, there-
fore, Government desire to dispose of the business entered on the original
list for the 16th, 17th and 18th before embarking on the new business
entered in the list for tomorrow. A revised List of Business will be
isxued accordingly.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 19th July, 1934.
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